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LOK SABHA DEBATES

LOK SABHA

Tesday, July 21,1992/Asadha 30,1914
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chain

ORAL ANSWERS TO QUESTIONS
[English)

MR. SPEAKER: Question No. 183
Shri Nitish Kumar, Shrimati Saroj
Dubey- :
« Absent.

Shri Ram Vilas Paswan, Q.No. 184
Absent.

Dr.D. VenkateswaraRao, Q.No. 185
Absent.

Shri Ramashray Prasad Singh, Q.
“No. 186.

[English}

Maternal And Child Health
Programme

. "186. SHRI RAMASHRAY PRASAD
SINGH: Will the MINISTER OF HEALTH
AND FAMILY WELFARE be pleasedtostate:

(a) whether the world Bank proposesto_
provide financial assistance forthe Maternal -

and Child Health Programme during 1992-
93; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARADEV!I ,
SIDDHARTHA): (a) and (b). A statement is
laid on he Table of the House.

STATEMENT

Government has approved & Child
Survival and Safe Motherhood (CSSM) .
Programme with an outlay of Rs. 853.61
crores during the Vllith Five Year Plan. The
World Bank, through an agreemtn executed
on 20.2.1992, have committed to provide
international Development Association (IDA) -
financial assistance to the tune of Special
Drawing Rights (SDR) 160.90 miflion (Rs.
557.70 corores) for this Programme. The
assistance during 1992-93 is estimated at
Rs. 80.34 crores. ’

2. The Programme aims at reducing
maternal and child moriality by integrating
and strengthening the existing Uviversal
Immunization Programme, Ora!l Rehydra-
tion Therapy Programme and the prophy-
laxis schemes for controi ot anaemia in
pregnant women and prevention of blind-
ness dueto Vitamin A defeciency in children.
in addition, the Acute Respratory Infections
Contrl Programme will be implemented in a
phased manner throughout the country as
part of the Child Survivalinitiative to prevent
deaths due to pneumonia.
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3. The Sate Motherhood component of
the Programme has been initiated, primarly
in States with high infant and maternal mor
tality. The Programme includes intensitied
training and involvement of Traditional Birtth
Attendants in ante-natal, natal and post -
natal care and strengghening of the Sub-
centres and First Level Referral Units in
terms of equipment and training.

[Translation)

SHRIRAMASHRAY PRASAD SINGH:
Mr. Speaker, Sir, in reply tomy question it
has been stated that the programme will be
implemented in four phases, and it would be
speedily implemented in the areas where
the infant monrtality is high. A vast partion in
Bihar is prone to various deseases due to
which a large number of infants are dying
because decical aid in these areas is avail-
* ableonly atadistance place. Insuch prevail-
ing circumstances, since the development
pace in Chhota Nagpur has been below
normal, demand fora separate State is being
made. | would like to know whether the
Government proposes 1o take special meas-
ures to control allthese diseases and accel-
erate the pace of development there.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM. L. FOTEDAR):
Mr. Speaker, Sir. | would like to tell the hon.
Memberthatthe programme of child survival
and safe motherhood proposed to be imple-
mented this year, is likely to cover Biharalso
ina phasedmanner. Four districts have been
selected there this year for child survival
programme, while two districts have been
selected for safe motherhood with the con-
sultation of the State Government. During
the coming five years, e propre to cover al
the districts throughout the country under
child survival larogramme while sate moth-
erhood programme will be implemented in

» 219 distiricts. | have already said that the
World Bank s providing considerable amount
of loan for this purpose. If the hon. Member
wants, | can provide a separate listgivingthe
yearwise details of the districts to be covered
under the programme in Bihar.
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SHRIRAMASHRAY PRASAD SINGH:
Mr. Speaker, Sir, my submission is that the
Govemment has proposed to hand overthe
programme implementing responsibility to
referral hospitals. But no such hospital has
been constructed in Karmi, Kurthi and Akhal
blocks of Jahanabad district in Bihar so far:
Keeping this fact in view whether the Goven-
ment proposes to contruct such hospitals in

all the above mentioned blocks of Jahana-
bad district.

MR. SPEAKER: This questiondoes not
arise out of the original question. The original
question is related to the assistance the
World Bank provides for health programmes
and not related to Bihar.

SHRIRAMASHRAY PRASAD SINGH:
Since ithas been stated that the programnye
will beimplemented through referxal hospi-
tals, | would like to know whether the Gov-
ernment proposes to construct these hospi-
tals in Kurthi, Kurmi. Arval divisions of Jaha-
nabad.

SHRL. M.L. FOTEDAR: The hon. Mem-
ber has not clarified his question. My sub-
mission is that the question is not of referxal
hospitals. The question is whether the child
survival programme will cover Bihar or not.
There will be sub-centres and primary centres
for the implementation of this programme
and it is the concern of the State Governemt
to see that the equipments are made avali-
ableto these sub-centres and primary centres
according totheir requirements. The Central
Government would provide the financial aid
required for the purpose.

SHRI RAUNATH SONKAR SHASTRI:
In the context of this question | would like to
submit to the hon. Minister that the death
rate in the country has not fallen consigera-
bly even after implementation of the child
survival and safe motherhood programme.
The hon. Minister may give figures if t
deathrate has decreased duringthe last ﬁ:&
years and also State whether accommoda-
tion facilities have been provided to mid-
wives or the health visitors working in the
rural areas who are totally insecure there. No
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doubt, maternity and child health centres
have been opened but buildings nave not
peen constructed.

MR. SPEAKER: The question is-
[English)

Whether the World Bank proposes to
provide financial assistance forthe Matermnal
and Child Health Programme during 1992-
+ 3; and if so, the details thereof.

[ Translation)

Now you shouid ask a question arising
outofit.....

SHRI RAJNATH SONKAR SHATRI: 1

.am coming to that. | would like to know

whether the financial aid being provided by

the world Bank would be utilized to the
maximum to improve all these things.

MR. SPEAKER: Very good.

SHRIM.L. FOTEDAR: In regard to the
observation made by the hon. Member re-
garding the infant monrtality rate | do admit
that the achievement in this regard is not
satisfactary. The child death rate during the
year 1990 has gone down by 11 points in
comparison todeath rate during the year
1989. The Government wants to bring it
down further. We are making efforts to see
that the infant mortality below 60 by the year
2000.

Sofarasthe secondpart of the question
regarding the construction of buildings for
the purpose is concerned, | wouid like to be
very clearthat we propose totrainthe staft so
that they do their work efficiently and give
vaccine assistance to the women atthe time

"of delivery. But so far as construction of
buildings is concerned, we have made no
such arrangements under this project.

SHRIMANKU RAM SODI: Mr. Speaker,
Sir, lwould like to submit to the hon. Minister
that accoring to the survey conducted in the
trubal areas with teh assistance of worid
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Bank, We have found that thousandgs ot
childres die every year due 10 malaria,
Dehydration, diahorrea etc. But no survey is
conducted to ascrtain the infant mortality
against the birth rate in the tribal areas.
Therefore, survey should be conducted in
tribal areas to know the difference between
the birth rate and death rate. Keeping this
data in view the Ministry of Health and family
Welfare shouid fix the target in this area. My
submission is that keeping in view the fact -
that a large number of child deaths take
place every year whether Government pro-
pose to conduct surveys with the assistance
of World Bank at such remote places.

SHRI M.L. FOTEDAR: | would like to
submit to the hon. Member that the Govern-
ment is aware of the large nuber of child
deaths intribal areas. The reason is thatthe
State Governments do not make adequate
arrangements in time. The Central Goverr- .
ment has been making efforts to see that
monitoring of the hwole system is done
properly. Recently, we had warned the
Government of Madhya Pradesh - the State
youbelongto - time and again that there was
a great probability of spreading of measkes
but the State Government did not pay any
heat to it. Afterwards when a central team -
was sent there, the Chief Minister admitted
that it wa their failure. To implement the
programme - is the duty of the State Govern-
ment. However, the Central Gvoernment
has made the monitoring process so effec-
tive that the State Governments will have to
act in accordance to the directions given by
the Central Government.

SHRI RAM KAPSE: Mr. Speaker, Sir,
just now, the hon. Minister referred to the
spreading of measles in tribal areas. I wouid
like to give two examples regarding Dhulia
and Thane districts in Maharashtra. More
than 100 childres in Mokhada village under
Thane district in maharashtra suttered ot
measles and died within 15days. These are
the figures provided by the Maharashtra
administration. Similarly, about 105 children
only of five years old, in Dhulia district suf-
fered from the same infaction ad died within
two months. The actual cause of itis malnu-
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trition and the Health Department cannot
manage totake allthe measures requiredto
check child deaths at its own. Due to mainu-
trition and lack of adequate medical facilities
theincidents of child deaths in the districts of
Dhulia and Thane have been twice during
the lastfive years. Does the Central Govern-
ment propose to pay special attentionto the
tribal areas, inhabited by the down trodden
people while monotoring the whole process
and also propose to include the above
mentioned districts in this project?

SHRI M.L. FOTEDAR: | would like 10
submit to the hon. Member that our Govern-
. ment pays special attention to the tribal
areas and the areas where there are no
Pakka soods and where Harijans or people
of backward sections live. There is o doubt
thatinjection of measles has spreadinthese
districts as well as in certain districts of
madhya Pradesh. However, lam notmaking
any allegation against any political parrty
whether it is Congress, BJP or Janata Dal.
Being the Minister of Health and Family
Weltare I treat all of them equally; moreover
adisease can break in any State. ln Decam-
ber 1991 we had warned the State Govern-
ments thatthere was every possihility of this
desease to break in, but the State Govern-
ments did not make any efforts to face the
situation. As soon as spreading of this dis-
ease came 10 our notice we sent a special
Central team these and the State Govern-
ments also became active at the instance of
the Central Government. Similarly, at the
intervantion of the Centre some work has
also been done in Madhya Pradesh. Sec-
ondly, malnutrition has been included in the
World Bank sponsored programme and all
* efforts have already been made to tackle
deficiency of ‘vitamin A’ comonly found
among infants. We expectthe State Govern-
ment to make full utilisation of it and maké
the facilities available to the innocent infants
for their bettermant.

SHRI RAM KAPSE: The hon. Minister
has not replied to my last question regarding
the extension of the programme on priority
basis specially to the tribal areas and inclu-
sionof the districts of Thane and Dhuliain it?
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SHRI M.L. FOTEDAR: This issue per-
tains to whole of the country. State Govern-
ments have been advised by the Centre to
give priority to the trabal areas, but the
formet have stated that the doctors and
other categories of workers are not willing to
go to these places for this work.

(English]

SHRI SRIBALIAV PANIGRAHI: Sir, |
would like 10 know from the hon. Health
Minister whether it has come to the notice of
the Government that despite the Child Health
Programme being implemented, some dis-
ease - | think sickle-cell-is claiming large
number of children’s lives, particularly in the
backward and hilly areas of Orissa, suchas,

- pal Lohara, Deogarh, etc. It is a hereditary

disease or something like that. Blood trans-
fusion in children is the only answer right
now but the causes of this disease are not
known. Leave alone the treatment part, |
would liketoknow whether it has cometothe
notice of the Governmentand, if so, whether
ithas been included or willbe includedin this
Child Health Programme financed by the
World Bank, etc. for due research and treat-
ment thereof.

SHRI M.L. FOTEDAR: Sir, | feel more
concerned about the State of Orissa be-
cause it is a State which is inhabited by the
tribals and other people. We have included
aimost alithe districts of Orissa. Sofarasthe
particular disease about which the hon.
Member has mentionedis concerned, |have
not got the facts. .Ih case he wants, | will
supply them to him.

[Translation)

DR. G.L. KANAUJIA: Mr. Speaker, Sir,
through you, first of all | would like to thank
him for the good work being doneby him as
the Minister of Health and Family Welfare
and would fike to know the total money given
by the World Bank and its utilisation thereof,
thedecline inthebirth andthe mortality rates
and whether the expected results in accor-
dance with the money spent have been
achieved? Similarly, through you, | would
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like to submit that the attempt of the hon
Minister to evade reply on the basis of the
issue of the Centre-State relations will not
do. Therefore, he must categorically State
the progress made in checking measles?

SHRI M.L. FOTEDAR: | would like to
informthe hon. Memberthat the World Bank
for the next five years......

[English)

MR. SPEAKER : This is a question
relating to the assistance by the world Bank
in 1992-93 and not in the past.

[ Translation)

SHRI M.L. FOTEDAR: A sum of Rs.
835.61 crore has been sanctioned for this
programme in the Eighth Five Year Plan.
During this period an assistance of Rs. 506
crore will come from the World Bank and
trom otherdonor agencies Rs. 222 crore will
ve received. For the current year on esti-
‘mated amount of Rs. 80.30 crore has been
allocated. 1 have already mentioned the
districts to be covered underthe programme
i.e. under childwelfare all the districts will be
covered and under Matermal Survival 219
districts will be covered | have aiready re-
frred to it and regarding infant mortality 1
have told you that

[English)
it has come down to eighty per thou-

sand. Now wae are trying to bring it down up
to sixty by the tum of the century.
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[Translation)
Renovation of Railway Stations

*187.SHRIVILASRAO NAGNATHRAO
GUNDEWAR: Willthe MINISTER OF RAIL-
WAYS be pleased to state: -

(a) the major railway stations in various
railways zones covering Mahrashtra which
have been renovated/expanded during the
last twolyeas;

(b) the amount allocated and spent
thereon;

(c) the railway stations where renova-
tion/expansion work is in progress and the
time by whic the work is likely to be com-
pleted; -

(d) the total estiamtes thereof and the
amount allocated thereof during the current
year; and

(e) the stations out of them where
computer services are proposed to be pro-
vided and the time likely to be taken in this
regard?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIMALLIKA
JUN): (a) to (e). A statement is laid on the
Table of the Subha.” -

(a) and (b). The majo Rai\way Stations
in Maharashtra which have been renovated
and expanded during the last two years and

. the amount spent thereon are as under:-

Railway Zone Station Amount allocated/
: spent (Rs. in lakh)
Central Solapur 35.49
South Central Aurangabad 14.49
Kolhapur 2.97
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Railway Zone Station Amount allocated/
spent (Rs. in lakh)

Western Dadar 9.01

{c)and (d). Details of renovation/expan-  Stations in Maharashtra are as under-
sion works in progress at major Railway
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(e) Bombay, VT, Pune, Bombay Central
and Borivali have already been provided
with computerised reservation facilities. In
this regard work has been taken up at nagpur
andthe same willbe completed by 31.3.1994,
subject to availability of funds.

[Translation)

SHRI VILASROA NAGNATHRAO
GUNDEWAR: Mr. Speaker, Sir, through you,
| would like to know the facilities proposed to
be made available at the small stations in
-maharasthra, particularly the Marathwada
region. The condition of such stations is so
bad that they don't even have basic facilites
and the condition of the Gents and Ladies
toilets are such that they seemt belog to the
days of yore. The hon. Minister in his reply
mentioned the names of a few major rail-
ways stations, but what facilities would be
provided in smal railway stations and by
what time it is expected to be done ?

[English]

SHR! MALLIKARJUN: Sir, to provide
thae basic amenities to almost all stations is
our concept and now, as the hon. Member
has mentioned, some of the stations in re-
spect of which all these things arer being
taken up now have been mentioned. Even
‘orsmall stations also Government proposes
0 see how best it can provide to basic
amenities.

Translation)

SHR!I VALASRAO NAGNATHRAO

SUNDEWAR: Mr. Speaker, Sir, the ongoing
vorthin the railways stations and maharash-
ra is taking place at asnail’s pace. | would
ke to know the time by which the work is
kely to Completed. Apartfromthis, the hon.
Ainister is requestedtokindly clarify the time
'y which, the demand for new railway lines,
;, likely to be met?

English)

SHRIMALLIKARJUN: Sir, about the rail
ne, it does not pertai to the present ques-

JULY 21, 1992

Oral Answers 16

tion. But sofar as renovation, modernisation
of stations and providing the basic passen-
ger amenities are concerned, that we have
taken up. In this financial year we have
allocated over Rs. 73.867 crores for the
passengeramenities.

[Translation)

MR. SPEAKER: Shri Ram Naik, This is
aquestion pertaining to the railway stations
in maharashtra. First of all, you please go
through it.

SHRI'DATTA MEGHE: Mr. Speaker,
Sir, today it took me ten minutes to come
through the main gate. | was not allowed to
enter. | need your protection.

MR. SPEAKER: Please take your seat.

SHRI DATTA MAGHE: | need your
protection. lamaMember of Parliament, yet
| was not allowed to come through the main
gate. * ’

MR. SPEAKER: Okay, | will protect you.

SHR!I RAM NAIK: Mr. Speaker, Sir, in
his response tothe question pertaining tothe
expanson planss forcertain railway stations,
the hon. Minister mentioned to names of a
few railway stations like Andheri, Borivli and
Virari, which fall withing my constituency.
Now, the commuters have to usually are the
tactoveroridges atthe railways stations, but -
owing to the sharp increase in the number of
commuters, it takes 10-12 minutes for a
person to go to one platform from another.
Apartfromthis, such bridges in many railway
stations have become obsolete, as many of
them were built over a decade back. These
foot over bridges specially need to be wid-
ened, and where it is not possible, new
bridges may be built. My questionisthatata
time, when the Government is planning to
carry out reovation, re-modelling andexpan
son work at many Railways Stations. w ¥
take up the work of widening -or bu.crg

bridges on a priority basis? Alongwith this. |
would also like to know the reasons behind
neglecting this issue for so long?
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+ [English]

SHRI MALLIKARJUN: Sir, as the hon.
Memberhas mentioned, in Bombay subarbn
it is a big problem and the daily commuters
are increasing day by day and we are also
making all out efforts to increase the serv-
ices.

So far as the foot-overbridges are con-
cerned, | take his suggestion and what best
-can also be done in this matter we will do.

[Translation)

SHRIPRAKASH V. PATIL: Mr. Speaker,

-Sir, all these facilities are not adequately

available at the Sangli station of the South

Central Railway. Apart from this, can the

Government provide for a halt for the Ni-

zamuddin Express at Sangli? Thirdly, work

is uderway for the conversion of the Miraj-

Betul railway line into broad gauge. By what

-, time is the project expected to be completed
7

[English)

SHRIMALLIKARJUN: Sir, sotaras the
stoppage is concerned, that is subject to
examination.

SHRI SHARAD DIGHE: Mr. Speaker,

Sir, in answar to paragraphs (c) and (d) the
hon. Minister has mentioned about 11 sta-
tions which are to be renovated, and he has
given the target date and the amount allo-
cated also. I find that in at leant five stations
the target date is fast approaching. For
example, for Pune your target date is 30th
September, 1992 - hardly two moths - - and
when we see the esimated cost and the
allocated funds there is a vast difference
between the estimated cost and the allo-
catedfunds. For Pune the estimated cost is
Rs. 53.01 lakhs whereas you have allocated
Rs. 0.12lakhs. similarly forBombay V. T. the
estimated cost is Rs. 80.39 lakhs and your
" allocation is Rs. 21.20 lakhs. In the same
way for Nagur, the estimated cost is Rs.
228.87 lakhs and you have allocated only
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Rs. 38.85 lakhs. Considering the large differ-
ence between the estimated cost and the
amount of allocation and considering the
fact that the target date is very near - in most
of the cases itis 1993 or 1994 - how do you
propose to complete this revovation by the
target date with such poor allocations?

SHRI MALLIKARJUN: The stations,
Bombay V. T., Pune and Nagpur, mentioned
by the hon. Member have not been included
in the 1992-93 Budget for moagernisation.
The work at these places is already in ad-
vanced and progressive stage. Whetevris
required for the culminationof the work has
been allocated.

[Translation)

SHRI ARVIND TRIVEDI: Mr. Speaker,
Sir, first of all, Iwould like to congratulate the
hon. Minister for providing ample amenities
at all the railway stations. The foot over
bridges andtoilats are also well-constructed,
but-unfortunately, there is no arrangement
fortheir maintenance. Vendors have turrned
foot over bridges into shopping centres and
it has become ditficult for the general public
to use them. Does the government proposal
to make any parmanent arrangemtnfor their
reguiar maintenance? These mini Bazars
have sprung up all over and are causing
inconvenience tothe pedestrians. Moreover,
there are nolights inthetoiliets, norarethere
arravgements for water supply at the raii-
ways stations?

[English]

SHRIMALLIKARJUN: Sir, it is ture that
in some parts, there is lack of lights and other
things. However, we have been emphasis-
ing upon and instructing the General Manag-
ers and others concerned to take care of
these problems Maintenance Is a constant
and continuous process. We always give
highest priority for maintenance of the as-
sets.

[Translation)

SHRI DATTA MEGHO: Nagpur is the
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second best city of Maharashtra. However,
the budget allocation made for the nagpur
railway Station for the year 1991-92 wa not
fully utilised. Similarly, the renovation work
on the side of the second cotton market also
remainsto be alone. Further, the budbgetary
allocation for the renovation work of Nagpur
Railway Station is inadequate and the com-
pletionis getting delayed. Do you propose to
complete the work this year?

[English)

SHRI MALLIKARJUN: The target for
the completion of the renovation is 31.3.1993.
1amfully confidentthat the Railways will rise
to the occasion to complete the work in the
targeted time.

Late Running of Trains

*189. DR. SUDHIR RAY: :
SHRI BHAGWAN SHANKAR

RAWAT:

Will the Minister of RAILWAYS be
pleased to state:

(a) whetherimportant express, mailand
superfast trains throughout the country and
especially bombay mail on Allahabad-Bom-
bay route usually run late;

(b) whethergoods trains are given prior-
ity over passenger trains in clearance;

(c) if so, the reasons therefor; ana

(d) the steps propoed to be taken to
maintain punctuality of trains?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWASY (SHRI MAL-
LIKARJUN): (a) No, Sir. However, punctual-
ity of Howrah-Bombay Mail has not been
satisfactory.

(b) No, Sir.

(c) Does not arise.

(d) Instructions already exist to maintain
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punctuality by intensive chasing and round
the clock moniotoring.

[Translation)

SHRIBHAGWAN SHANKAR RAWAT:
Mr. Speaker, Sir, the reply given by the hon.
Minister is very unsatisfactory. He has
admitted that the punctuality of the Howrah-
Bombay Mail is not satisfactory, but it is
satisfactory in respect of other trains. The
main question was that important mail ex-
press and superfast trains are are running
late. | would like to say specifically that the
people will have to face great difficulties due
to late running of trains like Rajdhani Ex-
press, AP Express, Jhe lum Express, Punjab
Mail, Chhatisgarh-Awadh Express, now
known as bombay-Bandra - Gorakhpur
Express. Sometimes it causes great loss to
people and becomes inhumane. Suppose
some one has to reach a blace on the death
or distress of a near relative or on some
urgent work and the trains run late, then it
causes a let of proglem. Trains run late by
fourto eight housrs. Iwould like toknow from
the hon. Minister as to how many days
during the last six month the Rajdhani Ex-
press, the AP Express, the Jhelum Express,
the Punjab Mail, the Chhatirgarh Express
and te Groakhpur-Awadh-Bandra Express
werer late by more than an hour.

Mr. Minister, Sir, | would like to con-
gratulate you for theintroduction of a new
express train from Awadh to Bombay called
the Awadh-Bandra Express, but people are
not adequately benefited by these services
due to late running of all these trains includ-
ing the Awadh Express. If people reach their
destination late by so many hours, they
suffer a lot. Therefore, | would like to repeat
my question as to on how many days these
trains were late by more than an hour during
last six months ?

[English]

SHRI MALLIKARJUN: Sir, punctuality
1s of great concern to us. Punctrality, safety
and security of the passengers should be
taken proper care of and we are monitoring
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it and once the punctuality was 71 10 72 per
cent. Now it has come up to 85 per cent; in
some trains even it has gone beyond 91 per
cent. However, Sir, we are not satisfied with
* the punctuality and all those who are con-
cerned with the maintanance of punctuality
have been taken, infact, totask and we are
monotoring it. Moreover, Sir, puntuality is
lost because certain things which are not
with in the competence of Railways like
normally whatis happening eveninthe long-
distancetrains where thecommuters of some
shortdistance trains getin and start chalipa-
pulling. Chain-pulling is one of the majo
causes in losing punctuality. Apart fromthat,
there are some agitations, band, even cer-
. tain incidents and accidents. All these fac-
tors are taken into congnizance. That is how
punctuality is being suffered. But so far as
the hon. Members question asto in espect of
Rajdhani or A.P. Express or other trains
within six months how mny times within one
hour late the trains have come, that informa-
tion 1 do not have Sir. | will furnish it later.

[Translation)

SHRIBHAGWAN SHANKAR RAWAT:

+ Mr. Speaker Sir, as the hon. Minister said in
his reply just now that the trains also get late
very often due to accidents. | would like 10
ask the hon. Minister as to on how many
days the trains were late by more than as

hour due to accidents during last six months
?

MR. SPEAKER: No, the Minister said
he did not have the records here. He would
give you in writing. If you wnat to ask any-
thing more, please ask.

SHRIBHAGWAN SHANKAR RAWAT:
Mr. Speaker, Sir, through you, | would like to
ask the hon. Minister as to what measures
have been taken for ensuring punctuality of
trains andwhataction has beentaken against
officials who are responsible for the iate
running of trains.

[English]

MR. SPEAKER: About the action you
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nave already said that you are takingthem1o
1ask.

SHRI MALLIKARJUN: Sir, as | have
earlier informed the august House, punctu-
ality has to be maintained and it is an obliga-
tion on the part of Railways Administration
itself and whoever is concermned in opera-
tional matters has been alerted, all of hem
have been, in fact, chased to see that punc-
tuality is properly maintained.

SHRI PETER G. MARBANIANG: Sir,
taking the explanatory answer given by the
hon. Minister, | would like to draw the atten-
tion ofthe Ministertothe reply “No, Sir” which
is misleading.

Sir, many trains, mail and express, origi-
nate from Guwahati Railways ‘Station run-
ning to Delhi, runining to Bangaloer, running
to Bombay and running to Calcutta, and all
these trains are perpetually late by not less
than five hours every day and to give such
an answer as “No, Sir” is very missleading
and I 1.-x it amounts to a breach of privilege.
And to say 'no’ is not correct. They are
perpetually coming late to Guwahatiby six or

-seven hours. How will the hon. Minoster

compromose on this?

SHRIMALLKARJUN: | will not compro-
mise so far as punctuality is concerned. In
the eastern secto, what the hon. Member is
saying is corect. But, | will take carre of it.

MAJ. GEN (RETD.) BHUWAN CHAN-
DRA KHANDURI: Mr. Speaker, Sir, the hon.
Minister has said that the trains are not
running late. Taking the reply in its face
value, | would like to ask the hon. Minister as
to what is the definition for ‘punctuality’. If it
is late by five minutes or 10 minutes or 15
minutes, is it considered punctual or not? If
the superfast trains are late by 15 minutes,
20 minutes or half-an-hour, and ther is no
unnatural incidents like riots etc., will the
hon. Minister promise the House that he wil!
refund the levy?

MR. SPEAKER: Can you refund the
levy?
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SHRIMALLIKARJUN: ltis not possible.

SHRI CHIRANJI LAL SHARMA: Mr.
Speaker, Sir, in reply to a question, the hon.
Minister was pleased to state that punctual-
ity has to be maintained and that he has
taken to task those officials who have been
guility of it. May | ask the hon. Minister to let
the House know as to how many officers or
officials hadbeen punished ortaken totask?
If so, what punishmenthas beengiven? Have
theybeen suspended? Has any explanation
been sought from them or has any penalty
been imposed?

SHRIMALLIKARJUN: Sir, the staff who .

are responsible to monitor the proper run-
ning of the train have been alerted. Taking
them to task does not mean that we have

. imposed some penalty and so on and so
forth. However, |do not have the information
as to how many members of the staff, who
are involved, have been taken to task.

[Translation}

SHR! RAM NIHOR RAI: Mr. Speaker.
Sir, the Shramjvi Express running between
Patna and New Delhiis always late by three
tofourhours. lf its departure timing is changed
and it is allowed to leave Patna at 3 o’ clock
in the afternoon, it will reach Varanasi at 6
o'clock in the evening. It would prove very
convernient for people because there will 2
difference of only 1 or 2 hours between the
arrovval time of this train at. Varanasi and
the departure time of the Kashi Vishwanath
Express which starts from Varanasi. Willthe
Government consider it keeping in view
people’s convenience?

[English)

SHRIMALLIKARJUN: Sir,thetime-table
is perpared keeping in view the various trains
running on that particular route. So, it is not
possible.

[Translation)

SHRI RAJVEER SINGH: it ha become
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apractice with the trains to run late by one to
two horus. Will the hon Minister please say
whether the late running of trains is attrib-
uted to a number of thefts taking placeinthe
reserved, AC sleeper and AC first class
coaches. Due to these thefts also some-
times the trains are held up at the station for
registering compleints. The thieves take
advantage of such delays and flee with sto-
len goods. Who should be held responsible
forthis? Isthis also one of the reasons forthe
iate running of trains?

[English)

SHRIMALLIKARJUN: Sometimes, the
trains are delayed fr certain reasons like
some amenities are not available within the
coaches. Then, the passengers themselves
pull the Chain and detain the train till the
defact is rectified.

So far as thefts are concerned, some
cases have come 10 our knowledge. We
have taken the necessary precautions so
that such things do not occur.

[Translation)

PROF. RASA SINGH RAWAT: Mr.
Speaker, Sir,through you, | would like 1o
point out to the hon. Railway Minister that
despite writings on Railway Platforms-Punc-
tuality Satety and security is our moto, in
practice quite the opposite is happining. |
come from Ajmer to Delhi. As soon as the
Mail train reaches Delhi Canntt, it is held up
there formore than half an hour. Itis said that
no preference is given to trains of Western
Railway. Trains of Nortnern Railway are gien
clearance first. As a result thereof the trains
run late by more than an hour and | become
late to reach the Parliament. | would like to
know from the Government as to why the
fast running trains are held up when they
erach other zones. Will the Government
issue necessary directions to Railways offi-
cials in this regard?

[English)

SHRI MALLIKARJUN: It is purely an
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operational matter for what reason, a par-
ticular train is late.

Extension of Rallway line upto Agartala

*190. SHRIBASUDEB ACHARIA:
SHRIMATI BIBHU KUMARI
~ DEVI:

Will the MINISTER OF RAILWAYS be
pleased to state:

(a) whether the Government have de-
cided to extend railway line upto Agartalain
Tripura;

(b) if so, the details thereof alongwith
the estimated cost of the project; and

(c) the time by which the work is ex-
pected to start on this project alongwith the
time schedule drawn for its completion?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). The survey for exten-
sion of the Railway line from Kumarghat to
Agartala has been taken up. Further action
would depend on the results of the survey
and availability of resources in the coming
years.

SHRIMATI BIBHU KIUMARI DEV!: Sir,
this answer is most unsatisfactory for very
obvious reasons. We have requested very
humbly for the railway lines right from 1967
andittook about 22 yearsto link Dharmnagar
with Kumarghat. People were buying land
just to make money for speculation pur-
poses. You know, Tripura being a border
State, we have got a very big problem, influx
of refugees. When land is bought up like this
for speculation purpose, the other devewlop-
mental work of the State gets delayed.

| expected the hon. Member would let
me know what is the total length of alignment
tobe covered. There are hills running east to
west, not north to south. What is the ex-
pected land to be acquierd falling under
autonomous district conucil, tribal land, land
which are under forest, plantation of rubber,
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coffee and pine apple. What is the extent of
acquisition of land from the State Govern-
ment in general and the other general pub-
lic?

In this connection, | would like the hon.
Minister to let me know whethe linkage from
Kumarghatto Agartala will be linking Akhara
whixh is in Bangladesh because that will
open up anotherrfloodgatefor Bangaldeshis.
Has the Government considered the impli-
cations of this linkage?

SHRI MALLIKARJUN: Sir, when the
hon. Member from that region was here, no
doubt, he made an attempt. Thatis how, the
railways line from Dharmnagarto Kuamrghat,
33 kms., has been completed.

Now because of the persistentdemand
for extension up to Agartala, the line be-
tween Kumarghat and Agartala has to be
laid. In the last financial year, we have re-
sumed its final location survey. It is a hilly
terrain and it will take some time to complete
thefinal location survey. The length is about
131 kms. from Kumarghat to Agartala.

SHRIMATI BIBHU KUMARI DEVI: Will
the hon. Minister consider adoptionm of new
technology, japanese technology for laying
the line for Agartala. 131 kms. line is not a
long length. By following the present tech-
nology, it will take a longer time and more
people will be displaced. You will have to
acquire thousand acres of land. With the
new techonology, japanese technology,
laying of railway line over bridges, minimum
land areas aer involved. Willhe considerthe
new technology for linking Agartala to
Kumarghat?

SHRIMALLIKARJUN: Sir, adoption of a
new technology is a secondary phenome-
non. Now,the primary one is: let the final
location survey be completed. Once it is
completed, once we know what is the retun,
then it will be sent to the Planing Commis-
sionforits clearance. Sofaras acquisition of
the landis concerned, | wouldlike to say that
so long as we do not complete the final
location survey, the quastion of acquistion of
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land does not arise includin the acreage
involved and so on and so forth.

SHRIKABINDRAPURKAYASTHA: Sir,
it is a matter of satisfaction that the Railway
Department has teken up the survey and
otherworks for laying down the Railway-line
up to Agartala. But this is teh only railway-
line which is connecting the other parts of the
country, particularly with Guwahati. It ends
in between Guwahati and Tripura. The Hill
Section comes from Lumding to Badarpur. It
has a distance of 115kms, which is in a very
dfeplorable condition. Hence, trains connot
run becouse of this bad track. | want to know
from the hon. Minister that for the regular
running of the trains, even if the line is laid
down up to Agartala whether the trains can
run properly if the Hill Section of this area is
not properly improved. | also want to know
whether any programme has been taken up
by the Government for the improvement of
this Hill Section which is in a very deplorable
condition. For that, what does the Govern-
ment propose to do?

SHRI MALLIKARJUN: It is the func-
tional duty of the Railways to see that lines
are properly maintained and there will be no
about that. So far as the railway-line from
Lumding to Dibrugarh is concerned, we are
going to actually convert this Metre-Gauge-
line into Broad-Gague-line. Naturaly, there
will be a satisfactory service later. (Interrup-
tions)

SHRI KABINDRA PURKAYASTHA: |

am not speaking of Lumding to Dibrugarh- -

line. lam speaking of Lumding to Badarpur-
line, which is a Hill Section. | am speaking of
that. Is the Government taking any measure
in this regard?

SHR! MALLIKARJUN: That is what |
have laid earlier. The Railway ha sits own
functional duty to maintain the track, proper
service from Lumding to Badarpur also ang
this will be done.

[Translation]

DR. RAMESH CHANDRA TOMAR: Mr.
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Speaker, Sir, itis amatter of great happiness
that railway line is being extended upto
Agartala. But | am saying with great regret
that though NOIDA adjacent to Delhi is the
largest industrial area in Asia —

MR. SPEAKER: No, this question con-
cerns Agartala and not NOIDA. It is notso.
Please do not junp from one question to
another.

SHRISATYADEO SINGH: Mr. Speaker,
Sir, | would like to point out to the hon.
Minister that it is a question relating to the
whole country. Land is being acquired at
several places for laying railway lines.

MR. SPEAKER: This question is related
to Agartala railway line.

SHRI SATYA DEO SINGH: it concerns
the whole country. Please let the question be
put up... (Interruptions)

DR. RAMESH CHAND TOMAR: Mr.
Speaker, Sir, it is a very important
question...(Interruptions)

MR. SPEAKER: lt is not so.

DR.RAMESHCHAND TOMAR: | agree
with you. (Interruptions)

SHRISATYADEO SINGH: Mr. Speaker,
Sir, be it Agantala or uttar Pradesh, land is
acquired for development of railways. The
acquisition sometimes gets delayed and
involves litigation. | would like to know from
the hon. Minister whether along with paying
compensation to the people, whose land is
acquired, will the Government consider a
proposal to provide employment to a quali-
fied and competent member of each of their
families so that the litigation 1s minimised to
some extent.

[English]

SHRI MALLIKARJUN: Sir, bona fide
people whose lands have been fully ac-
quired are expectedtogetajob, thatis, from
one family one Member is expectedto geta
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job if he applies. So far as compensation is
concerned, as you know, it ail depends on
the acquisition officers of the State Govem-
ment who are acquiring the land etc.

Consignment of Live Tortoises and
Birds
’ +
*191. SHRI BUOY KRISHNA HAN-
DIQUE:

SHRIGURUDAS KAMAT:

Willthe MINISTER OF ENVIRONMENT
ND FORESTS be pleased to state:

{(a) whether alarge consignment of live
?rloises and birds has been seized in
bombay recently:

(b) if so, the details thereof:
(c)whether trading in animals has been

going on in Bombay for the last several
years; and

(d) if so, the steps taken cr proposed to

be taken by the Government in this regard?

~ THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d). A
statement is laid on the Table of the House.

STATEMENT

Onthe basis of intelligence gathered by
the Wildlife staff in the Bombay Regional
office of Wildlife Preservation of the Ministry
of Environment and Forests, a raid was
organised by State Wildlife Authorities on
9.6.92 in Dongri Area of Bombay, In the raid
thrree thousand ‘muniyas’, eight hill ‘mynas’
and two hundred fifty ‘Star-tortoises’ were
seized. These have later been released in
the wild.

This Ministry’s Regional Office of Wild-
life Preservation at Bombay as alsothe State
Wildlite Aothorities have been endeavouring
to checkillegaltrade in wild animals and their
products. As aresutt of their vigilance, cases
of such illegal trade have been detected in
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Bombay from time to time.

Steps taken or proposed to be taken to

‘ prefventillegal trade in wild animals and their

prodects include:

(1) Hunting of all the wild animals .
except for protection of life and
property and for the purposes of
display in museum and Zoos, ed-
cation and managemtn of popula-
tion, has been banned under the
provisions of Wild Life (Protection)
Act. The Wild Life (Protection) Act
has been amended to suitably
enhancethe penalities and punish-
ment for various offences relating
to poaching and illegal trade.

(2) International and internal trade in.
products fromrare and endangered
species of wildlife has beenbanned.
Regional Offices for Wildlife Pres-
ervation are involved with regula-
tion and control of trade in wildlife
products. i

(3) Anti-poaching infrastructure in the
States has been strengthened.
Assistance was provided to State
Governmentsfor strengtheningthe
anti-poaching infrastructure under
the Centrally Sponsored Scheme
“Control of Poaching and lilegal
Trade in Wildlife”. From the finan-
cial year 1992-93 the Scheme to-
gether with funds for its implemen-
tation ahs been transferred to the
State sector.

(4) Four Regional offices and three
Sub-regional offices have breen set
up by the Government of India to
monitor and regulate international
trade in wildlife products. They also
carry out surprise checks of the
stocks of licenced traders of wild
animis and products therefrom.

(5) Cooperation of Border Security
Force, Indo-Tiebetan Border Po-
lice and Army is sought forconser-
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vation of Wildlife in border areas.

(6) Asystme of ecashawards hasbeen
introduced for getting intelligence
aboutthe poachers andillegaltrad-
ers.

(7) Prior to 1991 amendemtn of Wila
Lite (Protection) Act 1972, only
State Government Officials were
empoweredtofile complaintagainst
the offences inthe competent coun.
Now the powers have been
delgated to the Central Govern-
ment officials also.

- SHRIBUOY KRISHNAHANDIQUE: Mr.
Speaker,Sir, what has been revealed s only
the tip of the iceberg. Bombay is only the
transit point. The source of spply is mostly

“our natinal parks and sanctuaries as we
have seen recently in Ranthambore Na-
tional Park where tiger-poaching has been
going on for quite some time for their skins
and bones which have been seized by the
police. May | know from the hon. Minister
whether the Government would seriously
consider raising an Anti-Poaching Squad
specially forour National Parks and Sanctu-
aries where animals getting—usedto human
proximity are not usually shy of human intru-
sion and fall an easy and unsuspecting prey
to poaching.

SHRI KAMAL NATH: it is correct that
Bombay is mainly the transit point for this.
There has been the case of poahing which
has been detected vvery recently in Ranth-
ambore. A Task Force under te Inspetor-
General of Forests has been set up. The
question of the primary responsibility for
protection of wild life, be it a nationa park or
a snactuary or otherwise, is of the State
Government some of th eassistance
schemes of by the Central Government are
being transferred to the State Government.
There are other schemes which are contin-
ued to be assisted by the Central Govern-
ment for the protection of wild life. There has
been some spurt in poachirg seen in the
light of the information gathered. We are
looking into the tacts. There are many pros
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and cons of raising armed forces and other

. para military forces or something of the kind

because there will be a question of training,
the kind of arms they will have to deal with
andthe kind of encounters they haveto ha\n;~ '
with these gangs like the Veerapan gang in
karnataka. This is being looked into in a
holistic manner and the Government is
considering all aspects.

SHRI BIJOY KRISHNA HANDIQU’
May | know from the hon. Minister wheth.
the Government as apolicy and acompaiy.
of public awareness willconsider destroyi.’

‘the seized wild life products publicly sinc.

the prservation of these articles inmuseums
will only dilute the Government's determing-
tion and will make Government an unwilliig
party to these nefarious activities?

SHRIKAMAL NATH: Some of the seized
items like skins, tusks, horns etc, have been-
lying with the Government and there are
both sides to it because some of the State
Govermnments are in possessionof, say, ivory
tusks of croers of rupees They wanted per-
mission to dispose it of. We have notallowed
it because it may mean putting the things
that we are seizing in the market. The ques-
tion of getting rid of items in public display, |

~ think, is very notional one and | am not quite

sure whether that will exemplify the Goverg,
ment’s deternmination. But we are very ac*
tively considering what we shoudi do with all
these items - whether we could put them in
museums orgivethemtothetrainign centres
or schools or something of the kind. This is
being examined by us. (/nterruptions)

SHRI BIJOY KRUSHNA HANDIQUE:
As adistinct campaign of public awareness
will yo destroy them?

SHRI KAMAL NATH: This was done in
the past. As | said, we are looking into this
not for every item but for selective items o
destroy bublicly.

[Translation)

SHRIDAU DAYAL JOSHI: Mr. Speaker,
Sir, through yo | would like to tell the hon.
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Minister that water animals, birds and wild
animals have been facing the crisis of sur-
vivalfor last 10 years. Species of many birds
and animals have become extinct. The hon.
Minister said that he wuld investigate as to
what weapons do the hunters use. Hon.
inister, Sir, | would like to tell you that the
poachers operat in gangs and the Govemn-
ment is not able to nab them. | would, there-
fore, like to request you to take immediate
steps to provide arms to the forest officials.
"he Government has provided licences in
mbay and in many other parts of th ecoun-
: »and it condcts checks fromtimetotime in
~ t(b) of my question, | have sught to know
. 1ether keeping in view the fact that many
tare birds in India are facing extinction, will
the Government cencel their licences, im-
mediately? Otherwise, many birds which
have been isolated will no longer be seen.
Those birds are being soldin othercountries
at very high prices and licence holders are
selling them. it should be made clearwhetehr
the Government would cancelthseior licences
or not? '

SHRI KAMAL NATH: Mr. Speaker, Sir,
| agree with the hon. Member that it should
be checked, but | would like to say licences
are not being provided for all birds and
animals. These licences are meant only for
those birds and animals which are not in-
cluded in Scheduled one and two of the
ajproved list. itis also checked fromtime to
time to know as to what is being done in
respect of prohibited itemns.

Sofaras the question of providing arms
to forest gurds is concerned, a scheme in
this regard is under consideration. Some
arms have already been provided but the
issue of raising of a separrate force for
national parks is under consideration. As a
mater of fact, the State Govermmtns have
theirown police force. Theforest officers and
forest guards can take their help (/nterrup-

%ns)

SHRIVIRENDRA SINGH: Mr. Speaker,
Sir, some smuglers who smuggle out ani-
mal-skins and animals to foreign countries.,
encourage the tribais andthe forest dwellers
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1o hunt forest animals and birds enjoying
national recognition. The tribals and the for-
est dwellers do natknow that hunting of such
birrds and animals is a crime. There is a big
conspiracy hatched by the smugglers be-
hind it. During investigation only in innocent
people are arrested while the real culprits,
the smugglers go scotfree. | would thus like
to know whether ny action against the real
culprits and conspirators instead of arresting
the dwellers of forest areas and the tribals
who are encouraged for hnting, would be

© taken.

[English]

MR. SPEAKER: Abetters are also to be
punished.

[Transiation]

SHRI KAMAL NATH: Mr Speaker, Sir it
is a fact that it is a sort ofexploitation of the
forest dwellers and tribals. The big smug-
glers and traders who are involved in such
business inspired them of hunting. Butwhen
prosecution proceedings are intiated and
investigations are done itis done against big
traders also and is not condined to forest
dwellers and teribals alone. At times some
ditficulties are experienced in this process
particularly whenthere is no witness, but this
much is certain that prosection proceedings
are initiated against big traders and they
have to undergo the process of investiga-
tion.

[English)

SHRIRAMESH CHENNITHALA: Sir, in
the statement it is mentioned that four Regionl
Offices andthree Sub-Regional Offices have
been set up by the Government of India, to
monitor and regulate international trade in
wildlife prodducts. But this arrangement is
not ssufficient. So, | would like to know from
the hon. Minister whetehrthe Governmentis
contemplating to start more offices to moni-
tor and regulate internationaltrade in wildlife

products?
SHRI KAMAL NATH: Sir, while there
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are Regional Offices and Sub-Regional Of-
fice, we are concermned with the spurt that is
taking place in poaching especially in regard
to elephants. Tigers,rhynos and some other
major animals. We will consider this. That
has notbeen looked into and we shall looked
into it.

[Translation)

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, is the Government aware that the tribals
living in forests have according to theirtradi-
tion a cultral right of hunting on festive oc-
caasions? They hunt animals. The forest
officials initiate prosecution proceedings
againstthemeven forsuch huntings. Willthe
Govemment safeguard the cultural right of
thetibals? Willthe Government take stepsto
see that no prosecution proceeding is initi-
ated agains them when they hunt in their
traditional way?

SHRI KAMAL NATH: Mr. Speaker, Sir,
the hon. Members has raised a very impor-
tant issue. | will definitely consider it.

WRITTEN ANSWER TO QUESTIONS
[Translation)
Operation Blackboard

*183. SHRI NITISH KUMAR:
SHRIMATI  SAROJ
DUBEY:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have for-
mulated a programme for the extension of
Operation Blackboard;

(b) if so, the details thereof;

(c) the steps proposed to be taken by
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the governmentto implementthis programme
effectively; and

(d)the time fimit fixed for the implemen-
tation of this programme throughout the
country?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) Yes, Sir.

(b)to (d). Astatement s laid on the tab
of the Sabha.

STATEMENT

Itis proposedto continue the Scheme of
Operation Blackboard to cover all the re-
maining primary schools as wel as to ex-
pand the scheme to provide 3 rooms and 3
teachers to schools where enrolment war-
rants them. Itis also proposedto extend this
scheme to cover the upper primary schools
during the 8ths Plan subject to availability of
funds.

ltis proposed to take the following steps
to implement the scheme effectively:-

(i) Special training programmes will
be designed to train teachers in
using the supplied materials.

(i) State Govts. will be prsuaded to
provide's contingency expenses for
replacement of teaching learning
equipment.

(i) Flexibility wil be provided for pur/®
chase of materials relevant to the
curriculum and the local needs.

(iv) To encourage girls’ enrotment and
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retention, at least 50% women
teachers will be appointed.

‘Ambedkar Birth Centenary Celebra-
tions

184. SHRI RAM VILAS PASWAN: Will
*he Minister of RAILWAYS be pleased to
tate: ’

(a) whether his Ministry had chalked out
special programme 10 celebrate the Birth
Centenary of Babasaheb Dr. B.R.Ambedkar
in the Railways: and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): (a) Yes, Sir.

(b) A statement is laid on the Table of
the Sabha.

STATEMENT

The details of celebrations of the Birth
Centenary of Baba Saheb Dr. B.R.Ambedkar
on the Railways are given below:

()  Holding of seminar at Headquar-
ters stations of the Zones and the
Divisions on the Railways and
Production Units by inviting emi-
nent personalities to discuss the
thoughts/ideas of Baba Saheb Dr.
B.R.Ambedkar amongst the Rail-
waymen.

(ii) Displaying the thoughts of Baba
Saheb Dr. B.R. Ambedkar promi-
nently at the stations/offices andin
Railway colonies.

(iii) Printing “Bharat Ratna Baba Saheb .

Dr.B.R.Ambedkar Centenary Year
1990-91" at the back of Computer-
ised tickets.
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(iv)  To launch special literacy drive for
Group ‘D’ employees on the Rail-
ways under the National Literacy
Drive Programme.

(v) Increasing of percentage of schol-
arships sanctioned from Staff
Benefit Fundforthe children of SC/
ST employeesfrom12.5percentto
15 percent for SC employees and
from 5 to 7.5 percent for ST em-
ployees.

(vi) Launching of multi-purpose drive
including immunisation programme
forthe children of Railway employ-
ees and upkeep and maintenance
of Railway colonies by medical/
civilandelectrical engineering staff.

(vii) Liquida.ting the backlog quota for
the scheduled Castes and Sched-
uled Tribes in Group ‘C’ and Group
‘D’ categories.

[English)

Population Growth

185. DR. D VENKATESWARA RAO:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the government have ex-
amined the study report prepared by Popu-
lation Reference Bureau on the trend of
India’s population growth;

(b) if so, the findings thereot; and

(c) the steps contemplated to check the
population growth effectively?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOTEDAR):
(a) to (c). According to the report entitled
“1992 world Population Data sheet of the
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Population Reference Bureau inc.”the popu-
lation of India has been indicated as 882.6
million, 1172.1 million and 1383.1 million for
the years 1992,2010and 2025 respectively.
This report has also, inter alia estimated a
-Birth Rate of 30 perthousand population and
a Natural Growth Rate of 2%, for India in
1992.

The Government is greatly concerned
- about the prevailing high growth rate of
population in‘the country. With a view to
imparting a new dynamism to the Family
Welfare Programmé. an Action Plan has
been evolved by Government of india which
has been endorsed by all the States/Union
Territories. The National Development
Council has also endorsed that the popula-
tion problemshould be tackled as a foremost
national priority. A Committee of the Na-
tional Development Council has been con-
stituted 1o go into all aspects of population
issues and formulate a National Population
policy. Population control has been ac-
corded the highest priority in the Eighth five

, Year Plan.

[Translation)
Free Travel by Police Personnel

188. SHRI MUMTAZ ANSARI: Will the
Minister of RAILWAYS be pleased to state:

(a) whetherthe Government have pro-
vided free travelfacility intrains to policemen
on duty;

(b) if not, the number of such persons
fined in Northern Railwdy during the last
three years, year-wise and division-wise;
and

(c)the steps beingtaken bythe Govern-
mentto prevent them fromtravelling without

ticket when not on duty?

THE MINISTER OF RAILWAYS (SHRI
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C.K. JAFFER SHARIEF): (a) the staft and
officers ofGovernment Railway Police, be-
longing to the different States, who have to
travel frequently in connection with security
on the Railways are given duty passes, with
specified jurisdiction, for heir journeys on -
duty. Apart from GRP Personnel, passes
are not issued by the Railways to the staff of
Police Department.

(b) and (c). Police staff who are de-
tected travelling without a proper pass or
ticket, are dealt with under the provisions of
the Railways Act. Statistics in regard to
Police Personnelfined by the Railways is not
maintained separately.

[English)
Disposal of Scrap

*192. SHRICHANDRAJEET YADAV:
SHRI J. CHOKKA RAO:

Will the Minister of RAILWAYS be
pleased to state:

(a) the type of railway material/property
which is sold as scrap;

(b) the procedure adopted by the Rail-
ways for its disposal;

(c) the earnings therefrom during the
last three sales (sale-wise) and the percent-
age of the sale price that was lower/higher
than the then prevailing market price;

(d) whether measures have beentaken
to check the possibility of any nexus be-
tween the officials andthe scrap buyers; and

(e) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): (a) Released
unserviceable rails and otherpermanent way
materials, condemnedlocomotives, coaches



41 Wiritten Answers

and wagons, other unserviceable ferrous
scrap mostly re-rollable.or melting quality,
non-ferrous scrap, condemned machinery
and plant, waste oil, waste paper, scrap
woodincluding shaving, sawdust, unservice-
able wooden sleepers, unserviceable empty
drums & barrels etc. form bulk of railway
material sold as scrap.

(b) Scrap materials on Railways are
arranged in proper lots. These lots are sold
generally through public auctions for which
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adequate publicity is given in the newspa-
pers. Some scrap materials are.also sold
through advertised tenders. Sometimes
direct sale is arranged for the needs of the
other government Departments.

(c) Each zonal Railway conducts sev-
eral auctions each month from various loca-
tions. Information relating to the last three
sales from each zonal Railways is indicated
below:-

(Value in lakhs of Rs.)
Railways Ist Sale 1l nd Sale Il ra Sale
Central 20 19 485
Eastern 66 37 74
Northem 19 169 80
North Eastemn 29 23 28
Northeast Frontier 34 24 37
Southem 58 67 28
South Central 132 130 144
South Eastern 231 58 188
Western : 170 33 39

Auction sale is always in favour of the
highest bidder of public auction and the
bids considered below the market price
are rejected.

(d) Yes, Sir.

(e) Following measures are being
adopted to avoid any nexus between buy-
ers and officials:

(i) The sale of scrap is conducted
through public auctions orthrough
open tender.

(i) At the time of delivery of scrap,
representaives of three depart-
ments, viz. Stock-holder, Ac-
counts and Security Departments
are required to witness correct
delivery of the sold lot.

(iii) Periodical/surprise checks are
conducted by independent su-
pervisors as also Vigilance Or-
ganisation of the Railways dur-
ing the process of delivery of the
sold lots.
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(iv) Senior officers from Headquarters
monitor rates realised in auctions
in the nearby locations as also
market trend of scrap rates, etc.

Electric Locomotives

*193. DR. A.K. PATEL: Willthe Minister
of RAILWAYS be pleased to state:

(a) whether the Bharat Heavy Electric
Ltd. had submitted any proposal for the
production of three-phase electric locomo-
tives indigenously for use on the Indian
Railways;

(b)whetherthe Government had evaiu-
ated the capability of BHEL to produce such
locomotives;

(c) if so, the details thereof; ana

(d) the decision taken by the Govern-
ment in this regard?

THE MINISTER OF RAILWAYS (SHRI

C.K. JAFFER SHARIEF): (a) No, Sir. How-

ever M/s BHEL participated in the Global
tenderfor supply of 3 phase electric locomo-
tives. Their offer was for supply of locomo-
tives fromtheir Japanese collaborators, M/s
Hitachi, with some items/components being

manufactured in India.

(b) and (c). Do not arise.
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(d) The offer of BHEL was notthe lowest
evaluated offer as perthe terms and condi-
tions of thetender and as such they were not
successful in the tender.

Hindi Teachers Training Colleges

*194. DR. LAXMINARAYAN PANDEYA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Hindi Teachers Training
Colleges have been established in non-Hindi
speaking States under Central Scheme: and

(b} if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). The State Govern-
ments/UT Administrations and voluntary
organisations have established Hindi
Teacher Training Colleges 1n non- Hindi
speaking areas with central assistance on
approved pattern under central schemes.
Financial assistnce, on approved pattern,
has been provided to the State Govts./UT
Administrations and voluntary organisations
for Opening/Strengthening/Maintenance of
Hindi Teachers' Training Colleges/Institu-
tions with Hindi medium in non-Hindi speak-

ing States/UTs as per details given below:-

S.No. States/UTs ONumber of Hindi Teachers Training
Colleges/Institutions
with Hindi medium
1. Andhra Pradesh 12
2. Assam 1
3. Gujarat 1
4. Kamataka 18
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S.No. States/UTs

ONumber of Hindi Teachers Training

Colleges/Institutions

with Hindi medium
5. Kerala 6
6. Maharashtra 4
7. Manipur 2
8. .Orissa 3
9. Mizoram 2
10. Nagaland 1
1. Tamil Nadu 1
Total 51

Loan Licence System in Pharmaceuti-
cals Industry

* 195. SHRRI SYED SHAHABUD-
DIN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a)whetherthe Government have dis-
carded the loan licence system prevalent
in the Pharmaceuticals Industry and intro-
duced self-certification by the small manu-
facturers;

(b) if so, the reasons for the change;

(c) whether the Government have re-

, ceived any representation from the smalil

sector in the drug industry against these
changes; and

(d) if so, the action taken by the Gov-
ernmentthereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI M.L. FOTE-
DAR): (a) and (b). Yes, Sir. The provision
for Loan Licensing System incorporated

dinthe Drugs and Cosmetics Rules, 1945in
the year 1957 was reported to be widely mis-
used. Inview of matters raised in Parliament
expressing concern aboutthe quality of drugs
marketedby Loan Liceences and with a view
to study the problem in depth regarding
prevalence of sub-standard drugs, the Gov-
ernment appointed a Task Force in 1982.
Amongst the various recommendations
made by the Task Force, it recommended
abolition of Loan Licensing System over a
period of time of about 6 years.

In December, 1986, the Central Gov-
ernment announced “Measures for Ration-
alisation, Quality Control and Growth of Drugs
and Pharmaceuticals Industry in India” un-
der which it was decided to dis-continue the
Loan Licensing Systemin a phased manner
before the end of 7 the five Year Plan.

Consequent upon the above decison, &
draft notification amending th Drugs anc
Cosmetics Rulesto abolishthe Loan Licens
ing Systemwas issuedon 21.12.1987, solic
iting public comments. A large number o
comments were received from the Drug
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Manufacturers and Manufacturing Associa-
tions objecting to proposed amendment.

In order to examine the objections/
comments received, a Committee underthe
Chairmanship of Drugs Controller (India)
was set up on 28.8.1988. The Committee,
amongst other, had representatives of the
Manutacturers’ Associations. The Commit-
tee recommended that the Loan Licensing
system should be abolished after 31st De-
cember, 1983.

As the Government had already made
the drug Industry aware of its decision to
abolish th Loan Licensing system in the
Drugs Policy announced in December, 1986
, it was decided to dis-continue the Loan
Licensing System with effect from 1st Janu-
ary,1992.

As per statutory requirments, a draft
notification was issued on 6.11.1991 for
abolishing the Loan Licence System and
inviting public comments. However, before
the final notification could be issued, some
High Courts restrained the Government
‘rom interfering with the existing Loan Li-
sensing System. While counter-affidavits
yave been filed in some of the High Courts,
he Government have moved a Special
-eave Petition in the Supreme Court in pur-
suance of the provisions of Article 139 A of
he Constitution so that allthe cases pending
»efore the various High Courts are trans-
erred to the Supreme Court for a common
earing. The matter is thus sub-judice.

No Self Certification Scheme has ben
1troduced by the Government.

(c)and (d). The representations received
‘omthe All India Small Drug Manutacturers
ssociation, other Associations of manufac-
Jrers and individual manufacturrers were
xamined by the Goveemment before tak-
ig the final decision to abolish th Loan
icensing system.
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Drinking Water Facillty at Railway
Stations,

196. SHRI RAJENDRA AGNIHOTRI:
Willthe Minister of RAILWAYSbe pleasedto
state: '

(a) the number of railway stations where
the facility of drinking water is not available,
zone-wise; and

(b) the steps being taken to provide this
facility on all the Stations?

THE MINISTR OF RAILWAYS (SHRI
C.K.JAFFER SHARIEF): (a)and (b). Except
46 halt stations of Eastern Railway, drinking
water facility is available at all stations. Itis
proposedtoprovides this facilityby 31.3.1993
on these stations.

[English]
Supply of Foodgrains

*197. SHRI KABINDRA PUR-
KAYASTHA: Will the Minister of FOOD be
pleased to stat:

(a) the pocedure followed by the Food
Corporation of India regarding supply of
foodgrains in different parts of the country;

(b) whether the Government have re-
viewed its working; and

(c) it so, th details thereot?

THE MINISTER OF STATE IN THEE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (c). The allotted quantity of foodgrains is
lifted by the State Governments/U.Ts ortheir
nominees from the FCI depots against pre-
payment. This system has ben found satis-
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factory. Further distribution of foodgrains to
+ the consumers is the responsibility of the
State Governments/U.Ts.

Art Treasures of Nizam of Hyderabad

°198. SHRIDATTATRAYABANDARU:

Will the Minister of HUMAN RESOURCE
DEVELPMENT be pleased to state:

(a) whether a number of arttreasures of
the erstwhile Nizam of Hyderabad are being
sold away and smuggled out of the country;

(b) whether precious and rare antiques
huge flower vases of the Nizam had been
recovered from smugglers in Bombay;

(c) whether a number of rare antiques

~and art treasures are missing from the

“Falaknuma” Palace and other Palaces of
Hyderabad;

(d) the action téken to preserve the ar
treasures and rare antiques of the Nizam of
Hyderabad?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMEENT (SRI ARJUN
SINGH) : (a) As per the information fur-
nished by the Central Bureau of investiga-
tion, only two gold muhurs called Nazrana
coins issued by Jahangir in the year 1613
A.D. and Shajahan in the year 1639 A.D.

belonging to the former Nizam of Hydera-

bad, have been smuggled out of the country.

(b) Only two huge flower vases, stated
to have been removed from fFalaknuma
palace hve been recovered.

(c) Ninteen art subjects ae stated to
have been found missing from Falaknuma
Palace of Hyderabad.

, (d) The National Musem,New Delhihas
identified 173 items of jewellery including 26
art treasures and 23 antiquities for preserv-

ASADHA 30, 1914 (SAKA)

Written Answers 50

ing them within the country. Besides, on
hundred sixty seven art objects have been
registered.

National Rehabilitation Authority

*199. SHRI MUKUL BALKRiSHNA
WASNIK: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whetherthe Government propose to
set up a separate national Rehabilitation
Authority to ensure the rehabilitation of the
project-affected people;

(b) it so, the details thereof; and

(c) it not, the steps the Government
proposetotake for the speedy rehabilitation
of such people?

THE MINISTER OF STATE IN THE
MINISTRY QF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir.

(b). Does not arise.

(c) The project affected persons are
presently rehabilitated as perthe Rehabilita-
tion policy of the concemed State Govern-
ment or in accordance with the guidelines
issued by different Ministries and Depart-
ments of the Central Government. Formula-
tion of acomprehensive Rehabilitation Master
Plan is anintegral componentof the Environ-
mental Management Plan required for envi-
ronmental assessment of projects by the
Ministry.

Protection of Plants and Animals in
Sunderbans

*200 DR. ASIM BALA: Will the MINIS-
TER OF ENVIRONMENT AND FORESTS
be pleased to state:

(a) The details of the schemes/pro-
grammes envisaged to protect the forest
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plants and animals of Sunderbans during
the Eighth Plan:

(b) the quantum of funds likely to be
provided therefor; and

(c)thetargets fixed forcompletion of the
schemes/programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) A state-
ment is given below

(b) The total funds likely to be provided
during the Eighth Plan period is Rs.2476.0
lakhs

(c) The West Bengal Forestry Project,
Integrated Wasteland Develcpment Project
and Aerial Seeding Programme are likely to
be compieted by the end of the Eighth Plan.
The other schemes/ programmes are on-

going and will continue beyond the Eighth

Plan period.
STATEMENT

The following schemes are in opera-
tion in Sunderbans area for the protection
of forest plants and animals during the
Eighth Plan period:-

(1) Conservation of Mangroves (100%
Central assistance scheme).

(2) EstablishmentofBiosphere Reserve
(100% central Assistance scheme).

(3) WestBengalForestry Project (State -

Plan scheme)

(4) Project Tigerscheme(100% Central
assistance forpriority tems and 50%
Central assistance for recurring
items).

(5) Integrated Wasteiand Development
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Project (100% Central assistance
scheme).

(6)‘ Aerial Seeding Programme (100%
Central assistance scheme).

) Sunderban Development Project
(State Plan Scheme-Annual
Scheme).

(8) Eco Development around National
Parks and Sanctuaries including
Project tiger areas (100% Central
assistance scheme).

Supply of Wheat to Roller Flour Mills in

Karnataka
*201. SHRI M.V. CHAN
DRASEKHARA MUR-
THY:
SHRI V. SREENIVASA
PRASAD:

Willthe Minister of FOOD be pleasedto
state:

(a) whether the roller flour mills in Kar-
nataka have been severely affected by the
ban on the movement of wheat by rail;

(b) if so, whether the Food Corporation
of India is contemplating alternative meas-
ures to provide wheat to the roller flour mills
in Kamataka: and

(c) if so, the details thereof and when
these mills are likely to be supplied with
adequate quantum of wheat?

THE MINISTER OF STATE IN THE
MINISTRY : OF CIVIL
SUPPLIES,CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) to (c). Roller flour mills in
Karnataka may have been temporarily af-
fected by the restrictionimposedby Railways
inter-alia on movement of foodgrains on
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private account on 20.3.1992, in order to
spare rail wagons for priority movement on
Government and publicc sector accounts.
The aforesaid restriction was lifted on
16.6.1992.

Production of Sugar

*202. SHRIANKUSHRAO RAOSAHEB
TOPE: Willthe Minister of FOOD be pleased
to state;

(a) the total production of sugar during
1991-92; and
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(b) the break-up of the production envis-

aged for levy, open market and export this
year?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMMALUDDIN AHMED):
(a) The total sugar production during the
current 1991-92 season’s (October-Septem-
ber) is estimated to be about 132.00 lakh
tonnes.

(b) The break-up of the aforesaid pro-
ductionenvisagedforlevy andfreesale would
be approximately as under:

Levy

Free sale

50.16 lakh tonnes (Provisional)

81.84 lakh tonnes (Provisional)

For the current season, 0.21 lakh ton-
nes of levy sugar and 6.07 lakh tonnes of
freesale sugar (including the balance of last
season) has already been allocated for
export from 1991-92 season’s production.
Allocation of further quantities for export is
underconsideration.

[Translation]
National Diabetes Control Programme
*203. SHRI N.J. RATHVA : Will the
Minister of HEALTH AND FAMILY WEL-
- FARE be pleased to state:
(a) whether the National Diabetes
Control Programme has reduced the per-

centage of diabetic patients in country;

(b)if so, the achievements madeinthis
regard; ana

(c) the amount of financial assistance

given to States underthis programme during
last one year, State-wise?

THE MINISTER OF HEALTH AND
FAMILYWELFARE (SHRIM.L. FOTEDAR):
(a)and (b). No survey has been made in this
regard.

(c) Nofinancial assistance was given 1o
the States during 1991-92 under the Pro-
gramme.

Strikes in Jamia Milla Islamia
University

1897. SHRI S.B. THORAT: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whetherthe attention of the Govern-
ment has been drawn towards the reports of
unrest and strikes in Jamia Milia Islamia
University;
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(b) if s0, the details thereof including the

reasons for such unrest; and

(c) the steps taken by the Government
to defuse the situation in the University?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVLOPMENT (DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE) ( (KUMARI SELJA): (a) to (c). Gov-
ernment has kept itself abreast of recent
developments in Jamia Millia Islamia. Ac-
cording to the information furnished by the
University, the comment made by Prof.
Mushirul Hasan, Pro-Vice-Chancellor in an
interview published in the ‘Sunday” of 12-18
April, 1992 in regard 1o Salman Rushidee's
‘Satanic Verses', led to an agitation in the
University for removal of Prof. Hasan from
the post of Pro-vice-Chancellor. The agita-
tion disrupted the functioning of the Univer-
sity and resulted in postponement of annuai
examinations.

With a view to making an objective
assessment of the situation in Jamia and to
advise Government in the matter, a Group
consisting of five eminent persons was
constituted by this Department on June
8,1992 in consultation with all concerned,
including University authorities. The Group
held its first meeting in New Delhi on June
20,1992.

Meanwhile, the offices of the University
resumed normalfunctioning w.e.f. 1 stJune.
1992. The annual examinations of the Uni-
versity commenced on July 6, 1992 and
admissions for the current academic ses-
sion are in progress.

Environment and Forests
Schemes

1898. SHRI KASHIRAM RANA:
SHRI SRIKAAANTA JENA:
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Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state: .

(a) whetherthe Union Government have
received proposals/ schemes from the vari-
ous State Governments for conservation of
forest and improvement of environment in
their respective Staes; «

(b) if so, the details thereof; and

(c) the action taken by the Governmaent
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) 1o (c). For
conservation of forests and improvement of
environment, the State/U.T. Governments
submitted projects for financial assistance
under the Centrally Sponsored Scheme
“Development of Infrastructure for Protec-
tion of Forests Against Biotic Interference”,
till 1991-92. With effect from 1.4.1992, this
scheme stands transferred to State Plan
Sector for implementation.

However, with effect fromthis year, the
Union Government have started a Centrally
Sponsored Scheme “Modern Forest Fire
Control Methods”. Guidelines have been
issued in this regard to State/Union territory
Governments. The Central Government is
intouch with certain selected State Govern-
ments where fire plays a vital role in degra-
dation of forests.

Manufacture of Ice In Delhi
1899. SHRIMRUTYSUNJAYANAYAK:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
(a) whether rice is being manutfactured
from unhygienic contaminated water in ice

tactories of Delhi; and

(b) if so, the action taken or proposed to
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be taken by the Government against the
offenders?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) As per the reports ob-
tained from Municipal Corporation of Delhi
and New Delhi Municipal Committee no ice
is being manufactured from unhygienic
contaminated water by the licenced ice fac-

tory.

(b) Question does not arise.

{:'English]

Proposal to Increase Commission on
Sugar

1900. PROF. K.V. THOMAS: Will the
Minister of FOOD be pleased te state:

(a) whether some State Governments
including Kerala have requested the Union
Govemnmentto increase the commission on
sugar to be distributed through the Public
Distribution System; and

(b) if so, the action taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMMALUDDIN AHMED):
(a) Yes, Sir.

(b) The matter is under consideratio.n‘
-, [Translation]
Health Hazards in Hotels
1901. SHRI JEEWAN SHARMA: Will

the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) whether attention of the Govern-
ment has been drawn to the news-item
captioned’ ' of mushrooming eataries: Grow-
ing health hazards’, appearing in the ‘Indian
Express’ of May 7, 1992;

(b) if so, whether most of eating places

‘do not conform to the health and sanitation

standard as prescribed in the Municipal Act
of Delhi;

(c)if so. the action taken by the Govern-
ment against the owner of such hotels/
dhabas; and

(d) the remedial measures taken/pro-
posed to be taken by the Governmentin this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir.

(b) No such survey has been conducted
by Municipal Corporation of Delhi.

(c) and (d). Municipal Corporation of
Delhi have intimated that all eating places
licenced by it conform to prescribed health
and sanitary standards and in the case of
unlicensed eating places, prosecution ac-
tion is taken.

Trade of Human Organs

1902. SHRI YASHWANTRAO PATIL:
SHRI PANDURANG PUNDLIK
FUNDKAR:
SHRI MOHAN RAWLE:

Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether attention of the Govern-
ment have been drawn to the news-item
captioned “Organ Market thrives in India”
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appearing in the “Times of India”, Bombay
Edition dated May 26, 1992; and

(b)if so, the action taken by the Govem-
ment to stop clandestine export of human
organs abroad?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir.

(b) With a view to regulate trading in
human organs, the Government is contem-
plating the enactment of a comprehensive
legislation, which will be applicable through-
out the country. The proposed legislation,
inter-alia, includes provisionto empowerthe
Government to notify hospitals having nec-
essary infrastructure for the purpose of
removal of human organs and carrying out
transplantations, banning sale of human
organs for valuable considerations,, and
promoting voluntary donation of human
organs from living persons to near relatives
only.

Family Planning Centres in Bihar and
Orissa

1903. SHRI MOHAMMAD ALI
ASHRAF FATMI:
SHRI SRIKANTA JENA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the total number of Family Planning
Centres in Bihar and Orissa and the:amount
spent thereon during each of the last three
years, district-wise; and

(b) the number of persons undergone
Vasectom/Tubectomy operations during
1990-91 and 1991-92 in each district?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). The information
is being collected and will be laid on the
Table of the House.

[English]

Red Fort as Museum of Freedom
Struggle

1904. SHRI GOVINDRAO NIKAM: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether the freedom-fighters have
raised a demand for the conversion of Re
Fort into a museum of Freedom Struggle;

(b) if so, the details thereof; and

(c) the action proposed to be taken in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) and (b) The All India
Freedom-fighters Organisation have ap-
proached the Government requesting tha§
the Red Fortbe declared a National Museur
of Freedom Struggle and a befitting memo-
rial be set up as a symbol of Indian Freedom
Struggle.

(c) The matter is under consideration.
Kayamkulam Station
1905. SHRITHAYILJOHN ANJALOSE:
Willthe Minister of RAILWAYSbe pleasedto

sate:

(a) whether Kayamkulam Station in
Kerala has been fully developed;

(b) if not, the details of the future plans
for the development of this station;
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(c) the amount allocated for the devel-

opment of this station during the last three-

years, year-wise; and

(d) the total amount spent so farin this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

(b) Does not arise.

(c) and (d). The development works at
Kayamkulam Station formpart of the Alleppy-
Kayamkulam new line project and Kay-
ankulam-Quilon doubling scheme and no
separate yearly allocations have been made
forthese works. The total estimated cost of
the development ot stationis Rs. 96.00 lakh,
out of which Rs. 85.00 lakh approximately
have been spent so far.

[Translation)

Attendance of Doctors at Patient’'s
Residence

1906. SHRIVILAS MUTTEMWAR: Wili
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether doctors of the Central
Government Health Scheme and Delhi
Municipal Corporation attendpatients at their
residence in case of an emergency;

(b) whether doctors of New Delhi Mu-
nicipal Committee do not attend patients at
their residence in case of an emergency;

(c) if so, the reasons thereof; and

(d)the stepstaken bythe Government
inthis regardto provide emergency services

to patients at their door steps?

THE MINISTER OF STATE IN THE
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MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) The doctors posted in
CGHS dispensaries pay domiciliary visits at
the residence of the patients as and when
called by the patients during emergency.
Thedoctors of Municipal Corporation of Delhi
do not pay visits at the residence of the
patients.

(b) Yes, Sir.
(c) The reasons are as follows:-

(i) The doctors of NDMC are not
supposed to level their dispensa-
ries during office hours.

(i) No conveyance allowance is paid
to them for visits to the patients’s
residence.

(i) the beneficiaries of NDMC are the
General Publicand NDMC employ-
ees only.

(d) Round- the clock emergency serv-
ices are available in all major Government
and Delhi Administration hospitals which are
being availed of by the General Public ac-
cording to proximity to their residence.
Ambulances and Police vans are also used
to rush accident victims to the hospitals.

Claim Tribunals
1907. SHRI SUSHIL CHANDRA
VERMA: Willthe Minister of RAILWAYS be

pleased to sate:

(a) the places where claim tribunals
have been set up by the Ministry;

- (b) the number of cases lying pending
with these tribunals as on March 31,1992:

(c) the number of cases filed and dis-
posed of during 1991-92;
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(d) the number of such cases filed and
disposed of in the claim tribunal at Bhopal:

, 83

(e) the number of cases lying pending
there for more than 3 months, 6 months and
ayear; and

(f) the time likely to be taken to finalise
the pending claims?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Delhi, Lucknow, Chandi-
garh, Gorakhpur, Bombay, Jaipur, Bhopal,
Nagpur, Ahmedabad, Madras, Bangalore,
Secunderabad, Eranakulam, Calcutta, Bhu-
bneshwar, Guwahati and Patna .

(b) 63878

(c) No. of cases filed

No. of cases disposed of

31477

19328

(d) No.of cases filed in RCT, Bhopal
during 1991-92.

No.of cases disposed of in RCT,Bhopal
during 1991-92.

739 1025
(e) No. of cases pending in Bhopal Bench:
More than 3 months 78
More than 6 months 477
More than 1 year 745
(f) No time limit to finalise these cases FORESTS be please to state:

is fixed. However, the tribunal has adopted
a summary procedure for disposal of cases
and is also holding circuit benches at other
places’in order to expedite the settiement ot
the pending cases.

[English)
Critically Polluted Areas

1908. SHRISANAT KUMAR MANDAL :
Will the Minister of ENVIRONMENT AND

(a) the particulars of the active hazard-
ous waste dump sites inthe critically polluted
areas, State-wise; and

(b) the concrete steps taken or pro-
posed to be taken to control them?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
Informationis being collected and willbe laid
on the Table of the House.
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Admission in colleges of Delhi
Unliversity
.
1909. SHRIMADAN LAL KHURANA:
SHRI K. THULASIAH VAN-
DAYAR:
SHRI TARA CHAND KHAN-
DELWAL:
SHRIK.P.REDDAIAH YADAV:
SHRI MRUTYUNJAYA
NAYAK:
RAMESH CHENNNI-
THALA:

SHRI

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether thousands of students se-
curing more than 50 percent marks did not
get admission in any of the under-graduate
courses in the colleges of the Delhi Univer-
sity;

(b) whether it is a continuing feature
every year that thousands of students are
not given admission in any of the colleges;

(c) if so, the reasons therefor;

(d) whether Government propose to
open more colleges in Delhi or to increase
the strength of the existing colleges 1o cater
to the demands of students;

(e) if so, the details thereof;

() whether certain colleges like Jesus
Merry in Delhi have not displayed cut oft
percentage marks for admission in First list
andonly form numbers displayedthus keep-
ing the people in dark about veracity of the
cut off percentage admitted; and

(g) the reasons for such deviation and

.the remedial steps  taken/proposed to be

taken inthisregard and also foradopting

smooth procedure for admission in col-
leges in Delhi?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) and (b). According to
the provisions of the Ordinances of Delhi
University, all those students who have
passed Senior School Certificate Examina-
tion (Class XlI) of the Central Board of Sec-
ondary Education or an equivalent examina-
tion with 40% or above marks are eligible for
admission to under-graduate courses in the
University as regular students subject to
minimum age limit of 17 years. The Univer-
sity has informed that the number of stu-
dents who have passed Class Xli with 40%
and above marks from Delhi Schools this
yearis 51,298. As againstthis the University
has an intake capacity of 63,323 including
30,473 seats in colleges, 3,250 seats in the
Non-Collegiate Women's Education Board
and 29,600 seats in the School of Corre-
spondence and Continuing Education.

As several students apply foradmission
to more than one course and in more than
one college simultaneously and the process
of admission is still on, the number of stu-
dents who applied for admission to under-
graduate courses and the number of those
who have not been able to obtain admission
cannot be stated precisely. As in previous
years, the University should be in a position
to accommodate most of the eligible candi-
dates in Delhi Colleges, the Non-Collegiate
Women's Education Board and the Schoot
of Correspondence and Continuing Educa-
tion.

(c) Does not arise.

(d)and (e). Accordingto the information
furnished by Delhi Administration they had
proposed opening of 10 new colleges during
8the Plan to the Planning commission. The
Commission has observed that in the pres-
ent circumstances it would be extremealy
difficult to agree to the proposals of ihe
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Administration and has advised them to ini-
tiate a dialogue with the University for open-
ing new private colleges. Delhi Administra-
tion has not yet taken a decision in this
regard.

(f) The University of Delhi has informed
thatthe Jesus and Marry and other colleges
displayed cut off percentage of marks in the
first list for admissions this year.

(g) Does not arise.
Mankhurd-Belapur Railway Project

1910. SHRI MANIKRAO HODLYA
GAVIT: Will the Minister of RAILWAYS be
pleased to sate:

(a) the progress made so far in the
construction of Mankhurd-Belapur Railway
Line;

(b) whether the work started by the City
{(Bombay) and Industrial Development Cor-
poration between Belapur-Panvel is going
on satisfactorily and if so, the details thereof;

(c)whether any request has been made
to upgrads it for suburban commuter serv-
ice; and

(d)if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
. LIKARJUN): (a) Mankhurd-Vashi section of
Mankhurd Belapur Railway Line Project has
been completed and opened icr traffic in
May '92. Work on the balance length is in
progress.

(b) As per information furnished by
CIDCO, the work of construction of agoods
siding by them is going on satistactorily.
Overall physical progress is 79%.
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(c) Yes, Sir.

(d) In view of the prevailing resource
crunch, there is no proposal with the Rail-
ways to upgrade the goods siding running of
commuter service.

Railway Land in Bombay

1911. SHRI PRAKASH V. PATIL: will
the Minister of RAILWAYS be pleased to
state:

(a) whetherthe Government have taken
any decision on the Maharashtra Govern-
ment’s proposalfortransferring railway land
to the cooperative housing societies of the
slum dwellers residing along the railway
lines in Bombay;

(b) if so, the details of the decision
taken; and

(c) if not, the reasons therefor and by
when such a decision is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! MAL-
LIKARJUN): (a) to (c). Railways have of-
fered either to relinquish to the State Gov-
ernment the land beyond the safety zone
and at present surplus to Railways' require-
ment at market rates or on exchange basis
or to license this land at an annual licence
fee of 6% of the market value. Further
decision in the matter lies with the State
Government of Maharashtra.

[Translation]

Official Language Implementation
Committee in Sahitya Academy

1912. SHRITARA CHAND KHANDEL-
WAL: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:
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(a) whether the Official Language
Implementation Committee has been con-
stituted in Sahitya Academy;

(b) if so, the number of meetings of the
committee held during the last two years;
and

(c) it not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF DUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) No, Sir.

(b) Does not arise.
(c) Does not arise.
[English)
Requirement of Locomotives

1913. SHRISYED SHAHABUDDIN:Will
the Minister of RAILWAYS be pleased 10
sTate:

(a)thetotal requirement of electric, diesel
and steam locomotives by the Railways at
the present level of traffic as on April 1, 1992;

(b)the number of locomotives in stock;

(c) the number of locomotives which are
operational on the date;

(d)the capacity utilisationinterms of the
average number of locomotive hours per
day and as percentage of optimum utilisa-
tion capacity; and

(e) the steps taken by the Government
10 meet the shortage of locomotives in shor
term and long term?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-

ASADHA 30, 1914 (SAKA)

Written Answers 70

LIKARJUN): (a) Total requirement is about
8510 locomotives.

(b) and (c). As on 1.4.92 the hoiding of
locomotives including steam, diesel and
electric was 8337 approximately.

(d) Such statistics are not maintained.

(e) As ashortterm measure some loco-
motives are being procured from non-Rail-
way sources. As a long term measure, the
manufacturing capacity of the Railway Pro-
duction Units for locomotives is being in-
creased.

Environment Tax

1914. PROF. ASHOK ANANDRAO
DESHMUKH: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to
state:

(a) whetherthe Government proposeto
introduce punitive environment tax in the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
Cess under the Water (Prevention and
Control of Pollution ) Cess Act, 1877 isbeing
levied on specifiedindustries and local bodies
which consume water, with a view to argu-
ment the resources of the Central and State
Poliution Control Boards. Rebate is givento
units which have installed the requisite treat-
menttacilities and consume water withinthe
quantities specified. Thereis no proposalfor
imposing a punitive environment tax.

Gir Lion
1915. SHRISHRAVANKUMAR PATEL:

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(a) the schemes for protection, conser-
vation and promotion of the Gir Lion species,
launched so far; and

(b) the population of Gir Lion as on
January 1, 1972 and January 1, 19907

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to provide
protection and conservation to the Gir Lions,
1412.13 Sq.Kmof Gir Forests was notified a
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wiidlife sanctuary in the year 1972. to pro-
vide better protection to the species 258.71
Sq.Km, out of the above 1412.13 Sq.Km.
area was upgraded as a National Park.

2. Govermnment of India has been pro-
viding financial assistance to the Gir Na-
tional Park and Gir Wildlife Sanctuary for
protection and conservation of Gir Lions
along withthe habitat. The amount released
during the VIi Five Year Plan, 1990-91,1991-
92 is as under

Gir National Park Gir Wildlite Sanctuary
Vit Plan 15.37 lakhs 16.61 lakhs
1990-91 5.05 lakhs 2.93 lakhs
1991-92 0.10 lakhs 7.13lakhs

3. To ensure faster communication and
quicker action, wireless network and mobile
patrolling vans have been provided.

4. Fire conservation measures aretaken
in every fire seasons.

5. The Tourism in the Park has been
strictly regulated.

6. A Programmas for mitigation of the
man-animal conflict has been taken up under
the Centrally sponsored scheme,” Eco-de-
velopment of areas in and around National
Parks and Sanctuaries®. During 1991-92
Rs. 5.75 lakhs have been provided as Cen-
tral Assistance under this scheme.

(b) The Gir Lion census is carried out at
fixed periodical intervals and the population
figures as on 1st January, 1972 are not
available. The population of the Gir Lions,
however, in 1969 was 177 as against 284 in
1990.

Montreal Protocol

1916. SHRI B.N. REDDY: Will the Min-
isterof ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Government have de-
cided to sign the Montreal Protocol on the
phasing out of ozone-depleting chiorof louro-
carbons (CFCs); and

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
Govemment of India has acceded to the
Montreal Protocol, on Substances that de-
plete the Ozone Layer, witheffect fromJune
1992, keeping in view the global concem .
about the serious problem of ozone deple-
tion and after the Protocol hadbeen amended
to incorporate the amendments favourable
to the developing countries, as decided in
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the meeting of the Contracting Parties in
London held in June, 1990.

Sports as Compulsory subject at
School and College Level

1917. SHRIMOHAN RAWALE: Willthe
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether the Govermment have im-
plemented the National Education Policy of
1986 by making sports compulsory at the
school and college levels:

(b) if not, the reasons thereof;

(c) whether the leading sportspersons
and sports administrators of the country had
made a strong pleato make sports acompul-
sory subject at the school and college level

‘in May 1992 in a seminar;

(d) it so, the details in this regard; and

(e) the steps contempleated by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) and (b). it has not been
found feasible as yet to make the subject of
sports compulsory; for such an action can
follow only after creation of requisite infra-
structure facilities in all the schools. The
National Education Policy of 1986 has not
recommended making the sports compul-
sory in colleges.

(c) and (d). A strong plea was made for
making the subject of sports and physical
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education compulsory in the schools. This
subject was discussed in general alongwith
many othe_r issues pertaining to sports.

(e) the National Curricular frame work
brought out by NCER&T has recommended
time allocation for heaith and physical edu-
cation in different stages of School Educa-
tion, which have been introduced in the
CBSE affiliated schools. The schools affili-
atedwiththe State Boards are also introduc-
ing this in varying degrees. the Department
of Education is formulating a Programme of
Action for implementing the National Pollcy
on Education 1986.

Brain-Drain of Doctors

1918. DR. K.D. JESWANI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the number of Doctors went abroad
during the last three years;

(b) the reasons for such brain-drain;

(c) whetherthe Government proposeto
control this type of brain-drain; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY  OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Under Commonwealth
Medical Fellowship Programme, Colombo
Plan fellowship Programme and WHO Fel-
lowship Programme, doctors are sent abroad
for training in various fields. These doctors
return to India after completion of thetr fel-
lowships, the number of doctors who went
abroad under these fellowships during the
last three years, i.e. 1989,1990 and 1991 is
as under:-



75 *Written Answers

JULY 21, 1992

Written Answers 76

Commonwealth Medical tellowship
Colombo Plan Fellowship

WHO Feliowship
(Biennium 1988-89 & 1990-91)

58

158

370

Medical graduates are also going to
USA forresidencytraining in various fields of
medicine and surgery after a ' no objection
certificate’ is issued by the Ministry of Health
and Family Welfare. The number of NOCs
issued to doctors for higher training in USA
during the last three years is 561.

(b) to (d). the reason for doctors migrat-
ing abroad is for pursuing higher studies,
due to the better working conditions obtain-
ing abroad, and higher remunerations avail-
able abroad. Inthe year 1965, Government
had placed cenain restrictions on migration
from iIndia of medical and para-medica!
personnel abroad. These measures included
stoppage of holding the ECMFG examina-
tion in India, restrictions onissue of passport
to private doctors, etc. Issue of no objection

. certificate fordoctors goingto USA for higher
studies has also been restricted to those
disciplines where adequate facilities for train-
ing are not available in India.

In view of the changed socio-economic
scenario, govemnment is reviewing the pres-
ent policy with a view to relaxing some of the
existing restrictions on migration ot doctors
abroad.

Doubling of New Jalpaiguri - New
Bongaigaon Raiiway Line

1919. SHRI UDDHAB BARMAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any plan for dou-

bling the railway line from New Jalpaiguri to
New Bongaigaon: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.
[Transiation)

Grants to Voluntary Organisations for
Family Planning in Bihar

1920. SHRI LALIT ORAON: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state-

(a) the Voluntary Organisations in Bihar
which were provided grants by the Govem-
ment for Family Planning and eye are during
each of the last three years and the current
year;

(b) the amount provided to each such
organisation;

(c) whether the government have con-
ducted any inquiry to find out the usefulness
of this expenditure:

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). A statement is
enclosed, regarding grants in Family Wel-
tare. Grants to NGOs tor eye care has not
+been given.

(c)to (e). The Voluntary organisations
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are required to submit periodical progress
reports and Annual Audited Statement of
Accounts. In some cases, monitoring and

" evaluation of the Projects is also donethrough

Evaluation Teams. These safeguards are
consideredto be sufficientto ensurethatthe
funds are utilised usefully and apropritly by
the Voluntary Organisations.
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STATEMENT

The following Voluntary Organisations

, were sanctioned grant-in-aids, as indicated

against each, during each of the last thre

years, and the current year by the Ministry of
Heatlth & Family Welfare.

Foodgrains Spoiled inF.C.I.
Godowns

1921. SHRISRIKANTA JENA: Willthe
Minister of FOOD be pleased to state:

(a) the quantity of foodgrains spoiled in
the temporary godowns of the Food corpora-
tion of India during 1990-91;

(b) the details thereof, State-wise, par-
ticularly in Orissa; and

(c) the remedial seps taken by the gov-
ernment in this regard?

THE MINISTER OF STATE OF THE
"MINISTRY OF CIVIL SUPPLIES, CONS-
MER AFFAIRS AND PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a) A
quantity of 21585 tonnes was damaged due
to natural calamities during storage both in
covered godowns and in CAP (cover and
plinth) and also in transit during 1990-91.

(b) The information is being collected
from the zonal/regional offices of the Food
Corporation of india.

(c) The average stock-holding of
foodgrains during 1990-91 was 132.31 lakh
tonnes out of which 21,585 tonnes was
damaged and the percentage of damage
works out to 0.16 which is negligble. How-
ever, following steps are taken to protectthe
foodgrains to avoid losses:

(i) FCI stores foodgrains in the
godowns built on scientific lines
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which are rodent proof and damp
proof.

Qualified and technically trained
staff is deployed for periodical in-
spection and proper upkeep of
foodgrains

Foodgrains are stored on scientific
lines and pest control measures
are undertaken regularly.

Sometimes, on account of acute
paucity of covered storage as also
movement constraints, the FCl is
compelledto store wheat and paddy
in the open under a scientifically
designed system, for temporary
storage, called CAP (cover And
Plinth). following steps aretakento
protect the foodgrains stored in
CAP:

(a) Stocks are stored on wooden
crates and covered with specially
fabricated low density black poly-
thene (LDPE) covers which are
water proof so as to protect the
foodgrains tfrom rains.

(b) Nylon ropes are provided for
proper lashing of polythene covers
to prevent damages by blowing of
covers during storms.

(c) Monofilament nets and cover
tops are provided in major CAP
complexes for additional protec-
tion to grains from the vagaries of
weatter.

(d) Aeration of stocks, stored in
Cap is done regularly to maintain
the health of the stocks and also to
avoid damage by condensation on
account of humidity and tempera-
ture variation.
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(e) Stacks are built in dome shape
$0 as to avoid stagnation of waler
on the top.

(f) The stocks stored in CAP are
subjectedto regularinspection and
given treatments wherever required
for control of insect infestation and
infestation by other pests like ro-
dents, birds etc.

[English)

Unauthorised Passengers in Reserved
Compartments

1922. DR. VASANT PAWER: Will the
Minister of RAILWAYS be pleased to state:

(a) Whether passengers without reser-
vation are allowed to enter reserved com-
partments in long distance super fast trains
during day time;

(b) if so, whether it causes inconven-
ience to long distance passengers; and

(c) if so, the remedial measures pro-
posed to be taken by the Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir. However, some
cases of unauthorised passengers entering
into reserved compartments have come to
notice.

(b) Yes, Sir.

»
(c) The following Steps have beentaken:
(i) Distance restrictions ontravel have
been imposed in certain long dis-

tance trains.

(ii) Surprise checks are conducted with
the help of GRP/RPF andunauthor-
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isedpassengers foundtravellingin
reservedcoaches are detrained and
fined under provision of Indian
Railways Act.
(i) Imposition of punishment on Con-
ductors/TTEs/ Coach Attendants
found responsible for dereliction of

du_ty.

Legalprovision inthe Railways Act,
1989 have been made more strin-
gent inasmuch as a fine up to
Rs.500/- has been prescribed as
against Rs/20- in the old Act. -

(iv)

Doubling of Asansol-Burnpur Raliway
Line

1923. SHRI HARADHAN RAQY: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is demand from the
public to double the railway line between
Asansol and Burnpur (SER):

(b) it so, whether the government pro-
pose to doubile this line;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

(b) No, Sir.

(c) and (d). Doubling is taken up when
the sectional capacity of a single line with
various operational improvements gets satu-
rated. The traffic level on Asansol- Burnpur
section has not yet reached this level.
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Upgradation of Advance Study Centre
for Botany

1924. SHRI LOKANATH CH-
OUDHURY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a). whether the line on Government
have received any proposal from the Orissa
Govemment for upgradation of the Advanced
Study Centre for Botany in Revenshow

College on the occasion of the birth centen-

ary year of Dr. P.K. Panda;
(b) it so, the details thereof; and

(c) the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT ( DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE) (KUMARI SELJA): (a)to (c). Accord-
ing to information furnished by UGC, the
Commission received a proposal from Rav-
enshaw College, Cuttakin September, 1991
for upgradation of Parija Post-graduate
Department of Botanytothe level of a Centre
of Advanced Study (CAS). The proposal
envisages an outlay of Rs. 1.17 crores.

However, dueto constraintof resources,
the Commission did not take up for consid-
eration any such proposal for new sanctions

. under the UGC scheme.

SIgﬁllllng System

1925. SHRI DHARMABHIKSHAM: Will
the Minister of RAILWAYS be pleased to
state:

(a) Whether the Government are con-
templating to modernize railway signalling
system to prevent train accidents; and

ASADHA 30, 1914 (SAKA)
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(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Based on recom-
mendations made by various Rail Accident
Enquiry Committees, steps have beentaken
by Railways to introduce safety works like
Track Circuiting (to prove presence of a
coach/wagon on the track), Level Crossing
Interlocking, Level Crossing Telephones and
Last Vehicle Check Device. Auxiliary Wam-
ing System (AWS) to prevent driver of atrain
passing the signal at danger; has aiso been
commissioned on suburban sections of
Western Railway and on Harbour Line of
Central Railway. Provision of AWS on
Bombay VT- Kalyan Section of Central Rail-
way is in advance stages of completion.

These works are planned and pro-
gressed takinginto accountthe constraint of
funds, and interse prioritisation.

Indoor Air Pollution

. 1926. DR. R. MALLU: Will the Minister
of ENVIRONMENT AND FORESTS be
placed to state:

(a) whether attention of the Govern-
ment have been drawn to the news-item
captioned “Indoor pollution- A new Kkiller
homes in” appearing in the ‘Economic Times'
dated June 20, 1992,

(b) if so, whether dangers are emanat-
ing from indoor poliution of air due to faulty
designs and poor machine maintenance
adversely affecting workers ‘productivity;

(c) whether taulty house designs are
also adversely atfecting health of residents;
and

(d) it so, the remedial steps proposed in
this regard?
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir.

(b) to (d) the news item discusses air
pollution inside buildings with artificial Venti-
lation system and constructed from chemi-
cally bonded building materials which re-
lease chemicals in the air thereby polluting
the indoor air. In India, buildings generally
do not use chemically bonded materials and
are naturally ventilated.

Transfer of CGHS Staff
1927. SHRISURYA NARAYAN
YADAV:
SHRI B.L. SHARMA PREM:
SHRI PHOOL CHAND

VERMA:
SHRI KASHIRAM RANA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the transfer policy of CGHS doctors
and Groups C& D employees, separately;

(b) the number of doctors/groups C&D
staff of CGHS working in the same place of
posting for more than five years in Delhi;

(c) the reasons for their non-transfer;
and

. (d) the steps taken/proposedto be taken
" by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEV!I
SIDDHARTHA): (a) Transfers are made as
required by the exigencies of public service.

(b) There are 23 doctors out if 853,154
Group C staff out of 1359 and 286 Group D
Staff out of 1378 who are working in the
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same place of posting for more than five
years in Delhi.

(c) and (d). Transfers are considered.
from time to time as required by the exigen-
cies of public service.

Installation of Ultra sound Machine at
CGHS Maternity and Gynae Hospital,
R.K. Puram New Delhi

1928. PROF. RASA SINGH RAWAT:
Will the Minister ot HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there i1s any proposal to
instal an ultra sound machine at CGHS
Maternity and Gynae Hospital, R.K. Puram,
New Delhi, for the outdoor and indoor bene-
ficiaries: i

(b) if so, when it is likely to be installed;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (c). There Is no pro-
posal to instal an ultrasound machine atthe
CGHS Maternity and Gynecological Hospi-
tal at R.k. Puram for the time being. The
funds available are already earmarked for
priorities which affect day to day patientcare
and services.

Nandan Kanan Zoo
1929. SHRI SUBASH CHANDRA

NAYAK: Willthe Minister of ENVIRONMENT
AND FCRESTS be pleased to state:

(a) whether the animals in the Nandan
Kanan zco at Bhubabeshwarwere kept with-
out food for three days in the month of June:

(b) if so, the reasons therefor; and -
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(c) the action taken against the guilty
officials?

~ THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMAL NATH): (a)to(c). Infor-
mation has been sought from the State
Govemment and will be laid on the table of
the House.

Adult Education in Chandigarh

1930. SHRIPAWAN KUMAR BANSAL:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of adultilliterates in
Chandigarh;

(b) the number of learners enrolled in
various Adult Education Centres presently
working there:

(c) the number of adults made literate
during each of the last three years; and

(d) the amount spent during the above
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE )
(KUMARI SELJA): (a) to (d). Adultilliterates
in Chandigarh are largely concentratedin 24
villages and 30 colonies. Majority of them,
particularly in the colonies, are migratory
labourers. According to a survey conducted
a yearback, the number of adult illiterates in
15-35 age group was 25,957. In 1991-92,
altogether 5,446 learners were enrolled under
various Centre based programme of Adult
Education. During 1989-90,1990-91 and
1991-92, the number of adult illiterates made
literate under various Schemes were
4221,4806,3600 respectively. The amount
spent under various Central Schemes dur-
ing the above period were Rs.9.50
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lakhs,Rs.14.31 lakhs and Rrs.10.69 lakhs.

Appointment of Physiotheggpist in
Railway Hospitals

1931. SHRI PALAS BARMAN: Will the
Minister of RAILWAYS be pleased to state:

(a) Whether any policy has been laid
down regarding the appointment of Physio-
therapists in the Divisional Railway Hospi-
tals on the various railway;

(b) if so. the details thereof;

(c) whether Physiotherapists are avail-
able in all railway hospitals in Northern Rail-
way; and

(d) if not, the action proposed to be
taken to post atleast one Physiotherapist in
each hospital in Northern Railway immedi-
ately inthe interest of handicapped patients?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b).The posts of Physio-
therapists are createdinthe various Railway
Hospitals on the basis of their requirements.

(c) and (d). Physiotherapists are avail-
able in all Divisional Railway Hospitals in
Northern Railway except Railway Hospital,
Moradabad. .

Indent has already been placed on RRB.
Allahabad for selection of a Physiotherapist
for the above Hospital.

Audio Cassettes supplied by NCERT
for Education of Handicapped

1932. SHRI C.K. KUPPUSWAMY: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the number of institutions in Tamil
Nadu especially in Coimbatore Districtbene-
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fited by the audio cassettes supplied by
NCERT in regard to education of handi-

capped; afid

(b) whether the handicapped and nor-
mal children are simultaneously being taught
in the same institution under the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE ) (KUMARI SELJA): (a) The NCERT
has not supplied audio cassettes for the
education of the handicapped to any institu-
tions in Tamil Nadu.

(b) Yes Sir.

Farm Level Foodgrain Storage and
Save Grain Programme

1933. SHRIMATI VASUNDHARA
RAJE: Will the Minister of Food be pleased
1o state:

(a) the States where the “Farm Level
Foodgrain Storage and Save Grain Pro-
gramme" has been introduced;

(0) whether such programme has also
been introduced in Rajasthan;

(c) if not, the reasons therefor; and

(d) the ume by which it is likely to be
introduced in Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a)
The States where Farm Level Foodgrain
Storage and Save Grain Programme has
been introduced are Gujarat, Karnataka,
Madhya Pradesh, Orissa, West Bengal,
Tripura, Sikkim, Punjab, Himachal Pradesh,
Jammu and Kashmir, Assam, Manipur,
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Nagaland, Meghalaya, Uttar Pradesh, Har-
yana, Andhra Pradesh, Rajasthan, Tamil
Nadu, Bihar, Maharashtra, Goa, Mizoram,
Arunachal Pradesh and Kerala.

(b) Yes, Sir.
(c) and (d). Do not arise.
Recognition of Private Nursing Home

1934. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a)whetherGovernment have laiddown
any rules for granting recognition to private
nursing homes;

(b) it so, the details thereof;

(c)if not, whether Government propose
to prescribe uniform rules for recognising
private nursing homes; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEV!I
SIDDHARTHA): (a) to (d). As public heath
and hospitals are in the State list under the
Constitution, it is for the respective State
Govemments to regulate the recognition of
Private nursing homes in the respective
States by adopting suitable legislative and
administrative measures. As per informa-
tion available, certain State Governments
including the Delhi Administration have
enactedtheir own Nursing Homes Registra-
tion Act.

Central Deputation Reserve Posts
1935. SHRI RAM BADAN: Will the

Ministerof ENVIRONMENT ANDFORESTS
be pleased to state:
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“(a) the authorised cadre strength and
the number of Central Deputation Reserve
posts in the Indian Forest Service atpresent;

(b) the percentage of the Central Depu-
tation Reserve posted under Centraistaffing
Scheme;

(c) whether the Central Deputation
Reserve posts of indian Forest Service Is
tully utilised; '

(d) if so, the details thereof; and

(e) if not, the plans proposed by the
Govemment to utilise the Central Deputa-
tion Reserve posts of the Indian forest Serv-
ice?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMAL NATH): (a) the author-
ised cadre strength of the Indian Forest
Service is 2,699 and the number of Central
Deputation Reserve posts inthe Indian Forest
Service is 309.

(b) 63 per cent.

(c) and (d). No, Sir. However, the utili-

sation of Central Deputation Reserve is

determined not only by the number of posts
in the Central Staffing Scheme for forestry
sector but also by the extent of appointments
of IFS officers to non-forestry posts and the
willingness of the officers to accept Central
deputation postings anywhere in the coun-

try.

(e) With a view to improve the represen-
tation of the Indian Forest Service at the
senior administrative levels in the Central
Secretariat and also in order to utilise the
Central Deputation Reserve in the Indian
Forest Service to the maximum possible
extent, alithe Centralintake of Indian Forest
Service officers on Central deputation where
their forestry experience will be of direct
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relevance to the work of the Ministries/De-
partments.

Arsenic Polsoning cases in West
Bengal

1936. SHRICHITTA BASU:
SHRI BUOY KRISHNA HAN-
DIQUE:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether a large scale arsenic poi-
soning affecting people in different districts
of West Bangal has been reported by an
expert committee of the School of Environ-
ment Studies under the Jadavpur University;

(b) whether the cause of this alarming
rise in arsenic toxicity has not yet been
established; and

(c) it so, the steps taken to detect the
cause and remedial measures taken by the
Govemment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT & FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). A
number of studies have been conducted
regarding arsenic poisoning in different dis-
tricts of West Bengal by a number of organi-
sations since 1978 when the problem of
arsenic poison in ground water was brought
to the notice of the West Bengal Govern-
ment. One of the studies was conducted by
the School of Environmental Studies and
Schoo! of Water Resources Engineering,
Jadavpur University, in December, 1989.

Adetailed study on “Arsenic Pollutionin
Ground Water in West Bengal” was carried
outby West Bengal Government as a project
under the National Drinking Water Mission.
The study aimed atenquiring intothe nature,
degree and cause of arsenic pollution and
evolving remedial measures forcleaning the
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aquiferinthe local pockets. The report of this
study which was submitted in June, 1991,
was based on a number of observations
made at various places for observing the
geomorphology, regionalgeology andground
water behaviour of the area.

The report mentions that an arsenifer-

. ous bett lies within the Upper Ganga-Brah-
maputra Delta Plain characterised by a se-
ries of meander belts formed by the rivers. 3
aquifers have been identified. It has been
observed that water in the intermediate
aquifer has high arsenic content, while the
deep aquifer has arsenic within permissib'!e
limits. Mineral grains coated with arsenic
have been foundinthe sand grains and soil.

A number of recommendations have
been made forimproving the water quality in
the area. These include

(a) Deep aquiters which are arsenic
tree should be tapped for drinking
water purposes.

(b) Waterin atubewellshould be care-
fully tested for arsenic before it is
commissioned.

(c) The yield from the deep aquifer
shouldbe soregulatedthatthereis
no leakage of arsenic fromthe clay
layers above.

(d) Periodic monitoring of arsenic
contentinthe deepwells should be
carried out.

The State Government has been asked
to follow up these recommendations.

[Translation)

Plantation Under Social Forestry and
Afforestation Programme

1937. SHRI RAMESHWAR PATIDAR:
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Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the number of saplings planted dur-
ing the last three years under the social
forestry and afforestation programme dueto '
submerging of forests on account ot con-
struction of dams;

(b)the number of surviving plants out of
them as on date;

(c) the reasons for premature death of
other plants: and

(d) the action taken against the negli-
gent employees in this regard? ,

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d). The
information is being collected fromthe State/
U.T. Governments and will be placed on the
Table of the House.

Information and Library Network
+
1938. SHRIK.V. THANGKABALU:
SHRIMOHAN RAWALE:

Willthe Ministerof HUMANRESOURCE -
DEVELOPMENT be pleased to state:

(a) the details of the proposal for devel-
oping (INFLIBNET) Information and Library
Network in setting up of libraries and infor-
mation centres in the country; and

(b) the funds allocatedforthe purpose in
the Eighth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE- -
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) and (b): According 10
the information furnished by UGC, the
Commission, in its meeting held on 25th
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March, 1992 considered a proposal for set-

ting up information and Library Network
{INFLIBNET) and desiredthat inthe 8th Plan
the programme may relate to the automation
of librasies and related activates. The Com-
mission further desired that the programme
details and the financial implications of the
project may be examined by a Committee. A
sum of Rs. 25 lakhs has been provided for
the programme in the Commission’s Budget
for 1992-93.

[English]

Exploitation of Space over Railway
Land in Metropolitan Cities
+
1939. PROF. SAVITHRI LAKSH-
MANAN:
SHRI RAJESH KUMAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal, to
exploit space over railway land and tracks in
metropolitan cities by the Railways; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS(SHRI MAL-
LAKARJUN): (a) Yes, Sir.

(b) The proposal is for exploring the
feasibility of commercial exploitation of space
over railway land, without obstructing the
use of land for Railways’ operational pur-
poses, with a view to raising additional re-
sources.

[Translation)

Birth Centenary of Scholar Rahul
Sanskrityayan

1940. SHRI VISHWANATH SHASTRI:
Will the Minister of HUMAN RESOURCE
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DEVELOPMENT be pleased to state:

(a) whether the Government have re-
ceived representations for celebrating Birth
Centenary of Rahul Sanskrityayan; and

(b)if so, the action contemplated by the
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) Yes, Sir,

(b) The Centenary Celebrations would
commence in April, 1993. A National Com-
mittee under the Chairmanship of Minister
forHuman Resource Development has been
constituted for this purpose.

[English}
Child Welfare Organisations in Delhi

1941: SHRI KARIYA MUNDA: Will the
Minister of HUMMEN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) the particulars of the institution/
organizations working for the child welfare in
Delhi;

(b) whether any irregularity has been
found in the working of these institutions
during the last three years; and

(c)if so. the details with the action taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND DEPART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT) (KUMARIMAMATABANERJEE).
(a) The major institutions/ organisations
working for the child welfare in Delhi are
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Central Social Welfare Board, Indian Coun-
cilfor Child Weltare, Bhargita Adimiati Sheave
Sangh, Harijan Sevak Sangh, Nehru Bal
Samiti and Mobile Creches.

(b) A complaint regarding misure ot
funds by Mobile Creches, New Delhiwho are
implementing the scheme of Creches has
been received by CBI. After enquiry the CBI,
in its report, has stated that the allegations
could not be proved. However, the CBI has
recommended that the grants to the organi-
sation may not be released till audit of the
accounts of the organisation is conducted by
the Ministry. )

(c) As recommended by the CBI, the
grant to the organisation has been withheld
forthe present. It has been decided to con-
duct the Audit of Accounts of the organisa-

, tion for the period 1987 - 88 to 1990-91 for
taking further action in the matter.
.

[Translation)

Remuneration to Anganwadti
Workers
+
1943. DR. LAL BAHADUR RAWAL:
SHRI HARISH NARAYAN
PRABHU ZANTYE:
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Willthe Ministerof HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) the remuneration being pak! per
month to the Anganv!adi Workers in the
country;

(b) whether there is any proposal to
increase their remuneration;

(c) if sd, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH
AFFAIRS AND SPORTS AND DEPART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT) (KUMARIMAMATA BANERJEE):
(a)Underthe centrally sponsored Integrated
Child Development Services (ICDS) Pro-
gramme, the Anganwadi workers and help-
erswho are voluntaria, part-time (41/2 hours),
honorary workers drawn from the local
community, get fixed honoraria. At present,
depending upon their educational level and
experience, they are getting honoraria atthe
following rates:

(i) AnganwadiWorkers Rs. per month
Matriculate Rs. 275 /-
Matriculate with 5 years Rs. 300/-
experience as Anganwadi Worker.

Matriculate with 10 years Rs. 325/-
experience as Anganwadi Worker.

Non-Matric Rs.225/-
Non-Matric with 5 Years Rs. 250/-

experience as Anganwadi Worker.
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() AnganwadiWorkers Rs. per month
Non-Matric with 10 Years Rs. 275/-
. experience as Anganwadi Worker.
(i) HELPER Rs. 110/-

(b) and (c). The matter regarding in-
creaseintherates of honoraria of Anganwadi
Workers and Helpers is under active consid-
eration of the Government The details have
not yet been finalised.

(d) Question does not arise.
[English)
Family Welfare Programmes in Gujarat

1944. SHRI GABHAJI . MANGAJI
THAKORE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedto state:

(a) the details of the work being imple-
mented with foreign assistance under the
Family Welfare Programmes in Guijarat,
District-wise;

(b) whether the work is progressing as
per programme; and

(c) if not, the reasons therefor and the
steps proposed to be taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEV!I
SIDDHARTHA): (a) The details of the
schemes being implemented in Gujarat with
foreign assistance underthe Family Welfare

‘' Programmes are given in the statement.

(b) The work under all these schemes is
progressing as planned.-

(c) The question does not arise.

STATEMENT
Area Project

The VIITH India Population Project
(IPP-VII) is being implemented in
Gujarat with the assistance of World
Bank since November, 1990. The
duration of the project is five years.
The allocation for Gujarat under
the project is Rs. 43.90 croers. All
the 19 Districts in the State are
covered under the project. The
project envisages construction of
600 sub-centres and setting up of
one State Institute of Health &
Family Welfare, 8 Divisional Train-
ing Centres, 17 District Training
Teams, 33 Training Annexes at
PHCs etc, besides number of other
inputs for improving the delivery of
Family Welfare Services. The ac-
tivities carried outunderthe project
will strengthen the infrastructure .
for delivery of Health and Family
Welfare Services in the State and
create adequately trained and
motivated manpower. Out of 673
civil works, 202 works in 15 Dis-
tricts are in progress.

Cantre of Excellence
A Centre of Excellenceforttraining

of Doctors in the standards of male
andfemalessterilisation and provid-
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ing services formicrosurgical reca-
nalisation has been established at
Government Medical College,
Baroda with UNFPA assistance.
The Core-officers comprising of one
Senior Gynaecologist and one
Senior Surgeon have been trained
in the said technique for manning
the centre. Micro-surgical equip-
ments have also been supplied.

Comprehensive and Skill Develop-
ment Project for the Tribal Popula-
tion in Gujarat

A 5-year project at a total cost of
Rs. 12.29 crores, with the assis-
tance of UNFPA is being imple-
menied in Dangs, Bharuch and
Punch Mahal Districts of Gujarat
with effect from April 1991. The
contribution of UNFPA, out of the
total cost of 2.29 crores is $
1,111,963 (Rs. 1.72 crores). The
main aim of the project is to pro-
mote Family Welfare and Income
Generation Programme amongst
the Tribal population. As the Proj-
ect Areas have highbirth rate, high
infant and child mortality rates and
low literacy, the project envisages
providing of Populaticn Education
and Family Welfare activities, up-
grading the educational leveis of
the Tribal Popuiation, improvingthe
quality of life through Income Gen-
eration and Skill Development
Programmes, improvement of the
environment by encouraging so-

. cial forestry, smokeless chula ana
sulabh saunchaiayas. the project
is being implemented by the Rural
Labour Association, Bardol:.

Family Welfare Education and
Services for Milk Producers of 30
villages of KhedaDistrict of Gujarat.
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A 42 month project at a total cost of
Rs. 68.25 lakhs is being imple-
mented in 30 villages of Khedu
District with effect from January,
1992 with UNFPA assistance. The
contribution of UNFPA. out of the
total cost of Rs 68.25 lakhs, is Rs.
39 lakhs. The project aims at im-
proving the Couple Protection Rate
by 25 percent over the rate prevail-
ing at the start of the project and
reducing infant and child mortality
rates in the project villages and
bring them to All India Level. The
project is being implemented by
Charutar Arogya Mandal a Non-
Governmental Organisation.

All India Hospitals Post Partum
Programmes at Sub-district level

An All India Hospitals Post Partum
Programme at Sub-district level, a
component of National Family Plan-
ning Programme, is being imple-
mented throughout the country with
partial financial assistance from
Royal Government of Norway.
Government of India haa approved
1075 Sub-district level Post Par-
tum Centres in the country out of
which 55 Sub-district level Post
Partum Centres are functioning in
the State of Gujarat.

Child Survival and Safe Mother-
hood Programme

Under this project, which is being
assisted by World Bank and
UNICEF, ali the 19 districts of
Gujarat are to be covered in a
phased manner from 1952-93 to
1996-97. The main aim of the proj-
ect is 1o reduce infant, child and
maternal mortality by integrating,
sirengthening and expanding var-
ous maternal and child health care
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schemes interventions. Sofar, the
State and District Core Team
members have been trained in 2
Districts of Gujarat, i.e., Baroda
and Jamnagar, under the project.

[Translation}

Social Welfare Board in Madhya
Pradesh

1945. SHRI ARVIND NETAM: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pieased to state:

(a) whetherthe Government proposeto
dissolve the Social Weltare Board, Madhya
Pradesh; and

(b) if so, the reasons thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH
AFFAIRS AND SPORTS AND DEPART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT) (KUMARIMAMATA BANERJEE):
(a) No, Sir.

(b) Does not arise.

[English]
Purulia-Kotshila Railway Line

1946 SHRIBIR SINGH MAHATO: Will
the Minister of RAILWAYS be pleased to
state the progress made in construction of
Purulia - Kotshila railway line during, the last

. three months?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): It has been decided to take up
the work oi conversion of Purulia-Kotshila
saction only veryrecently, i.e. in May, 1992.
Preliminary arrangements are being made.
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The actual work would be taken in hand
shortly.

[Translation]
Triveni Express

1947. SHRI RAM PUJAN PATES: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether representations have been
receivedfromthe generalpublicto run Triveni
Express as per the earlier timings which
have been revised recently; and

(b) if so, the action proposedto be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir,

(b) Being examined and the old sched-
ule of Triveni Express will be restored if
found operationally feasibie.

[English)

Recruitment of SC/ST TEACHERS IN
UNIVERSITY OF DELH!

1948. SHRIOSCAR FERNANDES: Wili
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whetherreservation policy inrecruit-
ment of teachers belonging to Scheduled
Castes/Scheduled Tribes is being followed
by the University of Delhi;

{b) it s0, the details thereot:

(c) the total percentage of teachers
recruited so far under the policy?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
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VELOPMENT (DEPARTMENT OF EDUCA-

+ TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) and (b). According to
the information furnished by University of
Delhi, the decision of the Executive Council
is that the following procedure would be

" followed with regard to recruitment of SC/ST
candidates as teachers in the University/
Colleges;

(i) Reservation of one post of lecturer
out of five in each Subject wit pro-
vision of carry forward until SC/ST
candidates upto the required per- *
centage are oppointed;

(i) Provision of a Column in the appli-
cation form for the post of teacher
whether a candidate belongs to
SC/ST;

(i) Call for interview for SC/ST candi-
dates on fulfilling the minimum
qualitications prescribed for the
post;

(iv) Preference to candidates belong-
ing to SC/ST communities in re-
cruitment to teaching posts;

(v) the reasons for non-selection of
SC/ST candidates fulfilling eligibil-
ity requirement by a Selection
Committee to be recorded in writ-
ing; The University of Delhi has
intimated that al! concerned in the
University have been advised to
strictly adhere to the policy.

(c) The information is being collected
and shall be laid on the Table of the Lok
Sabha.

[Transiation)

Expenditure on Adult Education

1949 ACHARYA VISHWANATH DAS
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SHASTRI: Will the Minister of RESOURCE
DEVELOPMENT be pleased to state;

(a) the total amount spent on adult
education during the Seventh Five Year Plan
invarious tribal backward areas of the coun-
try and in eastern districts of Uttar Pradesh;

(b) the amount earmarked by the Gov-
ernment during the Eighth Five Year Plan for
these areas and the total percentage of this
amount earmarked for the eastern districts
of Uttar Pradesh for this purpose;

(c) whether these funds are spent
through bureaucrats and only less than ten
percent of the amount are actually spent on
these schemes; and

(d) if not the district-wise expenditure
incurred during the Seventh Five Year Plan
in Kaisenrganj, Bahraich, Basti and Sul-
tanpur districts of Uttar Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) Funds amounting to
Rs. 23.50 crores were released to various
State Government/UT administrations un-
der the tribal sub-plan of the programme of
Rural Functional Literacy Projects during the
VIIFive Year Plan. Expenditure of Rs. 12.65°
crores was incurred on adult education pro-
gramme in the eastern districts of Uttar
Pradesh.

(b) As release of grant to the State
Govemments and/or any agency interested
in taking up adult education programme is
dependent on the project proposals received
for eradication of illiteracy in specified areas
in a given time-frame, no amount has been
earmarked for taking up adult education
programme in any panticular area/ districv
region during the Vil Five Year Plan.
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amount was actually spent on these
schemes. The amount sanctioned forimple-
mentation of adult education programme is

required 1o be spent on various ftems in

accordance with the financial pattem pro-
vided for in the scheme. Since 1989-90,
there is a shift in emphasis for implementa-
tion of the Programme to make it not only
area-specific, time-bound, volunteer-based,
cost-effective and out-come oriented but also
degovermnmentalised and debureaucratised.

ASADHA 30, 1914 (SAKA) -
(c) it is not true that only 10% of the -

Written Answers 114

The programmes implemented by voluntary
agencies, educational institutions, Nehru
Yuva Kendras etc. were entirely in the non-
governmental sector.

(d) According to the information received
fromthe State Government of Uttar Pradesh

. the total expenditure (both central and state

sector taken together) incurred on adult
education programme in the districts of
Bahraich, Basti and Sultanpur during the Vi
Five Year Plan (1985-90) was Rs. 288.76
lakhs as under:

S. No. Nome of the district

Total expenditure incurred on adult
education programme (Rs. in lakhs)

1 2 3

1. Bahraich 74.90

2. Bast 115.49

3. Sultanpur 98.37

Total: Rs. 288.76
[English} Govemment in June, 1992, spells out the
. guidelines for integration of environmental
Environment and Development considerations in the development process

1950. SHRIRABIRAY: Willthe Minister
of ENVIRONMENT & FORESTS bepleased
to state:

(a) whether the Government have re-
leased a national conservation strategy and
policy statement on environment and devel-

,opment on June, 2 1992; and

(b) #f so, the salient details thereot?

THE MINISTER OF STATE OF THE
INISTRY OF ENVIRONMENT AND FOR-
STS (SHRI KAMAL NATH): (a) and (b).
Natiénal Conservation Strategy and
‘Policy Statement on Environment and De-
velopment, adopted and announced by the

and for promotion of conservation measures
in the country. The document deals with the
following:-

(i anweryiewofenvironmemalprob—
lems;

(ii) action taken through various regu-
latory and promotional measures;

(iii) constraints and agenda‘for action;
(iv) priorities and strategies for action;
(v) developmentpolicies fromanenvi-

ronmental perspective with particu-

lar reference to some of the key
sectors such as agriculture and
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irrigation, animal husbandry, for-
estry, energy generation and use,
industrial development, tourism,
transportation and human settle-
ments;

(vi) international cooperation; and

(vi) support policies and systems re-
quired for implementation of the
strategy.

Voluntary Female Attendants
+
1951. SHRI SUDHIR SAWANT:

PROF. RAM KAPSE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pléased to state:

(a) whether part-time voluntary female
attendants in Primary Health Centres are
being paid only Rs. 50/- per month since
1981;

(b) if so, whether the Government pro-
pose to increase the amount; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
"MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARA DEVI
SIDHARTHA): (a) it is a fact that part-time
Voluntary Workers attended to the Sub-
Centres are in receipt of honorarium of Rs.
50/- per month.

(b) and (c). Government had proposed
to increase their honorarium during the 8th
Five Year Plan from existing Rs. 50/- to Rs.
100/- per month. But due to paucity of tunds,
this has not been possible.

Decontrol of Sugar

1952. SHRIPRITHVIRAJD. CHAVAN:

JULY 21, 1992

Written Answers 116

Will the Minister of FOOD be pleased to
state:

(a) whether the Government are con-
sidering total decontrol of sugar;

(b) if so, whether this move has been
opposed by the sugar industry; and

(c) the incentives the Government pro-
pose to offer to the new sugar factories?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a)
No, Sir.

(b) Does not arise.

(c) Formulation of a new incentive
scheme covering new sugar factories and
expansion projects licensed from 7.9.1990
onwards is under consideration of the Gov-
emment.

Opening of Elementary Schools

1953. SHRI R. SURENDER REDDY:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthe Government propose to
increase the number of elementary schools
in the next five years;

(b) if so, whether the concept of neigh-
bourhood school commended by the Educa-
tion Commission, is likely to be implemented
in phases;

(c) it so, the number of schools pro-
posed to be openedin thefirstphase, State-
wise: and

(d) the total number of schools likely to
be opened in the intire scheme, State-wise;
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, THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-

, VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) to (d)."The Revised
National Policy on Education envisages the
following specific targets for provision of
access to elementary education during 8th
Plan:

(i). universal enrolment of children
including girls and children belong-
ing to SC/ST;

(ii). provision of primary schools within
one km. of walking distance ana
facility of non-formal education for
school drop outs, working children
andgiris whocannotattendschools;
and

(iii). improvement of ratio of primary to
upper primary schools from the
existing 4:1 to 2:1 which will facili-
tate enrolment of girls in upper pri-
mary schools.

It is estimated that about 35,000 new
primary schools and 1,32,000 upper primary
schools will be required during the Plan
period. In addition, 3.5 lakhs non-tormal
centres will be opened to provide education
to 87.50 lakh children. However, the respon-
sibility to provide universal access lies with
the State Governments and they will work
out annual requirements for opening of new
primary schools and upper primary schools,
upgradation of primary schools, to upper
primary schools, and provision of non-formal
centres etlc. wherever needed and make
provision in their state plan.

The National Policy on Education 1986
have recommended that measures should
be taken in the direction of the Common
Schoolsystem. The ‘Neighbour-hood School’
concept is one of the steps towards realisa-

‘tion of this goal.
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[Translation)

Closure of Engineering Workshops

1954. SHRI NAWAL KISHORE RAI:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether the Government have con-
ducted a developmental review of railway
engineering workshops;

(b) whether there is any proposal to
close railway engineering workshops in some
States including engineering workshops at
Samastipur, Bihar; and

(c) the details of the engineering work-
shops proposedto be closed and workshops
to be developed by the Government during
1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Developmental view of
Railway Engineering workshops is an on-
going process.

(b) No, Sir.

(c)Neitherany workshop is proposedto
be closed nor is any new workshop to be
developed during 1992-93.

Curricuium on Contemporary History
of Post Independent India

1955. SHRI CHHEDI PASWAN: Will
the Minister ot HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether the National Advisory
Committee constituted to prepare the cur-
riculum on contemporary history of post-
independent India has Submitted its report;

(b) if so, the broad details of its recom-
mendations; and
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- (c) the action taken by the Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) No, Sir. The Commit-
‘te® has been entrusted with the task of
tacilitating preparation of History Curriculum
forthe firstfive decades of India's independ-
ence and its term is upto 15th August, 1997.

(b) and (c). Does not arise.
[English]

Use of Artificlal Sweetners by Diabetic
Patients

1956. SHRI RATINLAL VARMA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether artificial sweetners are safe
for the consumption by diabetic patients;
and :

(b) if no, the steps taken by the Govern-
ment in this regard

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir.

(b) Does not arise.
[Transiation)

Encouragement to Private institutions
in Family Planning Programme

1957. SHRISURENDRA PAL PATHAK:
Will the Minister of HEALTH AND FAMILY
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WELFARE be pleased to state:

(a) whetherthe Government propose to
encourage private institutions engaged in
medical field forimplemehtation of the Family
Planning Programme more effectively;

(b) it so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a)to (c). it is the conscious
policy of the Government to involve Non-
Govemmental Organisations including ca-
pable private organisations in theimplemen-
tation of the Family Welfare Programme.
Steps taken in this regard under the various
sectors are indicated below:-

A Involvement of Private Medical
Practitioners.

(i) Private Medical Practitioners of the
modern and integrated systems of
medicine with necessary expertise,
and who are members of and are
duly recommended by the Indian
Medical Association(lL.M.A.) and
National Integrated medieal Asso-
ciation (NIMA) respectively, are
allowed to conduct sterilisation
operations (vasectomy and tubec-
tomy) and IUD insertions in their
Nursing Homes/Hospitals/Clinics.
As regards the tubectomy opera-
tions by NIMA doctors, these are
restricted to mini-lap method alone.

(i) IMA members, who are involved in
carrying out laproscopic tubectomy
operations are given suitable train-
ing in laproscopic method. On
completion of their training, they
are also given 50% subsidy for the
purchase of taproscopes for con-
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ducting these operations.

Financial assistance is also pro-
vided to the L.M.A. and its different
branches, for holding seminars and
work-shops etc. to sensitise its
members andto ensure their effec-
tive involvement in the Family
Welfare Programme.

Involvement of Private Sector
Companies in Social Maketing of

contraceptives.

Under the Social Marketing Pro-
gramme, marketing companies
both in public sector and private
sector have been involved in the
sale of contraceptives viz. condom
and oral pill through their retail
outlets. Some of the major private
sector companies involved in this
programme are |.T.C.Ltd., Hindus-
tan LeverLtd., Brooke Bond(India)
Ltd., Tate Oil Mills Ltd., etc. Some
voluntary organisations are also
involved in similar programmes.

Involvement of the Organised Sec-
tor.

In ordertogive aboosttothe Family
Welfare Programme in the organ-
ised Sector, Government of India
have constituted a high level Tri-
partite National Committee com-
prising representation from the
Govermment, Employers’. Organi-
sations and Trade Unions. The
functions of the Committee are: -

to evolve appropriate policies, for-
mulate specitic programmes, iden-
tify areas of weakness, suggest
corrective measures and evaluate
the process of the Family Welfare
Programme activities inthe Organ-
ised Sector;
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(i) to enlist the support and coopera-
tion of trade union and manage-
ment in the field of education and
motivation of workers; and

(i) to give expert advice to the Gov-

ernment on the implementation of

the schemes in the Organised

Sector.

D. Involvement of Voluntary Organi-
sations.

(i) Financial assistance is provided
directly through the State Govern-
ments for implementation of Fam-
ily Welfare Programme through the
Voluntary Organisations.

(i) Arevolving Fundof Rs. 5lakhs has
been placed at the disposal of vol-
untary organisations like Family
Planning Association of India,
Gandhi Gram Institute, Chilld in
Need Institution, Centre for Re-
search, Planning, Action and Centre
tor Labour, Education and Social
Research with the authority to
sanction Family Planning schemes
costing upto one lakh rupees to
small Voluntary Organisations in
different parts of the country.

{English]

Clearance of Development Project
under Forests Conservation
Act, 1980

1958. SHR! HARIN PATHAK: Will the
Ministerof ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether Government have received
representations regarding delay in develop-
ment works due to lengthy procedures for
securing clearance under the Forest (Con-
servation) Act, 1980, and
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(b) if so, the steps taken orproposed to
be taken by the Govemment to streamline
the procedure? :

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATHY): (a) Yes, Sir.

(b) After discussing the issue at various
foraincluding inthe Forest Ministers Confer-
ence held on February 19-20, 1992, it has
been decided to further streamline and
decentralise examination of proposais un-
der the Forest (Conservation) Act, 1980.

Over-Bridge At Kuttipuram

1959. SHRI E. AHAMED: Wil the Min-
ister of RAILWAYS be pleased to state:

(a) whether there is any delay in the
completion of over-bridge at Kuttipuram on
Southern Railway;

(b)  s0, the reasons therefor; and

(c) the steps taken to complete the
bridge expeditiously?

THE MINISTER OF STATE IN THE

+ MINISTRY OF RAILWAYS (SHRI MAL-

LIKARJUN) (a) to (c). The Railways’ portion

of the work on the road overbridge is com-

pleted. The bridge wouid be opened as soon

as the State authoritites complete their part
of the work i.e. road approaches.

A.C. Coaches for Maharashtra
Express

1960. SHRI ANNA JOSHI: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the government have re-
ceived representations for attaching 2nd
class Air-conditioned coaches inMaharash-
tra Express; and ‘
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(b) it so, the action taken or proposedto
be taken in this regard? .

THE MINISTER OF STATE IN THE

" MINISTRY OF RAILWAYS (SHRI MAL-

LIKARJUN): (a) Yes, Sir.

(b) It has not yet been possible to pro-
vide 2ndclass A.C. coaches on many impor-
tanttrains onthe Railways including Mahar-
ashtra Express due to shortage of such
coaches on account of limited production
capacity. As a policy, however, it has al-
ready been decided to provide 2nd class A.
C. sleeper accommodation on all overnight
Mail/Express trains in due course of time.

Environmental Orientation to School
Education

1961. . SHRI CHANDULAL CHAN-

'DRAKAR: Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
to state:

(a) the number of schools in Dethi pro-
posed to be covered under NPE for taking
up programmes aimed at creating environ-
mental consciousness among students dur-
ing 1992-93;

(b) the amount proposed to be spent
therefor;

(c) the States and union Territories
covered so far under the Centrally spon-
sored scheme fo environmental Orientation
to School Education?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARISELJA): (a) and (b). The proposal
fortaking up programmes aimed at creating
environmental consciousness among stu-
dentsduring 1992-93 is stillawaited fromthe
Union Territory of Delhi Administration.
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(c) 21 States/Union Temitories indicated
*inthe attached statement have sofar availed
ot assistance underthe Centrally Sponsored
Scheme of Environmental Orientation to
School Education since its inception. A state-
ment is given below.

STATEMENT

S. No. Name of the State/Union

Territory

1. Andhra Pradesh

2. Arunachal Pradesh

3.  Assam
4. Bihar

5. Goa

6. Gujarat
7. Haryana

8. Himachal Pradesh
9. Kamataka

10. Kerala

11.  MadhyaPradesh

12.  Maharashtra

13.  Mizoram

14.. Orissa

15. Rajasthan

16. Tamil Nadu

17. Tripura

18. UttarPradesh
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S. No. Name of the State/Union

Territory

19. A& Nislands
20. Delhi

21. Pondicherry

~ [Translation)

Mid-Day Meal Programme in Delhi
Schools

1862. SHRI JANARDAN MISRA: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whetherthe Government propose to
start mid-day meal programme forthe school
children in Delhi;

(b) if so, details thereof; and

(c) the total expenditure likely to be ,
incurred thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) Mid-day Meal Pro-
gramme is already being implemented for
school Children in Delhi since 1970-71.

(b) The scheme is being implementedin
the schools in Dethi through MCD, NDMC
and Directorate of Education on a selected
basis in the areas pre-dominantly inhabited
by weaker section of the society, viz. J.J.
Colonies, resettiement colonies and sium
areas.

(c) The amount likely to be incurred
during 1992-93 be these agencies is as
under:- :
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(i) Mco
(i) NDMC

(iii) Directorate of Education

Rs. 534.00 lakhs

Rs. 80.00 lakhs

Rs. 15.00 lakhs

Rs. 629.00 lakhs

[English]

Recognition of National Sports educa-
X tions

1963. SHRI R. DHANUSKODI
ATHITHAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the Government have
framed any rules or guidelines for the recog-
nition of National Sports Federation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS AND DEPART-
MENT OF WOMEN AND CHILD DEVEL-
OPMENT): (KUMARIMAMATABANERJEE)
(a) and (b) Even though rules or guidelines
for the purpose have not been framed, rec-
ognition is accorded to National Sports
Federations on the basis of certain docu-
ments andinformation required as per state-
ment attached.

STATEMENT

INFORMATION/ DOCUMENTS RE-
QUIRED FOR CONSIDERATION OF REC-
OGNITION TO NATIONAL SPORTS FED-
ERATIONS.

1. What s the constitutional status of
the Federation? |t is a registered/

incorporated body? If so, the at-
tested photocopy of the certificate
of Registration/ Incorporation may
kindly be submitted mentioningthe
status under which it has been
registered/incorporated;

Kindly submit all the papers duly
authenticated in support of its
constitutional status. These should
include the Articles, Memorandum
of Association, Bye-laws Rules &
Regulations for day-to-day func-
tioning of the Federation etc. asthe
case may be;

Please let us know the names and
full addresses of the present office-
beaers of the Federation. How were
they madethe office bearers? When
didthey assume the office and what
is the date of expiry of their present
term?

Givethe narmes and address of the
State levei corresponding bodies
affiliated to the Federation. Kindly
submit the documentary evidence
in support thereof;

The Balance Sheet, Income and
Expenditure Statement at least for
thelast 3 Years disclosing fuily and
satisfactorily the financial position
of the Federation duly audited by a
practising Chartered Accountant;

What have been the acli-iies of

/



129  Written Answers

10.

11.

12.

13.

14.

the Federation in the last 3 years?
The details of National Champion-
ships held so far giving the names
of the State Units participated and
results thereof:

Whetherthe Federation sponsored
any team for participation in Inter-
national competitions? If so, give
details indicating the performance
of the team in such events. How
the members ofthe here mentioned
team were.selected?

Give details of financial assistance
received by the Federation if any,
from the Central or the State Gov-
ernment of any other public body;

Isitthe only National level Federa-
tion or there is an other similar
Federation working for the promo-
tion of this game?

Declaration to the effect that Fed-
eration accept all the guidelines
issued by the Government of India
fromtimetotime without any reser-
vation. '

Give the details of this game and
the Rules and Regulations etc.
applicable to it;

Indicate the variation in Rules and
Regulations, if any, as comparedto
the Rules & Regulations of the game
applicableinternationally;

Documentary evidence to the ef-
fect that Federation is affiliated to
the corresponding International
Federation.

Any other relevant information.

ASADHA 30, 1914 (SAKA)
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Medical Relief at Accident sites

1964. PROF. UMMAREDDY VE-

. NKATESWARLU: Will the Minister of RAIL-

WAYS be pleased to state:

(a) whetherthere are adequate arrange-

-ments and facilities to ensure immediate

despatch of relief and medical teams to
accident sites; and

(b) if not, the steps being taken by the
Government to provide speedy and ade-
quate medical attention to passengers at
accident sites?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.To provide prompt
medical aid at the accident site, the following
types of Accident Relief Medical Equipments
are available:

A.R.M.E. SCALE - |
A.R.M.E. Scale - Il

Portable Medical Medical Kit for
Accidents (POMKA)

First Aid Boxes.

The Accident Relief Medical Equipment,
alongwiththe medicalteamis despatchedto
the site of railway accident immediately on
receipt of message by road or rail.

(b) Does not arise.

Referal Hospltals

1965. SHRI! BALRAJ PASSI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) the names of the referral hospitals
under the Union Government;
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(b) whether Government have any pro-
posal to open more specialised referal hos-
, pitals; and

(c) it so, the details thereof, region-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (c). Information is
being collected and will be laid on the table
of the House.

Recruitment of Women Primary Teach-
ers
+
1966. PROF: RITA VERMA:
SHRI CHETAN P.S.
CHAUHAN:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to

* recruit women primry school teachers and

instructors in the Non-Formal and Adult
Education Centres:

(b) if so, the details thereof;

(c) whether Government propose to
revise the assistance given to State Govern-
ments for the payment of salaries to the
teachers appointed under the Adult Educa-
tion Programmes; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)

(KUMARI SELJA): (a) and (b). Recruitment *

of primary school teachers is done by the
State Government/UTs. The Revised Na-
tional Policy on Education (1992) lays down
* that atleast 50% of the teachers appointed
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should be women.

The instructors of Non-Formal Educa-
tion Centres are essentially volunteers and
are selected by State Govts./Voluntary
Agencies. The Non-Formal Education pro-
gramme stipulates that preference be given
to women. If necessary educational qualifi-
cations can be suitably relaxedto encourage
women to join as Non-Formal Education
instructor.

(c) No. Sir.
(d) Does not arise.
Bonds for Konkan Railway

1967. SHRIMATISHEELAGAUTAM:
SHRITEJ NARAYAN SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Konkan Railway Fi-
nance Corporation recently issued tax free
bonds;

(b) if so, the total amount collected so
far;

(c) whether these bonds are made
available only to the financial institutions;

(d) it so, the response received from
such institutions;

(e) whetherthe financial institutions have
asked for discount on the face value of the
bonds; and

(f) the steps taken/proposedtobe taken
to ensurethe construction work as per sched-
ule?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). There is no corpo-
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ration named as “Konkan Railway Finance
Corporation®. The total amount raised so far
through issue of Indian Railway Finance
Corporation (IRFC) bonds for Konkan Rail-
way Project is Rs. 111.64 crores.

(c) The bonds are made available to
financial institutions, banks and their sub-
sidiaries with a condition that at least 20% of
the issue is to be offered to the public through
sale over the the counter.

(d) Offers were received from various
financial institutions only against the issues
relating to the firsttranche of Rs. 150 crores.
No offers were received against bonds pro-
posed to be placed against the second tran-
che of Rs. 100 crores.

(e) IRFC has paid Management fees to
the finangial institutions subscribing to the
bonds.

(f) In view of the- difficulties faced in
raising of bonds owing to recent develop-
ments in the money market, the Konkan
Railway Corporation has sought for a bridg-
ing loan of Rs. 100 crores from the IRFC,
pending raising of the balance amount of
bonds.

Issue of Levy Sugar to Vsantdada
Shetkari Saharari Sakhar Karkhana,
Sangli

1968. SHRI GEORGE FERNANDES:
Will the Minister of FOOD be pleased to
state:

(a) whether the Government have re-

* ceived complaints about the unauthorisgd

issue of levy sugar to the Vasantdada

Shetkari Sahakari Sakhar Karrhana Ltd. ,
Sangli (Maharashtra);

(b) if so, when and the details thereof;
and .

ASADHA 30, 1914 (SAKA)
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(c) the details of action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED):
(a)to (c). Government have not received any
complaints about unauthorisedissue of levy
sugar to the Vasantdada Shetkari Sahakari
Sakhar Karkhana Ltd., Sangli, (Maharash-
tra). However, a complaint has been re-
ceived regarding irregularity committed in
the delivery of levy sugar by the Vasantdada
Shetkari Sahakari Sakhar Karkhana Ltd.,
Sangli to Madhya Pradesh in November,
1990. The complaint was senttothe Govern-
ment of Maharashtra for looking into the -
matter. The report received from the Gov-
ernment of Maharashtra is under examina-
tion. '

Assistance from European Economlc
Community
+
1969. SHRISARAT CHANDRAPAT-
TANAYAK:
SHRI VIJAY NAVAL PATIL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the total number of projects under-
taken or proposed to be undertaken with the
assistance of the European Economic
Community in the country;

(b) whether projects previously under-
taken with the assistance of the Euroean
Economic Community have achieved the
targets;

(c) if so, the details thereof; and

(d) # not, the reasons therefor?

THE MINISTER OF STATE OF THE

.MINISTRY OF ENVIRONMENT & FOR:

ESTS (SHRIKAMAL NATH): (a) to (d). Two
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projects in the field of environment have
been undertaken with the assistance of the
European Economic Community:

(1) Installation of Ambient Air Quality
Monitoring Stations in Delhi.

(2) Rehabiiitation of Common Lands
in the Aravalli Hills in Haryana.

The project relating to monitoring of air
* quality had an outlay of Rs. 2.8 crores and
entailed the instaliation of 3 automatic Air
Quality Monitoring Stations in Delhi of which
2 have already been installed as planned.
The project was initiated in 1988 andthe two
stations are under operation since 1989.
The installation of the third station is under
progress. The project relating to the Aravalli
Hills in Haryana has been initiated in 1991
and will continue upto 1998.

[Translation)
Jungle Mafia
+
1970. DR. RAMESH CHAND

TOMAR:
SHRI DEVI BNX SINGH:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a)whether the Govemment have iden-
tified some jungle mafia gangs which work
for systematic destruction of forests;

(b)if so, the details thereot, State - wise;
and

(c) the measures taken or proposed to
be taken against them to save the forests?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b)
Thereis no report from State/Union Territory

JULY 21, 1992
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Govts regarding identification of jungle ma-
fia gangs operating in systematic destruc-
tion of forests.

However, the Govemment of Tripura
have reported that well organised armed
gangs are found to operate in several parts
of Tripura, particularly in Indo-Bangladesh
border areas and in dulging in illicit felling of
trees.

(c) During 1989-90, and 1990-91, 3152
persons were involved in illicitfelling of trees
in the State against whom legal action was
taken in accordance with the provisions of
law.

The Government of India under the
centrally sponsored scheme “Development
of Infrastructure for Protection of Forests
against Biotic Interference” have provided
financial assistance to State/lUT Govts dur-
ingthe period 1986-87to 1991-92forprocur-
ing certain equipments for forest department
personnel, such as fire arms, vehicles, wire-
less sets, fencing materials, etc. This scheme
stands transferred to State Plan Sector with
effect from 1.4.1992.

[English)
Increase in TUition Fee

1971. SHRIRAMNARESH SINGH: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether there is any proposal to
increase the tuition fees of students in vari-
ous colleges under Central Universities
particularly in Delhi;

(b) it so, the details thereof and the
reasons therefor;

(c) whether considering the situation of
poor and middle class students, Govern-
ment propose o reconsider its decision; and
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(d) # not, the remedial steps proposedto
betakeninthis regardto lessenthe financial
burden ot poor students.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) to (d). The Pondich-
erry University has conveyed that the Gov-
ernment of Pondicherry has made a nomi-
nalincreasing in suition fees of Government
colleges affiliated to Pondicherry University
from 1992-93 due to escalation in expendi-
ture. The hike in tuition fees would not affect
students belonéing to Scheduled Castes
and Scheduled Tribes as theirfees would be
reimbursed by Government scholarships.

According to the information furnished,
the University of Delhi has no proposal under
consideration at present to increase the tui-
tion fees of students in various colleges.
Similarly, Banaras Hindu University has also
no proposalforthe presentforanincrease in
the tuition fees. The North Eastern Hill Uni-

*versity have intimated that tuition fees in
their colleges have not been increased.

The remaining Central Universities do
not have colleges in their jurisdiction.

Construction of Godowns

1972.
TOPIWALA:
SHRIMATI KRISHNENDRA KAUR
(DEEPA):

SHRIMATI DIPIKA H.
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Wilithe Minister ot FOOD be pleasedto
state:

(a) the number of FCI godowns which
areon scientific lines at present, State-wise;

(b) the storage capacity of each such
godown;

(c)whetherthe Government propose to
construct more such godowns during 1992-,
93; and

(d) it so, the details with locations
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
and (b). The total number of godowns avail-
able with FCI is 1500 as on 31.3.1992.
Statement | giving State-wise break-up of
these godowns alongwith the storage ca-
pacity of such godowns in each State is
enclosed. The compilation of godowns-wise
capacities in respect of the 1500 godowns
willinvolvetoo much time and labour and will
notbe commensurate with the purposetobe
achieved.

(c) and (d). FCl propose to construct 28
more such godowns having a total capacity
of 2.03 lakh tonnes during 1992-93. The
details with locations thereof are given in
statement.
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Muttl - Storeyed Building in Indira
Gandhi Indoor Stadium

1973. SHRI SHARAD YADAV: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether a multi-storeyed building in
the Indira Gandhi Indoor Stadium is lying
vacant without proper utilisation or a pro-

spective buyer;

(b) i so, the expenditure incurred so far
* on the maintenance of the building;

(c) the reasons for non-utilisation of the
building or for not finding its buyer; and

(d) the present position in this regard?

- THE MINISTER OF STATE IN THE
MINISTRY OF HUNAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF
YOURTH AFFAIRS & SPORTS AND DE-
PARTMENT OF WOMEN & CHILDDEVEL-
OPMENT) (KUMARIMAMTA BANERJEE):
(a) Yes, Sir.

(b) No expenditure has been incurred
so far, as possession of the building has not
yet been taken over by the Sports Authority
of India (SAl).

(c) and (d). The building in its present

form is not fit for utilisation. The feasibility of

. converting this building into a hostel-cum-

hotel was explored, but the offers were not

. found economically viable. Various alterna-

tives are being explored fo early completion

andusage of the building, ensuring availabil-

ity of the building for use by sports persons
as and when required.

Funds to Voluntary Organisations
+
1974. SHRI  CHETAN P.S.
CHAUHAN:
SHRILALIT ORAON:
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Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the voluntary organisations which
have submitted their requests to the Union
Government forgrants under Centrally spon-
sored Informal Education Scheme for 1992-
93, State-wise;

(b) the details of amount sanctioned to
these organisations, organisation-wise;

(c) the Criteria of selecting these organi-
sations;

(d) whether any scheme is under con-
sideration of the Government to ensure
proper utilisation of funds; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE
(KUMARI SELJA): (a) Requests for release
of grants for the year 1992-93 or any part
thereof, underthe Central Scheme for assis-
tance to voluntary agencies fo non-formal
education for elementary age-group chil-
dren under the programme of universalisa-
tion of elementary education, are being re-
ceived from voluntary organisations as and
when they become due on completion of the
sanctioned project year. A statement is laid
on the Table of the House showing State-
wise break-up of such organisations (State-
ment - |)

A}

(b) A statement is laid on the Table of
the House (Statement-Il).

(c) These have been detailed in the
Scheme. These inciude, interalia, the
agency’s eligibility, suitability, relevance of
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the proposal and the capacity of the agency

to implement it.

(d) No, sir, However, the Scheme of
Non-formal Education itself lays down de-

i tailed conditions required to be observed by
* agencies receiving grants underthe Scheme,
including submission of audited accounts
and progress reports, to Ensure proper utili-
sation of the grants by the agencies. In
addition, an evaluation of all NFE projects

ASADHA 30, 1914 (SAKA)
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being implemented by voluntary agencies, is
currently being undertaken by Joint Evalu-
ation Teams comprising one representative
each of the Central and State Government
andone non-official member. External evalu-
ation of the non-formal education programme
is also being undertaken by institutions of
social science research and other agencies
having the requisite expertise.

(e) Does not arise.

State-Wise Break-up of Voluntary Organisations Sanctioned Projects of Running
Non-Formal Education Centres as on 31.3.1992.

SI. No. State/UT

Number of voluntary organisations

1 2 3

1. Andhra Pradesh 24
2. Assam 14
3. Bihar 33
4. Delhi 4

. 5. Gujarat 25
6. Haryana 7
7. Himachal Pradesh 4
8. Jammu & Kashmir 1
9. Kamataka 4
10. Kerala 1
11. Madhya Pradesh 8
12. Maharashtra 71
13. Manipur 3
14. Orissa 87

D
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Sl. No. State/UT Number of Qoluntaly organisations
1 2 _ 3
15. Rajasthan 15
16. Tamil Nadu _ 14
17. Uttar Pradesh ' 39
18. West Bengal 8

Total: 362
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Conversation of Railway Lines on
Western Railway (Gujarat)

1975. SHRICHANDRESHPATEL: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Government have re-
ceived proposals trom the Government ot
Gujarat and other public representatives for
convaersion of some metre and narrow-gauge
lines into broad-gauge on Western Railway;

(b) if so, the details of such proposals
and demands and when such proposals and
demands were received;

(c) the details of Engineering, Traffic
and Commercial Surveys done, the recom-
mendations made in the survey reports, the
actions taken and the out come thereot: and

) (d) the target for their conversion
alongwith the details of plans, proposals and
expenditure thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Demands for con-
version of the following lines were received
during the last two years:-

(i) Conversion of Rajkot-Veraval MG
section into BG section.

(i) Conversion of Surendranagar-
Bhavnagar; Wankaner-Naviakhi
and Gandhidham - Bhuj MG sec-
tion into BG section.

(iii) ConversionofPratapnagar-Chhota
Udepur NG section including
Kevadia (Narmada Dam site) sec-
tion into BG and extending to In-
dore.

(c)and(d). The Railways have launched
an Action Plan for conversion of MG/NG

ASADHA 30, 1914 (SAKA)
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lines to BG. 11,000 kms. have been identi-
tied on operational/strategic considerations
of which 6,000 kms. will be converted in the
8th Plan.

Rajkot-Veraval and Ahamedabad-Delhi
MG section have been surveyed and in-
cluded in the Action Plan for projects to be
taken up during the VIl Plan.

Surendranagar-Bhavnagar, Prat-
apnagar-Chhota Udepur, Wankaner-
Navlakhiand Gandhidham-Bhuj sections will
be considered along with other lines when
sections for conversion in the next phases
are decided. Surveys carried out for Prat-
apnagar-Chhota Udepur and Gandhidham-
Bhuj sections inthe pasthadrevealed inade-
quate return.

[Translation]
Breast Cancer

1976. DR. P.R. GANGWAR: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) .whether the women, who are not
breast-feeding their babies are more prone
to cancer; and

(b) it so, the steps being taken by the
Government to check breast-cancer in the

country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. DEVI THARA
SIDDHARTHA): (a) No, Sir,

(b) Does not arise.

[English]

Nutrition Programme

1977. SHRI MAHESH KANODIA: Will
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the Minister.of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the number of children benefited

under the Nutrition Programmes during the
last six months;

(b) the funds allocated for these
schemes; and

(c) the criteria for selecting the children

JULY 21, 1992
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living in the villages?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) The number of children
benefitted under the major national nutrition
programmes during the last sir months are
as under:-
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In addition to these programmes, a
number of State Governments are imple-
« menting special nutrition programmes.

(b) The following allocations have been
made by Government of India during 1992-
93 forthese major programmes in additionto
foodcommodities being providedtothe State
Governments.

(i) Integrated Child Development
Services - Rs. 271.74 crores.

(i) Wheat - Based Nutrition Pro-
gramme - Rs.25.00 crores.

(i) Balwadi Nutrition Programme-Rs.
8.67 crores.

(iv) Creche Programme - Rs. 23.05
crores.

Outlay agreed upon for nutrition pro-

grammes including -‘mid - day-meals pro-

, gramme for all States and UTs - Rs. 266.68
crores.

(c)Under Integrated Child Development
Services Programme, supplementary nutri-
tion is provided to all children in the age
group of 6 months to 6 years who come 1o

Statewise break-up is as under:
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Anganwadis. The selection criteria places
special focus on children whose weights fall
below that of normal children.

Under Balwadi Nutrition Programme,
alichildren between the age of 3-5 years are
prouided supplementary nutrition.

Under the Creche Programme, chil-
dren below 5 years of age of working moth-
ers are covered if the total monthly income of
their parents’ does not exceed Rs. 1800/-.

Podu Cultivation -

1978. DR. VISWANATHAM KANITHI
: Willthe Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the extent of land used for Podu
cultivation, State-wise; and

(b) the steps taken or proposed to be
taken to reduce the podu cultivation?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Podu
cultivation, commonly known as shifting
cultivation, is practiced on 43.56 lakh ha. in
llstates of the country.

Area in lakh ha.

1. Andhra Pradesh 1.500
2. Arunachal Pradesh 2.100
3. Assam 1.392
4. Bihar 0.810
5. Madhya Pradesh 1.250
6. Manipur 3.600
7. Meghalaya 2.650
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Area in lakh ha. )

8. Mizcsram~ 1.890
9.  Nagaland 0.768
10. Orissa 26.490
11.  Tripura 1.115
Total 43.565

(b) State Government have been
implementing a Scheme for control of
shifting acltinotion nd as per available
information, 26,532 families are being
rehabilitated in nine states. The State
Governments have been advised to
,continue the scheme in the VIl Plan
although no central assistance would be
separately provided for the purpose.

[Translation)
Polivtion Causing Industries
1979. SHRI DEVIBUX SINGH: Will

the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Government have
classifiedthe pollution causing industries in
17 categories ; and

(b) if so, the details thereof, category-
wise and State-wise?

THE MINISTER OF STATE F THE

MINISTRY OF ENVIRONMENT AND

FORESTS (SHRI KAMAL NATH): (a) and
(b). A total of 1676 units have been
identified by the Central Pollution Control
Board under 18 categories as highly pollut-
ing industries. The category-wise and
category-wise details are given in the
statement.

Statement

Details of Industries Causing Pollution in the Country

State -Wise
S. No. State Numoer of Units
1. Assam 14
2. Andhra Pradesh 238
3. Bihar 65
4. Daman & Diu 6
5. Goa 7
6. Guijarat 165
T 49

Haryana
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S. No. State Number of Units
8. Himachal Pradesh 9
9. Karnataka 84

10. Kerala 28
11. Maharashtra 357
12. Madhya Pradesh 69
13. Orissa 34
14. Punjab 47
15 Rajasthan 46
16. Tamil Nadu 101
17. UT of Delhi 5
18. UT of Chandigarh 1
19. Unar Pradesh 279
20. urt of Pondicherry 1
21. West Ben'gal 61
Category-Wise

S. No. Category Number of Units
1. Aluminium Smelter 09
2. Caustic Soda 23
3. Cement 124
4. Copper Smelter 02
5. Dyes & Intermediates 65
6. Fermentation 175
7. Fertiliser 124
8. Int. lron & Steel 07
9. Leather 93
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S.No.  Category Number of Units
10. Oil Refinery 12
11. Pesticide ‘80
12. Petrochemical 73
13. Pharmaceutical 269
14. Pulp & Paper 80
15. Sugar 387
16. Sulphuric Acid 70
17. Thermal Power Plant 79
18. Zinc Smelter 04
[Eng,;s,;] MINISTRY OF CIVIL SUPPLIES, CON-

Programme for Management of Food
Economy

1980. SHRI BAPU HARI CHAURE:
+ Will the Minister of FOOD be pleased to
state:

(a) whetherthe Government are aware
ofthe relatively high foodgrains Prices, low
stock for public distribution system and a
marked slowdown in agricultural invest-
ment;

(b) whether the Government have
convened any meseting of experts in this
regard onthe emerging issues in the farm
sector;

(c) if so, the details thereof;

(d) whether the Government have for-
mulated an integrated programme for the
management of food economy for the cur-
rent year and also for the next year; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE

SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHR!I KAMALUDDIN AHMED):
(a) while the foodgrains prices are under
pressure and the stocks inthe Central Pool
are somewhat lower than last year,
Govemnment has not slowed down invest-
ment in agriculture.

(b) No such meeting has been
convened by the Ministry of Food.

(c) Does not arise.

(d) and (e). Government keeps vari-
ous aspects of the food economy like
production price policy, procurement,
distribution under priority programmes,
maintenance of buffer stocks for national
food security, and so on under constant
vilw and coordination is maintained be-
tween various agencies which are involved
in the task.

[Translation)

Thefts and Accldents between Gaya
and Dhanbad
SHRI

1981. BHUBANESHWAR



179  Written Answers

PRASAD MEHTA: Wil the Minister of
RAILWAYS be pleased to state:

(a) the value of goods stolen between

Gaya and Dhanbad on Howrah-Kodarma.

line and the number of train accidentstook
place during the last two years alongwith
the losses incurred as aresult thereof;

(b) whether any inquiry has been
conducted into these cases; and
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(c) if so, the number of G.R.P. person-
nel and Railway officials found involved
therein andthe number of persons against
whom action has been taken with details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The value of goods stolen
between Gaya and Dhanbad on Howrah-
Koderma line during the last two years is
as under:-

Years Value of Goods stolen
1990-91 Rs. 1,35,025/-
1991-92 Rs. 5,93,299/-

There were 14 and 13 consequential
train accidents between Gayaand Dhanbad
during 1990-91 and 1990-92 respectively.
The cost of damage to railway property has
been estimated at Rs. 150.89 lakhs andRs.

28.74 lakhs respecitively.

(b) Yes, Sir.

" (c) NoG.R.P. or Railway Official was
found involved therein and therefore, taking
action against them does not arise

[English]
Bangalore—Mysore-Bangalore Train

1982. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government have
stopped the Bangalore- Mysore -Bangalore
train service; and

(b) if so, when and the reasons there-
tor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Due to final stage

.of gauge conversion work on
Bangalore—Mysore Section, train services

have been temporarily suspended w.e. f.
5.6.92.

konkan Railway Project

1983. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
RAILWAYS be pleased to state:

(a) the amount spent so far on the
Konkan Railway Project and the amount
required to complete the project;

(b) whether acquisition of land has
been completed in all the four States:

(c) if not, the area of land remained to
be acquired and the details thereot; and

(d) the progress made so far in the
project especially in Goa?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! MAL-
LIKARJUN): (a) Anamountof Rs.425 crores
has been spent sofar. An amount of Rs.
960 crores at 91-92 price level is required to
complete the project. This does notinclude
the interest payable on borrowed funds.

(b) and (c). The Konkan Railway new
line passes through the tree states of
Maharashtra, Goa and Karnataka. The
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total length of alignment falling in these  are as follows:
three states andland taken over by consent
Total Taken Over
Maharashtra 382 Km 341 km
Goa 105 km 69 km
Kamataka 273 km 159 Km

(d) Overall physical progress ...... 25%

Goa...Physical progress
Mortality Rate of Infants
1984. SHRI VIJAY NAVAL

PATIL:
SHRIN. DENNIS:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the immunisation pro-
gramme for Infants during the last two
years has reduced montality rate inthe age
group of 0—4 years; and

(b) if so, the details thereof, State and
Union Territory-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) The Universal Immuni-
sation Programme which seeks toimmunise
all infants (zero to one year of age) against

six vaccine preventable diseases viz.
nhtheria, Pertusgis, Tetanus, Tuberculosis,
polio and Measles was started in 1985 in
aphased manner begining with 31 districts
and was universalised in the entire country
in 1989-90. The Intant (0-1 year) Mortality
Rate (IMR) which was -~1dually decreas-
ing every yearfrom 9. per thousand live
births in 1985 dropped signiticantly in one
year by |l points, from 91 in 1989 to 80 per
thousand live births in 1990 following univ-
ersalisation.of the immunisation Programme.
The latest estimates for child mortality rate
(0 - 4years of age) are, however, available
only for 1988 which indicates a marginal
decline from 36.6 in 1986 to 33.3 per thou-
sand population of children in this age group
in 1989.

(b). The Iatest estimates of Child
Mortality Rate forthe years 1986, 1987 and
1988 and those of Infant Monrtality Rate
(IMR) forthe years 1988, 1989and 1990 as
available from the Samples Registration
System of the Registrar General of India in
respect of the major States are given in the
Statement which is annexed.
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Railway Land in Delhi

1985. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of RAILWAYS be
nleasedto state:

(a) whether any plan hasbeen worked
Jt to sell/ commercialise railway land in
Jelhi;

(b) if so, the details and total area of
railway land earmarked for this purpose
alongwith the locations thereof;

(c) when this is likely to start?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) and (c). Do not arise.
[Translation)
Acceleration ot Speed of Trains

1200, SHRI SATYA DEO S\NG\-\‘.W‘(\\
the Minister of RAILWAYS be pleased to
state:

(a) whether the speed of trains inthe
country is very slow as compared 10 other
developed countries;

(b) whether the Govermnment have
conducted any survey in this regara;

(c) if so, the details thereof; and

(d) the action contemplatedto accel-
erate the speed of all trains in India?

. THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI MAL-

* LIKARJUN): (a) Maximum permissible

speed of passenger carrying trains on the

Broad Gaugein India is 110 kmph. Some

* of the prestigious trains like Rajdhani and

Shatabdi Expresses have - maximum per-

missible speedof 130and 140 kmph. Speed

oftrains in India is, however, lower than that
of many developed countries.

JULY 21, 1992
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(b) and (c). Statistics regarding the
speeds of trains of all kinds including pas-
senger carrying trains are being maintained
by the Railways. Surveys and trials are also
conducted from time to time for this pur-

pose.

(d) No action is contemplated for any
substantial increase in speed of goods and
passenger carrying trains, as the intention
isto narrow the gap of speeds of goods and
passenger trains for optimum use of line
capacity.

[English]
Resource Crunch on Railways

1987. SHRI RUPCHAND PAL: Willthe
Minister of RAILWAYS be pleased to state:

(a) whether the Railways are facing
severe resource crunch;

(b) if so, the reasons therefor- ; and

(©) the staps being taken or proposed
tobetakenby the Railways totide overthe
problem? :

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes, Sir.

(b) There is an overall constraint of
resources which is also shared by the
Railways.

(c) Priority is given to the important
railway projects within the limited available
resources. Gap between available re-
sources and requirement is partially bridged
by market borrowings.

survey on Tribals In India
1988. SHRI PARASRAM BHARD-
WAJ: Will the MINISTER OF HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether a survey had been
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"conducted on the tribals in India and their
culture; and

(b) if so, the details thereof, State-
wise?

THE DEPUTY MINISTER (DEPART-
MENT OF EDUCATION AND DEPART-
MENT OF CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOPMENT)

ASADHA 30, 1914 (SAKA)
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(KUMARI SELJA): (a) No specific survey -
onthetribals inIndia and their culture was
conducted. However, the Anthropoiogicali
Survey of India , as pan of the project.
‘People of India’ have studied certin tribes
in India.

(b) The number of tribes studied
statewise is given in the annexed state-
ment.

STATEMENT
State Number of Tribes Studied
ANDAMAN & NICOBAR ISLANDS 6
ANDHRA PRADESH 43
ARUNACHAL PRADESH 67
ASSAM 28
BIHAR 26
DADRA & NAGAR HAVELI 6
DAMAN & DIU 3
GUJARAT 31
HIMACHAL PARDESH 13
JAMMU & KASHMIR 11
KARNATAKA 18
KERALA 33
LAKSHADWEEP 7
MADHYA PRADESH 75
MAHARASHTRA 47
MANIPUR 22
MEGHALAYA 14
MIZORAM

16
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State Number of Tribes Studied
NAGALAND 20
ORISSA 55
RAJASTHAN 14
SIKKIM 6
TAMIL NADU 24
TRIPURA 20
UTTAR PRADESH 5
WEST BENGAL 29
TOTAL 639

Vacancy of Teachers in NDMC and
MCD Schools

1989. SHRIPRABHU DAYAL KATH-
ERIA: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whethere a number of posts of
teachers and Principals are lying vacant in
the various schools of NDMC and MCD
since the beginning of academic year 1992-
93;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be
taken by the authorities to fill up the vacant
posts early to avoid dislocation of studies
in school?

THE DEPUTY MINISTER DEPART-
MENT OF EDUCATION AND AND DE-

PARTMENT OF CULTURE IN THE MIN-

ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT DEPARTMENT OF (KUMRI
SELJA): (a) to (c). The information fur-
nished by the concerned agencies is as
below:

New Delhi Municipal Committee

68 posts as indicated below are vacant:

1. Vice—Principals
2. TGTSC.'A’
3. TGT (Genl)

4. Asstt. Teachers

10

1"

22
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5. Jr. Music Teachers 5
6. l:lursery Teachers 2
7. Urdu Teachers 2
8. PGT 1
9.  Work Experience Teachers 4
10. H.M. Nursery School 1
11. Headmastevr Primary School 8
Total: 68

NDMC has intimated that selection for
the posts of Vice—Principal. TGT (Sc. ‘A’),
TGT (General), Asstt. Teacher and Junior
Music Teacher has been finalised. In
respect of other posts, NDMC has taken
action by sending requisitions to the
Employment Exchange and convening DPC
meetings etc.

Municipal Corporation of Delhi

MCD has intimated that 1500 posts of
Primary School Teachers are lying vacant
in their schools. The Staff Selection Com-
mission has since conducted the written
examination for recruitment of these teach-

+ers. Pending this , teachers have been
adjusted in such a way as to minimise dislo-
cation of studies.

Extension of Line Upto Kapil Muni
Ashram

1990. SHRI RADHIKA RANJAN
PRAMANIK: Willthe Minister of RAILWAYS
be pleased to state:

(a) whether there is any proposal to
extend the railway line from Diamond
harbour to Kapil Muni’'s Ashram in Sagar
Island in Sundarban of West Bengal to help
pilgrims and tourists;

‘b) it so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.
(c) Constraint of resources.

Students Strength in Kendriya
Vidyalayas

1991. SHRI RAMESH CHENNITHALA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose
to increase the strength of students in
Kendriya Vidyalayas; and

(b) if so, the details thereof?

THE DEPUTY MINISTER DEPART-
MENT OF EDYCATION AND DEVELOP-
MENT IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (KUMARI
SELJA): (a) and (b). Thereis no proposal to
increase the prescribed student strength
per section which ranges between 3510 40.
However, the total number of students
increas 3 when new sections or new
schools are added.
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Programme on Control of Fertility
Rate in Uttar Pradesh

1992. PROF. MALINI BHATTACHAR-
AYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether an agreement has been
reachedwiththe USAID for aprogrammeon
control of fertility rate in U.P.

(b) if so, the projected expenditure
allocated for the programme;

(c) the contraceptive devices 10 be
used in the programme;

(d) whether all these devices have
been sufficiently checked against health
hazard; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
- WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). A project
entitled “Innovations in Family Planning
Services” is being developed for Uttar
Pradesh, on the basis of an offer of assis-
tance amounting to $ 325 million received
from the United States Agency for Interna-
tional Development (US AID). It will be
implemented over a period of 10 years
begining from the date of its actual opera-
tionalisation. The formal agreement for
implementating the project with US AID 1s
yet to be signed.

(c) to (e). Only those contraceptives
will be used under the project which are
approved for the National Family welfare
Programme in the country.

Aravali Hills

© 1993, SHRIMAT! MAHEN-

DRA KUMARI:

SHRIMATI KRISHNEN-

DRA KAUR (DEEPA):

Will the Minister of ENVIRONMENT
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AND FORESTS be pleased 10 state:

(a) wnether adverse effect of denuda-
tion of forests in the areas in Aravali Hills
range of Rajasthan and Haryana is
increasing day -by -day and there hasbeen
an increase in desert area on this account;

(b) the districts of Rajasthan and Har-
yana which are adverseiy effected as a
result thereof:

(c) whether the Tourism and Wildlife
Society of India has submitted a memoran-
aumto Government1to take concrete steps
in this regara;

(d) if so, the details thereof; and
(e) the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMLNATH): (a) and (b). Yes,
Sir. Degradation of the ecosystem of
Aravali Range, covernng 20 districts in
Rajasthan and Haryana, isreported dueto
mining operations and biotic pressures on
lands torests. Desertification being a long
term , scientific views differ whether the
desert area is on the increase or not.

(c) and (d). No, Sir. No memorandum
has been received from Tourism and
Wildlife Society of India.

(e) Does not arise.

Educationally Backward Districts in
Andhra Pradesh

1994. SHRIM. V.V.S. MURTHY: Wili
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the names of educationally back-
ward districts in Andhra Pradesh;

(b) whether the Government have any
special plans to advance education in such
districts; and
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(c) it so, the details thereof?

THE DEPUTY MINISTER ( DEPART-
MENT OF AND DEPARTMENT OF CUL-
TURE) IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT ( KUMARI
SELJA): (a) A statement is laid onthe table
of the House. ‘

(b) and (c). There are a number of
programmes under implementation in the
areas of Elementary Education and Adult
Education. Further underthe centrally spon-
sored schemes such as Operation Black-
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board, Teacher Education, Non-Formal
Education and Adult Eduction Programmes,
financial assistance is provided to the State
Governments foreducational development.
The State Governments/ UTs Administra-
tion have been advised to concentrate on
backward districts.

The entire State is covered under the
Andhra Pradesh Primary Education Proj-
ect. Twelve districts arefully covered under
Total Literacy Campaigns; pars of ten
districts are likewise covered.
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Formula for Rea-Lision of Sale of

Non-Levy Sugar

1995. SHRI SOBHANA DREESWARA
RAO VAEDDE: Willthe Minister of FOOD

be pleased to state:

(a) whetherthere is anyformula which
enables the cane growers to have a share in
the additional price realisations of the sugar
factories from the sale of non-levy sugar;

: (b) if so, the details of the formula and

its components;

(c) how the formula is being imple-

mented; and
(d) if not. the reasons therefor?

THE MINISTER OF STATE IN

THE

MINISTRY OF CIVILSUPLIES SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHR! KAMALUDDIN AHMED
): (a) As perthe provisions of Clause 5A of
the Sugarcane (Control) Order, 1966, the
cane growers are entitled to receive, in

addition to the minimum sugarcane

price

fixed, an additional price, if found due, in
accordance with the provisions of the Second

Schedule of the aforesaid Order.

(b) The details of the formula and'its
components are given in the statement .

(c) and (d). Central Government
, municates the zone-wise unit cost

com-
per

quintal of sugar for each sugar season to
- the State Governments requesting themto

determine the additional cane price

pay-

able byeachsugar factory intheir State and

~ ensure payments accordingly to the
growers concerned.

STATEMENT

Second Schedule
(See Clause 5-A)

cane

The amount to be paid on account of
additional price (per quintal of sugarcane)
under clause 5-A by a producer of sugar

Written Answers 204

shall be computed in accordance with the
following formula, namely:-

X=RL+2A+8
2C

Explanation in this formula:

1. ‘X’ is the additional price in rupees
per quintal of sugarcane payable by
the producer of sugar to the sugarcane
grower;

2. 'R’ is the amount in rupees of sugar
produced during the sugar year ex-
cluding the excise duty paid or payable
to the factory by the purchaser:

3.°L’ is the value in rupees of sugar
produced during the sugar year, as
calculated on the basis of the unit cost
per quintal ex-factory, exclusive of
excise duty determined with reference
tothe minimum sugarcane price fixed
under-Clause 3, the finai working
results of the year and cost schedule
and return recommended by the such
authority as the Central Government
may specity from time to time;

4.'A’ is the amount found payable for.
the previous year but notactually paid -
vide sub—clause (9), '

5.'B" 1s the excess or shorttall in
realisation . from actual” sales "of the
unsold stocks of sugar producedduring
the Year, as on 30th day of September
vide item 7 (ii) below which is carried
forward and adjusted in the sale reali-
sations of the following year;

6.'C’ is the quantity in quintals of
sugarcane purchased by the producer
of sugar during the sugar year.

7. The amount 'R’ relerred to in
Explanation 2 shall be computed as
under, namely:-

(i) the actual amount realised
during the sugar year; and
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(i) the estimated value of the
unsoldstocks of sugar held at

- ena of 30th September caicu-
lated in regard to free sugar
stocks at the average rate of
sales made during the forn-
night 16 the to 30th Septem-

ber in regard to levy sugar
stocks at the notified levy
prices as on 30th September.

Explination - In this ‘Sugar’ means any
form of sugar containing more than
ninety per cent sucrose.

Operation Black Board in Andhra
" Pradesh :

1996. SHRI K.P. REDDAIAH YADAV:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Operation Black Board
Scheme is notbeing implementedin all the
districts of Andhra Pradesh;

{b) if so, the reasons therefor;

(c) the target fixed for Andhra Pradesh
during last year district— wise and amount
allocated in this regard; and

(d) the exient to which these targets
have been achieved during the last year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF CUL-
TURE (KUMARI. SELJA) (a) It is intended
to cover all the primary schools existing as
on 30.9 1986 in all the districts of Andhra
Pradesh.

(b) Does not arise.

(c)and (d) No year-wise or district-wise
targets a are fixed, the phasing of the
scheme depends upon the pace of imple-
menting of the Scheme by the State Gov-
ernment So far allfour phases in 1987-88,
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1989-90 and 1991-92 comprising 43306
schools falling in all the districts of the State
nave been sanctioned to Andhra Pradesh.
The 4th phase of the scheme was
sanctioned during February, 1992. The
details of the sanctioned proposal are given
as under:-
(i) = Coverage
Schools Covered
17148
(i) Equipment
Amount Sanctioned
Rs. 13, 60,00,000
(iii) 'Teachers
No,of Posts Sanctlohed
9004

(iv) Construction .

No. of class rooms required to be
constructed by the State Gowt.

Committees for Expenditure CUT

1997. SHRI HANNAN MOLLAH: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Railways have consti-
tuted Sev several sub —-Committees to
suggest steps for expenditure cut;

(b) if so, the getails thereof, and

(c) when these sub-Committées are
expected to submit their reports?

THE MINISTR OF STATE IN THE
MINISTRY OF RAILWAY (SHRI MALLIKA
RAJUN): (a) to (C). Action Plan has been
launched on the Railways to improve upon
the operating ratio through augmentation of
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earnings and control of expenditure. This
Action Plan is being centinuously moani-
tored.

Educationally Backward Districts in
Assam

1998. SHRI PROBIN DEKA: Willthe
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleasedto state the names of
the educationally backward districts of
Assam which are below Assam’s average
level of literacy?

THE DEPUTY MINISTER I[N THE

MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT OF EDU-
CATION AND DEPARTMENT OF EUL-
TURE (KUMARI. SELJA): (a) The main
source of literacy data is the decennial
+Census. In 1981 no Census was con-
ducted in Assam. The literacy rate of
Assam as awhole is 53.42% according to
1991 Census. Districtwise literacy rates
are not yet published for 1991 Census.

Deforestation

1999. SHRI HARISING

CHAVDA:
SHRI LALIT ORAON:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whetherthe large scale deforesta-
tion took place in the countryduring the last
three years;

(b) if'so, the details thereof, State-
Wise;

(c) the number of trees felled and the
. area laid bare by deforestatin during the
period; and

(d) the steps taken by the Union Gov-
ernment to ensure Plantations under the
afforestation programms?

THE MINISTER OF STATE OF THE

JULY 21, 1992
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MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) No,
Sir,

(b) Does not arise.

(c) During the last three calender
years (1989-91), 1.60 lakh hectares of
forest land, including 1.03 lakh hectares of
old encroachments, were approved for
diversion underthe Forest (Conservation
Act, 1980 .

(d) The Central Government is in
constant touch with the State/ Union
territory Governments for ensuring com-
pensatory afforestation. The matter is also
being monitored through the six Regional
Offices of this Ministry located at Lucknow,
Shillong Bhopal, Bhubanshwar, Bangalore
and Chandigarh.

Commission for protection of Chil-
dren

2000. DR. V. RAJESHWARAN: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a Commission is being set
up for protection and care of children as
recommended by United Nations;

(b) if so, the terms of reference of this
Commission;

(c) when the Commission is expected
to complete its work?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAAIRS AND SPORTS AND
DEPARATMENT OF WOMENAND CHILD
DEVELOPMENT (KUMARI MAMATA
BANERJEE): (a)to(c). The UN Convention
on the Rights of the Child, which entered
into force on 21 December 1991, does not
make any recommendation for establish-
ment of a Commission at the national or
international level for the protection and
care of children. It does, however, provide
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for the setting up of a “Committee on the
Rights of the Child" for the purpose of
examining the progress made by State
Parties in achieving the realisation of the
obligations undertaken inthe Convention
on the Rights of the Child . This Committee
on the Rights of the has been set up.
Government of India has ajso approveda
national Plan of Action on Children.

Production of Electric Locomotives
by Clw

2001. SHRI RAJESH KUMAR: Willthe
Minister of RAILWAYS be pleasedto state:

(a) the number of electric locomotives
produced in Chittaranjan Locomotive Works
during the lastthree years, year- wise; and

{b) the installed annual capacity of the
Chittarnjan Locomotive Works?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUNY): (a) The production of elec-
tric locomotives at Chittarnjan Locomotive
Works during last three years, year-wise
is as under:-

1989-90 105
1990-91 110
1990--92 115

(b) 100 electric locomotives per year.
" A project for raising the installed capacity
tc 120 per year in first phase and 150 per
year in second phase has been sanc-
tioned.

[Translation)
Ridge AT Chhitauni Bagha
2002. SHRI MOHAN SINGH (DEO-
RIA): Will the Minister of RAILWAYS be

pleasedto state:

(a) the time by which the construction
of the rail cum road bridge at Chhitauni

ASADHA 30, 1914 (SAKA)

Written Answers 210

Bagha on North Eastemn Railway is
expected to be completed; and

(b) the amount spent so far and the
amount likely to be incurred during the
current year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) Ths projectis targetted
forcompletion in 95-96 subject to provision
of funds by the co-sharers.

(b) Approximate expenditure upto
31.3.92 is Rs. 30.60 crores. Outlay pro-
posed for the current year is Rs. 96.00
crores, of which Raiiways have provided
their share of Rs. 15.05 crores. The rest
is to be provided by other co-sharere viz.,
Governments of Uttar Pradesh and Bihar
and Ministry of water Resources.

[English)
Facilities for Cardiac-by-pass Surgery

2003. SHRI ANANTRO DESHMUKH:
Wilithe Minister of HEALTH AND FAMILY
WELFARS be Pleased to state:

{(a) the hospitals where the facilites for
Cardiac- by pass surgery are available in
India, hospital-wise:

(b) whether these facilitie are par with
the facilities available in advanced foreign
hospital like in House on U.S.A.; and

(c) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATID. K. THARA DEVI
SIDDHARTHA): (a) Some of the leading
hospitals whera facilities for Cardiac-by -
pass surgery are available in India are as
follows:

1. AL LS. New Delhi.

2. G.B.Pant, New Delhi.
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3. Batra Hospital , New Delhi.

4. Escort Heart Instt.,, New Delhi.

5. Apollo Hospital, Madras.

6. Birla Heart Instt., Calcutta.

7. Tirunell Health Institute, Trivandrum.

8. K.E.M. Hospital. Bombay.

9. Jaslok Hospital, Bombay.

(b) and (c). Facilities for cardiac-by

—Pass surgery in India are comparable to
facilitis available in advanced foreign hos-

pital in the world.

Renovation of Stations on
N. Railway

2004. SHRI KAMAL CHAUDHAR
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Willthe Minister of RAILWAYS be pleased
to state:-

(a) the number and details of railway
stations on Northern Railway in Delhi,
Punjab and Haryana renovated during
1989,1990 and 1991;

(b) the amount spentthereon in each
case;

(c) whether there is any proposal to
renovate more stations in Punjab and
Haryana during the current year; and

(d) if so, the details thereof?

€
THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) and (b). The details of
Railway Stations renovated in Punjab,
Haryana and Delhi during the period 1989-
91 are as under:-
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(c) no, Sir..

(d) Does not arise.
New Bridges in Maharashtra

2005. SHRI' DHARMANNA MON-
DAYYA SADUL: Will the Minister of RAIL-
WAYS be pleasedto refertothe reply given
onFebruary 25, 1992to Unstarred Question
No. 220 and state:

(a) the breakup of the expenditure
incurred by the State Government of
Maharashtra andthe Railways on construc-

ASADHA 30, 1914 (SAKA)
tion of new railway bridges during 1989-
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90, 1990-91 and 1991-92; and

(b) the details of the new bridges
constructed during the period and also likely
to be constructed during 1992-93 on Central
Railway particularly in and around Solapur
district in Maharashtra ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) Presumably the refer-
enceisto road overbridges, for which cost
is shared by Railway and State Govern-
ments . The breakup of expenditure on such
bridges has been:

Year By Railways By State Gowvt.

1989-90 Rs. 45 lakhs Rs. 33 lakhs
1990-91 Rs. 77 lakhs Rs. 97 lakhs
1991-92 Rs. 108 lakhs Rs. 51 lakhs

(b) 3 Road overbridges completed in
the 3 year period are:-

(1) At Nerul station on Mankhurd-.

Belapur, new line; two bridges.

(2) Near Wardha East station in lieu
of level crossing No. 92/C at. km. 761/6-7.

One Road overbridge under construc-
.tion at Ambernath on Kalyan—Karjat line is
iikely to be completed in 1992-92.

Grents to Educational Institutions in
Karnataka

2006. SHRI V.DHANANJAYA KUMAR:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

{a) the norms fixedfor providing grants
10 various Educationgl Institutions by the
University Grants Commission; and

(b) the details of the grants provided tc
various educational institutions functioning

in Karnataka by the University Grants
Commission during the last three aca-
demic years, institution-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT DEPARTMENT (DE-
PARTMENT OF EDUCATION AND DE-
PARTMENT OF CULTURE (KUMARIL.
SELJA): (a) and (b). According to the
information furnished by UGC, develop-
ment grants are provided by the Commis-
sion to educational institutions onthebasis
cfthe stage of their development, the size
of the institution and resources available to
the UGC.

The Commission allocates develop-
ment grants on afive yearplan periodbasis.
The allocated amount is sanclicned in
instalments subject to production of utilisa-
tion centificate for the grants sanctioned
during the previous year and also keeping
in view the total budget allocation of UGC.

The details of development grants
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provided to universilies and colleges in
Karnataka against the allocations for the

JULY 21,.1992
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current plan period are given belwo:-

Grénrs _released in

90-91 and 91-92
(Rs. lakhs)
(1) Bangalore University 20.00
~ (2 Gumwarga . 15.00
(3) Karnataka  * .20.00
) Mangalore . 15.00
(5) Mysore ) 25.00
. (6) Kuvempu = " 10.00
(7). Colleges atfiliated
to the above Universities 262.21
(8) Indian Institute of Science.
Bangalore (Deemed University} 291.67

Promotion of Urdu

2007. SHRI.VISHWANATH PRATAP
SINGH: " Will the Minister ot HUMAN
RESOURCE DEVELOPMENT be pieased
to state:

(a) whether the recommendations of
the Ali Sardar Jafri Committee on the
implementation of the Gujral Committee
Repot on promotion of Urdu have been
examined by the Government;

(b) it so, the details of the recommen-
dations proposed to beimplemented by the
Govemment; and ’

(c) i not, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT ANDDEPARTMENT OF
EDUCATION AND 'DEPARTMENT OF
CULTURE (KUMARIL. SELJA): (a)to (c).

The matter is under consideration of the
Government.

Scheme for Control of Population

2008. SHRIMAT! DIL KUMARI Willthe
Minister of HEALTH AND FAMILY WEL-
FARS be Pleased to state:

{a) whether some States and Union
Territories proposeto implementaninnova-
tive scheme for the control of population
and the social upliftment of the girl child
during the current financial year;

(b) ifsa, the names of such States and
Union Territories with important features ot
the scheme;

(c) whether Planning Commission has
aaccorded iits financiai approval to the
scheme;

(d) whether the Government have
directedother State Governments and Union
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Territoriestotake steps to implement similar -
schemes; .

(e) if-s0, the details thereof; and
{f) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATID. K. THARA DEVI
SIDDHARTHA): (a)to (f). States like Guijarat,
Maharashtra and Himachal Pradesh have
introduced schemes of giving long term
maturity bonds to the acceptors of sterilisa-
tion who have daughters only, with aview
to counter the desire for a male child. Such
schemes are also meant to raise the status
of women and stablish the importance of
female child in the society. These Stats are
implementing the scheme out of their own
resources. Inview of the usefulness of the
schemes, this Ministry have written to the
State Govemments /UTs to introduce such
schemes .in their respective States/UTs
provided their resources permit. ‘

Aninnovative proposal received from
Haryana Governmentfor implementing an
integrated women, population anddevelop-
ment project, is likely to become opera-
tional in the State during the cument
financial year on receipt of funding supporn
from UNFPA. The main objective of the
proposalis to improve the quality of life and
assure the dignity of the poor women of all
ages in Haryana by providing them better
education, nutrition, health, economic
independence and social status. These
conditions are expected to lead to lower
fertility and a balance between population
and resources to sustain the population in
the State.

Facilities at GTB Hospital, Dethi

2009. DR. G.L. KANAUJIA:
SHRI GOVINDA
CHANDRA MUNDA:

Will the Ministar of HEALTH AND

FAMILY WELFARS be Pleased to state:

ASADHA 30, 1914 (SAKA)
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~ (a) whether the Guru Teg ‘Bahadur
Hospital in Delhi has adequate number of
medical and para medical staff, beds, and
other necessary diagnostic equipments to .
cope with the large number of patients
visiting the hospital; :

(b) i so, the details -thereof;
(c) i not, the reasons therefor; and

(d) the steps taken by the Government
in this regard for providing better health
care facilities 10 masses?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY.
WELFARE (SHRIMATID. K. THARA DEVI
SIDDHARTHA): (a) and (b). There are
adequate doctors in the G.T.B. Hospital
although some shortage of para-medical
staff has been experienced which is being
augmented. Diagnostic equipments are
available except specialised diagnostic
tacilities like CT Scan, MRl and EEG.
However, arrangements, have been made
to provide linkage EEG. However, arrange-
ment, have been made 1o provide linkage
with private Diagnostic Centres availing of
qustom duty exemption for having these
tests done for poor patients.

(c) Does not arise.

(d) Facilities for providing better health
care are augmented{rom time totime within
the overall priorities of the hospital and the
availability of resources.

Filling up of Reserved Quota of P.G.T.

2010. SHRI MOHANLAL JHIKRAM:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether tho Delhi Administration
has filled up the backlog of the reserved
quota in Pest Graduate Teachers:

(b) i not the details theéreof and the
reasons therefor; and
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(c) thetime by which these posts are
likely to be filled up?

THE DEPUTY MINISTER DEPART-
MENT OF AND DEPARTMENT OF CUL-
TURE IN THE MINISTRY OF HUMAN
RESOURC DEVELOPMENT (KUMARIL.
SELJA): (a) No, Sir

(b) and (c). As per Delhi Administra-
tion, there is a backlog of 128 posts for ST
under promotion quota and 47 posts for SC
under direct recruitment quota. The Vacan-
cies of teachers continue to arise from time
to time and filling them up is a continuous

- process for this reason, itis not possible to
fix a time limit for filling all posts. Howerer,
every effort isbeing madetofill alithe posts.
Delhi Administration has already notified
the direct recruitment posts to be filled
through a written competitive examination,
while forfilling upthe posts under promotion
quota, aDPC meeting has been convened.

Demands of CGHS Employees
2011, SHRI V.S. VUAYAR-
AGHAVAN:

DP. A K. PATEL:
SHRIMAT! KRISHNEN-
DRA KAUR (DEEPA)
SHRI LAL K. ADVANI:

Will the Minister of HEALTH AND
FAMILY WELFARS be Pleased to state:

(a) whether the CGHS staff had gone
on strike recently;

(b) if so, the details thereot; and

(c) the actiontakenby the Government
in this regard indicating the demands ac-
cepted?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATID. K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir.

(b) Group 'C' & ‘D’ staff of Central
Govemment Health Scheme had gone on
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strike from 13th May, 1992 to 10th June,
1992.

(c) It has been decided that efforts
would be made for getting favourable
consideration of the Association’s legitimate
demands.

New Trains from Nizammuddin

2012. KUMARI PUSHPA DEVI SINGH:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the Government have
recently introduced or proposed to intro-
duce some new trains from H. Nizammud-
dinwhich are passing/likely topass through
Madhya Pradesh; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) and (b). Yes, Sir.
8301/8302 H. Nizammuddin — Sambalpur
tri - Weekly Express and 9301/ 9302 H.
Nizammuddin - Indore Express, passing
through parts of Madhya ‘Pradesh have
been introduced in July '92 Time Table.

[Translation)
Development of Model Villages

2013. SHRIUPENDRA NATH VERMA:
Willthe Minister of HEALTH AND FAMILY
WELFARS be Pleased to state:

(a) whether the Government propose
to develop certain model villages where the
Population growth would be kept under
check under the family welfare pro-
grammes: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATID. K. THARA DEVI
SIDDHARTHA): (a) and (b). There is no
proposal at present to develop moedel vil-
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lages in the country to keep population
growth under check, under the Family
Welfare Programme.

Train Accident Between Diwa and
Mumbra Stations

2014. SHRI YASHWANTRAO PATIL:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether atrain accident occurred
on May 15, 1992 between Diwa and
+Mumbra Stations of Central Railway;

(b) whether a major train accident
occurred at that place during 1981 and
accidents occurred frequently inthat place;

(c) if so, whetherthe Government have
identified the causes of accidents there;

(d) if so, the details thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) Yes, Sir.

(b)to (e). On 5.3.1981, there was a
rear - end collision between two goods
trains at Diva station. However, there have
not been major accidents between these
stations since 1981, other than the accident
on 15.5.92. The accident which took place
on 15.5.92 has been enquired into by the
, Commissioner of Railway Safety, Central
Crircle. As per his provisionaalfindings, the
accident took place due to failure of
equipment combined with failure of railway
staff.

[English]
Diesel Engines in BDR Section
2015. SHRI BASUDEB ACHARIA:
Will the Minister of RAILWAYS B8e pleased

to state:

(a) whetherthe Government are con-
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sidering to introduce diesel engines in BDR
section;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) There is no proposal
for introducing diesel locomotives on BDR
section at present.

(b) Does not arise

(c) The BD Railway is owned by
Bankura- Damodar River Railway Com-
pany. The Railways are only working the
Railway Interms of agreement between
Indian Railways and the Company.

Hussain Sagar Lake

2016. SHRI DATTATRAYA BAN-
DARU: Willthe Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether an Expert Committee from
Australia has visited and studied the pollu-
tion aspects in the Hussain Sagar lake in
Andhra Pradesh;

(b) if so, the findings and suggestions
of the Committee;

(c) the action taken or proposed to be
taken by the Government to make the
Hussain Sagar Lakh Pollution free?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). A Pre - feasibilty Mission of the
Australian  Inter-national Development
Assistance Bureau visited India during
June 1992 for official level discussions
concerning a project to deal with the
pollution aspects of Hussain Sagar Lake in
Hyderabad (Andhra Pradesh)..The Mission
considerd the viability of the project and
suggested formulation of detailed terms of
reference for undertaking afeasibility study.
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(c) The action taken by Government to
control poliution of Hussain Sagar lake
include the following:

Standards for effluent quality have

" been prescribed and industries
have been directed to comply with
these standards within atime
frame;

Legal action is taken against default-
ing units; .

Financial assistance is provided to
industries for specified poliution
control and monitoring equipment;

Clusters of small scale industries are
provided subsidy to the extent of
20% for setting up Common Efflu-
ent Treatment Plant subject to a
matching grantfrom the State Gov-
ermment; and

Watercess is levied underthe Water
(Prevention and Contro! of Pollution
)Cess Act, 1977 on Water consumed
by industries. )

" Diesel Engines at Chittaranjan Loco-
motive Works

2017. SHRI PRAKASH V.PATIL: Wil
the Minister of RAILWAYS be pleased to
state:

(a) the number of diesel engines
manufactured in Chittaranjan Locomotive
Works during the / last three years, year -
wise,

(b) whetner the Government propose
to reduce the number of manufacturing
units of CLW; and

(c) it so, the réasons thereforand likety
consequences thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) The number of diesel
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engines manutactured in Chittaranjan Loco-
motive Works during the last three years,
is as under:-

Year No.

1989-90 42

199091 . ’ 44

1991-92 45
(b) Yes, Sir.

" (c) Electric Locomotives are required
in larger numbers due to increased empha-
sis on eiectrification and, therefore, it has
been decided that facilities available at
Chittaranjan Locomotive Works, which is
the only major unit manufacturing electric
locomotives inthe Railway Sector, should
be utilized first for the manutacture of elec-
tric locomotives.

[Translatign}

Funds for Gujarat from Railway
Safety Works Fund

2018. SHRI KASHIRAM RANA : Will
the Minister of RAILWAYS be pleased to
state the amount provided to Gujarat from

" the Railway Satety Works Fund during the

Seventh Five year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): The amount accrued to
State Government of Gujarat under Rail-
way Safety Works Fund during the Seventh
Five Year Plan period was Rs. 52.36 lakhs.

Wagone for Coal Movement

2019. . SHRI N.J. RATHVA:

SHRIMATI SHEELA
GAUTAM:

Will the Minister of RAILWAYS be
pleased to state: )

(a) the number of railway wagons
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arranged for supply of coal during the last
three years, year- wise;

Written Answers

" (b) the number of railway wagons
made available tor supply of coal dunng
the current financial year-wise; ~

(€) whether the Government propose
to increase the number of wagons in order
to ensure smooth supply of coal;

(d) if so. the details thereof; and
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(e) the number of total wagons Gov-
ernment propose to mcrease by the end of
current year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) and (b). Average daily
loading ot revenue earning coalin terms of
four wheeler wagons during the last three
years and in the first three months of 1992
- 93 has been as under:-

1989-90
1990-91
1991-92 .

April '92 -
June, '92.

14989

15763

17145

17435

(c) to (e). There is progressive in-
crease in loading of coal by rail. Target of
revenue earning coal ioading tor the year
1992 - 93 has been fixed at 157.00 million
tonnes equivalent to 18700 wagons per
day.

[Englishi
Sambalpur - Talcher Railway Line
2020. SHRI LOKANATH CH-
OUDHARY : Will the Minister of RAIL-
WAYS be pleased to state:

(a) the amount allotted for construction

of Sambalpur - Talcher railway line during
1989-90. 1990-91 and 1991-92;

(b) the actual amount spent on the
projects during the above period; and

(c) the reasons for under utilisation, if
any?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a)and (b). The allocations
made forconstruction of Talcher-Sambalpur
new B.G. railway lineand amount actually
spent during the last three years is as
under:

(Rs. n crores)

Ygar - Allotment Spent
1989-90 10.00 9.17
. 1990-91 25.00 ) 8.63
1991-92 16.48 ‘ 16.48
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(c) Progress of work has been affected
due to agitation by local villagers and delay
in receipt of clearance from Ministry of
Environment and Forests which has since
been received. Work is now being pro-
gressed in full swing.

Ecavation of Archaeological Material
2021. SHRIMATI KRISHEN-

DRA KAUR (DEEPA):
SHRI LAL BABU RAL:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) thedetails and names of the places
where broken idols and other significant
archaeological materials have been found
in excavation by the Archaeological survey
of India during the last three years andthe

.current year;

(b) whether there is any proposal to
develop those places into museums of his-
torical idols;

(c) if so, the details thereof;

(d) whetherthe Archaeological Depart-
ment have stopped excavation work in
those places and unauthorised excavation
work genially goes on;

(e) if so, the reasons therefor, and
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() the steps proposed to be taken by
the Government to restart excavation work
and to stop the unauthorised excavation
work in those places?

THE DEPUTY MINISTER DEPART-
MENT OF EDUCATION AND DEPART-
MENT OF CULTURE [N THE MINISTRY
OF HUMAN RESOURCE DEVELOPMENT
(KUMARIL. SELJA): (a) A statement is
enclosed.

(b) and (c). Museums could be devel-
oped at some of the sites listed above
depending upon the availability of material
and funds. Of the sites under reference
there are already site museums at four
places viz., Vaishali (Kolhua) in Bihar,
Hampi in Kamataka, Goa and Sanghol in
Punjab.

(d)and (e). No information in regard to
unauthorised excavations in respect of the
sites listed above has come to the notice
of the Archaeological Survey of India .
Hence-question of taking action does not
arise.

(f) The resumption of excavation work
atthe sites mentioned above depends upon
the scrutiny of the case by the Standing
Committee of Central Advisory Board of
Archaeology and the approval of the com-
petent authority.
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Basic Amenties in Orissa Bound
Trains
2022. SHRI SUBASH CHAN-
DRA NAYAK:
SHRI SRIBALLAV
PANIGRAHI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware of

,the poor passenger amenities in almost

every train running between New Delhi/
Nizammuddin and Orissa ; and

(b) if so, the steps taken toimprove the
basic passenger amenities in these trains?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (@) and (b). The Passen-
ger Amentities in the coaches are provided
as per the recommendations of Passenger
Amenities Committee on All India basis and
there is no discriminaticn whatsoever in
regard to any state/ region etc. However,
rampant vandalisnv thefts in certain sec-
tions take a heavy toll of amenity fittings
and at times it becomes difficult to make
good the deficiencies promptly.

[Transiation]
Supply of foodgraains to states

2023. PROF. RASA SINGH

RAWAT:
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SHRI PANDURANG
PUNDLIK FUNDKAR:
SHRI VIJOY KUMAR
YADAV:

Will the Minister of FOOD be pleased
to state:

(a) the quantity of wheat rice and
sugar allocated against demands to the
State Governments/Union Territories inthe
current year since January, 1992 with
month — wise

(b) the quantity of foodgrains lifted by
the respective States/Union Territories till
June, 1992;

(c) the time by which the remaining
quantity of foodgrains are likely to be
supplied. and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED):
(a) and (b). The required information is
given in the statements | and Il

(c) and (d). Normally stocks are lifted
by the end of the month to which the
allocations relate. However, lifting beyond
the end of the month is also allowed after
taking into account the circumstances due
to which lifting could not take place within
the stipulated period.



Written Answers 242

ASADHA 30, 1914 (SAKA)

Written Answers

, 241

28 00§ 0001 S'sy 0'0S 0’00} [ {344 0'001 leeym
00t O0GI 0SS G¢l 0'si 0'G¢ 80l oGt 0'se 80lH leylg v
69L 00t O0¢cv 861 0°0€ orey €61 0'se o¢cv leaym
9veE 0GE 09 L'VvE 0'se 0'v9 8'8¢€ £'GE 0'¥9 a0y wessy t
v'0 0.0 0l €0 00 0l vo ¢L0 0l leeym
L6 0¢l 08 0L 08 08 8'9 08 0’08 a0y ysepeid jeyoeuniy A
1’6 00c 00¢ Gq¢i 0'0C 0'0e 8¢l 08l 0ec 1esym
vy 008 00§ P'e0t 0091 0091 S'svi 0oLt 0¢e 80y ysepeid eiypuy +
4 L ot 6 8 Z 9 S 14 € c I
seuoj11a] uojufn
(0] 14 a (0] 4 a (0] v a /S8leS jO sWEN ON IS
26.yosen 26.Areniqe4 26.Arenver
(seuuoy spuesnoy; Ui seinbiy)
‘2264 Yo

0} 2661 ‘Arenuer jo Yluow ey; bulnp 'S "q "o 104 SBLOILIB| UOIU(YBIBIS JO 108dsey Ul 18U PUB JO 80IH JO 8xel0 PUE Juawio)ly ‘Puews( (&)

IF-ANJN3VLiS



Written Answers. 244

JULY 21, 1992

‘Written Answers

243 7

002

61 002 g8 002 002 08 o8t ' 002 1eBUM
0El 0SE 00r 0SL  O0SE 00 €22 0SE OO0 eay Jlwysey B nwwer g
96 00l 002 88 0oL 002 56 ook 002 1esym
09 §9 &I 29 §59 SKL 89 &9 siL oo ysepeid leyoewy g
I'6€E 00r 009 00E 00V 0S¥ e 0w oSy 1eBUM
9L 0€ oY Ly 0E OV A o€ o ooy eueley  /
629 00L 0000 b9  00. 000F 96y €09 000 tesum
0€Ez 082 005 192 082 005 S¥Z 08 00§ oo reelng g
62 St O0Y 94 Se  G€ Lz ske st 1esum
vy 06 09 ve 0s 09 Ss Sy 09 oy B G
2t ol 6 8 4 9 § v € 4 !
SeuoyIie] uojun
o v a o v a o v a /SGIES JOBWEN  ON IS
Z6.40IBN g6 Aeniged  zedsenver




ASADHA 30, 1914.(SAKA) Written Answers 246

245 ~ Written Answers

02 0€ 0¢€ Lo . 0¢ 0€ €e Le 0t lesum
09 0L €6 .v.m o.u. £6, 1’6 0L €6 80y indiuepy i
L'bEL 056 00St R 4%t 0'selt  00SL 1241} 0'iel 0061 leeym
S'i8 066 06 €8 008 0'SL 1'8S 0'z8 0'GL et ellyseseyep .ﬂ—
12e 0GE 0081 1'8€ 0'se 0081 S'iE S'ie 0’081 lesym .
¢6l 00t 00€ o0'oci l'ec 00€ o.om._ v'9l oee 0o0ct uysepeid eAypep k1
2'ec 08 0°0S s'ie ooe 00S 9'9¢ 0'le 00S esym
1’624 00Gh 0'9€2 8'v91 0'0SI 09€C o9yl 0061 " 09¢e2 8y ejesey| H
8v¥e 062 00S v'6€ oov 0'0S L'GE 0'9€e 00S lesym
'l9 0€9 06L ’ 9Ly . o8y 0'SL L'8y 0'0S 0'SL 80y Jiwysey| g muwer ‘oL
cl (33 ot 6 8 Z 9 S v € c ]
S6uoyII6] UOIUN
(o) 14 a (0] v ‘a o v a /S6leS JooweN  oN IS
26.4yosey B 26.A1enuep

26 Arerugay




JULY 21, 1992 " Written Answers 248

Written Answers

247

80, 062 062 9l 062 062 2’61 gze 0’62 Jeaym
90 St G 80 St Sl ) gl S 81y gelund 61
Lie 062 0%E cee 062  0GE (-] see 0'sE 1eeum
S9L 062 00¢ 8'8l 0sc  00E 0ze 0'se 0°0€ ealy essio '8l
62 Ov 032 584 oy 00} 0€ 09 00l 1eaym
€8 06 08} (Y 06 0'sH GGl G26 0'SL ey puejebeN /I
A SR S -t o'l 0L St Vb L TAl! YA 1e8UM
9. S6 §L 69 Sl 1] €8 09 S0l 8oy weiozw - 9l
€ o0¢ s 9l 02 6'e 02 see se 1eayMm
9€l  O0€EL 06 8'8 S'6 0'Gt ovl 00l 0'Gh o1y ekejeyben  'GI
2l e ol 6 8 L 9 S v . € b4 I
§6L0}141e] uojun
o v a o v a o v a /S6IES JoBweN  ON IS
26.yosepy 26,Areniqe4 26 Arenuep




240  Wrltten Answers ASADHA 30, 1914 (SAKA) Written Answers 250

¥EL 008 00€! 006 O00ck OlL 018  O0€l weum
OvS 00L 00Sk 0SS 00L 005k 29 069  00SI ey buegisem  ¥Z
189 0S. 0S8l 8L  OSL 000l 1SS  O¥S 000 oM .
S¥2 00 Ok LSZ  O00E 00§ }s2 082 00§ 8oy usepeideNn €2
90 02 62 L0 02 s¢ Yo S22  S82 1BeUM
Lyl 094 S89L Syl 09F Se9l g}l se9L S8 oo undyy 22
992 00€ O0OE 6€2 00 O0F 92zl 0w  00¢ oM
€89 0989 0000 SS9 009 000L S99 018 000 ooy noeN weL (12
02, 06, 0002 9. 0S.L 0002 v2. Sa 0002 woum
€z 0% 0% X ov 0% (&4 o€ 0§ L] ueyiseey 02
2 o 6 8 . 9 S 4 € 2

. seucyue voju
o Vv @ o v a o v a 7ORSJOWEN  ONTS

26.4enuq04 26 Arenver




Written Answers 252

JULY 21, 1992

251

7 Written Answers

069 02, 06, '8¥9 02 06 TyL 8v9  0SL leeum
9EL 00z o0Se  v8l 00z 0%E vk 002  0SE ey uea ‘62
0 S0 €0 10 sk0 20 10 €O 20 teeum
- S0 90 - S0 90 €0 S0 90 ey nQgueweg ‘82
- g0 2o - zo 20 - 810 20 1eeUM
- S0 sO - S0 S0 . S0 S0 ey lleAeH'N®'Q L2
ZL 8L 0€ 8l gl o€ 6 9l o€ 1eeum
€0 €0 SO €0 €0 SO S0 S0 S0 eoly webpueyd ‘92
- - - SO0 . - ‘BeN 12 1'e leeym
- - - vl - - 9'0 St Sv eoly puelsi’NBY  'SZ
gk 1 o4 6 8 Vi 9 S v € b4 ]
seuoylie] uojun
o v a o v a o v a /58l JoSWEN  ON IS
c6orey | 26.Aerugey 26Azenuep




Written Answers 254

253  Written Answers

. "JUNOSOE. Oju| UeKe)
S| pUBLIBp B{qE|IEAR IS8l 8y} ‘SeSED YoNns Uj ‘puodsel 10U OP BLIOS 8jiYM PUBLLSP 118y} PUSS SBLINLS | Uolun
/S8IBIS BWIOS ‘JeeUM PUB 8011 10} PUBLIEP JIey} pUes 0} yiuow Alene pejsenbe aie S8LOWLIB] UOIUN/SIBIS eyl |V

ASADHA 30, 1914 (SAKA)

eeyo o

wewioly Vv

puewg Q@ ‘eloN
60 90 L0 X)) 90 L0 - vS'0 L0 TeauMm
9t S¥ 0% St Sy SS e Sy S's ooy wpNs  '2e
‘BeNSLO 0L ‘6N SL'0 €0 ‘BeN 290 €0 tesym
v0o 02 0€ 0 0e 0€¢ 0 02 0'0€ 6oy kueyoipuod  °IE
‘BN - - ‘BeN - - - - - 1esym
60 - - Lo - - 9'0 - - oY desmpeysxel  0€
/S VR 6 8 Z 9 S 4 £ 4 '

seuojIe] uojun
o v a o v a (0] v a /s6jes joeweN  ON IS
26,4018 26.Areniqe 26 /uenuer




Written Answers 256

JULY 21, 1992

- 8S'IS 000k V€Y 02y 000L - S6L 02 000 TeoUM
- 3«.« ose szl o..m, 0's2 e oSt oS ey ryg v
- o0 o2y 18 00z 02 S0 G0E 02 " tesum
- ey 0v9  lec o 0v9 - 062 OSE 09 sons wessy ¢
- Lo 0L 2o Lo 01 €0 L0 ol 1eoym
- 06, 08 68 08 0% e o2 08 ooy usepesdieyoRUY 2
- e .o.8 0'6 ost 002 .5 osi  00¢ 1eeym
- 6289l 0021 ZEL 089 OSOb 22 006  00S ooy ysepuigeiypUY |
T Ao_. 6 8 y; 9 s v € b4
| . sewoyusy uoun
o v a° o % a o v a /50/BS JOGWEBN  ON IS
z6.eunp z6.Aen 26,1110y
(seuuo) spuesnoy) v seinby)
26616unp

01 2661 ‘1Udy O YILOW 8 BLND °S " "d] J0) SBUIOILLISL UOJUIYSSIBIS JO 1960S6H Ul IEOUM PUE 804 JO BYEIO PUE JUSUIIONY E:Sn «e



Written Answers 258

ASADHA 30, 1914 (SAKA)

257' Written Answers

- 002 002 - 64 002 002 S'9 002 002 Tesum

- LVE 0SE 602  OSE  OSE S8 0S€  0'SE ooy Jwysey g nuwer ‘6
- 00 002 60 001 002 v'8 00l 002 1esuMm

- §9 08 9s s9 08 96 S'9 9 oy ysepeid jeuoewiH '
- §20L 009 2T 001 009 v9  00L 009 1e8UM

- 0¢ OF ze 0 0V 02 0t oy oy eveliey 2
- 069 00K L€S 09 00  SZS 009 002 1eaum

- 08 O0€Er S 08 O0¢Pp bv2 082  OFEv ey Eeing 9
- 4T oY 61 se€ oy 02 St ov < jeeum

- ¥Sr 09 ,o.m_ ‘05 09 0§ 0s 09 ooy B9 G
et : 04 6 ] L 9 . S 4 € 4 /

: o S6L0)118] UoIUN)
o v a o v a o v a /sejes joeweN  ON IS
26.eunp 26.Aep 26.4udy




Written Answers 260

JULY 21, 1992

Written Answers

259

- 0¢ O0€ o€ 0z o0¢ 4 o€ o€ lesym

- l9L €6 oY 0L €6 62 0L €6 ey indueny vl
- 024 005 648 0S8 00Sk OLL  0S. 00k 1eeym

- 029 0S. 605 005 OSL 6L 005 06 ey ejysereyey el
- 09y 008k 926 g2 008k gL  0SE 008l 1eeyM

- 20y 002k 02 00E 002k 0€ 00 002l oozt ysepeid eAypey ‘2l
- 0§z 005 2Z€ 0§ 00§ oSk 0se  00S JesyMm

- . 00Sh 0962 €9SL 00Sk 0962  0€Sh 005k 096 eoly eese) ‘Ll
- 062 005 €v¢ 0SZ 00§ o€z 062  00S Jeeym

- 689 06, 285 009 06 ves  0€9  0GL 8oy Jwysey g nwwep 04
/O Y ST 6 8 Vi 9 S v € F4 I

$6M0Y11e] UOJUMN
o v a o v a o v a /s0les joeweN  ON'IS
ge.eunp 26Aen 26.udy




Writton Answers 262

30, 1914 (SAKA)

- ASADHA

261  Written Answers

- 08 02 20 0's 0'sZ gl oS 0'se 1esym

S - SR -4} 90 Sl s v'0 Sl Sl eoly qelung g1

= 002 0Se g1 002 ose 962 062  0Se lesum

© SL8E O0SE g8l ose  ose L8l 0se  oo0e ey eSSUO gy

- 02. o2t oL 0e 02k L 02 0zt 1esym

- 06 08l 8L 0'6 0’8l v's 0'6 0’84 8oy puelebeN

- 0L Gl (N1 (o} Sl ol 0l Sl leeym

- §6 62 1oL S'6 (Y] 66 S'6 Sz ooy weioz gy

- 02 se ze 02 $'C 61 02 se leeum

- §6 0Sl Lz S'6 o.mﬂ 801 56 0t 8oy eheeybery gy

el oo 6 8 L 9 [ v € 4 1
seuoylie] uofun

o v a o v a (o} v a /sejes josweN  oN I

26.eunp 26/ep 26.)1dy




JULY 21, 1992 Writlen Answers

Written Answers

- €8S 0S8L 1Oy 005 0S8l 60y 005 0S8 1eeum

- €86 O S 00E Ok S¥ 00 0Lyl eon rebuegisom  'vZ
- 02 sz 11 02 se €L 0e  s2 1eeum

- 091 S#9L  @8L O Se9L  S¥l 09  sg9l eo usepeigJeNn €2
- 002 006 Zek 006 O00E .Sk OOE  00F 1esum

- €90 OSL €W 00 OSL 1SS 089 000 oo wndyy 22
- 90 20 20 90 L0 2o 90 .0 oM

- §r 0s 9t s 0§ 'y Sy 0§ ey npENIWeL 12
- 6l0L 0002 0L OSL 0002 219 . 0SL 0002 m

- 0¥ 0S5 90 OF . 0§ € 0y 0S eoy veyseley 02
TR TR 6 I, 9 s y € z

sepioylia] uojun
o v a ) v a o v a feES jooweN  ON IS
z6.0unp z6hen 26,y




Written A

265°  Written Answers ASADHA 30, 1914 (SAKA)

- G610 €0 - s0 €0 10 S0 . €0 Tesum

- g0 90 g0 S0 90 - s0 90 so uea ‘6z
- o0z 20 . zo 20 - zo 2o 1eoum

- §0 0 . s0 S0 - S0 50 ooy nggueweq ‘g2
- & 0 g0 &  O€ 0z 84  O€ TesUM

- €0 S0 €0 €0 ° Sp €0 €0 SO ooy NeABH 'N®°'A L2
.. } . . 0z 1’2 1'e Tesum

- - - S0 0l ~ e 09 Sy ey yebipueyy ‘92
- €8/ 00El v¥8 006 O0OEl Z€9 - 006  OOEl TeauM

. gs08 00S1 05 00, 00St  LZr Q0L 00 ooy puBIS|'NTY  SZ
2 U o 6 8 < 9 s » £ 2 !

seuolLIe uoyun)
o v a o v g 0 v a /SOIES JO OWEN - ON IS
z6.0uny z6./em 6y




Written Answers 268

JULY 21, 1992

Written Answers

267

‘8|qQe|IeAR 10U 8JB 266 | ‘euUnf JO Yluow ey} Joj senbiy ey}

‘Yiuow Juenbesqns ey o Xeem Pyl eyl ul e|qe|ieA. ewodeq Yiuow Jejndjued e jo exelo jo einbiy eyl eouls

‘JUNDJOE OJUI UBYE) S| PUBLLGP

ejqejieAe iseje] ey} ‘sesed yons u| ‘puodsel Jou Op 8Os 8|Iym PUBLUEP JIey] pues Selojle | uolufyselelS
8WOS "JESYM PUB 8O JO} PUBLLISP JBJY} PUeS O} Yluow KieAe pajsenbel eie $e110l11i8 ) uolurY/selelS eyl ||y

4]

(1)

eeyo O
wewiolly v
puewe( a 8J0N
- S0 01 . SL0 ot ‘BeN  SL°0 0l leeym
- 0z 0¢ 0 02 0€ €0 02 o€ ey wpps  2e
- - - BeN - - BeN - - Jeeum
- - . ‘BeN - . 0 - - eoly Kueyopuod "1
- o0eL osL 0€9 02. 08 8's9 oeL 0'SL 1esuM
- 002 0SE  SE} 002 0SE 6L 002 0'SE ey deempeysye]  ‘0¢
ek o 6 8 L 9 [ 4 € 4 I
K seuoy1i8] uojun)
o v a e v a o v a /56leg jooweN  ON IS
2e6.eunp 26./eN 26.1udy




Written Answers 270

ASADHA 30, 1914 (SAKA)

Written Answers

269

4 3 ve ueweg ‘0l
oSt *14 00S BOD) ‘6
9lez 9ey 12.8 yeg '8
»i € IS ileneH sebeN ® ejpeq 2
2Ll 61 2LE urebipueyy g
82001 €491 6SYEE Jeylg 'S
9682 18P 1196 ewssy v
6 9l vie ysepe.d [eydeuny ‘€
L ¥4} we JeqooiN puBlWepUY rd
r192 y921 18252 ysepeid Riypuy ‘|
S 4 € e !
16 yoke 10§ Seuuo} 26 1equeydes 0}
yxe| 1 Jo Ino ejonb jealse 16 "nBY 10} %S "IPPY ejonb fewou Alyiuopn 1n/segls oN'S

(seuuoy uj seinbi)

LN/seiels eyl 0} juswioly Blonp sebng Are eyl

IFIN3W3LVLS



.

.m 802 SE 69 indiuey  “i12
M | v106 L6v1 8666C ejjiseieyey 02
m 9652 2521 16052 ysepeigeAupery ‘61

22 v ¥ deempsye7 gl

009¢ 865 €561 1 eesey L}
o 05ES 888 69221 exelewey ‘9l
m 898 i 882 Xer St
m - 609 ot 6102 ysepeidleyoeRwiH vl
; cm.: : m:.u 98€9 evelieH ‘€l

88y 0i8 6191 rEny 2l
$ 2 ‘ 5 ng it
m ¢ — - -
m 5§ " o £ z '

s.% u%waq% hﬁﬂﬁu& .%ﬂﬁm Nmmh& ejonb E.Eo: Ayiuop Lnyseeis ON'S

2n

ma—




ASADHA 30, 1914 (SAKA) ~ Written Answers 274

273  Written Answers

-~ 46 "Ny 10§ %S ‘IPPY

8 c91 wpws e

605 9v8 1691 Esia.c ‘1§

ceec L6€ SY6L qefund  0E

0 L .....&g ‘62

. L0 Sl oueW ‘82

LE €L eey /2
est S0t Kueyoipuod . ‘92 |

0€LE 029 €6€21 eSS0 G2

;743 e 9y vcu.uonz w2

€l 192 | weiozw €2

002 €€ 299 ehejeubon ‘2z

s » £ 2 !

JeeA yore 0 s8UVO) 2616Que)degs o0} 4
4@/ 1 0 Ino BONb fEMISO4 Bl0nb few.ou Ayuop lryseels  oN'S




JInY 21,1992 Written Answers 276

Written Answers

275

“linj Ajiewsiou sy Buiyn 's] velelS ey} Wwouj peAlese) SpUBLLSP UO Peseq Jou eJe sjuewioje Jebng Ane1  eloN

96.L v62i 888.2 |ebuegisem  ‘ge
9665 | 99z mwmmm ysepeidienn  ‘Ge
20€ 0S 10004 einduyl g
069 AN Lysee npeN jwey ‘g
S v € 4 ’
16/ yoee 10} seuuo] 26 °16quiejdes o}
Ue| L jono eonb fenise 16 "nbY 10} %S ‘IPPY ejonb jew.ou Alyuopy 1nssereis ON 'S




277  Written Answers
[English)

Import of Rice

. 2024.SHRI SHRAVAN KUMAR PATIL:
. Will the Minister of FOOD be pleased o
state:

(a) whether the Government pbpose
to import rice during 1992;

(b) Iif so, the quantity and estimated
cost thereof; and

(c) thecountries fromwhichthe 1mports
are likely to be made?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED):
(a) and (c). The possibility of importing
some rice during 1992 -93 to augment
overall foodgrain stocks inthe Central Pool
is being looked into.

Doubling of Chandil -Murl Section on
S.E. Rallway

2025. SHRI BIR SINGH MAHATO:
Will the Minister of RAILWAYS be pleased
+to state:

(a) whether there is any proposal for
doubling the Chandil-Muri Section of the
S.E. Railway;

(b) if so, the details thereof; and
(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) No, Sir.

(b) Does not arise.

. (c) Doubling is taken up when the
sectional capacity of a single line with
various operational improvements gets
saturated. The traffic level on Chandil-Muri
section has not yet reached this level.

ASADHA 30, 1914 (SAKA)

Written Answers 278

[Translation)

Primary Education
SHRINITISH KUMAR:

SHRI JAGMEET
SINGH :

2026.

Wil the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to

state:

(a) whether the Government have
examinedthe World Bank study on “Educa-
tion in Asia—-A Comparative Study of Cost
and Financing”.

(b) if so, whether the Government pro-
pose to stress for liberalised funding in
favour of primary education in lieu of higher
educationto removeilliteracy and highdrop

- out rates; and

(c) if so, the details of the proposal in
this regard?

THE DEPUTY MINISTER DE-
PARMENT OF EDUCATION AND DE-
PAARTMENT CULTURE OF IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (KUMARI. SELJA):(a) to(c). The
World Bank regional and sectoral study
“Education in Asia - AComparative Study of
Cost and Financing” (1992) refers, among
other things, to the Problem of drop outs in
primary and secondary schools and analy-
ses the efficiency of expenditure in this
sector while under- lining the need for
adequate allocation for primary education.

The main focus in the 8th Plan is on
human development andit gives priority to
universalisation of elementary education in
its threefold dimensions n enroliment, par-
ticipation and achievement with special

_emphasis on girls of weaker sections and.

working children. Accordingly, the Central
allocation for elementary education has
been increased from29.12%inthe 6th Plan
to0 38.7% in the 8th Plan. Presently Rs.
2880/- crores have been provided by making
adjustments in other related sectors.



Hindu Rao Hospital, Delhi

2027. SHRI RAM "VILAS PASWAN:
Willthe Minister of HEALTH AND FAMILY
WELFARS be Pleased, to state:

(a) whetherthe attention of the Govern-
ment has been drawn to the news _ tem
Captioned “Hindu R reeling under

. scarcity of staff, medicines’ appearinginthe
Indian Express dated June 16, 1992;

(b) #so, whetherthe casualty ward of(

the Hindu Rao Hospital, Dethi isill -equipped
andthere is shortage of medicins and staff;
and

(c) it so, the steps taken or proposed
to be taken by the Government inthis regard
to improVe the situation?"

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATID. K. THARA DEVI
SIDDHARTHA): (a)to (c). Yes, Sir. Munici-
pal Corporation of Delhi have informed that
there have been occasional shortages of
some medicines at Hindu Rao Hospital due
to non-execution f supply orders by the
, suppliers. Necessary action to fill up the

~ vacant medical and non-medical posts has
aiready been intuited. The Working of the
Hospitalis under constant watch and expe-'
ditious steps are taken to rectify deficien-
cies.

[Transtation]

Raillway Line Between Dehri —on-Sone
and JAUD Nagar

2028. SHRI MUMTAZ ANSARI: Wil
the Minister of RAILWAYS be pleased to
" state:

(a) whether the Govemment have any
scheme to lay a railway line from Dehri-on
-Sone to Daud Nagar via Behla in Bihar;

(b) i 30, the details thereof andthe time

JULY 21, 1982
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by which itis likely to be completed ;and

(c) # not, the reasons therefor?

THE MINISTER OF STATE' IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Constraint ef resources.

(Enghish]
“ Shottage of Beds in Alims, Dolm

2029. SHRI GURUDAS KAMAT: Will

the Minister  of HEALTH AND FAMILY
WELFARS be Pleased to state:

(a) the average number of emergency

’ cases handled by AlIMS daily during the last

one year;

(b) whethefthé patients of such cases
are asked to lie onthe ground dueto dearth
of beds in various wards;

(c) it'so, the details of shortages and
the reasons therefor; and

(d) the mmbdial steps proposedto be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATID. K. THARA DEVI
SIDDHARTHA): (a) So far as the AlIMS
Hospital is concerned , approximately 300
patients attend the Emergency Services
Department of the Hospital every day.

(b) to(d). No Sir. However, all critically
ill patients requiring admission are accom-
modated in the vacant beds of the Emer-
gency Wards. In other cases patients are
referred to the nearest safdriang Hospital
and other local hospital after- being pro-
videdfirst-aid, resuscitation where required
and the condition of the patient has stabi-
Vsed. The AIMS Hosphal is constantly
making efforts to utilise to the maximumthe
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beds available for Emergency' cases by

the average length of stay of
patients and using the facilites available in
an effective manner.

[Translation)

Alleged Irregularities in Asansol
Division of Eastern Railiway
2030. SHRIMATI SHEELA

GAUTAM:
SHRI RAJESH
KUMAR:

Willthe Minister of Railways be pleased
to state.

(a) whether alleged case of financial
misappropriation have come to light re-
cently in the office of DRM of Asansol
Division in Eastern Railway and Charge
Sheets have been issued to the erring
officlals;

(b) It so, the details thereof; and

(c) the action taken against the per-
sons involved?

THE MINISTER OF STATE IN THE -

,MINISTRY OF RAILWAYS (SHRI
" MALLKARJUN): (a) Two cases have come
to notice in the recent past.

(b) and (c).

()  Shortageofcash amounting toRs.
64,674 detectedon 10.7.91. The
accused official has been posted
on a non-cash handling post and
disciplinary action initiated against
him.

()  Non-remittance of Rs. 2.39 lakhs 1o
station eamings, The official
concerned was placed under
suspension in August91 and
servedwith aMalorPonaltyOMmo
sheet.

ASADHA 30, 1914 (SAKA)
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Reservation for Army Personnel

2031. DR. A.K. PATEL: Willthe Minister
of RAILWAYS be pleased to state:

(a) whether the Government have any
proposal for reservation of one second
class compartment or some berths exclu-
sively for army personnel in the long
distance Super Fast Trains;

(b) i so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) and (b). Some berths
have already been earmarked as Defence
Quota in various trains including long
distance super fast trains for Defence
Personnel. Second Class unreserved
compartments have also been earmarked
for them in a few selected trains. ‘

(c) Does not arise.

Amendment of Forest (Coﬁawutlon)
ACT,1980 .

2032. SHRI MUKAL BALKRISHNA
WASNIK: Will the Minister of ENVIRON-
MENT AND FORESTS be pleasedto state:

(a) whether the Government propose to
amend the Forest Conservation Act, 1980
to grant uanfruct rights to communities to
enable them to harvest what plant; and

(b) if so,the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). Guidelines have been issued fo the
State Governments on June 1,1990 to
involve local people in afforestation and
protection of degraded forests on usutruct
sharing basis. No amendment of the forest
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(Conservation) Act 1980is required for the
implementation of the scheme.

Licensing of Sugar Factories

2033. SHRI ANKUSHRAO RAOSAHEB
* TOPE : Will the Minister of FOOD be
pleased to state:

(a) whether a sugar factory having a
licensed capacity of 2500 TCD atthe initial
stage in a viable unit;

(b) if not, whether representations par-
ticularly from Maharashtra have been
received for giving licences of reduced
capacity from 2500 TCD to 1750 TCDto
sugar factories at the initial stage; and

(c) if so, the steps taken by the Govem-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED):
(a) to (c). As perthe existing licensing
policy guide-lines issued vide Press Note
dated 8.11.1991, new sugar factories are
tobe licensed for an initial capacity of 2500

+ TCD, which is considered to be minimum
economic viable capacity. Howerer, in
areas specified as industrially backward
areas by the Govemment of India and
certified by the Indian Council of Aagricultu-
ral Research tobe agroclimatically suited
for development of sugarcane, licensing of
new sugar factories in the Co-operative
and public sectors would be allowed for an
initial capacity of 1750 TCD subject to the
condition that the condition that the units
would expand their capacity to 2500 TCD
within a period of 5 years of going into
production.

No representation regarding the above
provision has been received in the Ministry
of Food after the issue of the aforesaid
licensing guidelines on 8.11.1991.

JULY 21, 1992
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Fmale Literacy Campaign

2034. DR. RAVI MALLO: Wil the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether attention of the Govern-
ment have been drawn to the news —item
captioned “Female literacy campaign in
Mewat” appearing in the Economic Times
dated June 23, 1992;

(b) whether the Government encour-
ages such voluntary efforts to promote free
assistance for education especially of mi-
norities; and

(c) the financial assistance and other
infrastructure provided by the Union Gov-
ernment far such efforts to encourage
women’s participation in female literacy
campaign and for propagating education?

THE DEPUTY MINISTER DEPART-
MENT OF EDUCATION AAND DEPAART-
MENTOF CULTURE IN THE MINISTRY OF
HUMAAN RESOURCE DEVELOPMENT
(KUMARI. SELJA): (a) to (c). Campaigns
for total literacy constitute the principal
strategy of the National Literacy Mission
today. Such campaigns are area-specific,
time- bound, volunteer-based, cost-effec-
tive and outcome-oriented An area can be
a Village or a cluster of villages, a village
panchayat or a mandal panchayat, Pan-
chayat samiti rblock, a district oreven a
State. Irrespective of the geographical
denomination of the area, a proposal for
total literacy in a campaign mode must
emanate from the grass root level with the
active encouragement, concurrence and
support of the State Govemment are the
District Administration. Such proposal are
considered by the Executive Committee of
the National Literacy Mission Authority for
approval. The National Literacy Mission
Authority also provides academic and
technical resource support to formulation
and implementation of the action plans for
total literacy. In the particular case of
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female fiteracy campaign in Mewat, the
Union Govemment has not received any

request so far.
Assistance to Youth Clubs

2035. SHRI SUDHIR SAWSANT:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether - the Government are

considering the proposal to increase the
amount of assistance given to youth clubs;

(b) ¥ so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND
DEPART MENT OF WOMEN AND CHILD
DEVELOPMENT (KUMARI MAMATA
BANERJEE): (a) Yes, Sir.

(b) and (c). Suitable increase in finan-
oial assistance, both recurring as well as
non-recurring, as also the period of eligibility
for recuming grants is being examined in
consultation with the finance authorities.
Much would depend on the availability of
funds under the 8th Five Year Plan.

[Transiation]

Workload of Children in Primary
Classes

2036. SHRI CHHEDI PASWAN: Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a Committee has been
constituted under the chairmanship of Prof.
Yashpal with aa view to reducing the
werkioad of the children in primary classes;

(b) ¥ 80, whether the Committee has
submitted ks report to the Government;

(c) ¥ so, the main recommendations

ASADHA 30, 1914 (SAKA)
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thereof; and

(d) the steps being taken by the Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT) OF
CULTURE (KUMARI SELJA): (a) Yes,Sir.

(b) No Sir.
(c) and (d). does not arise.
[English)

Broad-Gauge Raii Link Between
Madras and Dindigul and Madural-
. Manlyachchi

2037. SHRI K.V. THANGKA BALU:
Wilithe Minister of RAILWAYS be pleased
to state:

(a) whether there is any proposal to
construct broad —gauge railway fine from
Madras to Dindigul Via Villupuram and
'I”lmchnapﬁndfrom Madurai to Maniyachi;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) Yes, Sir.

(b) A new work of conversion of
Madras-Dindigul section has been.included
in the Budget for 1992-93 of this, subsec-
tion Madras—Chengalpattu is targetted for
completion during 1992-93. The conversion
of Madurai- Maniyachchi is part of the on-
going Kaarur-Dindigul-Madurai-Maniyachi
Tonticorin/Talaiyuthu project. This section
is also targetted forcompletionin 1992-93.

Smugging of Snake Skins
SHRIMATI SAROJ

DUBEY:
SHRI MANJAY LAL:

2038,
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Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether snake skins worth overRs.
10 lakh were recently seized at the indira
Gandi Ar Pont, Delhi;

(b) ¥ so, the details thereot;

(c) the annual seizure of snake skins at
various points of smuggling and the esti-
mated value of snake skins smuggiled out of
the country unchecked during the last one
year;

(d) whether the Govemment have
made efforts to identify the illegal traders of
snake skins and their contact both within
the country and outside;

(e) if so, the details thereof; and
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{) the measures taken or proposed to
betaken to prevent suchincidents infuture?

~ THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH). (a) and
(b). On 21.5. 92, 1848 pieces of snake
skins drived from python, rat snake and
water shake were seized by the Dethi Cus-
tom Authorities from a Swedish National.
No precise valur of the seized skins canbe
determined as there is no legaltrade inthe
species inthis country. However, th valur
of consignment in panchnama has been
assesed 1o be approximately Rs. 1.84
lakhs.

(c) The seizures made by the Custom
Authorities at Bombay , Madras, Caicutta
and Delhi during 1991 were as follows:

Naame of Port No. of snake skins/ items seized
Madras 76 wallets and 49 page
Calcutta 4 sanke skin purses |
Dethi 199 skins and 28 skin articles
Bombay. 44?1%“ 157 items
Total

4420 skins and 157 tems

(d) and (e). Wherever during cross
examination of the persons apprehended
with the llick goods, sSome information
regarding others engaged in the iNegal
trade comes to light , raids on trading
establishments are carried out with the help
of local police authorities the resul varying
from case to case.

() Measures taken to prevent such
incidents are:

1. Regional Degionaal Deputy Direc-
tors, Wiidile Preservation havebeen posted
atfour major ports i.e. Caicytta, Bombay,
Delhi and Madras. Assat. Directors,

wildiite Preservation, have been posted at
Cochin, Guwahailt and pathankot. These
Officers and wildiife Inspectors posted under
them carry out surprise checkings at the
port with the help of Custom authorities.

. Theofficials of state wildille wing aiso
carry out periodic of the stocks
heid by the licensed dealers under the
orders of Hon'dle High Courts. Raids are
also organised by these officials to appre-
hend illegal traders, whenever any intelli-
gence in this regard is received.

ili Asystem of cash rewards has been
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introduced for getting intelligence about
smugglers.

iv. India being a member of the “Con-
vention on international Trade in Endan-
- gered Species. of wild Fauna and Flora®,
" cooperation of Intemational Communtty is
aiso obtained in apprehending the smug-
glers.

v. Cooperation of Directorate of Reve-
nue Intelligence, Coast Guard, Border
Security Force and C.R. P.F.is also taken
in safeguarding against smuggling of wild-
life products.

[Translation)
Sick Suger Mills In Uttar Pradesh

2039. SHRI SURENDRA PAL PA-
*THAK: Will the Minister of FOOD be
pleased to state:

(a) the total number of sugar mills in
Uttar Pradesh and the number of sick mills
out of them;

(b) whether the Union Government
have received any proposal /memorandum
from the Government of Uttar Pradesh for
the revival of these sick mills

(c) i so, the steps taken by the Govern-
ment thereon; and

(d) the number of applications / propos-
als / memoranda received by the Govern-
ment in this regard during the last three
years and the number of mills out of them
revived so far by the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL. SUPPLIES, CON-
SUMER FFAIRS ANDPUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a)
There are 106 sugar mills installed infthe
State on Uttar Pradesh. Under the provi-
sions of the Sick Industrial Companies
(Special Provisions) Act, 1985 companies
which become sick have to be referred to
the Board for industrial and Financial Re-
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construction (BIFR). These provisions have
now been extended to cover public sector
undertakings also. BIFR has intimated that
cases of five sugar undertakings from Uttar
Pradesh have been reported to them and
out of these. four were found 10 be not
maintainable. The remaining one case is
being processed. Information regarding
sick sugar factories In the cooperative
sector is not maintained.

(b) to (d). No proposals/memoranda
have been received from the Government
of Uttar Pradesh in the Ministry of Food
regarding revival of sick sugar mills, Sick
sugar mills have to. themselves prepare
schemes for rehabilitation/modemisation and
get them approved by the financial institu-
tions. Financial assistagce is also available
fromthe sugar Development Fund for such
rehabilitation/modernisation schemes sub-
ject to their fultiling the conditions laid
down. -

[English)
Fare and Freight Committee

2040. SHRI TARA CHAND KHAN-
DELWAL: Willthe Minister of RAILWAYS
pleased o s.itv

(a) whether the Government consti-
tuted fare and freight Committee to look into
the ticket concession policy of the Rail-
ways:

(b) it so, whether the Committee has
since submitted its report to the Govern-
ment;

(c) it so, the details thereof;
(d) whether the Government proposeto
cutdown railway fare concessions for some

categories;

(e) if so, the details thereof and the
reasons therefor; and

(f) by when it is likely to be imple-
mented?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLKARJUN): (a) to (c). The Government
has constituted Railway Fare and Freight
Committee to examine the entire gamut of
fare and freight structure including ticket
concession Policy. The Committee is yetto
submit its report.

(d) No, sir.

(e) and (f). Do not arise.
Ganga Action Plan

2041, SHRI BWOY KAR-

ISHNA HANDIQUE:
SHRI S.B. THORAT:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whetherthe attention ofthe Govern-
ment has been drawn to the news item
captioned “Pollution Free Ganga a dream”
appearing inthe Patriot dated May 11,1992;

(b) if so, the details of cities, towns and
industries where from the sullage and
effluence continue topollutethe River Ganga,
state-wise; -

(c) the percentage of the sullage and
effluence at the beginning of the Ganga
Action Plan and as on date which goes
down into the river untreated; and

(d) the remedial steps being taken or
proposed to be taken by the Gowvt. in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
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FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir.

(b) details of the towns and cities which
continueto discharge the municipal sullage

- into the Ganga are given in statement-I.

Details of Grossly poliuting industries along
river Ganga and the status of measures
taken to treat the effluent are given in
statement—Il.

(c) Schemes were undertaken in 25
Class | towns along Ganga.
The plan aims to divert and
treat 873 mid of waste water out
of the quantity of 1340 mid of
sewage of these towns. As on
1.6.92, the achieverments under
the Ganga Action Plan are Given
below;

(i) Percentage of domestic sewage
diverted in relation to the target
of 55.5
873 mid.

(i)  Percentage of domestic waste
being treated in relation to the
25.5
target of 873 mid.

The remaining sewage is un-
diverted and untreated and is
being dischargedintothe Ganga.

(d)  Outof261 schemestaken upfor
pollution abatement all over
Ganga under the Ganga Action
Plan,191 schemes have been
completed sofar. Every effortis
being made to complete the
remaining schemes expedi-
tiously. Category—wise and
State—wise list ofthe schemes is
given in statement .—Hl
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Sale of Ralls as Scrap

2043. SHRI HARI KISHORE SINGH:

Willthe Minister of RAILWAYS be pleased to

state:

(a) whetherthere is any proposal to sell
rails as scrap on a large scale because of
‘Unigauge’ policy;

(b) if so, the details there of; and

(c) the guidelines/criteria under which
such sales are organised?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Thescraprails are arranged in proper
lots. The lots are generally sold through
public auctions aftergiving adequate public-

‘ity. Some lots are sold through advertised
tenders. Some times direct sale is arranged
for the needs of the other Government
Departments.

[Translation]
Publication of Books by N.B.T.

2044,

PROF. RITA VERMA:
SHRIMATI BHAVNA
CHIKHALIA:

Will  the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state: )

(a) the total number of books published
by the National Book Trust and the total
expenditure incurred thereon during the last
1WO years;

(b) the total number of books published
and distributed by the Trust on Agricultural
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Science and Social Forestry;

(c) whether the Trust propose to en-
courage the budding writers and writings on
research books;

(d) if so, the details thereof: and
(e) if not, th_e reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) The National Book
Trust published.1144 books, at the total.
expenditure of Rs. 176 lakhs during the last™
wo years. These figures are provisional
subject to finalisation of accounts for the
year 1991-92.

(b) Thetotal number of books published
and distributed by the Trust, including trans-
lations, on subjects related to Agricultural
Sciences and Social Forestry was 50. in
addition, assistance was also provided for
the publication of 60 tities under its scheme
for the Subsidised publication of Books.

(c) to (e). Yes, Sir. For encouragingy,
budding writers to develop books for chil-
drenandneo-literates, the Trusthas launched
two Exploratory Schemes under which the
Trust besides paying for the processing of
the book, makes direct payments to the
author and the illustrator. Similarly, for en-
couraging the writing of research books,
which may serve the purpose of textbooks,
discipline oriented supplementary reading
material and reference books at the under-
graduate and postgraduate levels in Indian
Universities and atdiploma levelintechnica
institutes, assistance is provided bythe Trus!
under the scheme for the subsidised publi-
cation of books by providing 50 percent of
the cBst of production as subsidy to the
publisher and 20 percent of the published
price of the book as royaity to the author.
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Supply of Medicines by CGHS Dispen-
sarles

2045. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any quality control is main-
tained on the medicines stocked in Medical
Store Depots;

(b) if so, the details thereof indicating
the tests conducted by the Drug Controller
during the last one year;

(c) whether CGHS dispensaries are.
generally out of stock of medicines and the
CGHS beneficiaries/patients are asked to
buy the medicines from the market till the
time the same are indented and made avail-
able to them;

(d) if so, the reasons therefor; and

(e) the steps taken to supply adequate
stock to dispensaries and to reimburse the
money of the medicines so purchased expe-
ditiously?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir. All medicines
are subjected to inspection as well as Labo-
ratory tests in Government approved labora-
tories before acceptance for stockage/sup-
plying in Medical Store Depots and accepted

* only after getting satisfactory test reports.

In addition samples taken in periodical
random checks of medicines stocked in the
Depots are also got tested for ensuring the
quality.

(b) The Drugs Controller (tndiéy had
asked its Zonal Officers in February, 199110~

ASADHA 30, 1914 (SAKA)
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draw samples fromthe Government Medical _.
Stores Depots/CGHS Dispensaries/Hospi-
tals. Out of the 160 samples tested so far,
139 samples have been found to be of stan-
dard quality and 21 samples have been
found to be not of standard quality.

(c) and (d). By and large the listed
medicines are made available to the benefi-
ciaries through their respective despensar-
ies. The non-available items are suppliedto
the patients by indenting the same through
authorised Chemists in case of urgency.
Emergent authority slip is also issued to the
beneficiaries.

(e) The following steps have beentaken
in this regard:-

i) Ensuring of regular supply from Medi-
cal Stores Organisation by sending them
regular and timely requisitions;

i) The local Chemists have been ap-
pointed to strengthen the supply position of
non-available items against local purchase
indents:

iiiy The expenditure incurred towards
the purchase of the non-available items by
the beneficiaries is reimbursed.

Clearance of Development Projects
under Forest (Conservation) Act

2046 SHR! ARVIND NETAM: Wil the
Milinisterof ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether clearance is given to any
developmental projects where State Gov-
ernments express their inability to provide
non-forest land as alternative to the forest
land affected by such projects under the
Forest (Conservation) Act, 1980; and

(b) if not, the alternative proposals being
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considered by the Union Govemment in
such cases?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
Detailed Guidelines have been issued by the
Central Government in respect of proposals
underthe Forest (Conservation) Act. As per
Guidelines, in respect of certain categories
of proposals, non-forest land for compensa-
tory afforestation is required to be made
available. However, if non-forest land for
compensatory afforestation is not available,
compensatory afforestation over degraded
forest land is considered.

Vehicular Pollution Control

2047. SHRI GEORGE FERNANDES:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to refer to reply given
to Unstarred Question No. 2174 on March
10, 1992 and state:

(a) whether the Panel on vehicular pol-
lution control headed by Justice S.N. Saikia,
has since submitted its report;

(b) it s0, the details of the recommenda-
tions made by the panel; and

(c) if not, the time by which the report is
likely to be submitted?

THE MINISTER OF STATE OF THE.

MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) No, Sir.
The Committee has not submitted its final
report.

(b) Does not arise.

(c) No time limit for this committée has

been specified in the order of the Supreme
Coun.
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Public Liablility insurance Act, 1991

2048. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased 1o state:

(a) whether the Public Liability Insur-
ance Act, 1991 has been implementedby all
States/Union Territories;

~(b) i not, the States/Union Territories
which have not implemented the Act; and

(c) the number of cases of filed/settled
under the Act so far?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMAL NATH): (a)to (c). Infor-
mation is being collected and will be laid on
the Table of the House.

Opening of Shramik Vidyapeeths in
Uttar Pradesh

2049. SHRI JEEWAN SHARMA: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether there is any proposal to
open some branches of Shramik Vidyap-
eeths in hilly areas of Uttar Pradesh particu-
larly in Almora and Pithoragarh districts;

(b) if so. the details thereot; and

(c) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE

~ MINISRY OF HUMAN RESOURCE DEVEL-

OPMENT OR (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) No, Sir.

(b) Does not arise.

(c) No proposal has been received ei-
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ther trom the State Government of Uttar

Pradesh orfromany Voluntary Organisation
,of Uttar Pradesh for the establishment of

Shramik Vidyapeeths in these districts.

Vacant.Railway Land

2050.

MANAN:

SHRIM.V.V.S. MURTHY:

SHRI SHANKERSINH
VAGHELA:

SHRIMOHAN RAWALE:

SHRIARVIND TRIVED!:

SHRI GEORGE FERNAN-
DES:

SHRI MANORANJAN
BHAKTA:

SHRIHARIKISHORE SINGH:

SHRI CHANDULAL CHAN-
DRAKAR:

Will the Minister of RAILWAYS be
pleased to state:

(a) the names of the metropolitan and
other cities of the country for which ascheme
for commercial use of the surplus Railway

ASADHA 30, 1914 (SAKA)
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(b) the time by which the scheme is
likely to be implemented, the expected in-
come to the Railways and the employment
opportunities likely to be created through
this scheme:

(c) the details regarding the legal own-
ership rights of such railway land during its
commercial utilization; and

(d) the total area of land with the Rail-
ways, Zorie-wise in hectares, its total market
value and also the extent of land in hectares
likely to be utilized commercially?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (@) There are schemes for
commercial exploitation of airspace over a
plot of railway land at Bandra, Bombay, and
at Bangalore.

(b) As the matter .is in initial stages,
details have not been worked out.

(c) The legal ownership of lang wil
continue to be vested in Railways.

(d) Area of railway land. Zone-wise, in

land has been preparea; hectares
Central 45.044
Eastern 41,269
Northern 55,819
North Eastern 41,443
Northeast Frontier 29,57_3
Southem 29,646
South Central 33,529
South Eastern 97,290
Western 45835
' Total 419,448
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As the railway land is spread along the
length and breadth of the country and is
mostly under operational structures, etc., it
will not be possible to estimate the total
market value of land. The area of railway and
likely to be utilised commercially is not avail-
able as the proposal is still in a conceptual
stage.

Grant to National Sports Federations

2051. PROF. ASHOK ANANDRAO
DESHMUKH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the amount of grant given to the

National Sports Federations for holding the

* National Championship during each of the
last three years and the current year:

(b) the names of such Federations and
the amount of grants given to them; and

JULY 21, 1992
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(c) the actual utilisation made out the
grants by each Federation?

THE MINISTER OF. STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH
AFFAIRS & SPORTS AND DEPARTMENT
OF WOMEN & CHILD DEVELOPMENT)
(KUMARI MAMATA BANERJEE): (a) The
amount of grand sanctioned to the National
Sports Federations for holding National
Championships forthe year 1989-90, 1990-
91, 1991-92 & 1992-93 (up to June 92) was
Rs.28,94,710,Rs. 27,57,408,Rs. 31,17,416
and Rs. 4,49,980 respectively.

(b) A statement is attached.

(c) The grants released have been util-
ised by most of the federations except afew,
who have yettofurnishthe Utilisation Certifi-
cate and audited accounts.
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[Translation)

Selection of Members of Governing
Boards in UGC.

2052. SHRI MAHESH KANODIA: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the procedure for the selection of
members of Governing Boards in the Uni-
versity Grants Commission;

(b) whether the Vice-Chancellors of the
Universities are also members of this Com-
mission:

(c) if so, the details thereof;

(d) whether prescribed norms are being
oliowed in the selection of members;

(e) if so, the details thereof; and

(1)‘i( not, the reasons therefor alongwith
he action taken by the Government in this
egard?

'THE DEPUTY MINISTER IN THE
AINISRY OF HUMAN RESOURCE DEVEL-
YPMENT OR (DEPARTMENT OF EDUCA-
TON AND DEPARTMENT OF CULTURE)
CUMARI! SELJA): (a) to (c). There is no
rovision in the UGC Act for Governing
oards in the University Grants Commis-
ion. Section 5 (1) of the UGC Act provides
1at the Commission shall consist of:-

(i) a Chairman
(ii)a Vice-Chairmaﬁ. and

(iii) ten other members, to be appointed
y the Central Government.
' (2) The Chairman shall be chosen from
mong persons who are not officers of the
entralGovernment or of any State Govemn-
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ment.

(3) Of the other members referredto in
clause

(iii) of sub-section (1) —

(a) two shall be chosen from among
the officers of the Central Govern-
ment, to represent that Govern-
ment;

(b) -not less than four shall be chosen
from among persons who are, at
the time when they are so chosen,

. teachers of Universities; and

(c) theremaindershallbechosenfrom
among persons-

(i) who have knowledge of,
or experience in agricul-*
ture, commerce, forestry
ot industry;

(i) who are members of the

engineering, legal, medi-

cal or any other leamed
profession; or

whoare Vice-Chancellors
of Universities or who, not
being teachers of Univer-
sities, are in the opinion of
the Central Government,
educationists of repute or
have obtained high aca-
demic distinctions:

(i)

Provided that not less than one-half of
the number chosen under this clause shall
be from among persons who are not officers
of the Central Government or of any State

. Government.

~ Prof. Basheeruddin Ahmad, Vice-Chan-
cellor, Jamia Millia Islamia and Prof. Ramlal
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Parikh, Vice-Chancellor, Gujarat Vidyapeeth
are the members of UGC.

(d) and (e). The above provisions of the
UGC Act are followed in the appointment of
the members. : .

(f) Does not arise.

Expert Committee on Vocational
Courses

2053 SHRI MRUTYUNJAYA NAYAK:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether an expert Committee for
determining vocational courses has been
constituted in orderto continue these courses
at 1042 level;

(b) it so, whether the Committee has
submitted its report to the Government;

(c) it so, the main recommendations
made by the Committee; and

(d)the steps being taken by the Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISRY OF HUMAN RESOURCE DEVEL-
OPMENT OR (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)

* (KUMARI SELJA): (a) The National Council
of Educational Research and Training
({NCERT) constituted a Panel of experts in
November 1989 to evolve strategies for the

ASADHA 30, 1914 (SAKA)
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effective implementation of the programme
of Vocationalisation of Education at the
Higher Secondary level.

(b) The Panel has yet to finalise its
report.

(c) and (d). Do not arise.
[English)
Economic Performance of Railways

2054 SHRI '"HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
RAILWAYS be pleased to state:-

(a)the loss/profit of each Zonal Railway
for the last three years;

(b) the details of earnings fromthe traffic
& cargo separately for above three years;

(c) the details of the expenditure for last
three years mentioning major ttems of ex-
penditure every year; and

(d) the steps being taken to reduce the
losses to the minimum?

EY

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). A Statement is at-
tached.

(d) The performance of Railways is
monitored regularly.
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Functioning of Primary Health Centres

2055. SHRIMOHAN RAWALE: Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the Primary Health Centres
in the country are functioning effectively;

(b) it not, the reasons therefor; and

(c) the steps taken or proposed to be
taken to improve the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a)to (c). The Primary Health
Centres are run by the States/U.Ts. By and
large these centres are reported to be func-
tioning effectively.

Elementary Education

2056. SHRISYED SHAHABUDDIN: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) the Eighth Plan target in the field of
elementary education and adutt literacy;

(b) the brief particulars of the centrally
sponsored programmes and schemes pro-
posed for the achievement of the target;

(c) the Plan outlay, scheme-wise and
State-wise, and the annual outlay for 1992;
and

(d) the physical targets, State-wise and
scheme wise?

THE DEPUTY MINISTER IN THE
MINISRY OF HUMAN RESOURCE DEVEL-
OPMENT OR (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) The target for ele-
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mentary education for the 8th Plan is as
follows:

Access

i) Universal enrolment of all children,
including girls and persons belonging to SC/
ST,

i) Provision of primary school for all
children within one Km. of walking distance
andfacility of non-formal educationfor school
dropouts, working children and girls who
cannot attend school:

i) Improvement of ratio of upper pri-
mary to primary schools fromthe existing 1:4
to 1:2, this being a precondition for larger
opportunity for widening girls participation at
upper primary stage;

Participation

iv) Reduction of dropout rate between
class | to V and | to VIll from the existing 46
percent and 60 percentto 20 percent and 40
percent respectively;

Achievement

v) Achievement of minimum levels of
learning by approximately all children at the
primary level, and introduction of this con-
cept at the upper primary stage on a large
scale.

Inthefield of Aduit Education, the target
is to make literate 104 million persons inthe
age group of 15-35 years. Whereas, 80
million adult illiterates would be covered by
Total Literacy Campaigns to be taken up in
350 districts inthe country andthe remaining
24 illiterates would be imparted literacy
through programmes 1o be taken up by vol-
untary agencies, educational institutions,
Nehru Yuva Kendras etc. It is estimatedthat
on an average, 21 million persons would be
made literate each year.
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(b) The Centrally sponsored schemes

to be implemented during the Plan period to

+ achieve the target of elementary education
include:

i) expansion of facilties and im-
~ provement of primary and upper
primary schools by extending the

scope of Operation Blackboard;

ii) diversification and improvement
of programme of non-formal
education for children who re-
main outside the formal school

system,

iii) improving and expanding pro-
grammes for teacher education
by providing network of centres
for inservice and continuing
education of school teachers;

iv)  introduction of micro planning
through a process of community
participation and effective de-
centalisation of educational
management to the village
level;

v) monitoring the number of chil-v
dren completing Class V and
Class VIl and devising pro-
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grammes lo ensure Ihat mini.
mum levels of leaming are
achieved by allchildren complet-
ing a stage of education; and

vi)  strengthening the management
structures forelementary educa-
tion atthe state anddistrict levels
including management informa-
tion system.

In the field of Adult Literacy, emphasis
will be on Total Literacy Campaigns; rural
functional literacy projects; post literacy and
continuing education; and strengthening of
administrative structures.

(c) and (d). Information about Plan out-
lay for centrally sponsored schemes for
elementary and adult education and the
annual plan outlays for 1992-93 are given in
Statements | and Il State-wise, outlays for
elementary and adult education for 1992-93
are given in Statement Ill. Physical targets
will be fixed in consultation with the State
Govemments on year to'year basis depend-
ing upon the project proposals and their
performance. However, thetentativetargets
forenrolmentin classes |- VHil (age group 6-
14 years) and coverage in Adult Education
(age group 15-35 years) for eighth Plan
(1992-97) are given in Statement IV.
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National Loan-Scholarship Facility
. 2057.SHRIRAMESH CHENNITHALA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government. have
stopped the National Loan-Scholarship fa-
cilities in regard to higher education: and

(b) it so, the reasons therefor? ,

THE DEPUTY MINISTER IN THE |

MINISRY OF HUMAN RESOURCE DEVEL-
OPMENT OR (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) No Sir. The scheme
has not yet been stopped.

(b) Does not arise.
Development of Sindhi Language

2058. DR. K.D. JESWANI: Wil the
, Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether any developmentboard has
been set up for the development of Sindhi
Language;

(b) if so, the details thereol;

(c)the amount spent on development of
the Sindhi Language through this board
during each of the last three years;

(d) whether Government propose to
allocate more funds for the promotion of
Sindhi Language in future; and

(e) if so, the details thereof?

THE DEPUTY MINISTER (DEPART-
MENT OF EDUCATION AND DEPART-
MENT OF CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT)

* (KUMARI SELJA): (a) No sir.
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(b) and (c). Does not arise.

(d) Yes Sir.

(e) An allocation of Rs. 1.75 crores has
been made for promotion and development
of Sindhi language during the Eighth Five
Yéar Plan (1992-97).

- Shuttle Trains in Guwahati

2059. SHRI PROBIN DEKA: Will the
Minister of RAILWAYS be pleased to state:

~ (a) whether there is any proposal for
introduction of Shuttle Trains from Barpeta
Road and Chaparmukh to Guwahati on
Northeast Frontier Railway in view of high
density of commuters on these routes;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) to (c). A new Passenger
train between New Bongaigaon and
Guwahati serving Barpeta Road has been
introduced w.e.f. 1-7-1992 for the benefit of
commuters in the area. Due to operational
constraints and lack of cammercial justifica-
tion at present there is no proposal to intro-
duce any Shuttle service between Chapar-
mukh and Guwahati.

Passenger Traffic

2060. DR. VASANT PAWAR: Will the
Minister of RAILWAY'S be pleased to state:

(a) whether there is any fall in passen-
ger traffic during the first quarter of current
financial year as compared to last year:;

(b) whetherthe Government propose to
improve passenger facilities in accordance
with the increase in fares;
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(c) if so, the details thereof;

(d) whether Government propose to do
away with AC Chair Car in some super fast
trains; and

(e) if so, the trains selected therefor

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Based on the approximate
figures available, there is afall in passenger
traffic in the first quarter of this year as
compared to the corresponding quarter of
the last year.

(b) and (c). Upgradation and improve-

ment of passenger facilities/amenities is a

. continuous process and is based on traffic
requirements. Rs. 50 crores have been allo-
cated for passenger amenities during 1992-
93 as against Rs. 31 crore< during 1991-92.

(d) and (e) It has been decided to with-
draw A.C. Chair Cars from the trains involv-
ingovernightjourneys. A.C. Chair Cars have,

theretfore, been withdrawn fromJammu Tawi--

Gorakhpur & Howrah-Gorakhpur Supertast
Express trains with effectfrom 1.7.1992. ltis
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also proposed to withdraw A.C. Chair Cars
from New Delhi-Howrah Deluxe Express,
Amritsar-Bombay Paschim Express in due
course of time.

Konkan Rallway

2061. PROF. K.V. THOMAS: Will the
Minister of RAILWAYS be pleased to state:

(a) the total cost of the Konkan Railway
project as per latest estimates;

(b)the shares of each of the States tobe
benefitted;

(c) whether all the States are remitting
their share; and

(d) whether the dispute regarding the
route of this railway line has been settled?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Rs. 1385 crores at 1991-92
price level.

(b) The equity capital is Rs. 400 crores
of which share of each of States is as
under :-

Maharashtra - 22% - Rs. 88 crores
Goa - 6% - Rs. 24 crores
Karmnataka - 15% - Rs. 60 crores
Kerala - 6% - Rs. 24 croreé

Rs. 196 crores

Rs. 204 crores is Railways’ Share of contribution.

(c) Upto the year ending March, 1992 all
* thefour States have remitted their full share.

During the current year, the contributions
received from each State is as under:-
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(Rs. in crores)

Share Paid so far
1992-93
Maharashtra 22 18.00
Goa 6 0.88
Kamataka 15 2.00
Kerala 6 NIL

(d) There is no dispute between the
Ministry of Railways and the State Govern-
, ments though representations from some
sections of public in Goa have been re-
ceived.

Doubling of Pune-Kazipet Rallway Line

2062. SHRI DHARMANNA MON-
DAYYA SADUL: Will the MiniSter of
RAILWAYS be pleased to refer to reply
given to Unstarred Question No. 219 on
25.2.92 and to state:

(a) whether the doubling of remaining
sections of Pune-Kazipet line of Central
Railway specially from Gulbargato Daundis
likely to be taken up during 1992-93;

(b) if not, the reasons therefor;

(c) whether traffic requirements andthe
availability of resources have been assessed;

(d) if 50, the details thereof; and

(e) if not, the time by which assessment
is likely to be made?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Constraint of resources.
(c) Yes, Sir.

= (d) Doubling of a single line section is
taken up when the line capacity gets satu-
rated, freight intensive sections being given
pirority. Doubli'ng of the remaining sections
of Pune-Kazipet line would be considered as
perthe operational requirements and availa-

_ bility of resources in the coming years.

(e) Does not arise.

Revenue from Passenger Traffic

2063 SHRI ANANTRAO DESHMUKH:
Willthe Minister of RAILWAYS be pleased to

state: , K

(a) the amount of passengereamings to

: railways during the last three years; and

{b) the allocation of funds made for
Passenger amenities during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) The amount of passenger
earnings of Railways during the last three
years was as under:-
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Year Amount in lakhs of Rs.
1988-89 245550 °
1989-90 2668,92
1990-91

3147,50

(b) The allocation of funds for Passenger Amenities during the last three years was as

" under:-
Year. Amount in lakhs of Rs.
1988-89 1 8,67
1989-90 24,84 |
1990-91 - 29,07
[Translation) .will be laid down on the Table of the House.

lllegal Encroachment of Land Under -
ASl

1 2064. SHRI YASHWANTRAO PATIL:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased 1o state:

(a) whether the land at many places in

the country under the Archaeological Survey

. of India has been encroached illegally and
new buildings are being constructed thereon;

(b) if so, the details with names of the
places thereof; and

(c) the steps the Government propose
totake to prevent such illegal encroachment
of land and construction thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) Yes, Sir.

(b) The details are being collected and

(c) Action is taken as per the law to
check and remove- unauthorised construc-
tion/encroachments.

[English)
Gulf NRI Funds

2065. SHRI PRAKASH V. PATIL: Will
the Minister of RAILWAYS be pleased to
state:

(a) whetherthe Government propose to
attractcapitalinvestmentfromthe Gult N.R.Is
forthe development of primary raif transport
facilities, specially the Konkan rail project in
the country; and

(b) if so, the details thereof and the
response received so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). The possibility of
securing the support of NRIs in the Gulf
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region for the bonds being raised by Indian
Railway Finance Corporation for Kokan

,Railway project, has been explored. The
response was encouraging.

[Translation)

Expansion of Netaji Stadium in An-
daman & Nicobar Islands

2066. SHRI N.J. RATHVA: Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whetherthe Government proposeto
start cycling and water sports in Andaman
and Nicobar Islands and to expand Netaiji
Stadiumthere;

(b) if so, the time by which the proposal
regarding the expansion of stadium and
setting up of vellodrome and swimming pool
are likely to be finalised; and

(c) the estimated expenditure likely to
* be incurred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH
AFFAIRSANDDEPARTMENT OF SPORTS
AND WOMEN & CHILD DEVELOPMENT)
(KUMARI MAMATA BANERJEE): (a) The
cycling and water sports have already been
introduced in Andaman & Nicobar Islands.
The Sports Authority of India has also estab-
lished a Water Sports Centre at Sippi Ghat,
Port Blair. The Department of Youth Affairs
& Sports does not create or establish any
sports infrastructure, but only gives the
Central assistance for this purpose.

(b) and (c). The Andaman & Nicobar
Administration may avail Central assistance
for expansion/creation of these sports infra-
structure facilities by submitting their appli-
cation in the prescribed manner. The cost

- will naturally depend upon the scope of the
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facility desired by the Andaman & Nicobar
Administration in each case. SAl is also
examining the possibility of setting up a
Velodrome if adequate funds are available.

[English]
Fly-bver at Fatehnagar (Hyderabad)

2068 SHRIDATTATRAYABANDARU:
Willthe Minister of RAILWAYS be pleasedto
state. '

(a) whether there is large scale traftic
congestion at the Fatehnagar level crossing
in Hyderabad;

(b) whetherthere is a proposal pending
before the Government for construction of a
fly-over at this crossing;

(c) if so, when the work on this project is
likely to be taken up; and

(d) the funds allocated for the work
during this year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Construction of
road overbridge at Fatehnagar in Hydera-
bad is an approved work of Railways Works
Programme.

(c) Thework willbe taken up, as soon as
the requisite formalities are finalised by the
State Government of Andhra Pradesh.

(d) An amount of Rs. 10 lakh has been
allocated for the work in 1992-93 Budget.

[Translation]

Vocational Courses
+
SHRINITISH KUMAR:
SHIR, JAGMEET SINGH
BRAR:

2069.
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Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherseveral Central Universities
have decided to reduce the number of voca-
tional courses due tothe ban imposedbythe
University Grants Commission on increas-
ing grants;

(b) ¥ so, the details thereof;

(c) whether the Government propose to
provide assistance to these Universities to
ensure that these courses are not affected

* on account of dearth of grants; and

(d) f so, the details thereot?

THE DEPUTY MINISTER IN THE
MINISRY OF HUMAN RESOURCE DEVEL-
OPMENT OR (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)

-(KUMARISELJA): (a)to (d). Central Univer-
sities arefully funded by the Central Govern-
ment through University Grants Commis-
sion (UGC). Keeping in view the present
constraints on the availability of resources,
Central Government has decided to main-
tain the level of non-plan expenditure of all
Ministries/Depantments and autonomous

bodies during 1992-93 at the level of last’

year. UGC informed Vice-Chancellors of
Central Universities accordingly.

The Minister of Human Resource De-
+ velopment held consultation with Chairman,
UGC and Vice-Chancellors of Central Uni-
versities to consider measures 10 mitigate
the financial difficulties being faced by them.
On the basis of these consultations, the
Commission has withdrawn its eartier orders
in regard to freezing of the maintenance
grants of Central Universities during 1992-
93.

In the circumstances, the question of
Central Universities reducing the number of
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vocational courses, dueto shortage of funds,
should not arise.

[Engiish)
Sahitya Akademi Awards.

2070. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state: '

(a) the guidelines for selecting the
Sahitya Akademi awardees;

(b) whether the Government have set
up any committee to finalise the list of
awardees;

(c) if so, the composition thereof; and

(d) the details of the recepients of Sa-
hitya Akademi Awards for 19917

THE DEPUTY MINISTER IN THE
MINISRY OF HUMAN RESOURCE DEVEL-
OPMENT OR (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) Rules and procedures
governing awards by the Sahitya Akademi
are detailed at Statement-|.

(b) Under the procedure for selecting
the books, various panels are constituted by
the Sahitya Akademi every year, from their
approved lists tofinalise the Akademi Awards
in each of the 22 Indian languages recog-
nised by it. '

(c) The names of the 25 preliminary
judges are kept confidential. However, the
names of the three Final judges, in each
case, are made public simultaneously with
the declaration of awards.

-(d) The list of recepients of Sahitya
Akademi Awards for the year 1991 is at
statement-Il.
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Rules and Procedure Governing the
Sahhya Akademi Awards

Fromthe public debates and comments
appearing in a section of the press, it is
* evident that the people in general as well as
a large number of authors and intellectuals
are not fully familiar with the rules and
procesure under whichthe Sahitya Akademi
Awards are declared. It has therefore been
decided that they may be made public to
remove all misgivings and misunderstand-

ing.

The rules governing the Sahitya
Akademi Awards are:

1. The Award shall be given to
books first published during
three years preceding the year
of the Award.

2. Any book is eligible for Award if
it is considered to be of high
quality, creative or critical, and
is recommended as an out-
standing contribution to the
language andliterature to which
it belongs. While assessing
books for award, the literary
merit of the work is the main
consideration.

3. Where two or more books are
found to be of equal or almost
equal literary merit, the total lit-
erary contribution and standing
ofthe authors shall alsobetaken
into consideration.

4. Translations, authologies,
abridgements and edited or
annotated works are noteligible
for Award.

5.  Fresh collections of writings
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published earlier in book form,
or revised editions of books
published earlier, are not eli-

* gible for Award. However, if at
least 60% of the work included
in a collection has been pub-
lished forthefirsttime, itcanbe
considered for Award provided
the opinion of the Advisers in
the preliminary and the final
panels relates only to the new
portion included in the collec-
tion.

6. Abook is not eligible for Award
if itis published only in part and
is still incomplete. However, a
book published in part but
complete in itself is eligible.

7. Treatises and research works
prepared for a University de-
gree or examination are not
eligible for the Award.

8. A posthumous publication is
eligible for Award only if it is
published within three years
from the Author's death.

9. Books written by Fellows and
members of the Executive
Board of the Sahitya Akademi
are not eligible for Award.

10. No author who has once re-
ceived the Award is eligible to
receive it again.

11. Abook s disqualified for Award
it it is established, to the satis-
. faction of Executive Board, that
canvassing has been done on

its behalf.

The procedure for selecting the books
for the Sahitya Akademi Award is given
below:
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1.

The Sahitya Akademi gives fts

annual Awards to books pub-
iished in the tollowing lan-
guages, recognised by it

(i) Assamese, (ii) Bengali, (jii)
Dogri, (iv) Gujarati, (v) Hindi,
(vi) Indian English, (vii) Kan-
nada, (viii) Kashmiri, (ix)
Konkani, (x) Maithili, (xi) Malay-
alam, (xii) Manipuri, (xiii) Mara-
thi, (xiv) Nepali, (xv) Oriya, (xvi)
Punjabi, (xvii) Rajasthani, (xviii)
Sanskrit, (xix) Sindhi, (xx) Tamil,
(xxi) Telugu (xxii) Urdu. Only
Indian nationals are eligible.

The Sahitya Akademi does not
invite authors or publishers to
submit books for the Award.

The Sahitya Akademi gets pre-
pared a ground list of eligible
and deserving book in each of
the above languages from one
expert and various recognised
literary institutions.

The titles so recommended are
collactedinto alist which is sent
to a panel of 25 preliminary
judges, who are requested to
recommend not more than five
books each, either from the list
sent to them or of their own
choice. Out of these 25 judges,
9 are members-of-each lan-
guage Advisory Board except
its Convenor.

The recommendations so re-
ceived are consolidated into a
list, which is referred back tothe
preliminary judges with the
request thateach of themshould
now recommend only one book
from it.
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The thles thus recommended
by the preliminary judges are

reterred to a panel of three final
judges including the Convenor
of each language Advisory
Board, who are requested to
evaluate the books in depth,
with detailed comments, and
give them placings viz, 1,2,3
etc. The book which gets the
lowest total is considered to be
the one deserving the Award.

7. The evaluations of the three
final judges are placed before
the Executive Board of the
Sahitya Akademi which de-
clares the Awards on the basis
of the recommendations of the
final judges.

8. Sometimes, if, on the basis of
the evaluations of thefinalpanel
judges, the Executive Board
feels that no book has come up
to adesired standard, no award
is declared in the language.

9. Sincethe Awardyear 1981, the
names of the final judges are
made public simultaneously with
the declaration of the Awards.
The name of the language
experts who prepare ground
lists and of the 25 preliminary
judges are keptconfidential. No
judge knows who the other
judges are. .

While the Sahitya Akademi requests all
the experts to keep their identity and rec-
ommendation confidential, human nature
being what it is, some experts may have
been divulging their recommendations to
their friends etc. The Sahitya Akademi,
however, has very seldom, if at all, received
any complaints of somebody trying to influ- .
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ence the judges. Rebresentatlons from
genuine and responsible individuals and
bodies are promptly looked into.

It would be clear from the details of the
procedure of selecting books forthe Awards
that it is a democratic, broad-based proc-
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ess involving a large number of authors.
We do not think that any of the authors, for
whom we have all respect and affection,
even if he or she desired, could ever influ-
ence that procedure at each of its various
stages.
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Khamgaon-Jalna Rallway Line

2071. SHRIANKUSHRAO RAOSAHEB
TOPE: Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Govemment of Mahar-
ashtra recommended for the propose
Khamgaon-Jaina railway line connecting
Vidharba and Marathwada some years back;

(b) whether survey to that effect has
been done;

*(c) if so, the details and the outcome
thereof;

(d) whether the Government of Mahar-
ashtra has written again forthe work in 1990;

(e) whether the Union Government
propose to take up the above said railway
line;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). Yes, Sir.

(c) The cost of 155km length of new BG
line has been assessed at Rs. 133 crores
with a rate of return of less than 1% as per

survey of 1990. The project is not financially
remunerative.

. (d) Yes, Sir.

(e) No, Sir.
() Does not arise.

‘(g) Constraint of resources and unre-
munarative nature of the project.
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[Translation)

Pliferage of Goods.

2072. SHRICHHEDIPASWAN:

SHRI KASHIRAM RANA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether the incidents of pilferage of
goods in the railway yards during the ioading
and unloading process have increased dur-
ing the last three years;

(b) if so, the value of goods pilfered
-:.ring each of the last three years, zone-
w o.e:

.c) the number of persons found re-
sponsible therefor; and

(d) the details of action taken against
those persons?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Loading and unloading of
goods is not done in the Railway Yards.

(b) to (d) Do not arise.
[English)

Notification under Environment (Protec-
tion) Act, 1986

- 2073. SHRI BIJOY KRISHNA HAN-
DIQUE: Wilithe ministerof ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the draft notification under
the Environment (Protection) Act, 1986
published on January 29, 1992 has been
officially gazetted,
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(b) if not, the reasons for the delay in
notifying in the gazette the environment
norms to be observed by industries and the
State Governments;

- (c) whether some State Governments
have opposed the notification;

(d) if so, the reasons therefor; and

(e) the reaction of the Government
thereto? -

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
<ESTS (SHRI KAMAL NATH): (a) No, Sir.

(b) The final notification is to be gazet-
ted within 180 days from the date of issue of
the draft notification i.e. by 25th July, 1992.

(c) to (e). Comments were solicited and
received from the State Governments. Ap-
prehensions were expressed that decisions
would be delayed resulting in slower pace of
development and loss of revenue etc. De-
tailed discussions have, however, been held
subsequentlytoallay suchfears andtosuita-
blyincorporate modifications, if any, for final-
ising the notification.
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Quota of Berths in Jayanti-Janata
Express at Nagercoll and Kanyakumarl
Stations

2074. SHR!I R. DHANUSKODI
ATHITHAN: Will the Minister of RAILWAYS
be pleased to state:

(a) the present quota of second class
berths at Kanyakumari and Nagercoil Sta-
tions in the Jayanti Janata Express;

(b) the number of such berths at the
above stations when the train was first intro-
duced on this sector;

(c) whether there is a demand to in-
crease this quota; and

(d)if so, the action proposedto be taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). The reservation
quotas insecondclass by 1082 Kanyakumari
Express for Bombay at Kanyakumari and
Nagercoil stations as on date and as on
1.7.84 when the train was extended to Kan-
yakumari are as under:

Present As on
quota 1.7.84
Kanyakumari 8 ’ 28
Nagercoil 16 16
(c) Yes, Sir, Noise Pollution in Delhi

(d) Since the existing quota is generally
adequate to meet the present level of de-
mand, there is no proposalto increasethese

quotas at present.

+

SHRI MADAN LAL KHUR-
ANA:

SHRIRAM VILAS PASWAN:

2075.
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Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether there has been abnormal
rise in the nolse pollution in Dethi; and

(b) if so, the steps the Government
contemplate to check it?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) According
to a survey conducted by the Central Pollu-
tion Control Board, noise levels in some
areas of Delhi were found to be above the

. prescribed standards.

(b) The steps taken by the Government
to check noise poliution in Delhi include the
following:

1. Ambient air quality stan-
dards in respect of noise for
different categories of areas
have been notified. Noise
limits have also been pre-
scribed for automobiles,
domestic appliances and
construction equipment to
be adopted atthe manutac-
turing stage. Noise limits for
automobiles have to be met
by December 1992, while
these for appliances and
equipment are to be met by

-December, 1993.

2. Codes of practice for con-
trolling noise from sources
other than industries and
automobiles have been
evolved by the Central Pol-
lution ControlBoard andthe
various State Governments
have been requested 1o im-
plement the same.

3. In Delhi, 19 areas around
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educational institutions and
28 areas around hospitals
and 23 residential/office
areas have been declared
as silence zones. Restric-
tions placed on blowing of
horns in these zones are
being enforced by the Delhi
traffic police. Prosecutions
have been launched against
the violators of these restric-
tions.

Nehru Yuvak Kendras

2076. SHRI SARAT CHANDRA PAT-+
TANAYAK: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government have any
proposalto involve Nehru Yuvak Kendras in
the integrated interactive village develop-
ment plans; and

(b) if so. the details thereotf?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH'
AFFAIRS ANDDEPARTMENT OF SPORTS
AND WOMEN & CHILD DEVELOPMENT)
(KUMARI MAMATA BANERJEE): (a) and
(b). The Nehru Yuva Kendras are already
involved in the integrated interactive village
development plans. For example, the objec-
tive of Nehru Yuva Kendras include function-
ing as acoordinating agencyto link the youth
with various Departments/agencies of the
Govemment administering programmes like
Integrated Rural Development Programme
(IRDP), Training of Rural Youth for Sel}

(-

- Employment (TRYSEM), Self-employment,

Health and Family Welfare Programmes,
Adult Education etc.

Measures taken last year towards fulil-
ment of the objectives include conduct of
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Adult Education programmes in various
districts of Uttar Pradesh and Rajasthan,
where about 2,40,000 illiterates were im-
parted literacy programmes through 8000
Adult Education Centre. In addition, 8 dis-
tricts of Orissa, Bihar and West Bengal had
been taken up by 540 Youth Clubs for Adult
Education programmes. The Nehru Yuva
Kendras also conducted vocational training
programmes in areas like TV/Radio repair-
ing, tubewell repairing, tailoring, handicrafts
etc. whereby about 35,000 rural youth were
given training last year.

The Government also has a proposalto
start during the Vllith Five Year Plan 18,000
Youth Development Centres, one each fora
group of 10villages. These Centres will have
tacilities for information, sports, training and
youth programmes and would be functioning
through the help of Nehru Yuva Kendras.
These Centres would play a catalytic role in
the development plans of the constituent
villages.

International Hindi University

2077. PROF. SAVITHRI LAKSH-
MANAN: Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether there is any proposal to
establish an International Hindi University;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) The Government has
not taken any decision in the matter so far.

(b) Does not arise.
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Mouth and Throat Cancer Patients

2078. PROF. ASHOK ANAND RAO
DESHMUKH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedto state:

(a) whether there is an alarming rise in
the number of mouth and throat cancer pa-
tients in the country;

(b) if so, the reasons therefor;

(c) the number of mouth and throat
cancer patients detected and undergoing
treatment upto 31stMarch, 1992, state-wise;
and

(d) the remedial measures taken/pro-
posed to be taken by the Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). The data ob-
tained under the National Cancer Registry
Programme of Indian Council of Medical
Research does not indicate any increase in
the incidence of oral cancer over the years.

(c) State-wise figures of mouth andthroat
cancer patients are not available.

(d) During the 8th Five Year Plan, more
emphasis is being given on prevention and
early detection of cancer. Various health
education measures are being undertaken
to educate the people to create awareness
amongstthemaboutthe likely causes of oral
cancer and the ill effects of consumption of
tobacco.

[ Translation)
Research on Puenam Plant

+
2079. SHRIMAHESH KANODIA
SMT. MAHENDRA KUMARI:
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Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whetherthe Government have con-
ducted detailed research on Puenam plant,
found in Mizoram, which has great medicis-
tetal value in the prevention of heart ailments
and blood pressure:

(b) if so, the outcome thereof;

(c) whether Government have provided
funds for its propagation and cultivation in
other States also; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
. MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
Studies carried out so farby the Central Drug
Research Institute, Lucknow, have revealed
that this plant is not really effective in the
prevention of heart ailments andblood pres-
sure.

(c) No, Sir.
(d) Does not arise.

Measles in Madhya Pradesh

2080. SHRIGURUDAS KAMAT:
SHRI ANBARASU ERA:
SHRIPARASRAM BHARD-

WAJ:
SHRI BARE LAL JATAV:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether twenty-three districts of
Madhya Pradesh are affected by measles;

(b) if so, reasons thereof;

(¢) the number of children died so far;
and
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(d) the steps taken/proposedto betaken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Government of Madhya
Pradesh has reported increase in measles
cases in districts of Bhind, Morena, Durg,
Shivpuri, Jhabua, West Nimar, Chindwara
and Ratlam in 1992-93.

(b) Measles is a highly infectious dis-
ease and all children sutfer from measles in
their life-time unless immunised. The Uni-
versal Immunisation Programme which seeks
to immunise all infants against six vaccine
preventable diseases including measles was
started in 1985-86 in phases. 25 of the 45
districts in Madhya Pradesh were taken up
only from 1989-90. Thus, there is a large
number of unimmunised children in under
five year age group who are susceptible to
this disease. The coverage levels with
measles vaccine in the Stateis only 74.77%
in 1991-92. Moreover, based on disease
pattern in the last few years, a higher inci-
dence of measles was anticipated this year.

(c) In the year 1992-93, till now, 92
children are reported to have died in the °
State.

(d) Government of India, while inform-
ing the States in December, 1991 about the
possibility of Occurrence of measles epi-
demic in the year 1992, gave guidelines on
the measures to be taken to prevent the
epidemic and in case it occurs to minimize
deaths due to post measles complications.
The States were also advised obsesve spe-
cial Measles Immunisation Day on March
16, 1992 withthe help of Rotary international
and the Indian Medical Association to pro-
vide Immunisation services against measles
on acampaign basis. On getting the informa-
tion about occurence of measies epidemic in
Madhya Pradesh, a Central Medicat team
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was deputed to district Morena, which has
recommended measures to control the
spread of the epidemic. Government of
Madhya Pradesh has undertaken contain-
ment measures by Immunisation of children
between 6 monthsto 5 years against measles
alongwith administration of Vitamin A solu-
tion in epidemic areas. Active surveillance is
being carried out to search for new cases
and special teams are operating in affected
areato give treatment to reduce deaths due
.to post measles complications. Moreover,
health education is given to increase aware-
ness and acceptance of measles immunisa-
tion to remove false beliefs in the society.

Meeting of State Cultural Ministers

+
SHRI SHRAVAN KUMAR
PATEL:

SHRIB.N. REDDY:

2081.

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a meeting of State Cultural
Ministers was held in New Delhi to consider
the States’ role in cuttural affairs;

(b) if so, the main observations and
suggestions made therein; and

(c) the Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) Yes Sir. A meeting of
the Secretaries and Ministers of Culture was
held in New Delhi on 25th and 26th May,
1992 to consider, among others, asummary
of discussions on National Policy on Culture.

(b) and (c). A statement is enclosed.
The Govemment would take them into ac-
count while formulating the policy.
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STATEMENT

(b) Major recommendations made in
the meeting were as follows:

(i) The policy paper of culture, which
was based on the recommendations made
in the 10 Regional Seminars held in 1990
wherein Experts, Critics and administrators
participated to consider such a policy, was
generally endorsed.

(i) t was decided that more thought
could be given on setting up of All India
National Council of Culture as pfincipal
agency for grants to cultural organisations
and individuals.

(iii) There was ageneral agreementthat
the encouragement of voluntary organisa-
tions in the field of culture should not be
confined to the cities, but should also be
taken right down to the grass roots through
the panchayat system.

(iv) Several States appealed tor resto-
ration of Centrally-sponsored Schemes in
the field of culture.

{(v) Considerable emphasis was laid on
the library movement as an adjunct to the
National Literacy Mission. ;

(vi) it was emphasised that without in-
creasing the load on the child, aspects of
culture could be woven into the text books
being produced by NCERT.

(vii) It was recommended that a Branch
Laboratory of Lucknow be set up at Manipur
and a branch of Indira Gandhi Rashtriya
Manav Sanghrahalaya at ltanagar, Arun-
achal Pradesh.

(viii) t was felt that any aspects of cul-
tural activities are under different Depart-
ments of States and they need be brought
under one Umbrella.
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Kaziranga National Park

2082. SHRI PROBIN DEKA: Wili the
Minister of ENVIRONMENT AND FORESTS
+ be pleased to state:

(a)whetherthe Union Government have
received a master plan on development of
the Kaziranga National Park from the Gov-
ernment of Assam; '

(b) if so, the details thereof;

(c) whether the Government of Assam
has sought financial assistance thereforfrom
the Union Government; and

{a) it so, the action contemplated by the
Government in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d). No
Masterplan for development of Kaziranga
National Park has been received. However,
aevelopmental projects on yearto yearbasis

, were receivedforfinancial assistance under
Centrally Sponsored Scheme “Conserva-
ton ot Rhinos in Assam” which included
assistance to Kaziranga National Park also.
Dunng Viith Plan an amount of Rs. 92.38
lakhs have been released underthe scheme
for Kaziranga National Park. Whiie during
1990-91 and 1991-92 an amount of Rs.
43.90 and 70.25 lakhs respeclively were
released. From the year 1992-93, the
Scheme has been transferred to Assam
Government, for which a total allocation of
Rs. 75 lakhs is provided.

Computer Reservation at Emnakulam

2083. PROF. K.V. THOMAS: Will the
Minister of RAILWAYS be pleased to state:

(a) the target for starting computer res-
ervation at Emakulam; and

JULY 21, 1992

Written Answers 424

(b) the modernisation schemes for
Ermakulam Junction?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) 30th September, 1992.

(b) Modernisation of Ernakuiam Junc-
tion has already been taken up at a cost of
Rs. 62.5 lakhs. The scheme includes provi-
sion of a lind class waiting hall with toilet
facilities, advance reservation facility and
concourse.

Setting up of Zoos

2084 SHRISUDHIR SAWANT: Willthe
Ministerof ENVIRONMENT ANDFORESTS
be pleased to state the existing policy for
setting up of Zoos in the country?

THE MINISTER OF STATE OF THE
MINISTERY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): Govern-
ment of India favours setting up oniy such
Z00s which can make a positive contribution
in the ex-situ conservation of rare and en-
gangered species of fauna and promote
amongst visitors and understanding and
empathy for wildlife conservation.

[Translation)

Expansion of Primary
Education

2085. SHRIMATI SAROJ DUBEY: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whetherthere is any proposalforthe
expansion of the primary Education in rural
areas with the help of literate persons and
voluntary organisations in view of its limited
means and scarcity of funds; and

(b) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) and (b). The revised
scheme of Non-formal Education which aims
at meeting the educational needs of children
in the age group relevant to elementary
education in the comparatively deprived
geographical areas and socio economic
sections of the society, is being implemented
through the State Governments and volun-
tary agencies since 1987-88. Emphasis has
been laid under the scheme on selection of
literate persons fromthe local community, to
serve as part time instructors in return for a
small honorarium. It is proposed to expand
the scheme in the 8th Plan subject to availa-
bility of funds.

In addition, a new scheme of Voluntary
Schools has been proposed by the Depart-
ment for achieving the objective of UPE/
UEE in a cost effective manner, in places
and situations where the traditional full time
school is inappropriate or has become dys-
tunctional. The proposed scheme is pres-
ently under discussion with the State Gov-
ernments.

World Bank Suggestion on Population
Control

2086. SHRI YASHWANTRAO PATIL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the World Bank has sug-
gested any plan to India for population con-
trol;

(b) if so, the details of the said plan;

(c) whetherthe Government propose to
implement the plan;

(d) it s0, the details thereof; and
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(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (e). This Ministry is
not aware of any such plan suggested by
World Bank for Population Control.

[English)

Assistance to Medical Personnel
engaged in AIDS Treatment

2087. SHRI PRAKASH V. PATIL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the schemes to assist
AIDS hit medical workers and doctors in the
hospitals and dispensaries;

(b) whether assistance to them is pro-
vided only till the date of retirement:

(c) the steps proposed to be taken for
liberalised assistance to medical workers
and doctors in this regard; and

(d) whether Government propose 1o
introduce liberal and generous insurance
cover scheme for all medical personnel in-
volved in treatment and research of AIDS
patients?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a)to(d). The Govt. of India
has approved a scheme protecting the
Medical and Para-Medical personnelin Gowt.
services against HIV infection. The benefits
covered by the scheme are as follows:-

1. Personnelwhocontract HIV infection
but do not succumb to the disease:
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Health workers and non-medical per-
sonnelworking inthe Gowvt. who contract HIV

infection while providing patient care will -

draw the same emoluments as they were
drawing at the time of contracting HIV infec-
tion tilithe date of their retirement and will be
entitied to family pension. Gratuity will, be
calculated as per last pay drawn on the date
of normal superannuation.

2. Personnel who contract the disease
and succumb to AIDS:

(i) The spouse will be entitied to pension
equivalent to the last pay drawn till the date
of superannuation had he/she lived and
continued in service.

(i) The spouse will be eligible to family
* pension calculated onthe basis of the salary
disbursed on the date of superannuation.

(iii) Gratuity will be reckoned upto the
date of normal superannuation of the de-
ceased andwillbe dispursedin onetumpsum.

[Transiation)
Indian Horse Riding Team to USA

2088. SHRI N.J. RATHVA: Wil the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether Sports Authority of India
had selected Indian Horse-riding team last
year for visiting USA;

(b) if so, the number of Indian horse-
riders selected and the number of Indian
horse-riders out of them who had toured

+U.S. last year;

(c) the total number of Indian horse-
riders who were able to come back to india
after the American tour;

(d) the total number of Indian horse-
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riders- who could not come back after the
tour;

(e)whethersome horse-riders whowere
on tour to U.S. are missing and if so, the -
reactions of the Government thereto; and

(f) the steps being taken by the Govern-
ment to search the missing Indian horse-
riders and the reasons for delay in this re-
gard? '

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH
AFFAIRS AND DEPARTMENT OF SPORTS
AND WOMEN & CHILD DEVELOPMENT)
(KUMARI MAMATA BANERJEE): (a) No,
Sir. The Selection Committee, as per Govt.
Guidelines, had selected a 5-member Eques-
trian Team for participation in Tent Pegging
Demonstration in Gladstone, New Jersy,
USA from 7th to 14th October, 1991.

(b) The four riders selected hadgone to
U.S.A.

(c) 3 (three).

(d) 1 (one).

(e) and (f). Yes, Sir, steps are being
taken to find out the whereabouts of the

rider. The concerned agencies have been
addressed in the matter.

[English]
Conversion of Railway Lines on S.C.
Railway

+

2089. SHRIDATTATRAYA BAN-
DARU:
SHRI DHARMABHIK-
SHAM:

Will the Minister of RAILWAYS be
pleased to state:
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_ (a) the total length of metre gauge rail-
" way lines in South-Central Railway;

(b) the length in kilometres out of this
proposed to be converted into broad gauge
during the Eighth Five Year Plan; ’

(c) whether the Government propose to
commence work on the doubling of Vikara-
bad-Wadi-Guntakal route and conversion of
metre gauge lines into broad gauge on Bol-
larum-Mahboobnagar; Guntur-Narasar-
aopet; Aurangabad-Jalna; Parbhani-Purnia
and Ballari-Rayadurg sections during the
current year; and

(d) if so, the funds allocated therefor?
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. THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Data on route length is
maintained atthe end of each financial year.
As on 31st March, 1991 (latest available)
route Kilometrage on Metre Gauge system

- on South-Central Railway was 3571.82 Kms.

(b) 2105 Kms. of Metre Gauge lines
have been planned for conversion to Broad
Gauge during the Eighth Five Year Plan.

(c)and(d). Yes, Sir. Outlay provided for
doubling & conversions during 1992-93is as
under for the following sections:-

Sections

Outlay 1992-93
(Rs. in crores)

Doubling work on Vikarabad-
Wadi-Guntakal

Conversion from Metre Gauge
to Broad Gauge

(1) Aurangabad-Jalna &
Parbhani - Parli
Vaijnath

(2) Secunderabad-Falaknuma-
Mahaboobnagar

(3) Guntur-Narasaraopet

(4) Bellary-Rayadurg

8.00

50.00

70.00

30.00

2.00

Use of Railway Land
2090. PROF. SAVITHRI LAKSH-

MANAN: Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is an Expert Commit-

tee to study the better land use of Railways;

(b) it so, the terms and reference of that
Committee;

(c) the names of members considered
as Experts of land management in that

Committee; and
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(d) whether the Committee has submit-
ted its report?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Yes. Sir.

(b) The Committee has been asked to

. go into the whole gamut of the estate, finan-

cial, legal and organisationalissues involved

in railway land management including the

aspect of commercial exploitation and to
give its recommendations.

(c) Shri Gauri Shankar (Team Leader),
S/Shri K.B. Kumar and R.N. Soni (Mem-
bers).

(d) No, Sir. The Committee has. how-
ever, submitted an appraisal report.

New Strain of HIV Virus

2091.SHRISHRAVANKUMAR PATEL:
Will the Minister of HEALTH AND FAMILY
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(a) whether any new strain of HIV virus
has been detected;

(b) it so, the details thereof;

(c) whether import of some advanced
test levelsftechnology is considered neces-
sary to monitor the spread of this virus; and

(d) if so, the number, nature and cost
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND' FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). At present only
stains of HIV-l and HiV-Il have been de-
tected in the country. However HIV-Il is
relatively recent arrivalto India thoughthisis
known in some parts of the worid.

(c) The testtechnology required for
detecting both HIV-1 and HIV-II viruses is
being providedinthe country. The combined
Kits for carrying on such tests are being

WELFARE be pleased 10 state: imported through WHO.
(d) Nature of the Kits No. of Kits Total Cost
Procured so far (Approx)
Mixed HIV-1 & 50,112 Rs. 12,52,800
HIV — [l Kits.

Increase in Tuition Fee by Public
Schools

2092. SHRI GURUDAS KAMAT: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether tuition fee has been raised
by the public schools, in Delhi;

(b) if so, the reasons therefor;

{c) whether the public schools have the
approval of Government in this regard; and

(d) if not, the action the Government
propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARISELJA): (a) and (b). Delhi Admini-
stration has intimated that some private
unaided schools have enhanced the tuition
fee and other charges due to the increase in
DA of the employees and other expenditure.

(c) Private unaided schools are not
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required to seek approval of the Govern-

«ment if the tultion fee is sought to be en-
hanced at the commencement of the aca-
demic sesssion.

(d) Does not arise.
[Translation)

Conversion of Rallway Lines in Blhar

+

SHRI CHHEDI PASWAN:
SHRI LAL BABU RAI:

2093.

Will the Minister of RAILWAYS be
pleased to state:

~ (a)the metre-gauge and narrow-gauge
railway lines which are proposed to be con-
verted into broad-gauge in Bihar;

(b) whether any survey has been con-
, ducted, plans and estimates preparedinthis
regard; and

(c) if so, the details thereof alongwith
estimated expenditure to be incurred
thereon?

THEMINISTEROF STATE IN THE MINIS-
TRY OF RAILWAYS (SHRI MAL-
1LIKARJUN): (a) (i) Muzaftarpur-Narka-
tiaganj,

(i) Sagauli-Raxau!,

(ii) Narkatiaganj-Bagahs,
Talmikinagar Road,

(iv) sémasﬂpur-Dharbhanga.

(v)  Chhapra-Aunrihar (Partly in
Bihar).

(b) and (c) Work is in progress on items
* (i), (i) and (v). Work on item (iv) is being
taken up. ltem (ili) is included in the action
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plan for gauge conversion to be taken up in
the 8th Plan.

[English}
Bridges in Bolangir (Orissa)

2094. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Govemment have any
proposalto construct railway over-bridges at
Titlagarh and Kantaganiji in Bolangir district
of Orissa during the current year,

(b)if so, whether any financial provision
has been made in this regard; and

(c) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) Construction of aroad over-
bridge at Titlagarh is an approved scheme
for 1992-93, but not for the one at Kanta-
banji.

(b)and(c). Anamountof Rs. 10lacs has
been allocated for the Titlagarh bridge in
1992-93 Budget.

Procurement of Foodgrains in Andhra
Pradesh

2095. SHRIDATTATRAYA BANDARU:
Will the Minister of FOOD be pleased to
state:

(a) the quantum of rice and other

* foodgrains procured by the Food Corpora-

tion of India in Andhra Pradesh during 1991-
92;

(b) the quantum of rice and other
foodgrains spoiled in the godowns of the

Food Corporation of india in the State during
the last three years;
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(c) the reasons therefor; and
(d) the steps taken by the Government

to prevent such losses?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-

SUMER AFFAIRS AND PUBLIC DISTRI- -

BUTION (SHRIKAMALUDDIN AHMED): (a)
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The Food Corporation of India procured
quantity of rice to the extent of 22, 33, 138
tonnes during the marketing season 1991-
92 (upto 4.7.1992) in Andhra Pradesh. No
other foodgrains were procured.

(b) and (c). The quantity of rice and
otherfoodgrains damaged duetorains, floods
andcyclone efc. in storage andtransit during
the last three years is as under:-

(Figures in MTs)
Year Rice Other foodgrains Total
1988-89 70.813 589.804 660.617
1989-90 216.621 35.794 252.415
1990-91 642.078 568.382 1210.460

(d) The following steps are taken to
protect the foodgrains and avoid losses:-

(i) FCI stores foodgrains in the
godowns built on scientific lines
which are rodent proof and
damp proof.

(i) Qualified and technically
trained staff is deployed for
periodical inspection and
proper upkeep of toodgrains.

iii) Foodgrains are stored on sci-
entific lines and pest control
measures are undertaken

regularly.

(iv) Sometimes, on account of.

acute paucity of covered stor-
age, as also movement con-
straints, the FCl is compelled
to store wheat and paddy in
the open under a scientifically
designed system, for tempo-

rary storage called CAP (cover
andplinth). Following steps are
taken to protect the foodgrains
stored in CAP.

(1)  Stocks are stored on
wooden crates and
covered with specially
fabricated low density
black polythene
(LDPE) covers which
are water proof, so as
to protect the
foodgrains from rain.

(2) Nylon ropes are pro-
vided for proper lash-
ing of polythene cov-
ers to prevent dam-
ages by blowing of
covers during storms.

(3) Monofilament nets
and cover tops are
provided in major CAP
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complexes for addi-
tional protection to
grains from the vaga-
ries of weather.

(4) Aeration of stocks,
storedin CAP, is done
regularly to maintain
the health of the stocks
and also to avoid
damage by condensa-
tion on account of
humidity andtempera-
ture variation.

(5) Stacks are built in
dome shape so as to
avoid stagnation of
water on the top.

(6) The stocks stored in
CAP are subjected to
regularinspection and
given treatments
wherever required for
control of insect infes-
tation and infestation
by other pests like
rodents, birds etc.

- [Translation)
Indian Boxing Team to Havana

2096. SHRI N.J. RATHVA: Will the
‘Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether Indian boxers have been
sent to Havana under Indo-Cuban Cultural
Exchange Programme for training-cum-
competition inconnection with their prepara-
tions for Barcelona Olympics;

(b) it so, the number of boxers sent by
the Union Government;

(c) whether these boxers are facing
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financial crisis;

(d)if so, the reaction of the Government
there to and the action being taken in this
regard; and

(e) the amount provided so far to these
boxers by the Government and the time by
which additional amount if any, is likely to be
sent?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENTS OF YOUTH
AFFAIRSANDDEPARTMENT OF SPORTS
AND WOMEN & CHILD DEVELOPMENT)
(KUMARI MAMATA BANERJEE): (a) Yes.
Sir.

(b) 6 (Six)

(c)to(e). The Indian Embassyin Havana
had informed Government of the need to
release some foreign exchange to the box-
erssothatthey can supplementthe arrange-
ments and purchase essential articles avail-
able in hard currency shops. Accordingly,
Reserve Bank of India was requested to
release about U.S. dollars 3500 in favour of
the Indian Amateur Boxing Federation. This
has since been done and the money has
reached Havana through the Manager.

[English)

Child-Care Schemes

2097. SHRISHRAVANKUMAR PATEL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government have de-
cided to make child-care as an integral part
of the Minimum Needs Programme;

{b) if sq, the details of the schemes and
the steps taken in this regard; and
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(c) the financial provision made or pro-
posed to be made under the Eighth Five
Year Plan for tunding these schemes?

THE MINISTER OF STATE IN THE
"MINISTRY OF HEALTH AND FAMILY
WELFARE (SRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). Child Care has
been an integral part of the total health care
deliver system. Under the Minimum Needs
Programme, some sub-centres, Primary
Health Centres, Community Health Centres
are set up for providing health care and
family welfare services to rural population
including child care.

(c) No separate provision is made for
the Child-Care Schemes andthese schemes
are part of the total Health Care System.

Grants Commission For Sanskrit and
Classical Languages

2098. SHRI GURUDAS KAMAT: Will
the Minister of HUMAN RESOURCE DE-
* VELOPMENT be pleased to state:

(a) whether the Government have de-
cidedto set up a paralle!l grants commission
for Sanskrit and classical languages; and

(b) if so, the details thereof;

THE DEPUTY MINISTER IN THE

MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) and (b) The Govemn-
ment has decided in principle to set up
autonomous Commission to foster and
improve teaching, study and research in
Sanskrit and other Classical Languages.
However, the details thereof have not yet
been finalised.
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[Translation]
Scarclty of ORS in Hospital

2099. SHRI CHHED! PASWAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether attention of Government
has been drawn to the news-itemcaptioned
*Jeevan Rakshak Ghol Tak Uplabdha Nahin”
appearing in the Rashtriya Sahara dated
20th June, 1992;

(b) it so, whether the Government have
conducted any inquiry regarding alleged non
availability of Oral Rehydration Solution in
the LNJP Hospital, Delhi;

(c) if so, the details thereof, and

(d) the steps taken by the Government
to make available Oral Rehydration Solution
in every Government Hospital?

THE MINI™ R OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a)to(c). Yes, Sir. However
no shortage of Oral Redydration Salts (ORS)
has been reported from Lok Nayak
Jaiprakash Narain Hospital, New Delhi.

(d) Underthe National Oral Redydration
Therapy programme, packets of Oral
Redydration Salts are supplied to the State/
Union Territories administrations who fur-
ther distribute these to various institutions
under their control.

[English]
Class Project
+

2100. SHRI RAM NARESH
SINGH:
SHRIMATI SUMITRA
MAHAJAN:
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Wilithe Minister ot HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have con-
ducted any comprehensive review of the
CLASS Project started in 1984;

(b) if so, the findings, thereof and the
action taken by the Government; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF EDUCA-

. TION AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) to (c). A comprehen-
sive review of the CLASS project to make it
more meaningful and functionally useful to
students completing Senior Secondary

* Education is in progress.

Distribution of Wheat

2101. SHRI PRAKASH PATIL: Will the
Minister of FOOD be pleased to state:

(a) whetherthe Government proposeto
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distribute superior quality of wheat to the
consumers in small bags through Public
Distribution System;

(b) if so, the details thereof; and

(c) the prevailing wheat price supplied
through Public Distribution System and its
price in the open market?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED) (a)
and (b). The Food Corporation of india sup-
plies wheat of prescribed specifications (Fair
Average Quality) in 95 Kg. bags to States/
Union Territories or their nominees for distri-
bution through the Public Distribution Sys-
tem. Distribution to the consumers is the
concern of the States/Union Territories.

(c) The Central Issue Price of wheat for
the Public Distribution System is Rs. 280/-
per quintal w.e.f. 28.12.1991. The month
end whole-sale prices of some of the varie-
ties of wheat at a few centres are as fol-
lows:-

Centre/Variety

Price per Quintal at the
end of June, 1992 (in Rs.)

Karnal (Mex. Gr. |)
Amritsar (WL-711)
Moga (Ké|yan Sona)

Hapur (RR-21)

325

326

315

345

Representation from indian Students in
Erstwhile Soviet Union

2102 SHRI M. RAMANNA RAI:

SHRI CHITTA BASU:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government had re-
ceived any representation from Indian stu-
dents studying in the erstwhile Soviet Union
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regarding continuation of their respective
courses in Indian Universities;

(b)if so, the actiontaken by the Govern-
ment on the representation; and

(c) the steps taken/being taken by the
Govemment to solve their problems?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
'VELOPMENT (DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE)
(KUMARISELJA): (a)to (c). Afew students,
sponsored in the past by Ministry of Human
Resource Development, under the Indo-
Soviet Cultural Exchange Programme are
still continuing their studies in different
Republics ofthe erstwhile USSR. The Minis-
try has not received any such representation
from these students
Besides, quite a large number of stu-
dents had gone to USSR either on their own
or through non-governmental agencies for
pursuing mostly professional courses in
medicine, engineering, etc. The Ministry has
been receiving representations fromvarious
persons/associations in India regarding
problems of continuation of their studies in
the erstwhile USSR. Some suggestions
regarding admission of such students in
professional andtechnicalinstitutions in India
have also been received.

Admissionstotechnical and professional
institutions in India are govemed by the
admission rules and procedures of the indi-
vidualinstitutions. The cases of continuation
of studies in India of such students can be
considered in accordance with the rules and
regulations of the concerned institution on
an individual basis.

[Translation]
Supply of Wheat and Rice to Nepal

2103. SHRIV.S. VWAYARAGHAVAN:
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Will the Minister of FOOD be pleased to
state:

(a) whether the Government have de-

" cidedto supply a large quantity of wheat and

rice to Nepal;
(b) if so, the details thereof; and

(c)thetotal amount of Foreign exchange
likely to be eamed therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPP: IES, CON-
SUMER AFFAIRS AND P. - LIC DISTRI-
BUTION (SHRJKAMA - DINAHMED)(a)
and (b). The Go urnment have recently
decide tost!pp y 10,000 tonnes of wheat and
S0,u00 tonnes of rice to Nepal.

(c) The wheat and rice are being sup-
plied by FCI at Rs. 280/- and Rs. 584/- per
quintal, respectively, However, the Foreign
Exchange Regulations made under the
provisions of Indo-Nepal Treaty of Trade
provide for. payment for transactions be-
tween the two countries in local currencies.

12.00 hrs.
[English]
(Interruptions)

MR. SPEAKER: | have some issues
with me; | am going to allow one after the
other; | will call out the names; please stand
up only then.

(Interruptions)

MR. SPEAKER: Please speak one after
the other.

(Interruptions)

MR. SPEAKER: | will allow you all one
after the other.
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(Interruptions)

[Transiation]

MR. SPEAKER: Lst there be a day
when hon. members speak one after an-
other.

(Interruptions)

SHRI RAM NAIK (Bombay north): MR.
SPEAKER Sir, at least one day you should
call me first.

(Interruptions)

[English)

MR. SPEAKER: Inthe process you are
not understanding and you are alleging
against the Chair.

SHRISRIBALLAV PANIGRAHI (Deog-
arh): For the past few days although the
militant activities were on the decline in
Jammu and Kashmir, of late it is a matter of
great concem that the militants have stepped
up their activities inasmuch as they have not
spared even the Jammu and Kashmir As-
sembly building and also the Secretariat
building which have been attacked by the
militants. Their rockets have besieged the
Secretariat building. Jammu and Kashmir
Legislature building has also been attacked
and some damage has been causedthereby.

| would request the Government, par-
tlculadythe Home Minister through you that
there should be a statement about it as to
how it all happened. Ithas again sent a bad
signal and the people are feeling very inse-
cure after these buildings which have been
well guarded are under besiege and there
has been sufficient damage to them. By all
means all these activities must be stopped
there.

[Translation)

SHRI LAL K. ADVANI (Gandhi Nagar):
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Mr. Speaker, Sir, Shri Panigrahihas made a
mention of reports that were published inthe
newspapers. If there was a rocket attack on
the Legislative Assembly building, it is a

. matter of great concern. Butthe information

| have received has not appeared in any
newspaper. | would like the Government to
give aclarification on it. Mr. Fotedar is sitting
here. As per my information, the militants
have seized the entire Doda city and cap-
tured all the police stations in Doda district
which falls in Jammw region and is not a part
of the Valley. In last three days they have
captured all the Government offices. Later
the army was called out and brought the
situation under control. Allthese facts have
not appeared inthe newspapers. |got direct
information from there. There is no reason
to doubt the source of this information. The
Govemment should clarify this. It is clear
from the above situation that extremists,
activities are notconfinedtothe Valley alone
and they have been able to expand their
operation to Doda region also. This is a
matter of concern especially for the reason
that the Government has all along been
trying to give the impression that they have
contained militant activities andthe situation
is limping back to normal. They have further
claimed that now the situation is congenial
for holding elections in the valley.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker Sir, | would like to
add one more thing about Doda. Advani ji
said that the news has not appeared in
newspapers but it has appeared in foreign
newspapers. | received a telephone call
from London that it had been reported in their
newspapers that Doda city was under siege
oftheterrorists. |saidthatit was not possible
that the entire city be captured by them.
Later, when I sought a confirmation fromthe
Home Ministry in this regard, | was told that
very serious incidents were taking place. |
would like that the Government should make
a statement in this regard and take the
House into confidence.

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD): |
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shall discuss the matter with the Home

Ministry and inform the House about &t.

(Interruptions)

MR. SPEAKER: He said that he would
make a statement. Then where is mo need
to make a fuss?

12.08 hrs.

* RE. COMMUNAL VIOLENCE IN DIFFER-
ENT PARTS OF THE COUNTRY

[Translation)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, even yesterday |
had tried to draw the attention of the august

- House towards this incident. Butinthe midst
of an uproar, this matter could not come to
the fore. This news was reported in yester-
days newspapers. A ‘Shakha’ ofthe R.S.S.
was being held in Kerala. Whenthe ‘Shakha’
was going on at about 7.30 in the morning,
the activists of I.S.S, which is a new organi-
.zation in the area consisting of extremists
and indulging in anti India propaganda, at-
tacked the peaceful assembly of the people
doing physical drill. Then this spread to the
city. There was firing and three of our people
sustained injuries. The ISS had spread a
rumour a few days back that the mosque in
. Ayodhya had been demolished. The State
Home Minister had conceded that the at-
tacks at various places in Kerala were made
by the activists of ISS and they were repeat-
ing the same.

The second incident is about a report

that was published in newspapers that in
Malegaon a procession was taken out under
the leadership of a Janata Dal M.L.A.** and
the ‘sevaks’ of the temple of the village were
attacked.
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(English)

MR. SPEAKER: Name will not go one
record.

[Transiation)

SHRIMADAN LAL KHURANA: | would
like to request the hon. Home Ministerto look
into the matter. Itis correctthat adiscussion
on Ayodhya could be held but no rumour
should be spread on this pretext. Some
peopletailed ininstigating communalriots in
U.P. Iwould like to say with pride that in the
last one year, on the occasions of 1d, Muhar-
ram, Holi, Dushera and Diwali, riots did not
take place in U.P. as it used to be the case
earlier. There usedtobe Shia-Sunny riots at
some places. Two Muharramfestivals have
passed off without riots in U.P. Now be-
cause they failed to instigate riots in U.P.
these people want to provoke people in non
B.J.P. States by engineering suchincidents.
| want that the hon. Home Minister should
make a statement on the incidents that took
place in Kerala, in Malegaon, in Nasik district
andin-Ahmedabad. Wefind that statements
are made in the House every day on very

-minor incident whereas the Central Govem-

mentis quiet onthe above incident. it should
make statements on these incidents also.

{Englist

SHRIA. CHARLES (Trivandrum): Sir, it
is with a very sad and heavy heart and with
a sense of shame that | stand before you in
this august House to arrange what has been
happending in Trivandrum, capital of the
most educated State of this country, during
the lasttwo days.(Interruptions) It is reported
that the whole trouble started with the con-
frontation of ISS and RSS fundamentalist
workers. (Interruptions) :

**Not recorded.
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SHRI LAL K. ADVANI (Gandhi Nagar):
it was a planned attack. (interruptions)

SHRIA. CHARLES: Unfortunately, anti-
social elements have been instigated by
both these groups. (interruptions) | am not
pointing my finger towards any particular
group. It is confrontation of the two funda-
mentalist groups - ISS and RSS - that has

ruined the democratic fabric of this most

enlightened constituency. (/nterruptions) |
am disturbed that such things like arson,
buming of houses, and all sorts of violence
have been happening there which acultured
society cannot evenimagine. (Interruptions)
. One kilometre away from my house, four
, people have been brutally killed. Today, the

report has come that both the ISS and the

RSS have separately called for a Statewise

bandh. The normmal life is paralysed. The

people cannot move out of their houses and

there is. panic all over.

| have received several telephone calls
from Trivandrum. (interruptions) The State
Govemment has alerted the police but the
sltuation has not been contained. Arson and
looting is going onthere. Alithis is the result
of the Ayodhya issue.

Today's news is more disturbing. There
is a report that the temple work is being
continued and the attempt of Shrimati

Vijayaraje Scindia, Vice-President ofthe BJP, .

for a settlement has failed. This is afarce. If
the BJP is sincere, let them come forward
and declare unequivocally that they are not
with the VHP and they are for implementing
the court orders. That will solve all the

* problems here. | would piead with the BJP
not to take the country to ransom. Do not
create a holocaust. During 1946, 1947 and
1948, we have seen what had happened in
the country. Do not ruin the country. Trivan-
drum is an enlightened constituency. Never
before has there been aoommunalvbloneo
{ am very much disturbed.
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| belong to a minority community. Time
and again, | have stated that | have been
elected continuousiy from that constituency
where Hindus have a majority with a rich
culture. That is the secular fabric of my

" constituency. But the fundamentalists are

ruining our democracy.

| would plead before you in all serious-
ness not to create communal problems for .
this country. | am deeply wounded. I cannot
go to Trivandrum because the Parliament is
in session. | do not know what to do and |
cannot share the agony of my people. | .
receive several communications from the
people. |pleadthatif the BJP is keento solve
the problem, let them say clearly that they
are not with the VHP. Let them make their
position clear. Otherwise the fundamental-
ists will take advantage of the situation and
create a holocaust.

The secular fabric of this country is the
essence of democratic polity and that is
sovereign. Nobody can touch the secular
fabric of our country. That is the should of
ourdemocracyandthatshouldbeprotected.
Sir. Thank you.

[Transtation)

SHRI RAM NAIK (Bombay North): Mr.
Speaker, Sir, whatever has happened in
Kerala is shameful for this country. Every
person has a Fundamental Right to run an
R.S.S ‘Shakha’ on a playground but when
people assemble in this manner and the
Islami Sewak Sangh attacks them, then it is
the duty of the Government to bobdk the
people who attack them and protect those
who have been attacked. The Congress
party is in power there with the support of the
Muslim League. Since, it enjoys the suppon
of the Muslim League, it does not want to
take any action against the Islami Sewak
Sangh and they say that it Is an issue of
fundamentalists....(/nterruptions)
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[Translation]

SHRI P.C. CHACKO: 1t is totally mis-
leading, Sir. (Interruptions)

SHRIA. CHARLES: Sir, todaythe army
has been alerted.

(Interruptions)
[Transtation)

SHRIRAM NAIK: Mr. Speaker, Sir, we
demand that the hon. Minister of Home Af-
. fairs should make a statement here regard-
ing the incident that took place in Kerala.
What is happening in Maharashtra today?
Youtoo, hailfrom Maharashtra. Melegaonis
near Nasik, which is called Ayodhya of the
South and* you are aware that last year riots
took place there during the Ganpati festival.
But what has happenedtheretoday? Today
a well known leader of the Janata Dal who
.had been the Leader of Opposition in the
Maharashtra Assembly | amgiving this infor-
mation on the basis of my personal informa-
tion——

(Interruptions)
[English]

SHRIMURLIDEORA (Bombay South):
Sir, how can he say.....

MR. SPEAKER: Itwillnot go on record.
" [Transiation)

SHRI RAM NAIR: * is the leader of
Janata Dal....(Interruptions). When the
names of the leaders of the BJP were men-
tioned, we did not object Mr. Speaker, Sir,
therefore, under the leadership of the emi-
nent Janmat Dal leader * a procession con-
sisting of 20,000 people was taken out. The
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workers of the Communist party also joined
it....(Interruptions)

[English]

SHRI P.C. THOMAS (Muvattupuzha):
Sir, how can he take his name?

MR. SPEAKER: The name will not go
on record. ’

(Interruptions)
[Translation)

SHRI RAM NAIK: In the riots that took
place day before yesterday, 27 persons were
stabbed. |wantthatthe CentralGovernment
should obtain information from them. Two
police officials also have been stabbed there.
If the names of the persons who have been
stabbed there are told to the House, it will
revealwhatis happening there. Mr. Speaker,
Sir, therefore, my submission is when the
procession was being taken out there was a
scuffle and people were attacked with cycle
chains, wooden and iron rods. The people
have created a situation there, making it
difficultfor people to live there. The Govern-
ment must be knowing that the Ganesh
festival is going to be celebrated in Mahar-
ashtrasoon anditis a very important festival.
The Ganesh festival was started by late Shri

- Lokmanya Bal Gangadhar Tilak and this

year they are celebrating it as centenary
year. This festival will be celebrated in
Maharashtra with great enthusiasm and the
riots in Malegaon have taken place at the
behest of the Babri Samiti. |amsaying iton
the basis of personal information. Mr.
Speaker, Sir, therefore, the hon. Minister of
Home Affairs should make a statement in
this connection.

SHRI MURL!I DEORA: The Ganesh
festival shouid not be made communal.

*Not recor ded.
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SHRIRAMNAIK: You do notknow that

the Ganesh festival is not communal. You
should go and see what is happening there.
You might not be aware of the incident that
took place in your constituency the day be-
fore yesterday. In Bombay South blackflags
were hoisted. Mr. Speaker, Sir, therefore, |
wantto saythattwo days have passedsince
the incident took place. Therefore, the hon.
Minister of Home Affairs should have made
astatement. Moreover, since the Congress
is in power there, the hon. Minister of Home
Affairs should have obtainedinformation from
+ there and informed the House accordingly.

' (Interruptions)
[English]

SHRIP.C.CHACKO: Itis most unfortu-
nate that senior Members like Shri Khurana
and Shri Ram Nayak are using this opportu-
nity to mislead the House. What happened
in Trivandrum is most unfortunate. We fell
first victim to the mindless action of the BJP
in Ayodhya. Kerala is the most educated
State and we claim it to be the most secular
State too. But we fell a prey to communal
violence. Inthis House, seniorleaders of the
BJP are sitting silent, when their colleagues
are spreading half-truths and
untruths...(interruptions) If you want to lis-
ten, please listen. What happenedin Trivan-
drumis notan isolated case. You please ask
you people, your muscle power; the RSS, as
to what is happening in Kerala for the last six

. months. The RSS has been engaged in this
sort of activifies for the last one
year...(Interruptions) About a dozen people
have lost their lives in these series of vio-
lences. The Government of Kerala is taking
very strong action to contain the violence.
Shri Ram Naik accused the Congress Gov-
ernmentin Kerala. How can he find fault with
the Government of Kerala? The Govern-
ment is handling the situation with utmost
restraint and utmost care. Now, you know
the background of this ISS, which is a vary
small group. The activities of the RSS are
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creating insecurity in the mind of the minori-
ties and they also started organising them-
selves andtheytoo aretaking to arms. Here
| am not justifying anybody taking to arms.

" But this happens to be the sequel of the RSS

violence. Just as Shri Charles has ap-
pealed, | also appeal to Shri Vajpayee and
Shri Advani to restrain their workers. If they
do not advise the RSS cadres to desist from
such activities, there will be a sequel to what
is happening in Ayodhya and it will be in our
place. Shri Chandra Shekhar has warned
this House that if these things are allowed to
continue, this country will be in flames.

With great difficulty, the Government of
Kerala has brought the situation under con-
trol. In spite of that, they want to rouse
communal passions andcreatetension. That
is why,m you are making one-sided accusa-
tions. Both RSS and ISS are equally respon-
sible for what has happened in Trivandrum.
It is not a one-sided affair. Please desist
from what you are doing. Please cooperate
with the Govemment. Don'ttryto accuse the
Kerala Government and please do nottry to
make a political gain by blaming the Con-
gress.

The Government of Kerala is trying its
level best to contain the violence. The RSS
cadres are bent upon creating disturbances.
1 do not want to narrate certain facts which
happened in Trivandrum, because, | am
afraid, that will add fuel to fire. That is why,
| am restraining myself. You get the facts
from the RSS cadres. You know very well,
how the people of this country will react if a
mosque is attacked or if atemple is attacked.
You are playing with fire and please desist
fromit. It am again telling you that it is most
unfortunate if this thing can happen in a
place like Trivandrum. Do not come here
with half-truths and untruths and parade
your ignorance in this House. You are
equally responsible for what has happened
in Trivandrum. (Interruptions)
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[Translation)

PROF. RASA SINGH RAWAT (Ajmer):
Communal riots took place in Karnataka....
(Interruptions)....

MR. SPEAKER: Shri Rawat you should
notintervene in between: This is not proper.

PROF. RASA SINGH RAWAT: | am
pointing out about the law and order situation
in the States ruled by the Congress party....
(Interruptions)

SHR! RAJNATH SONKAR SHASTRI
(Saidpur): Mr. Speaker, Sir, the matter we
are discussing here today is really pathetic
andserious. Sir, the entire country is worried
about it. Our colleagues from Kerala had
mentioned that whilethe R.S.S. people were
engaged in exercise, they were attacked.
We condemn this attack in no uncertain
terms. They may be the members of the
R.S.S or the Muslim League but such inci-
dents should not have taken place. Here
allegations and counter allegations are being
levelled at each other. Some say this hap-
pened in Kerala, others say this happenedin

. Ayodhya. Sir, with great humility, Iwould like
10 point out to you that the events in Kerala
are the aftermath of those of Ayodhya.
Maharashtra, Dethi and all other parts of the
country will have to face the consequences.
The work of temple construction is causing
too much tension. | wanted to speak about
it yesterday as kar sewa was going on there.
You might have gone through newspapers
reports also and yesterday | myself hadtried
to present a newspaper here in which it
appearedthat volunteers are roaming around
with swords in their hands and kar sewa is
being done. The people are being forced to
do kar sewa and some persons are roaming
around with swords in their hands. If kar
sewa is being done in this manner, then what
will be the destiny of this country? Will it not
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cause riots inKerala or Dethi or anywhere in

the country?

Just now one of my colleagues was
stating that riots did not take place in Uttar
Pradesh since his party came to power. ltis
very good that riots have not taken place
there. But, perhaps he could not recall
Azamgarh where the Hindu-Muslim riots took
place. A large number of houses were burnt
and shops of many poor persons were looted:
and may people suffered great loss. Simi-
larly, riots took place in Banaras. InJaunpur,
also violence took place. In Rampur also
riots took place. Yet my colleague is stating
that there have been no riots in U.P.

I do not mean to say that riots are good.
My contention is that riots should not take
place anywhere. But what are the reasons
behind these fiots. What is the remedy/?

Mr. Speaker, Sir, | shall conclude within

. a minute. In this very House when discus-

sion was about to start yesterday on the no-
confidence motion, one of our senior mem-
bers Shri Khurana said that this issue was
not related to any court of Law.

One of my hon. colleague threw the
gauntlet and asked who has the courage to
stop construction there. So, who is being
chalienged. Another hon. colleague, Ma-
hant Abedya Nathji, whom | hold in high
esteem, also submitted that why Muslim in
the country are being given so much impor-
tance. The country will turn Pakistan.

MR. SPEAKER: No regular Bill is be-
fore the House for consideration at the
moment. So you must keep in mind this fact
while bringing the issue to the notice of the
Govemment. ltis not proper on your part to
raise all the issues.

SHRIRAJNATH SONKARSHASTRI: |
am not dwelling on all these issues in
detail.
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MR. SPEAKER: Speak in brief.

SHRIRAJNATH SONKARSHASTRI: |
would like to just submit that if the present
situation continues to be there, then mere
expression of anxiety and concem in the
House will not remedy the situation.

Therefore, | would like to make a sub-
missionto youto our friends immedi-
ately that while thi§ august House respects
their sentiments on the issue, the House is of
the opinion that whatever is going on in
Ayodhya must be stopped immediately. Law
should be complied with. Incasethey donot

abide by law, then the country will be ruined. .

There will be riots everywhere, and the onus
for it will rest on the B.J.P. History will never
forgive them. With these words | conclude.
(Interruptions)

SHRIRAM NAIR (Bombay North): May
Iknowthe name of the party on whose behalf
+the hon. Member has spoken.

Shri Rajnath Sonkar Shastri: The hon.
Member has no concern with it. (/nterrup-
tions)

12.28 hrs.
(MR. DEPUTY SPEAKER in the Chair}

SHRI SURAJ MANDAL (Godda): Mr

Deputy Speaker, Sir, a serious issue is
being debated upon in the House and Khur-

ana Saheb is laughing. We are discussing

here in the House what has happened in
Kerala today and what is happening in
Ayodhya and at other places in the country.
At the moment tension between the two
communities is building up in the country.
What are the reasons—the main reason is
the way the construction work is going on in
Ayodhya. That is the root cause.

Shri Khurana said that communal inci-
dents have not taken place anywhere in the
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country, but what did happen during the 'id’
festival.... (Interruptions)..... Yes, you people
are not in the forefront, but the two organs of
yours', viz, the VHP and the RSS are there to
do the job. No doubt they are doing their
level best to incite communal clashes, butto
no avail. On the day of ‘Id’ festival, in my
constituency Godda, the VHP peopie ob-
structed Muslims from offering ‘Namaz’ in
order to fan communal clashes,. However,
our timely intervention at the spot enabled
theMuslims to offer ‘Namaz *. | respect Shri
Atalji. He rightly said that politics shouid not
emanate from religious place like Temples,
Mosques, Gurudwaras and Churches and
all the prorfouncements from there should
stop. We support his stand. | would like to
make one more submission that today the
root cause of the tension between the two
communities in Kerala and other parts of the
country is the construction-work in Ayodhya.
Kar sewaks are performing Kar-Seva there
atthe point of sword thereby causing tension
and fear in the minds of the people of the
other community. Therefore, | demand
immediate stoppage of construction in
Ayodhya. it willcreate disturbances through-
out the country. Ayodhya issue is the root
cause of the disturbances all over the coun-
try and it is also the reason behind the
disturbances and bitterness between the
people.of the two communities. Therefore, |
demand front the Government to stop the
ongoing construction-work in Ayodhya with-
out delay.

Sir, if the State Government has failed
to stop the ongoing construction-work in
Ayodhya, then, through you, | would like to
make a submission to the Centre to use the
powers conferred upon it to get the ongoing
construction-work stopped. in this endeav-
our the whole country will stand by you.

With these words | thank you and con-.
clude.
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[English]

SHRI P.C. THOMAS | condemn what
has happened in Kerala.

Mr. Deputy-Speaker: My request to all
the Hon. Members is this that let us not
instigate our people outside through our
speeches. Itis the duty of every one of us to
condemn such acts and we should see that
proper guideline is given to the entire coun-
try, to the entire society.

SHRI P.C. THOMAS: That Is what
exactly | was trying to say.

MR. DEPUTY-SPEAKER: Let us not
unnecessarily abuse each other. Already
the atmosphere is su:charged with anger
and heat. Let us not furtherincrease it. Let
us try to cool down the atmosphere which is
not prevailing in the country.

SHRI P.C. THOMAS: Sir, | am very
much in agreement with what you have said.

THE MINISTER OF RAILWAYS (SHRI

* C.K. JAFFER SHARIEF): The best course

would be that instead of everybody talking,

you can appeal to everybody to search their
own hearts. -

SHRIP.C. THOMAS: Sir, whatyou are
saying is agreeable to all of us. In fact, we
condemn what has taken place in Kerala. |
do condemn the ISS and their action. | do
condemn the path of RSS also inthis regard.
It is because, it is a clash between them.
They have started this problem. |also con-
demn all of them who_are instigating this
issue and the matters connected with this to
agreat extent. | do condemn the speeches
made by some of our great friends, some of
our great Leaders, who have actually insti-
gated this type of problem.

Now, | would like to just appeal to the
BJP Leaders - to Shri Advani and Shri
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Vajpayee - this. If they are in a position to
show tolerance of Lord Ram and to show
tolerance of Hinduism and to give a lead in

gthls regard, | am sure, the whole problem

can be broughtto a peacefulend. |lamreally
ashamed to hear about the speeches of the
Leaders. | have read their speeches also in
the newspapers. | am sure that nobody will

‘deny that one of the Leaders of the BJP has

evengonetothe extentof saying thatonly by
demolishing Babri Masijid, this issue can be
settled.

| am very sorry to say that there was a
speech that was delivered by one of the hon.
Leaders who had also went to the extent of
saying that Babri Masjid which has no rele-
vance to the muslims will be demolished.
Thatistheway in which the matter should be
settled.

| would appeal to everybody that this
type of action or this type of spirit of the
Leaders should be withheld for some time,
maybe kept in abeyance for some time so
that the whole problem is brought into a
peaceful end.

| also plead that we all may sit together
for some time and solve the problem ortake
a decision that something has to be done in
this regard. It is not for the Government
alone to do it. It is not for Central Govem-
ment alone to take an action. It is neither for
the State Government to take an action.

So, |feel that the Leaders must come
together and put their heads immediately
and should resolve this matter.

| plead with them once again.

MR. DEPUTY SPEAKER: | will allow
one Member from the ruling side and other

Member from the opposition side.

(interruptions)
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[Translation}

SHRIMADAN LAL KHURANA: | would
like to give a personal explanation as my

name has been mentioned by him. He said -

something about RSS in Kerala. |would like
toread out only two lines fromthe statement
of the interview given by that State’s Home
Minister to a newspaper.

[English}

“According to the Minister incharge of
Home, Mr. C.V. Ramarajan, trouble began
around 7.30 a.m. when a stone was thrown
at an RSS shakha at Poonthura.”
[Transiation)

As per my information, disturbances
* broke outthere afterthis. RSS was attacked
and violence began....(Interruptions)

(English)

MR. DEPUTY SPEAKER: Whatever
you wanted to say you have said.

(Interruptions)
[Translation)
SHRI SATYA PAL SINGH YADAV

(Shahjahanapur): Mr. Deputy Speaker, Sir,
| am on a point of order ...(Interruptions)

[English]

MR. DEPUTY SPEAKER: The practice
is to allow one Member from the Treasury
Benches and one Member from the Opposi-
tion.

[Translation)
SHRISATYA PAL SINGH YADAYV: Shri

Khurana has raised a problem during zero
hour regarding the attack on RSS workers
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who were organising Shakha in aground. it
is correct as the newspapers have also
reported the incident. None else but the
Centre is responsible forit. The Centre is not
capable enoughto get the ongoing construc-
tion-workin Ayodhyain violation of the Courts’
orders, stopped. What happened in Kerala
will soon spread to other places and such
incidents will occur daily and nobody will be
able to check them. Ht is the duty of the
Govemmerit to implement the orders of the

~ Court at any cost, whether through the ac-

quistition of land or by dismissing the State’s
BJP Government?

My point of order is when Shri Khurana
and many other hon. Members have already
spoken on the same issue, why is the per-
mission to raise it again and again being
given.... (Interruptions)

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): Mr Deputy Speaker, Sir, you give
your ruling on what Shri Satya Pal Singh
Yadav has said... (Interruptions)

SHRIRAM KAPSE (Thane): Malegaon
town in district Nasik in Maharashtra is con-
sidered to be a very sensitive town.... (Inter-

ruptions)

Babri Action Committee observec
Bandh for the whole day in Malegaon city.
About 50 thousand people under the leader-
ship of Janata Dal leader and the former
opposition leader in Maharashtra Assembly
took out a procession in the city. When the
procession reached near Balaji temple, cer-
fain announcements were made to provoke
the people and to create tension there. The
camera of a photographer who wanted to
take their photographs in front of the statue
of Shivaji was snatched; the cameraman
was assaulted; attempts were made so that
the report of the incident may not be pub-
lished in the newspaper next day. What is
this all happening in Malegaon? Pelting of
stones took place in front of police control
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room. When the Janata Dal leader was
enquired into, he apologised and said that
the procession did not remain under his
control, such incidents have been taking

. place in Malegaon. Janata Dal wants to

create communal tension again in those
places where .incidents to this effect had
taken place earlier. Similar riots took place
in Gujarat too. Now attempts were made to
repeat the same in Sangli and Krad in Ma-
harashtra. - All efforts are being made to
provoke communal riots. Similar attempts

were made in Malegaon aiso....(Inferruptions)

SHRIAYUB KHAN: You are referringto
Malegaon only, but not to Ayodhya.

SHRI RAM KAPSE: Janata Dal, Con-
gress and Communist Party want that
communal riots should break out in Uttar
Pradesh, but they have notbeen successtul
in their motive. Theretore, they diverted
their attention to Maharashtra. | strongly
condemn this incident and urge the hon.
Minister of Home Aftairs to give a statement
in this regard. | had raised a question in

, regardto Malegaon yesterdaytoo, however,

nothing is being done in that direction. The
Minister of Parliamentary Affairs should dis-
cuss the matter with the hon.Minister of
Home Aftairs. He himsalf hails from Mahar-
ashtra why he is not interested to participate
in the discussion regarding communal ten-
sionin Malegaon city of Maharashtra, though
he participates in every other discussion.
Before the position of this tension spreads in
Kerala, Maharashtra etc, the Govemmenl
should take measums

SHRI RAMESH CHENNITHALA (Kot-

; tayam): The leader of every political party
. condemns what has been taking place in
. Kerala for the last two days. 1 would not like
; to go into the dispute. | agree to what you

have said. Ul is the responsibility of every
political party andthe leader of every party to
: contribute 1o restore peace and order in the
city Wae being the new members and younger
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generation look towards leaders like Shri
Advani, Shri Vishwanath Pratap Singh and
others for guidance.

Congress party is not against the con-
struction of temple, but the way the things
are being given political shape is misieading
the youth of the country. Four persons were
killed and about 100 houses were damaged
inTrivand| aman inamosque was killed.
The Kerala Government took certain con-

_crete steps to control the situation but de-

spite that peace and order could not be
restored there. That is why | appeal to the

leaders of all the political parties to come

forward and pursuit people to restore peace
and order and also communal harmony in
the country.

SHRI HARI SINGH CHAVDA (Banas-
kantha): Mr Deputy Speaker, Sir, | have
been working forsocial wellareforthe last 40
years particularty for the upliftment of back-
ward classes, Harijans, Adivasis and Hindu-
Muslim unity etc. Muslim workers as well as
students are there in the institution. | run,
and nodiscrimination is made between them.
However, at present Communal tension
prevails in my institution also.

A muslim person was beaten by an-
other man of the same community due to
some rivairy between them. However, the
victim said that the accused was a Hindu
man. This provoked the muslims who killed
aHindu man in Disa Tehsil, the areato which
| belong; which consequently gave rise to
communal tension in the entire city.

This was the outcome of disbelief.
People requested me to reach the site and |
didthe same. Tension prevailedinthe whole

-city. Police was beating the workers merci-

lessly. So much so that an old woman who
was passing through the way was beaten 1o
the extent that her arm broke. She was not
involved in communal riots. A man from a
village named Samthi had come there for
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purchasing purpcse. He was beaten so

bmercilesslythathedied....(Interruptions)....|
went to the Police Station, met the officer

and asked him not to apprehend or beat the
innocent people...(Interruptions)

Look, | was beaten. When |wenttothe
police officer. ...

[English)

SHRI. A . CHALRLES (Trivandrum):
The Home Minister should come and made
a statement. (Interruptions)

SHRI RAM NAIK (Bombay North): The
Home Minister should come and make a
statement. (/nterruptions) Then we will not

, allow you to speak. (/nterruptions)

[ Translation)

SHRI HARISINGH CHAVDA: When |
went to meet the police officer. | requested
himnot to apprehend orbeat any innocent
person ... (Interruptions) ..... At the moment
lam not referring t any body ...... (Interrup-
tions)

[English)

MR. DEPUTY SPEAKER: When a hon.
Member of this House says that he has been
assaulted, is it not our duty to hear him? Let
us hear him. There is aGovernmentandthe
Government will make a statement. You do
not allow other Members to speak and you
do not want grievances of other Members to
goonrecord. Thereis alotof confusion. The
Reporters feel extremely difficult to record
what one speaks. Zero Hour is meant for

" ventilating certain grievances. |am calling
one hon. Member fromthis side and another
Member from the other side. | am following
certain rules. Every one of us wants toteach
to the whole world how one should behave.
At the same time we shall also search our
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hearts. Let the hon. Member say what he
wants to say.

(Interruptions)

SHRI P.C. THOMAS: Before going to
another point, we would like to have a state-
ment from the Government..{Interruptions)

MR. DEPUTY SPEAKER: You have
got every right to ventilate your grievances.
By virtue of your existence in the second
bench, th House. | do not think so. Rules
does not permit that.

SHRIP.C. THOMAS: We do not stand
in his way.

MR. DEPUTY SPEAKER: Let us hear
with patience whatever he says. If it is
pleasing, you accept it andin the absence of
it you ignore .

[Translation)

SHRIHARISINH CHAVDA: Mr Deputy
Spe: :er, Sir, when | went to the police
station to request the concerned officer not
to arrest or beat the innocent persons, a few
friends of mine accompanied me. When we
made the complaint, some of themcame out
and started beating without bothering whom
they were beating. It was inside, despite
they started beating me. After beating, the
DCP and others directedto arrestthe people.
Afterwards, they released them at the dis-
tance of about 100-150 km; and filed a fake
case before the magistrate. The police ac-
tion is being taken in Gujarat. it would be
disastrous. if it is not withdrawn. The way
thethings are taking place in Bihar will not be
tolerated there.

Secondly, my area is very close to
Pakistan border. There is a village named
Pipradainthat area having the population of
about five thousand people. A man named
Jaslok, belonging to a minosity group was
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arrested. Afterwards the situation deterio-
rated to the extent there were incidents of
dishonouring the women. In our area Pan-
chayat President is called as Pramukh.
. Everybody gives him great respect. Every-
one obeys Panchayat President. Other-
wise, they remain induiged in such activities.
If the activities of the people belonging to
particular minorities are not checked, the
circumstances similar to those created in
Kashmir by Pakistan will arise in Banaskan-
tha. Therefore | wouid urge upon the Gov-
ernment to take measures to prevent the
situation similar to that prevails in Kashmir.

[English}

PROF.K.V. THOMAS (Emakulam): We
condemn the attack on the
hon.Member...(Interruptions)

MR. DEPUTY SPEAKER: Thisis nota
regular debate. If he had used any words
which are unpartiamentary, certainly you are
at liberty to raise it and such words can be
removed from the records. But you cannot

, ask for any clarification.

PROF. K.V. THOMAS: Sir, we con-
demn the aftack on the hon. Member. But
what we are emphasising is that all these
things are the reflections of Ayodhya. The
BJP has assured the House that they will
abide the instruction of the Court of law. Now
the U.P. Government could not implement
the directions of the Court of law. The BJP
senior leaders could not prevail on the VHP
and the construction is going on. It is be-
cause of this inaction of the U.P. Govern-
ment and the inability of the leadership ofthe
BJP, this communal riot has started in
Kerala...(Interruptions)

SHRI LAL K. ADVANI: Mr Deputy
Speaker, Sir, lexpectthe ruling party to react
to certain situations in the country with a
greater sense of responsibility. We may
have different views about Ayodhya. But,
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this fact must be accepted that the bone of
contention for all these years has been
whether the structure of the mosque should
be protected or not. (Interruptions). It must
be acknowledged that the Utter Pradesh
Government has scrupulously ensured that
the mosque structure is protected. What |
would like to stress is that today a riot takes
place in Trivandrum; a disturbance takes
place in Malegaon or something else takes
place elsewhere, if we - we mean those who
are interested in seeing that the communal
harmony and communal peace are main-
tained - try to rationalise it and justify it on the
ground of Ayodhya, we are not contributing
to communal harmony.

1 would like to point out one fact that |
disagree, disapprove of the politics of the
Muslim League. But, | draw distinction be-
tween the Muslim League and the Islamic
Sewak Sangh and | demand a statement
fromthe Government as to whatis the nature
of this organisation because accordingto my
information - information gathered fromvery
reliable sources - this is an apparatus cre-
ated by the Inter-Services Organisation of
Pakistan. ltisthe Inter-Services Intelligence
Wing of the Pakistan Government which is
equivalent of the CIA and an apparatus of
this kind which has recently come up and
which is atthe back of alithese disturbances
which happened in Kerala - Cochin, Triven-
drum and Calicut - were gheraoed by thou-
sands of people brought in trucks and buses
by a call given by this organisation and the
gherao was so effective that very many
passengers who travelled by the plane -two
of my colleagues in the other House also
travelled by that plane - could notget out. A
Minister of the Céntral Government ensured
that my colleagues could get out and they
were able to come out. But, there were
foreigners, including women who were liter-
ally weeping on the airport because they
were unable to get out. | would plead with
you do not try to mix up things and do nottry
to justify riots in any case. Any violence is to
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be condemned and ifthere is an attackon a
RSS Branch in the moming - you may agree
ordisagree withthe RSS - but let there be no
reservation in unequivocalcondemination of
violence and the condemination of the Gov-
ermment anywhere. |condemn it wherever it
is. Therefore, when mycolleagues point out,
they have a reason to be proud of the fact
that in Utter Pradesh, for the last one year,
despilte allprovocations, ShriKalyan Singh’s
Government has been able to contain com-
munal disturbances. | want astatementfrom
the Government. These days Ayodhya has
naturally been the core of all attention. But,
in the meanwhile, grave disturbances have
taken place in Ahmedabad, in parts of
Gujarat, in Malegaon and in Trivendrum
lately. | want a detailed statement from the
Govermnment in respect of all these occur-

, rences; all these happenings and the action
taken by the Government of those States in
respect of these matters.

[Translation)
13.00 hrs.

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Mr. Deputy Speaker, Sir, we are very much
sad and perturbed over the communal riots
in Kerala, Malegaon and other parts of the
country. Whichever party may be respon-
sible for these riots, whether in Malegaon or
in Kerala, we deeply regret the occurrence of
such riots in the country.

(Interruptions)

But Mr. Deputy Speaker, Sir, it is very
important to find the roots of this malady.
" There has always been some or the other
reason behind the eruption of riots in the
country. This time, we can say with certainty
that the conditions that are being created in
the country, owing to the developments in
Ayodhya and the non-implementation ofthe

Country 470

court orders, are responsible for these riots.
(Interruptions)

[English)

SHRI V. DHANANJAYA KUMAR
(Mangalore): Is it the stand of the Govem-
ment of India? You ask the Home Ministerto
make a statement.....(Interruptions)

Let thé Home Minister make a state-
ment that way.....(Interruptions)

SHRI GHULAM NABI AZAD: | will tell
you the stand of the Government of India
also. Please have patience.

[Translation)

We strongly condemn the Islamic Sevak

_ Sangh. Where we are opposed to Hindu

communalism in the country, we are equally
opposed to Muslim communalism. The
Congress party and the Congress Govem-
ment are as much opposed to Muslim
communalism as much to Hindu communal-
ism. But from where did they derive this
name? |feel that the Islamic Sevak Sangh
is the step cousin of the Rashtriya Swayam
Sevak Sangh. Therefore, instead of ques-
tioning us, you questionthe R.S.S., which is
responsible for making the name of Isiamic
Sevak Sangh a success. Hadthere been no
R.S.S., there would have been no Islamic
Sevak Sangh either. It is you who sow the
seeds of all the maladies affecting the coun-
try. (Interruptions) There cannot be smoke
without fire. Therefore, we condemn both
the Islamic Sevak Sangh andthe R.S.S. as
both of them together want to divide the
country and are creating tension within the
country.

As you said, the riots in Malegaon and
Trivandrumhave further confirmed our doubt.
We have been saying for so many days, that
the State Government shouldimplement the
court orders, as otherwise, there is adanger
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of communal riots erupting in the country.
The riots have occured in Keraia and Mahar-
ashtra precisely because of the non imple-
mentation of the court orders and God forbid,
of riots take place in other parts of the coun-
try, this will be considered the only reason
behind it. The Bharatiya Janata Party and
the U.P. Government are responsible forthis
and not the Central Government. (/nterrup-
tions)

. SHRIMADANLAL KHURANA: Ichange
you with inciting riots in the country by making
such statements.

SHRI GULAM NABI AZAD: So far as
Shri Advani's demand is considered, we will
be making statements on the situation in
Malegaon as well as on Ayodhya. (Interrup-
tions)

[Engksh}
MR. DEPUTY SPEAKER: Let us now
take up hem No. 6 in taday's agenda.

13.06 hrs.

MESSAGE FROM RAJYA SABHA

[Englsh)

SECRETARY GENERAL: Sir, Ihaveto

report the folowing message recewed from
' the Secretary General of Rajya Sabha -

“in accordance with the provision of ruie
111 ot the Rules of Procedure and Conduct
of Business in the Rajya Sabha, | am di-
rected 10 enclose 3 copy of the Pudlic Prem-
ses (Eviction of Unauthorsed Occupants)
Amencment B#l, 1992. whch has been
passed by the Rajya Sabha at ts sating heid
on the 16th July, 1992°

Suppl. Demands for Grants 472
(Rlys.), 7938-8;

13.08 1/2 hrs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
AMENDMENT Bill

As passed by Rajya Sabha
[English)

SECRETARY GENERAL: Sir, llay on
the Table the Public Premises (Eviction of
Unauthorised Occupants) Amendment Bill,
1992, as passed by Rajya Sabha.

13.07 hres.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1992-93.

[English)

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Sir, on behalf of Shri C K. Jafter Sharief. |
beg 1o present a statement (Hindi and Eng-
hsh versions) showing the Supplementary
Demands for Grants in respect of the
Budge! (Railways) for 1992-93  [Placed in
Library seeNo LT-2301/92}

13.07 1/2 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAYS). 1988-89

[Englsh)

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD)
Sir, on behal! of Shn C K Jatter Shane!. |
beg 10 present a statement (Hind: and Eng-
ksh versions) showing the Demands for
Excess Grands in respect of the Buoge!
{Railways) for 1988-89 (Placed in lbrary
seeNo LT-2302/92)
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13.08 hrs.
MATTERS UNDER RULE 377

()  Need to safeguard the inter-
ests of caprolactum produc-
ing company, FACT, Kerala.

(English]

PROF.K.V. THOMAS (Ernakulam): Sir,
FACT, Kerala and GSFC, Gujarat are the
two companies producing caprolactum in
the country. FACT Is producing 40,000 -
50,000 tonnes and GSFC, 18,000 tonnes of
caprolactum. The total consumption of
caprolactumin the country is 75,000 - 80,000
tonnes. So there is a deficit of 20 to 25
thousandtonnes.

Priorto the 1992-93 budget, 80 per cent
customs duty was imposed on imported
caprolactum. But, after the budget, the
customs duty was reduced from 80 to 50 per
cent. As a consequence, the price of im-
ported caprolactum came down from Rs.
81,000 per tonne to Rs. 45,000 while the
price of FACT caprolactum remained at Rs.
80,000 per tonne. As a result FACT could
not compte in the mardet and 4,000 tonnes
of caprolactumvalued at Rs. 30 crores accu-
mulated in the godowns of FACT. Imported
caprolactum is now capturing the market
pushing aside FACT and GSFC. In orderto
sate FACT from this crisis, the lollowing
suggestions are made.

1. Allow only the import of caprolactum
needed to fill the internal deficit.

2 Importers shouid be asked to com-
pulsory purchase of FACT caprolactum

3. Anti-dumping rule shouid be used.

4. Atripartite mesting of the represen-
latives of the Governmaent, FACT and nylon

industries who use the caprolactum should
be calledfor finding a suitable solutionto this
problem.

5. FACT should be allowed to stan
nylon and nylon based products.

6. Ammonia plant for FACT should be
cleared immediately, so that import of
ammonia, a raw material for caprolactum
can be stopped by FACT.

() Need to check the growing
menace of filariasis on the
country.

SHRI GOP! NATH GAJAPAHTI (Ber-
hampur): Sir, An estimated 304 million people
in India are exposed to the risk of filariasis
infection, according to the latest official fig-
ures. Out of these, about 22 million are
microfilaria carriers and 16 million chronic
filaria cases. States which are most filari-
asis-infected are Orissa, Uttar Pradesh, Tamil
Nadu, Kerala and Bihar as well as the Union
Territory of Pondicherry. Orissa has been a
breeding ground for filariasis.

In India, filarisis is caused mainly due to
the infertion of wuchereria benefit transmit-
ted by the culex fatigans mosquito. The
present National Filarasis Control Pro-
gramme in India was launched in 1956,
based on the results of experience on pilot
projects in Puri district of Orissa. The dis-
ease has caused acute social problems,
particularty, among unmarried boys andgirts.
it continues to spread unchecked.

I, theretore, urge the Union Govem-
menttotake necessary expeditious actionin
this regard.

Thank you.
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(lii) Need to link Ahmedabad and
Rajkot T.V. stations with other
Kendras by microwave.

SHRI KASHIRAM RANA (Surat). As
part of expansion of T.V. network in the
country, Union Government have installed
about 30 low power T.V. transmitters and
three high power transmitters in Gujarat.
The Government of Gujarat and Surat Cor-
poration have cooperated by making avail-
able land, building etc. for low power trans-
mitters. More over, with a view to giving
benefits of T.V. programmes into the rural
mass, the State Government has evolved a
scheme of community T.V. forinstalling T.V.
sets in villages under matching contribution
basis.

The Regional T.V. Transmission net-
work is extremely limited and confined to
Ahmedabad and Vadodara only. Thereis no

' linkage betweenthe T.V. Stations like Surat,
Vadodara in Gujarat through uplink or micro-
wave. The State Government and M.Ps. of
Gujarat have represented to the Union
Government and the Government had as-
sured that uplink facility would be made
available to GujaratfromJune, 1992. Butso
far, no steps have been taken to provide
tacility of linkage. In the absence of such a
linkage in Gujarat State, important pro-
grammes on culture, music, art etc. in the
regional language prepared by Ahmedabad
and Rajkot cannot be shown to the people
throughout the State.

1, therefore, request the Union Govern-
ment to give microwave linkage to Ahme-
dabad and Rajkot T.V. stations with other
Kendras with immediate effect. It is also
necessary to have a microwave link be-
tween Ahmedabad and Delhi to transmit
important events of the State on the same
day on national network.
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(iv) Needto hamess natural gas of
“Adamitiia” for generation of
power and Assam.

SHRI DWARAKA NATH DAS
(Karimganj): Unprecedented load-shedding
has been going on in Barak Valley of Assam.
As the sources of supply of electricity are
limited in Assam, it"has to depend on the
neighbouring States of Meghalaya, Tripura
and Manipur. But apart from hydel or ther-
mal projects, natural gas is another source of
power, which is in abundance in Barak Val-
ley. Ahuge quantity of natural gas is coming
out at “Adamitila® near Patharkandi of
Karimganj district, Assam. This natural gas
can easily be hamessed for generation of
power to reduce the heavy load-shedding in
the said Valley.

So, lurge upon the Government to look
into the matterandtodothe needful ata very
early date.

v) Need to ensure the implemen-
tation in toto of the decisions
of the central government
regarding demands of Food
Corporationemployeesunion’

SHRI P.C. THOMAS (Muvattupuzha):«
Sir, the Food Corporation Employees Union
with a membership of about 70,000 employ-
ees of FCl and with 95 per cent membership
was on an agitation for their just and legiti-
mate demands. From 15th May, 1992, they
were to go on strike. At the intervention of
several members of Parliament, a discus-
sion ensued between the Minister of State
for Food and Leaders of the Union where
Members of Parliament were also present.
Some important decisions were takent: -
and the Minister informed the Members of
Parliament about these decisions in writing
agreeing that they would be implemented.
The agitation was ifiefetore withdrawn atthe
request of the Members of Parliament. Itis
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surprising that the FCl management has not
implemented these decisions. |requestthe
Govemment to take immediate action in the
matter.

Need to draw an Action - Plan

foremploymentto rural people

through various anti-poverty

programmes In Bolangir,
- Orissa.

(vi)

SHRI SARAT CHANDRA PAT-
TANAYAK (Bolangir): Sir, Bolangir pariia-
mentary constituency is mainly an agricul-
tural area dependent on monsoon for irriga-

, tion facilities. Due to below average rainfall,
the area is facing an impending drought.
Coupled with inadequate infrastructural fa-
cilities, landless and marginal farmers are
faced with problem of starvation or migra-
tion. Though the Central Government has
initiated anti-drought and employment gen-
erational programmes, due to lack of super-
vision, the benefits are not percolating down
to the poorest. Due to inadequate soil and
moisture conservation measures, the reten-
tion capacity of the land is declining. Inorder
to arrestland degradation andto fight against
drought, Government should draw an action
plan providing employment to rural people
through various anti-poverty programmes.
The local Parliament Members should be
involved in monitoring the employment
generation programmes. Essential com-
modities to the poor people should also be
providedthrough revamped Public Distribu-
tion System.

MR. DEPUTY SPEAKER: Now, the
House stands adjourned for Lunch to meet
again at2.15 p.m.

13.17 hrs.
The Lok Sabha.then adjourned for Lunch

till fifteen minutes past Fourteen of the
Clock.
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The Lok Sabha re-assembled after Lunch
at twenty two minutes past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair
PAPERS LAID ON THE TABLE
" [English)

Annual Accounts of Banaras Hindu
University (volume | and Il) for 1989-90
and statement for delay in these
papers, Annual Report and review on
the working of Indira Gandhi National
Open University for 1989-90 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENT OF EDUCA-
TION AND DEPARTMENT OF CULTURE )
(Kumari Selja): Sir, on behalf of Shri Arjun
Singh | beg to lay on the Table:-

(1) A copy to the Annual Accounts
(Hindi and English versions) of
the Banaras Hindu University
(Volume land i) forthe year 1989-
90 together with Audit Report
thereon.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placed in Library See No. LT-
2264/92]
(3) (i) A copy of the Annual Report
(Hindu and English versions) of
the Indira Gandhi National Open
University for the year 1989-90.

(i) A copy of the Review (Hindi
and English versions) by the
Govemment onthe working of the
" Indira Gandhi National Open Uni-
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versity for the year 1989-90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (3) above.

[Placed in library See No. LT-
2265/92)

(i) A copy of the Annual Report
(Hindi and English versions) of
the Indira Gandhi National Open
University for the year 1990-91.

(i) A copy of the Review (Hindi
and English versions) by the
Government onthe working of the
Indira Gandhi National Open Uni-
versity for the year 1990-91.

[Placedinlibrary SeeNo. LT-2266/
92}

A copy of the Annual Accounts
(Hindi and English versions) of
the Pondicherry University, Pon-
dicherry, for the year 1989-90
together with Audit Reportthereon.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (6) above. ’

[Placed in library See No. LT
2267/92)

" Acopy of the Annual Accounts

(Hindi and English versions) of

the Visva-Bharati (Santiniketan)

forthe year 1989-90- together with
Audit Report thereon.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (8) above.
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[Placed in library See No. LT-
2268/92

() A copy of the Annual Report
(Hindi and English versions) ot
the North-Eastem Hill University,
/Shillong, for the year 1989-90.

(il) A copy of the Review (Hindi
and English versions) by the Gov-
emment on the working of the
North-Eastern Hill University,
Shillong, for the year 1989-90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (10) above.

[Placed in library See No. LT-
2269/92)

A copy of the Annual Accounts
(Hindi and English versions) of
the Jawaharlal Nehru University
forthe year 1989-90 together with
Audit Report thereon.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (14) above.

[Placed in library See No. LT-
2270192

A copy of the Annual Accounts
(Hindi and English versions) of
the Banaras Hindu University for
the year 1990-91 together with
Audit Report thereon (Volume |
and Il).

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (12) above.
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(16)

@

(7)

(18)

(19)

[Placed in library See No. LT-
2271/92)

(i) A copy of the Annual Report
(Hindi and English versions) of
the Indian Council of Social Sci-
ence Research fir the year 1989-
90 along with Audited Accounts.

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Indian
Council of Social Science Re-
search for the year 1989-90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (16) above.

[Placed in library See No. LT-
2272/92]

(i) A copy of the Annual Account
(Hindi and English versions) of
the Bal Bhawan Scciety, (India),
New Delhi, for the year 1389-90.

(ii) A copy of the Annual Accounts
(Hindi and English versions) of
the Bal Bhawan Society, (India),
New Delhi, 1989-90 together
with Audit Report thereon.

(iii)y A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the work-
ing of the Bal Bhavan Society
(India), New Delhi, for the year
1989-90.

A statement (Hindi and English
varsions) showing reasons for
delay in laying the papers men-
tioned at (18) above.

[Placed in library See No. LT-
2273/92)
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(22)

23)
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(i) A copy of the Annual Report
(Hindi and English versions) of
the Technical Teachers’ Training
Institute, Chandigarh, forthe year
1989-90 along with Audited Ac-
counts.

(i) A copy of the Review (Hindi
and English versions) by the
Govemment on the working of the
Technical Teachers' Training In-
stitute, Chandigarh, for the year
1989-90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-

. tioned at (20) above.

[Placedinlibrary SeeNo. LT-2274/
92)

(i) A copy of the Annual Report
(Hindi and English versions) of
the Maulana Azad College of
Technology, Bhopal, for the year
1989-90.

(ii) A copy of the Annual Accounts
(Hindi and English version) of th
eMaulana Aad College of TEch-
nology, Bhopal, forthe year 1989-
90

(iii) A copy of the Review (Hindi
and English versions) by the
Govemment on the working of the
Maulana Azad College of Tech-
nology, Bhopal, forthe year 1989-
90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (22) above.

[Placed in library See No. LT-
227592)
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(24)

(25)

(26)

@7

(i) A copy of the Annual Report
(Hindi and English versions) of
the Regional Engineering College,
Rourkela, for the year 1989-90.

(ii) Acopy of the Annual Accounts
(Hindi and English versions) of
the Regional Engineering College,
Rourkela, for the year 1989-90,
togetherwith Audit Reportthereon.

(iii) A copy of the Review (Hindi
and English versions) by the
Govemmentonthe working of the
Regional Engineering College,
Rourkela, for the year 1990-91.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (24) above.

[Placed in library See No. LT-
2276/92)

(i) A copy of the Annual Repon
(Hindi and English versions) of
the Regional Engineering College,
Durgapur, for the year 1990-91.

(ii) Acopy ofthe Annual Accounts
(Hindi and English versions) of
the Regional Engineering College,
Durgapur, for the year 1990-91
togetherwith Reportthereon.

(iii) A copy of the Review (Hindi
and English versions) by the
Govemmentonthe working of the
Regional Engineering college,
Durgapur, for the year 1990-91.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (26) above.
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[Placed in library see No. LT-
2277/92)

(i) A copy of the Annual Report
(Hindi and English versions) of
the Kamataka Regional Engineer-
ingCollege, Surathkal, for the year
1989-90.

(ii) Acopy ofthe Annual Accounts
(Hindi and /English versions) of
the Karmataka Regional Engineer-
ing College, Surathkal, forthe year
1989-90 together with Audit Re-
port thereon.

(ili) A copy of the Review (Hindi
and English versions) by the
Government on the working of the
Karnataka Regional Engineering
College, Surathkal, for the year
1989-90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (28) above.

[Placed in library See No. LT-
2278/92)

(i) A copy of the Annual Repon
(Hindi and English versions) of
the Regional Institute of Technol-
ogy, Jamshedpur, for the year
1989-90.

(i) Acopy ofthe Annual Accounts
(Hindi and English versions) of
the Regional Institute of Technol-
ogy, Jamshedpur, for the year
1989-90 together with Audit Re-
port thereon.

(ili) A ccpy of the Review (Hindi
and English versions) by the
Govemment onthe working of the
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(32)

33)

(34)

(3%)

(36)

Regional Institute of Technology,
Jamshedpur, for the year 1989-
90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (30) above.

[Placed in library See No. LT-
2279/92]

A copy of the Annual Accounts
(Hindi and English versions) of
the Pondicherry University, forthe
year 1990-91 together with Audit
Report thereon.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (32) above.

[Placedinlibrary See No. L.T-2280/
92)

A copy of the Annual Accounts
(Hindi and English versions) of
the North-Eastern Hill University,
Shillong, for the year 1988-89
togetherwith Audit Reportthereon.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (34) above.

[Placedinlibrary SeeNo. LT-2281/
92]

(i) A copy of the Annual Report
(Hindi and English versions) of
the Visva-Bharati, Shantiniketan,
for the year 1989-90.

(i) A copy of the Review (Hindi
and English versions) by the
Govemment onthe working of the
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(38)

(39)

(40)

(41)
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Visva-Bharati, Shantiniketan, for
the year 1989-90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (36) above.

[Placedin library SeeNo. LT-2282/
92

(i) A copy of the Annual Reporn
(Hindi and English versions) of
the Jawaharlal Nehru University
for the year 1989-90.

(ii) A copy of the Review (Hindi
and English versions) by the
Government onthe working of the
Jawaharlal Nehru University for
the year 1989-90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (38) above.

[Placedinlibrary SeeNo. LT-2283/
92]

(i) A copy of the Annual Repon
(Hindi and English versions) of
the Aligarh Muslim University,
Aligarh for the year 1989-90.

(i) A copy of the Review (Hindi
and English versions) by the
Govemment onthe working of the
Aligarh Muslim University, Aligarh,
for the year 1989-90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (40) above.

[Placedin library SeeNo. LT-2284/
92]
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(42)

(43)

(44)

(45)

(46)

47

() A copy of the Annual Report
(Hindi and English versions) of
the Pondicherry University, Pon-
dicherry, for the year 1989-90.

(i) A copy of the Review (Hindi
and English versions) by the
Government onthe working of the
Pondicherry, University Pondich-
erry, for the year 1989-90.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
“tioned at (42) above.

[Placedinlibrary SeeNo. LT-2285/
92}

(i) A copy of the Annual Reporn
(Hindi and English versions) of
the Pondicherry University, Pon-
dicherry, for the year 1990-91.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working of the
Pondicherry University, Pondich-
erry, for the year 1990-91.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (44) above.

[Placed in library See No. 21-2286/
92]

A copy of the Annual Accounts
(Hindi and English versions) of
the Aligarh Muslim University,
Aligarh, for the year 1990-91 1o-
gether with Audit Report thereon.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (46) above.
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(51)

(52)
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[Placedin library See No. LT-2287/
92)

A copy of the Annual Accounts
(Hindi and English versions) of
the Visva-Bharti, Santiniketan, for
the year 1990-91 together with’
Audit Report thereon.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (48) above.

[Placedinlibrary See No. LT-2288/
92)

(i) A copy of the Annual Repon
(Hindi and English versions) of
the Technical Teachers' Training
Institute, Chandigarh, forthe year
1990-91 along with Audited Ac-
counts.

(i) A copy of the Review (Hindi
and English versions) by the
Govemment onthe working of the
Technical Teachers' Training In-
stitute, Chandigarh, for the year
1990-31.

A statement (Hindi and English
versions) showing ‘reasons for
delay in laying the papers men-
tioned at (50) above.

[Placedinlibrary see No. LT-2289/
92]

A statement (Hindi and English
versions) (i) correcting the reply
given onthe 17th December, 1991
to Unstarred Question No.4288
by Shri Mohan Singh pertaining to
Documents regarding Independ-
ence Struggle and Jawahar Lal
Nehru and (ii) giving reasons for
delay in correcting the reply.
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Paced In Wbrary See No. LT-
2290/92

(53) A statement (Hindi and English
versions) explaining reasons for
not laying the Annual Report of
the University of Delhifor the year
1989-90 within the stipulated pe-
riod of nine months after the close
of the Accounting year.

[Placed in library See No. LT-
2291/92)

Notification andor Environment
(Protection Act 1986, Annual Report
Annual Accounts and Review in the
working Indian Plywood Industries

Research Institute Bangalore for 1990-
91 and statement for delay In laying
these papers etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN
KUMARAMANGALAM): Sir, On behalf of
Shri Kamal Nath |beg to lay on the Table:-

(1) A copy of the Environment (Protec-
tion) Fourth Amendment Rules, 1992 (Hindi
and English versions) published in Notifica-
tion No. G.S.R.636 (E) in Gazette ot India

, dated the 25th June, 1992 under section 26
of the Environment (protection) Act 1986.

[Placed in library See No. LT-2292/92]

(2) (i) A copy of the Annual Repont
(Hindi and English versions) of the
Indian Plywood Industries Research
Institute, Bangalore, for the year
1990-91.

(ii) A copy of the Annual Accounts
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(Hindi and English versions) of the
Indian Plywood Industries Research
Institute, Bangalore, for the year
1990-91 together with Audit Report
thereon.

(i) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the In-
dian Plywood Iindustries Research
Institute, Bangalore, for the year
1990-91.

(3) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned |
at (2) above.

[Placed in library See No. LT-2293/
92]

(4) A copy of the National Conserva-
tion Strategy and Policy Statement
on Environment and Development
(Hindi and English versions).

[Placed in library See No. LT-2294/
92}

(5) A statement (Hindi and English
versions) correcting the reply given
on the 14th July, 1992 to Stared
Question No. 84 by Shri Subhash
Chandra Naik, M.P. regarding
Forest Cover.

[Placed in library See No. LT-2295/
92]

Annual Reports and Reviews on the
working of Central council for Research
in Yoga and Naturopathy New Delhi for
1990-91 and National Academy of
Medical Sciences (India) for 1990-91
etc.

THE MINISTER OF STATE THE MIN-
ISTRY OF HEALTH & FAMILY WELFARE
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(SHRIMATI D.K. THARADEVI
SIDDHARTHA): Sir, | beg to lay on the
Table:-

(1) (i) A copy of the Annual Report
(Hindi and English versions) of
the Central Council for Resre-
arch in Yoga and Naturopathy,
New Delhi, for the year 1990-91
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the Working of
ther rCentral Council for Re-
search in Yoga and Naturopa-
thy, New Delhi, forthe year 1990-
91.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placein library SeeNo. LT-2296/
92]

(3) (i) Acopy of the Annual Report
(Hindi and English versions) of
the National Academy of
Medical Sciences (India) for the
year 1990-91 along with Audited
Accounts.

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working  of the
National Academy of Medical
Sciences (India) for the year
1990-91.

(4) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (3) above.

[Placed in library see No. LT-
2297/92)
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Union Government Appropriation
Accounts of (Postal) services for 1990-
91 Union Government Appropriation
Accounts (Telecommunication Series)
for 1990-91 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): Sir, 1 beg to lay on the Table:-

1) A copy of the Union Government
appropriation Accounts of the
(Postal Services) forthe year 1990-
91 (Hindi and English versions).

[Placeinlibrary See No.LT-2298/92]

(2) A copy of the Union Government
appropriation Accounts (Telecom-
munication Services) for the year
1990-91 (Hindi and English ver-
sions).

[Placeinlibrary See No. LT-2299/92]

(3) A copy of the Union Government
Appropriation Accounts of the De-
tence Services for the year 1990-
91 (Hindi and English versions).

[Placed in library See No. LT-2300/
92]

14.23 hrs.

BHOPAL GAS LEAK DISASTER
(PROCESSING OF CLAIMS) AMEND-
MENT BILL-CONTD.

[English]

MR. DEPUTY-SPEAKER: Now, the
House will take up further discussion on the
Bhopal Gas Leak Disaster (Processing of
Claims) Amendment Bill.

Shri Shravan Kumar Patel to speak
now.
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SHR\ SHRAVAN KUMAR PATEL
(Jabalpur): Respected Deputy-Speaker, Sir,
it is an irrefutable fact that the Bhopal Gas

* tragedy is the worst industrial disaster in the
history of mankind. Thousands of persons
including men, women andchildren and also
animals died inthis disaster. Lakhs of people
have suffered irreparable loss. The com-
mon pariance in Law Is that justice delayed
is justice denied. Eight long years have
passed by since hell broke loose on that
fateful night on the city of Bhopal essentially
owing to an attitude of callousness and lack
of concern for human beings. This tragedy
took place basically owing to the negligence
on the part of the Union Carbide in Bhopal.
Perhaps, some of the Members in this au-
gust House are not aware of one fact that
there was a small newspaper in Bhopal
which had predicted that the city of Bhopal
was sitting on a ticking time bomb that this
disaster could take place any time. Butthe
arms of the rich and the powerful are very
long and ultimately this disastercould notbe
averted.

| have been by closely following the
discussions that have been taking place in
this House through various questions that
hon. Members have asked as also through
the Resolution on which we had discussions
that went on for aimost one week, | do not
wish to go into the details of each and every
aspect. But | would like to touch only the
important points that have come out through
the various discussions that we had.

Atthe onset, lwouldlike to state thatthe
entire House would agree that no amount of
compensation can fully mitigate the health
‘hazard and the loss of life suffered by the
victims of the MIC gas leak. Having said this
the question of assessment of damage of
gas victims whose number now stands at
over six lakhs, the amount of compensation
for each category and the rehabilitation of
the gas victims stands paramount in my

, view. The guidelines for various categories
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asdemandedbyhon. MembersinthisHouse
should be redetined and simplified and the
hon. Minister has also assured us that the
system would be simplified so that claims
couldbe settled at the earliest possible. The
Central Government has given wide powers
to the Claims Commissioners. He is also to
perform the quasi-judicial functions. | am
very happy to say that just yesterday the
hon.Minister Dr. Chinta Mohan declaredthat
now over 1000 people would be working to
see that these claims are expeditiously
settled. | would like to add that those peopl
who do ot reside in Bhopal but who hap-
pened to be there on that fateful night, their
interest should also be safeguarded and
they should also be given some compensa-
tion because they have suffered the loss.
After the payment of compensation which
should include the amount of interest which
has been added to the main amount, the
hon. Minister informed us the other day,
stands atoverRs. 14,00 crores. After doing
that, the main issue of rehabilitation of gas
victims should also be taken up very seri-
ously by the State Government and the
Central Government could also contribute in
a substantial manner in this matter.

The gas affected people should be
trained vocationally so that they are putin a
position where they can earn their livelihood
andthe State Government should extend to
themsoftloans so that they could start some
sort of a business for themselves.

As promised by the Union Carbide, a
fully equipped 500 bedded hospital with all
the latest equipments should be set up with-
out further loss of time. This they had prom-
ised long time ago andthey have not met this
promise. The company should pay the
enhanced cost of Rs. 106 crores as esti-
mated in the project report for this hospital. |
would also like to say that a comprehensive
legislation to ensure that hazardous industry

likethis is not putin densely populated areas
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sothatthis kind of N\aiOfdisastércguld never
take place. T

Lastly, Mr. Anderson and allthose people
who are responsibie for this great calamity
should be brought to book. | do not wish to
take further time of this House. |thank you
very much for giving me the time.

[Translation)

SHRIMATI SUMITRA MAHAJAN (In-
dore): Mr. Deputy Speaker, Sir, the Bhopal
gas tragedy was a very painful incident and
there are still many such aspects as should

,have been considered but have been ig-
nored so far. One such aspect is whetherthis
was an experiment conducted on the people
of our country?

It is now eight years since this incident
took place and the payment of the compen-
sation amount to the affected, that should
have been 'made immediately, is getting
delayed due to some orthe otherreason. As
perthe existing guidelines, the kith and kin of
the dead have been paid Rs. three lakh,
while those affected have been given Rs.
tourlakh, although the loss was to the extent
that about ten people were affected in each
tamily and entire family was wiped out.
Therefore, it is very much necessary to re-
view the existing guidelines. The effects on
the affected are not apparent today. They
are such thattheir progeny willhave to suffer
for it. it will have a bearing on the future
generations. Therefors, these factors should
be kept in mind while drawing the guidelines

‘ for the payment of compensation amount.

Mr. Deputy Speaker, Sir, the Union
Government should carefully consider the
rehabilitation plan for the gas-affected for-
waded by the Madhya Pradesh Govern-
ment. it should seriously think over it. Even
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those children, who are yet to be born, will
sufferthe consequences of this catastrophe;
they too are going to be affected. Similarly,
chances are that people who have notbeen
apparently affected so far, will later on de-
velop hearing, visual and other problems
including paralysis. There diseases may not
seemdamaging atthe moment, butinfuture,
it can have serious repercussions on the
health of the people, which could even make
them handicapped. They can even develop
diseases. Which can ruin their health. Even
today there are many such people there. The
State Government has put before the centre
a plan to rehabilitate them but the Central
Govermmentis not paying any attention to it.
They are not going to benefit from any relief,
if guidelines are to be issued after eight
years, as was done in this case. Therefore,
itis my humble submission that unlike in this
care, where guidelines have been issued
and a decision to empower the commis-
sioner has been taken after eight years, the
implementation of the rehabilitation plan
should not take much time. It is my request
that the Centre should take an immediate
decision after studying the plan.

I would also like to submit that out of the
56 municipal wards in Bhopal, people living
in 36 wards only are to be provided with
reliet. Only four lakh people out of about the
total 5.5 lakh people of Bhopal are to benefit
fromthis relief. Itis my submissionthatwhen
the leak took place, the gas spread did not
limit itself to any particular area, rather it
spread to all the sides affecting not only
Bhopal, but also its adjacent areas. There-
fore, it is my humble submission that the
relief programme should not be limited to 36
wards only. Even the Madhya Pradesh
Government says that relief should be dis-
tributedin allthe 56 wards of Bhopal, not just
36wards. If an actionplanis formulatedfrom
this angle, then we would be able to provide
some real help. | welcome this Amendment,
but the people won't get much benetit from
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such minor Amendments. Therefore, Mr.
Deputy Speaker, Sir, in this regard, | wouid
like to submit only this much that we have
come a long distance after this tragedy and
we should not look upon this tragedy from
the point of view of providing relief only to
those affected and those who have been
medically examined, rather we should aiso
look at it, keeping in mind the fact that the
future generations will also be affected by it.
The entire city had come under the striking
range of the gas. Chances are that those
whowere in Bhopal atthetime atthe tragedy
and who seem to have escaped from its
effect, could be affected after some years, in
different ways. it could have an. adverse
effect on their physical and mental health.
This is the opinion of the doctors as well.

In order to save the future generations,
the Union Government should take an
immediate decision on the action plan for-
warded by the Madhya Pradesh Govern-
ment and the State Government’s plea that
any rehabilitation plan formulated in this
regard should encompass allthe 56 wards of
Bhopal city. An immediate decision should
be taken keeping in view the interests of
those who are alive today, but are prone to
be affected in future.

| would like to make only this much.
[English]

SHRISRIBALLAV PANIGRAHI (Deog-
arh): Mr. Deputy Speaker Sir, | rise to sup-
port this Bill which intends to amend the
Bhopal Gas Leak Disaster (Processing of
Claims) Act 1985. As you know we had the
greatest industrial disaster in 1984 at Bho-

" pal. Till today the number of persons killed

andinjuredis not definitel and usiuely known.
At least so far as the number of injured
persons is concemed, itgoes on increasing.
But the number of the dead is put at no less
than 4037. | do not know whether there is
further revision in this figure. But in records
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what we find is that 4037 people have died in
thistragedy. At that point of time it was stated
that twenty thousand people were injured.
But now as we know there are different
claims about the number of persons injured.
This matter was agitated in this House ear-
lier severaltimes. Last week also during the
Question Hour the Prime Minister had to
intervene to say that some people have been
left out. Whatever it is, the Prime Minister
assured the House that there is a Commis-
sioner sitting at Bhopal and although guide-
lines are already issued by the Government
of India, he has the discretion to put this
tugure at a higher level. If some genuinely
injured people who should have been in-
cluded in the list are left out, they can be
included. That was the assurance given.

This is a very sorry state of affairs that
this tragedy took place obviously due to the
negligence of the factory owners, the plant
managers, the proprietors and all those
people. Meanwhile seven or eight years
have elapsed. But till today the issue of
compensation has not been finalised, the
payment has not yet been made. Of course
| do not hold the Govemment of India re-
sponsible for it. The system is such and we
have to find the way out. We pray God that
there shall be no repetition of this, not only in
Bhopal, but elsewhere in the country. How-
ever we may wish, some such problem of
this nature is arising which may not be of this
magnitude.

Here, it is a peculiar case and as you
know, a multi-national company is involved
which has its base not in India, but outside —
far away, in the USA. You also know, how
difficult and complicated the legal proceed-
ings are. The case was filed there in the
United States and on the advice of the judge,
it was shifted; herest it has been registered
tegally in India. Finally, the Supreme Court
gave its verdict in October 1991 with an
observation or a directive that necessary
guidelines may be prepared and issued
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regarding the fixation and payment of com-
pensation to the gas leakage victims within
four months. That has since been done and
the process is now on.

Eight years’ time is a very very long
period; enough is enough; and now all out
efforts should be made to see that all these

. claims are finalised by the tribunals setup for
the purpose, expeditiously.

Anotherdirective given by the Supreme
Court in its verdict was about the setting up
of 40 tribunals. Considering the magnitude
of the problem, the Supreme Court in its
wisdomdirected tha! 40 tribunals may be set
up for the purpose. If | am wrong, | may be
contradictedfor which I willbe happy. Ithink,
as of now, only eight tribunals are function-
ing; we have been able to make only eight
tribunals functional as against 40 recom-
mended or directed by the Supreme Court.
Out of this eight, five are having original
jurisdiction andthree are appellate tribunals.
Again, there was some delay in the location
of their offices, arrangement of fumitures,
necessary staff, etc. All these things could
notbe arranged wellintime. There should be
proper coordination between the State
Govemment of Madhya Pradesh and the
Central Government, so far as this matter is
concerned. There should be proper coordi-
nation, there should be proper cooperation
in arranging the offices and otherthings. The
State Gevernment will be pushing the figure
high and say something. That will not do; it
has to be in a very coordinated way. That is
what | want to say.

| specifically request the hon. Minister
that the implementation part, etc., to the
oureaucracy only should not be left. | know
that these tribunals and the we!fare commis-
sioner have been appointed as per the pro-
vision, under section (6) of this Act and
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according to section (7) also, powers are
being delegated. So, there Is no problem.
The list of officers or the authorities who are
to be delegated powers by Government of
Inida would now also include the welfare
commissioner who is of the rank of a Judge.
A Judge of the Madhya Pradesh High Court
has been appointed as the welfare commis-
sioner. Itisgood. There is nothing to oppose
in this Bill.

Iwould urge upon the Minister tocontrol
the bureaucracy properly. Probably had the
officers of the Ministry applied their mind
properly atthe time of formulation or drafting
of the original Act of 1985; this amendment
would not have been called for. Whatwas in
that Act itself? As | referred, section 6 does
provide for the appointment of welfare com-
missioner. Again in section 7, there is a
provision that Central Government may
delegate its powers or some of its powers or
all the powers to certain officers, etc. This
could have been taken care of from the
beginning. That list could have included the
welfare commissioner or the drafting could
have said: some such officers, whom the
Government of India would consider proper
in course of time or fromtime to time by
notification, can be given powers. Why should
it always come before the Parliament for
such petty matters and also encroach upon
the valuable time of this august House? Had
the authorities applied their mind properly,
the necessity for coming before the House
could not have arisen and such an amend-
ment could have been avoided.

| would not go further because it has
already been emphasised. Everybody knows
aboutthe seriousness of the situation. Gov-
ernment of India putits claiminthe US counts
also for about US$ 3 billion. Because it was
going on indefinitely and, as you know, delay
defeats the purpose, whatever was pos-
sible, Government of India triedto do. There
was a negotiated settlement. The amount
was fixed at US$ 470 million. If it is not
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distributed, if the claims are not heard and
finalised quickly and go on for decades, with
the devaluation and price rise, etc., what
would the real value? It might go on till the
tumn of the century. Then, what will be the
value? Naturally the hardship of the victims
is multiplied therefore. Therefcre, leaving all
those thingsto these tribunals, judicial proc-
ess which has started should be expedited.
Alithese tribunals, etc.,—about 40 in number
— should be made functional without any
further delay. The Government of India should
also constantly monitor. So far as this moni-
toring part is concemed, there is some neg-
ligence. You don't rest assure here in Delhi
that everything in Bhopal is going on as per
your wish and as per the verdict of the
Supreme Court. The Secretary of the Minis-
try should that it is monitored. | do nct say
that they should interfere but monitoring
should be dcne. Already there has been
inordinate delay and that delay is not excus-
able. Of course, the legal process took time.
But at least from now onwards, there should
not be any delay and further delay would
multiply the sufferings of the victims.

For the functioning of the tribunals pro-
cedure as in Civil Procedure Code are there
and are playing will be followed. But we have
tc see that the CPC does not stand on the
way of speedy disposal of the case. Some
sortof summary proceedings should be there.
This point should be examined. | cannot
comment on it often. Let the Civil Procedure
Code be there tor the procedural part. But it
should not stand on the way of speedy and
expeditious disposal of the case. What is
really needed, under the circumstances, is

+ some sort of summary proceedings.

The money available for this purpose
from the RBI is Rs. 1400 crores. Even after
seven to eight years of the tragedy, there is
an unhealthy practice of raising the number
of victims. This should not be encouraged. it
is all right that medical examination and
otherthings arethere. But, atthe sametime,
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this unhealthy competition should be
checked.

Lastly, the Supreme Court has also
directed that the UCC should set up a super-
specialised 500 bed hospital. But no begin-
ning has been made. Nothing positive is on
record. No evidence is there. | do not think
that these organisations and the UCC man-
agement are at all interested to set up such
a hospital which is very very necessary to
treat the victims of the tragedy. Mrs. Sumitra
Mahajanwas referringto repercussions as
to what may happen in future. She was
expressing her apprehensions. In such a
case, itis not just limited to the present time.
Considering all these things, it is good that
there should be good medical facilities. But
Ido notfind that the intention or the sincerity
is there on the part of the UCC. We have tc
ensurethatthey set up such ahospital in the
true spirit. 1t is just a formality for them that
they say something butthey do not make the
necessary provisions. This attitude will not
be useful.

The Government has gone inforadver-
tising in Washington Times regarding the
arrest of Mr. Warren Anderson. It has done
something in this regard. It should be pur-
sued vigorously. The perscn who is respon-
sible for the suffering of a large number of
people should notbe allowed 1o go scotfree.
He shouldbe brought to book and should be
properly dealt with so that that will also be an
exemplary for others and such a tragedy will
not be allowed tc happen or repeat in this
country.

[Translation)

SHRI GIRDHAR! LAL BHARGAVA
(Jaipur): Mr. Deputy Speaker, Sir, it is such
a issue that hon. Minister would not like to
stay away from discussions on it. Whatever
happened in Bhopal is known 1o everyone.
This is a question of Humanity. Politics is not

involved in it. So if | make some request as
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with in the prorisions of this Bill | do not think
that Hon. Minister would say no to that.

Sir, | would like to submit that Central
Government has only sanctioned an amount
of Rs. 163 crores against a plan sent by
Madhya Pradesh Govemment of Rs. 371
crores. There is an enormous ditference
between Rs. 371 crores and Rs. 163 crores.
Imagine how the Central Govermment as-
sists the State Govemment? Therefore,
Central Government should clearthe plan of
Rs. 371 crores sent by Madhya Pradesh
Govemnment as it is. A period of eight years
has elapsed butthe problemof rehabilitation
has not been solved. My second submission
is that all the 56 wards should be covered
instead of only 36.

Thirdly, the people are distressed be-
cause of itand it is sure to create discontent-
ment among them. If the people do not get
any financial assistance or any other help
aven after such atragedy they are sure tobe
disappointed. People were all the more dis-
satistied because there was proposal to
provide training and allot industrial sheds to
them. There was also a proposal to bring
about improvement in the environment and

‘provide vocational training to women and

. opportunities of self employmenttothe youth.
But nothing could be done as allocation was
quite insufficent. Therefore, | think you will
take steps to remove these causes of dis-
contentment.

Besides, the State Govermment had
requested the Central Government to de-
clare it as Special Industrial Area. Had the
Govemment declared it so, industries in
large number would have been set up there
and the people would have got industrial
facilities they would surely have managedto
get finance through one orthe other source.
The Govemment should kindly take into
consideration the fourth demand made by
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me. Cattle died there in large number. As per
the guidelines a meagre amount of Rs,
10,000/- was fixed to be given for each
cattie. Can this amount be considered suffi-
cient to purchase any of the cattle of good
breed? Therefore, the Government may
kindly review its guidelines. | will not take
much of yourtime and draw your attention to
a serious point. You propase to give com-
pensation of Rs. 4 lakh to a person who had
suffered a serious injury and Rs. 3 lakhto a
person who had suffered an injury. While Rs.
1 lakh to Rs. 3 lakh to the family of a de-
ceased person. You propose to give Rs. 1
lakhto Rs. 3 lakh to the family of a deceased
person, please keep it at least Rs. 4 lakh. Is
the price of human life is only Rs. 1 lakh or 3
lakh. Iwould like to submit that the five points
that | have brought before you need to be
considered by you rising above the party
lines. | do not think any party will oppose
these points. It is a question of humanity.
Eight years have passed but people have
not received any compensation. That is why
there is agreat discontentment among them.
| will not take much time but | would request
the Hon. Ministerto considerthese fivepoints
raised by me sympathetically and provide
compensation to the victims ot Bhopal gas
tragedy. | thank you for giving me time to
speak.

'15.00 hrs.

[English]

SHRI SHARAD DIGHE (Bombay North
Central): Mr. Deputy Speaker, Sir, | rise to
support the Bhopal Gas Leak Disaster
(Processing of Claims) Amendment Bill,
1992.

As such itis a very simple Bill and does
not require much debate inthis House. it has
only two provisions. The first provision is
very simple and it gives powers to the Wel-
fare Commissionerand otherofficers, Under
Section 195 and Chapter 26 of the Code of
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Civil Procedure. This will enable them to
commit any person for contempt of court; to
summon persons for giving evidence; to
make them take oath and give evidence; to
punish those persons who give faise evi-
dence and produce false or Fabricated
Documents before them. Some such pow-
ers are really necessary because originally
these are quasi-judicial bodies and they do
not possess these powers unless they are
specifically given to them. While deciding
these claims such powers were necessary
tothe Weifare Commissioner, the Additional
Commissioner and the other subordinate
officers who will be trying these cases. The
Government has done well in making their
hands strong by investingthese powers of a
civil court which will enable them to function
effectively and also expeditiously.

Another provision is also a simple one;
that is an amendment to Section 7 by which
the Welfare Commissioner will be included
in the list of those to whom powers can be
delegated by the Central Government. As 1t
is, the Central Government can delegate
powers to the officer of the Central Govern-
ment not below the rank of Joint Secretary.
As far as Madhya Pradesh is concerned; an
officer not below the Secretary to that Gov-
ernment. When this Welfare Commissioner
was invested with alithese powers it was but
natural that he should also be treated along
with these officers so that delegation of
powers can be made and expeditious hear-
ing of these proceedings can be effectively
done.

Taking this opportunity, every Member
naturally has expressed his views about the
relief procedure that is going on for the
purpose of these Bhopal Gas victims. This
disaster took place on 2nd and 3rd Decem-
ber, 1984 due to the release of highly nox-
ious and abnormally dangerous gas fromthe

. plant in Bhopal belonging to the Union Car-
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bide India Limited and it subsidiary. Now,
nearly seven-and-a-half years have passed.
The leakage was of over 40 tonnes of lethal
Methyl Iso-Cyanate from the pesticide in-
dustry.

We all know, thereafter claims for
damages were made firstly by the victims to
the extent of 10 billion dollars and uftimately
the Government of India took powers on
their behalf and claimed 3.3 billion dollars as

" far as the damages were concerned. We

also now know that ultimately this matter
was settledin the Supreme Court by ajudge-
ment on 15th February, 1989 for a sum of
470 million doliars. Originally the immunity
was aiso given to the Chairman of the com-
pany from the criminal cases, which immu-
nity was ultimately with- drawn the Supreme
Courtjudgement on 3rdOctober, 1991. Since
then, the amount having been deposited, the
task is before the Madhya Pradesh Govern-
mentandthe Central Government to distrib-
ute this amount among the victims.

Theretore, alithese questions have now
arisen as to how should it be done expedi-
tiously and how should the compensation
reach various victims.

Now and then. | am listening to the
debate whereby some of us are insisting
even insistance was made before the Su-
preme Court also —that instead of only 4.83
lakh victims from 36 wards, even further
victims of allthe 56 wards should be included
and the other day, the Supreme Court also
gave adirective thatone iakh victims should
also be considered for the purpose of all
these things.

Now, one difficulty we find is that on a
humantarian ground to include more and
more victims to share this is naturally good
but the cake is the same. The amount is the
same. It it is distributed among more people,
then, less share will go to the victims who
really deserve these things.



§97 Bhopal Gas leak Disaster
(Processing of claims)

[Sh. Sharad Dighe]

ltis provided that apartfromthis amount,
further amount may be also given by the
Central Govemment but considering the
present financial position. | do not think, the
Central Government will be able to contrib-
ute further and this compensation will have
to be ultimately restricted to $ 47 million
which were receivedfromthe Union Carbide
tself. Therefore, from this point of view,
, insistance of including more and more vic-
tims of receiving this compensation willlessen
the amount which will come to their share.
That point will have to be considered. Be-
cause the same cake has to be distributed
among the so called victims. In this case
4.83 lakh people appear to have been in-
volved. For this purpose, we see a lot of
officers have already been appointed. inthe
answer given 10 a question here, the Gov-
ernment has stated that three Additional
Commissioners, one Weltare Commissioner,
five Deputy Commissioners and several other
officers have been appointed. Furtherit was
also stated that nearly Rs. 1 crore had been
sanctioned for the purpose of furniture etc.,
and the Government had sanctioned 609
posts in various categories in additiorrto 380
posts that were already created. Such a
large staff had been created. But myfearis.
if five lakh people are ultimately to be exam-
ined and if their claims are to be considered
and assessed, if we take on an average one
" hourforone victim, then it willtake nearly five
lakh hours for five lakh victims. However
greater number you may use forthe purpose
of appointment of these Commissioners, it
may take not less than five years.

So, some machinery will have to be
found out by which, this time can be cur-
tailed. Ordinary course which | assessed will
take another five years to distribute the
payments fordamages among the victims. if
more number are to be included, it will take

stilimore time. Nodoubt, guidelines are given

which were statedin the Housethe other day
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viz. on 15th July, 1992 in reply to Starred
Question No. 105. These guidelines, no
doubt, will help curtail the inquiries as far as
the victims are concerned. But my further
suggestion is that some further common
formulae may be found out so that hearing
and investigation ot each and every claim
can be avoided.

And the claims are settled as expedi-
tiouly as possible so that the amount will
reach the victims as early as possible. Now,
fromthis point of view, some thinking should
be made. The present thinking is how to
include more and more peopie, how to cre-
ate more and more machinery for distribu-
tion of money. But my submission is that the
approach should be to find out or formulate
acommon tormulasothat very expeditiously
this money can be distributea.

No doubt, care will have to be taken to
eliminate bogus ciaims because in this big
task where nearly six lakh people are 1o
receive the damage, so many brokers and
so many people, vested interests wouldcome
in and bogus claims are possible, as far as
distribution of money is concerned. So, 10
avoid bogus claims but to distribute the money
as early as possible is really a necessity of
the day; and from that point of view, further
thinking may have to be done both by the
Madhya Pradesh Government and the
Central Government. | am not one of those
who like to blame the Madhya Pradesh
Government or the Central Government tor
doing allthese things; both have tobe done;
thisis a very gigantic task which is before this
country.

Now, side-by-side, | would also like to
make two points, namely, what has hap-
pened to the extradition proceedings which
were to be taken against the Chairman, Mr.
Warren Anderson of this Company; because
that immunity against the criminal proceed-
ings having been withdrawn by the Supreme
Court at the time of settling this matter.
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further action is necessary and mere pay-
ment of money will not satisfy the wrong
done to the poor people and to this nation.
But the Chairman of this Organisation may
.have to be, somehow or other, prosecuted
for the purpose of this.

I read from the newspaper that Indian
officers have already been arrested, but, as
tar as these officers residing in USA are
concerned, they are not arrested at all; and
{ do not know what the Foreign Depanment
is going to ao, as far as the prosecution of
this Chairman Mr. Warren Anderson is con-
terned.

Then a condition was aiso put that they
should construct a 500-bed hospitat spend-
ing a particular amount. Now, what has
nappened to that hospital, we do not know.
Onthecontrary, Iread areport thatwhenthe
civil court confiscated the shares amount
payable by this Indian subsidiary of Union
Carbide to the main Union Carbide, they
have said that in view of this removal of
immunity against the criminal proceedings
and in view of confiscation of our funds in
‘ndia, we now refuse to comply with that
undertaking of establishing a 500-bed hospl-
ral. Now that matter also will have to be
pursued because that was an important
condition in the settlement of this scheme.
payment of money, removal of immunity
irom the criminai cases and creation of a
500-bed hospital. These are the main condi-
lions ot settlement and will have to be imple-
mented by the package; and from this point
of view, | will urge upon the Union Govern-
ment to take appropriate sieps 10 see that
ariminal proceedings are taken against the
Sficers of the Union Carbide who are in
USA; and alsotheir undertaking to establish
ahospital is respected or followed by them;
and then the whole package has to be
tompleted.

With these words, | commend this Bill
and | say that any step which the Govern-
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mentdesires totake to expedite the payment
ot compensation will always be welcome by
this House

[Translation)

SHRI DILEEP SINGH BHURIA
{Jhabua): Mr. Deputy Speaker Sir. | would
liketo conclude my views within two minutes
on the bill on Bhopal gas tragedy brought
beforethe House by the Hon. Minister. it was
suchagreattragedy that not only the people
ct the country but of the whole world were
shocked to learnt it. Thousands of people
were rendered homeless while thousands of
others losttheirlives. Now after a passage of
ienyears we areintroducing a Billto helpthe
atfected people, when we do not know the
whreabouts of many attected Jhopari aweli-
ers. There is noneto helpthem. Government
did take the initiative to help those affected
peoplie but still we do not know the exact,
number of such peopie. The data collected
by our Government suggest that five lakh
people from thirty six wards were aftected
while the tigures ot State Government are
difterent. But I think we should launch atime
pound programme 1o identiy the atfectea
people andthentryto helpthem. Assistance
should also be provided under a time bound
programme.

The hon. Minister has stated that an
amountof Rs. 310 crores has been allocated
for providing interim relief. | would like to
know from the Government wheter that
money has been distributed or not, whether
it has implemented its decision ot giving
rupees two hundred to the each family. |
would like to know if State Government Is
earning interest on that money by keeping it
in fixed deposit? The assistance should be
provided to the deserving peopie. Govern-
ment should constitute ateam ot doctors and
other people and try to identfy the aifected
people in the entire Bhopal. These people
should be provided assistance at the earli-
est. There are many people whose eyes.
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ears, hands or other parts of the body have
been affected in the tragedy. Some womer:
who were preg;aam at thattime. were aiso
affected by this tragedy. Goverriment should
provide the required medication to them:.
Government should also make provision tor
the subsistence of such people tor life long.
The Government should probe the case as
1o how the owner of this multinational com-
pany managed to escape from this country.
For providing relief to people you have dele-
gatedtpe powers to the commissioner. But it
is the duty of State Government and Central
Govemment to ensure that the person ap-
pointed to look after this work is sincere.
There should also be a Central Advisory
Committee to supervise the relief work and

_loprovide assistanceto the affected people.
The employees and its owner both have run
awayrromthe country. Now how they canbe
‘awarded any punishment? Otherwise, there
will be every possibility of recurrence of such
incident. Government should enact a strin-
gent law ensure that such incidents do not
recur in future.

{nthe end | would again emphasise that
such law should be enacted and implement
as soon as possible.

i express my gratitude for granting me
time 1o speak.

SHR! CHANDULAL CHANDRAKAR
(Durg): Mr. Deputy Speaker Sir, the hon.
Minister by bringing this Bill, has at least
created the hope that victims of Bhopal gas
tragedy would soon get the compensation,
though they would not get the amount they
deserved. There is no instance of such an
accident in any of the industrial area of the
world in which people in thousands would
have died. The State Government has been
tighting to get the compensation for the vic-
tims for the last eight years. it is perhaps
because of this long period. Government
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would have considered it better to accept
whateverwas being given, thoughthe amount
is inadequate, yet the Government has
accepted it.

Mr. Deputy Speaker Sir, now the ques-
lion is to distribute the money wiseiy among
the gas victims. The victims have a com-
plaint that those who were really atfected,
injured or were disabled were not getting the
relief. Whereas others were getting. In this
regard, | would like 1o request the Central
Government andthe government of Madhya
Pradesh to provide adequate compensation
to the genuine sutferers or to their relativesz,
On the basis of wards as has been chalkea
out. The compensation should also be pro-
vided to those fled their homes in fear ana
aied later on. The Central Government ang
the State Government should set up a
committee which may distribute the money

property.

Mr. Deputy Speaker Sir, at the same
time provision should be made for the sub-
sistence of those who have become handi-
capped permanently. Thirdly, it is the re-
sponsibility of the Central Government not.
only to provide excellent management, bui-
to awara severe punishment to the people
held responsible for any untoward incident
involving any damage, loss ot life, prevent-
ing recurrence of dangerous incidents and
provision of maximumtunds to the victims in
all the hazardous tactories.

Mr. Deputy Speaker, Sir, it is obligatory
on the part of the Central Government and
State Governmentsto see thatthere is proper
distribution of money sothatthe right person
can get the compensation through the presé
ent system. In that case only, this bill will
proveto be useful. Besides, | would urge that
all such factories located in the city at pres-
ent should be set up 20-25-30 miles away
from the city so that residents of the sur-
rounding areas are saved from death Dy
deception.
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Withthese words | conclude my speech
and thank you for providing me an opportu-
nity to speak.

(English}

DR. (SHRIMATI) K.S. SOUNDARAM
(Tiruchengode): Mr. Deputy Speaker, Sir, at
the outset | would like towelcome the Bill ana
the intention of the Government for bringing
forward this Bill.

Sir, while supporting this Bill would like
to say a tew words. The House is aware ot
the unprecedented disaster which resultea
from the leakage of gas at Bhopal on the
second third days of December 1984.

The House is also aware of the firm
intention of the Government to ensure that
the claim arising out of orconnected withthe
disaster are dealt with speedily, effectively,
equitably and to the best advantage of the
claimants.

Nearly 2,500 people had died. This fig-
ure is not correct. It cannot be correct. Not
only thousands but also lakns of people are
suffering because of this disaster.

The Government of Madhya Pradesh
nas promuigated an ordinance to the eflect
that the persons who have fled from Bhopai
after this tragedy and who have sold their
movable properties while fleeing would be
entitied to the proper price of the property it
the property had been sold at a lower price.
Wherever they haa gone they might be sut-
fering there without any help. Itis aquestion
as to who is to be held responsible for this.

The damage that has been caused, as
isaid earlier, is very enormous, to the extent
that it has affected in a big way of the lungs,
the heart, the kidneys and even other parts
of the body ot many people. So. | would like
to draw the attention of the Government
while the Government brinn out a Bill to
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prosecute the company concerned for
damages and compensation, it is not that
easy. Then apart from the persons who are
already suffering, even the children who
nave not been born at that time might be
sutfering now. ft is the opinion of the experts
that the pregnant women are most likely to
be atfected. Not oniy the mother but the
unborn child in the womb of the woman Is
also likely to be affected.

The Bhopal gas tragedy will have its
impact on the children still unborn. The first
child which was born atter the tragedy hao
no eyes or organs 1o identify the sex. This is
a very serious matter

Sir, instead of dilating the subject at
length, | earnestly wish that Minister may
profoundly succeed In discharging the re-
sponsibility which he has taken over his
shoulders. After all he is doing a great serv-
ice 10 the people who are very innocent.
ooor, helpless andilliterate and no body else
10 support them. May he succeed fully and
protoundly in it.

The lastthing I want to say is regarding
compensation. Lakhs ot people had been
affected by this tragedy and infuture alsothe
effects of the gas would be felt on vegetation
and human health. What arrangements are
being made to pay compensation forthis?in
what way would you ask the Company 1o pay
compensation to the peopie so that they
could get some relief? 1 would request the
non. Minister to pay special attention to this
aspect

With these few woras, | support the Bili.

~ THE MINISTER OF STATE IN THE
WNISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): Mr. Deputy
Speaker, Sir, | am thankful to the hon.
Members who have given their views, par-
ticularly Shri §.C. Verma from Bhopal, who
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has saidthatthere is some delay in giving the
compensation.

| have gone through the records ana
checked up. After the Supreme Court's di-
rective in October 1991 — the Supreme
Court has given time of four months to star
the adjudication process — the Government
nas given guidelines 1o the Welfare Com-
mussioner to start the adjudication process.
Thiswas startedintime. Yesterday we called
the Waltare Commissioner here and we
discussed with him. We have come to know
his problems aiso. The Court has given a
direction 10 set up special courts. We are In
- touch withthe High Courtot Madhya Pradesh.
' We askedthemtogive judges. Sotar, we are
able to'siart 16 or 17 counts, as Shri Vermaiji
nas said. We are waiting for the High Cour:
orders 10 give more judges to start more
courts in Bhopal.

Withregardtothe appomtment of people.
there is a small problem. The Depanmem of
Personnel has stipulated some guidelines
that such and such person with such and
such educational qualifications, with\gucn
ana such experience, should be appoint ed
tor some specified posts. These posts are
temporary. Scores of younger generation
are not able to apply ana people of more than
48 years ot age are applying for these posts.
Yesterday, we have reviewed the situation
and the Government has taken a decision
that we will give specific quidelines to see
that immediately people will be employea
ana some more stipulated guidelines aiso
can be overlooked. And to speed up the
compensation, the Government is taking up
this process very soon.

With regard to the disbursement of the
compensation, we have given specificguide-
‘ines saying that immediately after passing
the Bill, the powers will go to the Welfare
Commissioner. The Welfare Commissioner
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willbe empowered o take its own decisions.
Hon. Member, Shri Sushil Chandra Verma
Knows tne people of his Constituency. He
can get In touch with the Weltare Commis-
sioner and he can discuss with him. We are
sympathetic to the problems ot the victims
and immediately relief will be disbursed. We
are going to monitor the situation every fort-
nightly and we are going 10 keep one officer
rom the Government of india to give us
reports as early as possible

Coming to the Hospttal, the Supreme
Court had already given its direction to starn
a 500 bedded nospital in Bhopal. We are in
touch with the Hospital Consultancy Corpo-
ration. They are preparing the project report
and already they have acquiredsome site tor
the hospital and we are speeding up the
process.

Shrimati Sumitra Mahajan, Shrni Sribal-
iav Panigrahi, Shn Sushil Chandra Verma
ana Shri Sharad Dighe all mentioned about
tne criminal cases and the arrest of Mr.
Anderson. Mr. Anderson is in USA. We are
intouch with the diplomatic channels and we
have advertised in SO many newspapers
particularly in Washington Times. We are

doing all our efforts 1o see that the man is -

arrested. The CBlis also seriously consider-
ing the arrest of Mr. Anderson.

Coming to the compensation amount,
some people have said that more amount
may begiven. Itis lyingin the Reserve Bank.
Sofar, we have nottouchedeven asingle pte
pecause of this proionged leégal battie. As
you all know, to stan even a small coun
building, it takes time. The Government is
working its best to see that the compensa-
tion should teach to the victims. We have
given indicative guidelines to the Welfare
Commissioner. After passing the Bill, the
Weltare Commission can take his own deci-
sion.

The other day, the Prime Minister was
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kind enough to say that if lhe Weﬂare Com-
missioner or the person who is dealing with
thevictims, honestly feels thatthe amount of
Rs. 4 lakhs may be enhanced to Rs. 5 lakhs
and it he still feels that the amount of Rs. 5
lakhs can be enhanced further to Rs. 5-1/2
lakhs, that is within his jurisdiction because
he is empowered to take any decision in the
future.

Some hon. Members particularly Shri
Dileep Singh Bhuria and Shri Chandulal
Chandrakar have mentioned about the fu-
ture. Defintely, we wili see that such disaster
wili not happen. We have aiready given
guidelines to ali the chemical industries to
see that such disaster should not happen in
the future.

With all these points in my mind. | beg
the House to pass this Bill to give more
powers to the Weltare Commissioner, who
will be empoweredto speed upthe compen-
sation and to take decision on his own.

MR. DEPUTY SPEAKER: Shri Dau
DayalJoshi is nothere. | put his amendment
No. 3to the Motion for Consideration, to the
vote of the House.

The Amendrment No. 3 was put and
negatived.
MR. DEPUTY SPEAKER: Shri Rasa
Singh Rawat. Are you withdrawing your
amendment?

[Transtation]

PROF. RASA SINGH RAWAT (Ajmer):

Mr. Deputy Speaker, Sir, | want some clari-

,fication only. Following that, with due regard

to the sentiments of the House | would with-
draw my amendment.

~ Myfirst clarification is that Indian Medi-
cal Research Instilute has drawn some
conclusions from the experiments carried
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out on the victims of the gas tragedy. May |
know why this report has not been published
so far? If this report is published, we will
come to know its effect on the coming gen-
erations children, women, men and new
born babies and thus we can take precau-
tions to save the coming generations fromits
toxic effect. Sowhat are the reasons of delay
in the publication of this report?

Second point is why Mr. Anderson, the
Chairman of this company who is being
prosecuted in a case of criminal conspiracy
is notbeing called from America and why an
action is not being taken against him under
Indian law? Why the Government of India is
showing a sfackness inthis case? if the hon.
Ministeris pleasedto clarify both these points,
| will withdraw my amendments.

[English}

DR. CHINTA MOHAN: Sir, the other
day he asked about the Report of the Indian
Council of Medical Research. The Report of
the Indian Council of Medical Researchis an
open document. | promised him on Friday
that | will send the Report to him. | have
already sent the Report to him. Probably he
may get the Report by today evening or
tomorrow.

As regards the criminal cases, | have
already statedthat we aretryingtolocate Mr.
Anderson. The CBlis looking into this case.
We willtry ourbestto see that he is arrested.

With this, | request him to withdraw his
amendment.

PROF. RASA SINGH RAWAT: | seek
leave of the House to withdraw my amend-
ment No. 4 to the Motion for Consideration.

MR. DEPUTY SPEAKER: Has the Hon.
Member leave of the House to withdraw his
amendment.
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SEVERAL HON. MEMBERS: Yes.

The Amendrment No. 4 was, by leave,
withdrawn.

MR.DEPUTY SPEAKER: The question
“That the Bill to amend the Bhopal
Gas Leak Disaster (Processing of
Claims) Act, 1985, be taken into con-
sideration.”
The motion was adopted.
MR.DEPUTY SPEAKER: We shalt now
take up clause—by—clause consideration
of the Bill.
MR.DEPUTY SPEAKER: There are no
amendments to clauses 2 and 3. The Ques-

tion is:

“That clauses 2 and 3 stand part of the
Bill.” '

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

MR.DEPUTY SPEAKER: The question

“That clause 1, the Enacting Formula
and the long life stand part of the Bill".

.

The motion was adopted

MR. DEPUTY SPEAKER: The Minister
may now move that the Bill be passed.

DR. CHINTA MOHAN: Sir, | beg to
move:

“That the Bill be passed.”
MR. DEPUTY SPEAKER: The Ques-
tion is:
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“That the Bill be passed.”

-The motion was adopted

15.41 hrs.
INDIAN PORTS (AMENDMENT) BILL
As Passed by Rajya Sabha
[English)

MR.DEPUTY SPEAKER: We shali now
take upthe nextitem. - ShriJagdish Tytlerto
movethatthe Bill furtherto amendthe Indian
Ports Act, 1908, as passed by Rajya Sabha,
be taken into consideration.

.THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): Sir, with your
permission, | would like to say a few words
while moving the Motion that the indian Ports
(Amendment) Bill, 1991, as passed by the
Rajya Sabha, be taken into consideration
and passed.

The Indian Ports Act, 1908 (15 of 1908)
provides for declaration of major ports,
appointment of Conservators, rules for the
safety of shipping and conservation of ports,
levy of port dues, fees and other charges,
etc. This Act is applicable toboth minor pons
and major ports in the country:

The Government had set up a Directing
Group which identified need for simplifying
and rationalising the procedures in order to
improvethe level of services provided by the
Ports to its users. It is in this context that
certain amendments have been suggested
for the Indian Ports Act.

The present practice of recovering
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charges on the basis of the Gross Regis-
tered Tonnage (GRT) of the vesse! (mostly
charges leviable underthe Major Ports Trusts’
Act, 1963) and some other on Net Regis-
tered Tonnage (NRT) (Port Dues) is not
consistent with the idea of simplification.
Accordingly, only one base, namely, GRT is
being proposed for recovery of charges. Itis
a widely accepted basis for levying charges
and also a more reliable index of the vessel
size. It has, therefore, been proposed to

+ amendclause 6 of the Section 3 of the Indian
Ports Act to change the difinition of ‘ton’ in
terms of Gross Registered Tonnage of a
vessel.

For quite sometime, the Major Ports
have been exercised over the problem of
abandoned vessels within the Port area ana
its adverse impact on port operations ana
the consequentloss of revenue. Some of the
important reasons tor vessels being aban-
doned are financial difficulties faced by the
shipping companies, labour disputes, ships
not being certified fit for sailing. At present,
the owner has no duty to remove such aban-
doned vessels. It is now proposed to cast a
duty onthe ownerofthe vesselto removethe
wreck within a period as may be specified in
the notice given by the conservator. ltis also
proposed to give powers to the conservator
to remove or to destroy a wreck without
notice to its owner forthe purpose of uninter-

. rupted navigation in the Port. lt is, therefore,
proposed to amend Section 14 of the Act.

We are all conscious of the need to
preventdamage to environment. The penal-
ties provided in the Indian Ports Act, 1908 for
causing poliution are considered inadequate
andtoo low to be adeterrent. ltis, therefore,
felt necessaryto raise the existing penaity of
Rs. 500/- to Rs. 5 lakhs and the period of
imprisonment fromtwo months to a period ot
one year. ltis accordingly proposedto amend
Section 21 of the Indian Ports Act.

Section 33 (5) of the Indian Ports Act
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specifies a period of 60 days on the expira-
tion of which an orderincreasing or imposing
Port dues shall take eftect. In view of the
improvements in the communication sys-
tems, it is proposed to reduce the period
from 60 days to 30 qays.

The Ports levy pilotage fees on ships for
assisting them in navigating through the
shipping channels and regulating them into
the berths/moorings. The Indian Ports Act,
provides for maintenance ot separate ac-
counts in respect of funds collected by way
of pilotage. Section 36 provides that all the
ieeschargedforpilotage shall be creditedto
a distinct account called the pilotage ac-
count of the Port and that all sums so cred-
ited to the pilotage account of the Port may
pe applied for certain specific purposes like
purchase and maintenance of vessels, pay-
ment ot : salary, wages, other allowances
and benetfits to the Pilots, etc. The Directing
Group after a careful examination of all
aspects concluded that since piiots are a
part of Port administration, the rationale for
making separate pilotage accounts was |ost
andthatitis only logical to merge it with other
charges. To give effectto this, the Act has to
be suitably amended. It is proposed that
Section 36 of the Indian Ports Act may be
amended to dispense with the maintenance
of separate pilotage account in so far as its
application to Major Ports is concerned.

It has also been proposed to amend
Section 42 of the Act dealing with distraint
and sale of vessels on their refusal to pay
portcharges. Underthis Section. if the master
of any vessel refuses 10 pay the rates pay-
able to the port trust, the port authority can
arrest and sellthe vessel after giving notice.
There are occasions, when a vessel Is al-
ready under arrest under the orders of a
courtorsome other authorty. insuchcircum-
stances, the port shall have the power 10
arrest and sell the vessel for recovery ot
dues only after obtaining the prior permis-
sion of the court or other authority making
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such an order. ltis also proposed to provide
that the buyer of the vessel in such sale
should havethe authority under law totrans-
fer the ownership of such vessel! 1o some
other person. It is proposed to amend sec-
tion 42 accordingly.

In the circumstances, | beg to move:

.“That the Bill further to amend the Indian
Ports Act, 1908, as passed by Rajya Sabha.
be taken into consideration”.

MR. DEPUTY SPEAKER: Motion
moved:

“That the Bill further to amend the Indian
Ports Act, 1908, as passed by Rajya Sabha,
be taken into consideration™.

[Transiation)

PROF. RASA SINGH RAWAT (Ajmer):
Mr. Deputy Speaker, Sir, with reference to
tndian Ports Bill moved by the Hon. Minister,
Iwould like torequest that this Bill is very oid.
Basically Indian Ports Bill was framed ir
1908. Sincethen it has been amenaediwenty
times. After independence when our sea
trade was growing and our relations were
developing with foreign countries, big pors
, were being deveiopedfast. it would be better
if the Government would bring comprehen-
sive and complete bill in accardance with
these developments. The present Bill has
been Introduced in piecemeal.

Pernhaps this Bill aims at minor ameno-
mentsinsections 3, 14,21 .33,36.42ana87
of the original Act of 1908. Through these
amendments it has been tried o do away
with the drawbacks which have been ob-
served in Indian Port Trust Act 1908, Mer-
chant Shipping Act 1958 and Major Pon
Trust Act 1963. | would urge the Government
10 introduce this Bill very soon. This Bill was
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very much needed since the Government
announced its new trade policy and has
adoptedthe policy of liberalisation in the field
of trade and industries and has stated for
open trade. Anyway, better late than never.
There is a littie scope of discussion on the
amendments suggested in this Bill.

in our country trade is done through
sea-routes. It is not a new thing. Eveninthe
Vedas we have

“Vedayoveenaam pacmantarikshen
patatam vedah navah samudrih”

Gog alone knows about the routes
acrass the sky. He is familiar with the air
routes very well from where the birds pass
and sea routes fromwhere the boats pass. It
proves that India had strong bonds with the
countries of the world through sea routes.
India had fts relations with foreign countries
in medieval, period, in Mughal period, in
Maratha penod and during the British rula.
Toaay our country is surrounded by sea on
three sides. Igbal has written about our
country "Godi main khelti bain jiski hazaron
nadiyan” where big rivers like the Ganges
and the Brahmaputra tiow. For ail rouna
development ot such a country a nationat
policy should have been decided so that ail
ports develop extensively and a national sea
trade policy should have been formed 10
develop sea trade. For this purpose a Cen-
tral Authority should be formed which could
make a unified policy in this regard. 1think it
would have been more appropnate but due
attention has not been paid towards its
development.

Irememberthat United Nat:ons Conter-
ence on Trade and Development (UNCTAD)
was held some 15-20 years ago. In that
conference a comment was made on our
marine trade. Perhaps the Minister may also
be aware of it. The comment was that the
work of loading and unioading and the work °
ot carrying the goods from one place to
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another should be done more and more by
the Indian ships. In that conterence it had
been said that 40 per cent of our sea trade
should be undertaken by the indian ships.
But with regret | have to say that today only
30 per cent of our foreign sea trade is under-
taken by Indian ships. Remaining foreign
seatrade is mostiy undertaken by the foreign
ships. As an independent and developing
country, setting records in every sphere of
iife, we are marching ahead on the patn of
progress. But in the sphere of seatrade, we
could notdeveiop and utilize our Indian ships
in that manner as it should virtually have
been. Atpresentthe Government is utilising
only 30 per cent services of Indian ships for
our sea trade and we have to depend on
toreign ships. Dependence of foreign ships
shouldbe done away in allthe circumstances.

Just now the hon. Minister was telling
that the first thing is to change the definitior:
of tonnage relating to total tonnage capacity
of vessel so that recoverable charges may
pe simplified. Secondly sometimes the
campanies leave their vessels inside the
portorthe Vessels are wrecked there then it
creates a problem. So in order 10 solve this
problemandto keep the port in a systematic
way as well as to maintain its proper func-
1oning, itis necessary to make some amend-
ments in this regard and | do welcome the
amendments which are being made in this
connection. It causes adverse atfect on our
poris. Suppose somebody going to be insol-
venrt ar he I1s not earning the profit what he
should have or his ship sinks in mud or silt,
In such cases he used to leave over the
vessel at the port and did not hold any
responsibility. Earlier there was a provision
of atfine of Rs. 500 on suchtraders. Now this
provision has been amended through this
billand the tine has been increasedto Rs. 5
iakns. | would like to say this provision ot
imposing a tine of Rs. 5 lakh only on the
vessels, whether they are Iindian or foreign
will not serve the purpose, as the cost of the
vessels is in crores of rupees. Suppose the
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defaulting trader claims Rs. 5 lakh from
insurance and gets Rs. 5 lakhs trom the
scraps of the wrecked vessel, he would not
iry toremove the wrecked vesseil. itis, there-
fore, necessary to increase the amount of
five varying between Rs. 5 lakh to Rs. 50
lakhs keepingin view the size and costofthe
vessel, whether it 1s new or oid; whetheritis
foreign or Indian. In this regard the Govern-
ment should try 1o adopt a practical and
reasonabie approacn.

Further, | would like to say in this con-
nection that there are no natural sea port in
ourcountry and in most of the sea ports there
is a heavy accumulation of sana and silt;
whether it is Calcutta port or Bombay port.
Even for Madras port it 1s said that a large
quantity of sand and silt are accumulated
there. | would like to say that there are 10
major sea ports in (ndia and besides these,
there are many other smali pons in our
country. Iin this context, I would like to point
out that the New Port. Navo-shova which
has been developed with the World Bank aio
of Rs. 800 crore and which has been re-
named as Jawahar LalNehru Pont. Perhaps
the World Bank has published areporn about
the said port constructed at Novo Shova
place . That it 1s not tunctioning well. In its
report the experts of the World Bank has
statedthatthe management of this port is not
being done properly. It is very much surpris-
ing that the project on which we have spent
such a large amount and we had great
expectations from thai, is not runctioning
well. The experts of the World Bank are
torced to torm their opinion that this port is
mismanaged. In view of all these things |
would liketo request the hon. Minister of Civil
Aviation that the attention shouid be paid to
the development of this impornant port of sea
trade. Similarly other new pons aiso which
nave been developed should be properly
managed so thatthe amount spentonthose
ports may be utilized properiy.

Sir. | would like to point out one thing
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more. It is said that the recruitment of em-
ployees and labourers for loading and un-,
loading of vessels is done only in Bombay
Port Trust. The labourers are not recruitec at
otherporns. Whenthere are 10 majorports in
the country, the recruitment of labours,
employees or loading and unloading work-
ers should be made at each porn as per its
requirement. Similarly an attention should
also be paid to operation of the containers.
The Government is not even paying its atten-
tion to this aspect. Especially it is causing a
great problem at Madras port and some
other ports also.

The greatest problem, we are facing
today is that the big vessels are unable to
reach to the proper place at the ports due 16
heavy accumulaticn of sand and silt. So itis
very essential to remove the sand and silt. |
came to know that Hoiland and one other
country perhaps Japan, have-proposed to
provide assistance for this purpose for
Vishakhapattanam, Paradeep and Madras
sea ports. They have suggested that they
would try to remove sand and silt and would
do away all the other probiems of these
ports. | would like that the hon. Minister
should inform the House about the propos-
als made by Hollana and Japan and the
decision taken by the Government in this
regard.

_15.55 hrs.
{SHRI SHARAD DIGHE in the Chair}

Through you, Iwould like 1o request the
Govemment that there should be a national
cargo distribution policy. The reason of
uneven loading at different ports is that the
ports are not developed properly. For ex-
ample; we take the Mormugou port; although
the construction of this port has been com-
pleted yet it is not connected with the broad
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. guage, it is connected with the metre guage

only. Inthe absence of broad guage line, it i1s
not possible to carry the big containers upto
the pon. Similar is the position of Kandla

.port. Most of the trade of Rajasthan, Madhya

Pradesh and Gujarat and especially of North
Guijarat is undertaken at this port. All the
goods from these states are loaded and
unioaded there. |. theretore, would like that
KandlaandMarmugoa ports shouldbe linkeo
with broad guage line, so that the containers
elc. which are to be loaded or uniocaded
should reach there properiy. For this pur-
pose a national cargo distribution policy
should be tramed. | think the tormation of
such policy willbe inthe interest of our nation
as well as in the interest of our sea trade.

We came 1o know that otficers and
employees are nottransierredtfromone Pon
Trustto another Port Trust. Theirjob is not a
rransterable one. We nad visited Madras
Port Trust. 8-10 thousana employees are
working there. The posts ot employees and
ofticers should be transferable but the prob-
iemis thatthey cannot be transferred. 1think
the employees of port trusts whether they
are atMadras or Calcutta or atany other port
trust should be transterred after a certain
period. By transterring them trom one Pon
Trustto anotherone. They will remain active
and there will be no siackness in their work
and they can pertorm their duties etficiently.
By transterring them after a certain period,
the monopoly of these employees at one
place will also be done away.

Inthis context, as | said in the beginning
that the production ot our ships should largely
be done by the Indian Shipping Corporatior;
and much attention should be paid towards
indigenours production. Much more atten-
tion is required to be paid towards maximum
utilisation of our vessels.

Finally, lwould like to draw the attention
of the House towards a few amendments in
this Bill. Previously the period for the pay-
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boats was 60 days and it has been reduced
to 30 days. | feel that the period of 30 days
alsois too much. Now, when there has been
so much expansion of the communication
media, there is no need giving a period of 30
days. | think a period of fifteen days will be
proper. When a message can be sent from
one corner of the globe to another within two
days, the period of 60 days which has been
reduced to 30 days should further be re-
ducedto 15days. The amount of demurrage
that has been raised from Rs. 500 to Rs. 5
lakh should further be increased and shoula
pe fixed on aifferent ranges. | endorse the
right of taking the damaged ship into custody
or even auctioning these ships if these are
not removed by seeking prior notice of the
court. At the same time the owners should
also be given an opportunity of being heard
as 1o why they are not removing the ships.
Once anotice should also be served if some
poilutant is lying there.

16.00 hrs.

From legal point of view and'trom the
period of view of natural justice it would be
better that the owner of the things such as
the parts of wrecked ship etc. is allowed to
give clarification and if even after that he
does not take any steps and does not re-
move his net from there stern action should
be taken against him as has been stipulated
under it.

Sir, finally | would like to know through
you whether it is a fact that a company
named American President Lines has under
privatisation, sent a proposalto the Govern-
ment of India and whether any proposal has
come fromthemto involve themintotrade to
develop the three major pons. If so, the
Government shouldclarify inthe House asto
what are the proposals of that American
Company which the Ministry is considering
andis likely to lake some decisionin the near
tuture. The ultimate thing is that a scheme
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should be made to dredge the ports and a
central organisation and Central Authority
should be formed. Similany, the problem of
container Handling operation should be death
with extensively and some policy should be
framed so that the obstacles may also be
removed. Attention should also be paid
towards it as has been given to the Surface
Transport and to the development of the
highways. Shipping is the cheapest andthe
easiest means of commerce. Shipping should
therefore, be encouraged whether it is taken
fromthe point of view of encouraging coastal
trade. fishing, transportation of fishes, con-
veyance of the poor people or of the interna-
tion trade. A national Policy concerning big
ships or small ships must be formuiated.
Withthese words | assertthatthis Billisinthe
interest of the nation so | welcome it.

[English ]

SHRI MANORANJAN BHAKTA (An-
daman & Nicobarlslands) : Mr. Charman,
Sir, firstof all, lwould like to congratulate the
hon. Minister that though late yet ne has
brought forward this Bill to this House and
the Bill has got priorty . This 1s a very
important Bill in that way . But it has a very
limited purpose.

Sir, so tar as the port capacity in India
to handle the cargo is concemed, in 1990, it
was 161,32 million tonnes. Then, in the
Eighth Five year plan, the target which has
been projected is 256.49 million tonnes. So
far as the port development is concerned,
the Eighth Five Year Plan has projected
Rs. 7374.51 crores and out to that Rs.
3313.42 crores will be internally finahced by
the port Trust; Rs. 4061.80 crores wili come
fromthe Budgetary suppon out ¢f whichRs.
1210.78 crores will be the fofgign assis-
1ance. So, we canimagine the importance of
the Port in this country.

| fully agree with the Hon. Mémber who
spoke fromthe other side that whenwe have
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liberalised ourimport land export policy, we
want more cargo movement. We want more
trade to be handled by the port Trust. So, in
view of that, itis absolutely necessary that
our port capacity should increase suffi-
ciently. At the same time, all the modern
facilities should be available so that cargo-
handling is done smoothly and efficiently
and with the quickest possible time. In view
ofthat, itis absolutely necessary that there
should be a National port Authority.

{English ]

And it should not be oniy confined to
talks and discussions. There should be
positive action taken by the Government as
early as possible. If this action ts not taken
then the delay will not allow us 1o achieve
what we want to achieve for this country.

Secondly, it is aiso absolutely neces-
sary that when the pon charges are
getermined. the foreignflag ships whentney
enter into Indian water, they should be
charged in toreign exchange and not in In-
dian rupee. And the Indian tlag ships which
are operating, they should be charged only
inthe Indian rupee. This point should be kept
in mind.

So far as pcrt management Is con-
cerned. itis also essential to mentionthatin
many areas, we find number of posts lying
sacant and the Government is delaying ac-
1o tor titling up these posts. This point has
1lso 10 be seen. These are the revenue
2arning posts.

So farasthe portcnarges inthe coastal
argo 1s concerned, coastal cargc means
vithin the country and not going abroad, in
such cargo handiing facilities in the pon.
:harges should be differentthanthose ofthe
sther cargoes. | must mention here that |
:cme from a place where the port is a very
:ssential requirement of our people, andthe
:pastal cargo is carned from Calcutia or
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Madras port. There are lot of customtormali-
ties and-other things which are to be done.
it notonly increases the cost but ailso cre-
ates some time some kind of harassment tc
the shippers. It is necessary 10 see how a
particular berth is earmarked tor coastal
cargoes sothatcustomformalities and other
formalities are notfaced by the coastalcargo
moving in the country. Just two days ago |
received a frantic telephone call from my
constituency saying that the port charges
within the Island itself has increased and it
nas been left in such a manner that all the
shippers and the Chambers of Commerce
etc., are thinking of coercive action. They
aretelling thatsome agitationai methods wili
be taken if this is not cancelled. Irequestthe
hon. Minister to see that the pont charges i~
Anagaman and Nicobar Island pors shouid
be exempted trom this.

Now | would like 10 say particularly
about Section 3 (1B) of the Biil. without
going into any sub-section, 1t says that any
vesselwhich is wrecked, stranded or sunk in
any portis requiredto beimmeaiately raisec.
removed or destroyed without giving anv
notice undersub-Section (1) causethe vesse!
to be raised, removed or destroyed. | think,
by doing this . natural justice will not be
given. Nothing shouid be done without
giving any nctice. There shouid be proper
notice given. Only there after action shoulc
pe taken. | would aiso like to mention that in
this panticular section there are number o©f
foreigr vessels which have been appre-
hended by the Ccast Guarcs or cther au:
thornties and they are kept in the Pon-Blair
port areas. Subsequently, due to litigatior:
and courtcases it is notfinalised. So, these
Vessels are there, Subsequently they be-
come jurk. They are creating obstructions.in
the cperation. Now the guestion is wnc wilt
pay for this - whether it will be paid by the
Coast Guards or the police or any other
authornty. Are they to pay for this? Or whe
wili pay for this? There should be some
specific provision made in such cases, that
ihese are not to be paid. Government ves-
sels are also there and for number o1 years
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‘these are lying there and obstructing the
port area for operation. | would like to know
whether the Government has to pay for this
or not. | would like to know whether-1t is
applicable only to the companies and pri-
vate owners or the Government has also to
pay for this. This point is also to be clarified.
so far as the port-dues recoveries are con-
cerned, | would like to say that the small and
island territories are to be looked into in a
different manner than with any other areas.

Sir, | welcome Section 21 because that
is absolutely necessary and Rs. 500 /- fine
1s nothing and the penal action which has
been suggested is good.

Now, | would like to come to another
point, withregardto pilotage law, Iwould like
to know from the hon. Minister, what is the
need of it? The hon. Minister can give some
concessions on this.

Ultimately, | can only say that you need
to bring in a comprehensive Port Amend-
ment Bill which will be necessary keeping in
view the improvement and development of
the perts in India.

I would like 10 end my speech with one
last point. We have a Port Management
Board inthe Andaman and Nicobar Islands.
Th Port Management Board was constituled
by a Cabinet resolution and alithe powers of
the Major Port Trust were to be entri'stedto
them tor exercising it. But unfcrtunately this
Port Management Board has not been de-
veloped due 10 apathy and because the
Chief Secretary of the Island territory 1s the
Chairman of it. | think the time has come
when these small territories will have to be
iooked at alitle difterently. Andthis hastobe
brought in under the Major Port trust Act.
Otherwise, the desired resuits wili not be
seen.

Another point is that in this Board which
you have constituted, all are official mem-
bers only and there is no non-official mem:-
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per. In every port Trust, the interests of the
shippers and the workmen are catered but it
is only in Andaman and Nicobar Isiands Port
Management Board, where all are official
members and there is nobody to represent
the interests of the shippers, workmen and
the ship owners. So, these people also need
to be represented and they should be taken
intothe Board of the Port Management so
that it can run smoothly and efficiently ana
it can deliver the desired resuits.

Sir, with these few words, | support this
Bill and 1thank you very much tor giving me
the opportunity.

{ English ]

SHRI RAM KAPSE (Thane) : Mr.
Chairman, Sir, actually the nation was wait-
ing tor a comprenensive Bill, amending the
Act in question. But the Government has
cometo us with an Amenament Biliwhich is
not at all comprehensive.

So, atthe outset, we would like to have
anassurance fromthe Minister-therearesc
many suggestions about the improvement
in pons - that a comprehensive Bill will be
brought in, at the earliesi, inthe interest of
ports andinthe interest of nation. Thatisthe
first requirement which I wouid like 10 place
on record.

There are two self-teliing figures which
{think the Minister should take into account
One is about the performance of the ports.
We are having the figures of October 1989-
90 to April 1990-91. See the petcrmance of
Kandla. In Octcber 1989-G0 it was 9.9 days
as tar as the average 1urn-gown time was
cencerned. In Aprit 1990-91 it was ten days
and more. The same was the case in Tutri-
cornnMadras, Vishakapatnamand Caicutlta
It there is delay between October 1983-30
and Aprii 1990-91 as tar as Kandia,
Vishakapatnam and other pors are Coii-
cerned. lthink the Ministerowes an expiana-
tion.
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SHRI JAGDISH TYTLER : We are
talking aboutthe Bill. | will be very grateful
tothe hon. Member if he can concentrate on
the particular amendments that | have
brought. | do not mind going for a discussion
on other points also which you would like te
know. But I think it is better if we now confine
10 the provisions of the Bill.

SHRI RAM KAPSE : My first sugges-
tion was to bring a comprehensive Bil!.

SHRI JAGDISH TYTLER : | will give
you an answer on that.

SHRI RAM KAPSE : If Iwanttotell
you that do not be satisfied with the

performance of ports, as far as Kandla.
Vishakapatnam and other poris are con-
cerned, you should bear in mind that there
is need for a comprehensive Bill and at the
sametimethere is aneedfor someimprove-
ment asfaras the Depanmentis concerned.
You should not be self-satisfiea.

The other point is about the pertorm-
ance of ports on cargo traffic. What was the
1arget in 1991 as far as Jawaharlal Neheru
Port is concerned and what was the actual
achievement? Only one-third of the target
was achieved and we are incurring losses
there. |f you are satisfied with the petor-
mance of all these ports, should you be

. satisfied with Jawaharial Neheru Port, Mur-

magao, Mangalore, Cochin and Madras
ports? |f you see the performance indicator
of cargo traffic ports after ports, then |
suggestto youtopleaselookintothe matter.
We would expect that at the earliest there
should be some improvement asfaras these
ports are concerned.

1 would tell you the reason fcr making
this point. The ports have a vary important
role to play in the coming ten years. We
cannot neglect them. if we do not neglect
them, then the performance should be bet-
ter.

Tnhen you asked me to talk abut the Bill.
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Inthe Billaboutthe hike in penalty proposed
from Rs. 500/- to Rs. 5,00,000/- | think, with
the poliution we are facing, it should be
thought whether it should be increased to
this level. You neglected it for a very long
time and now you come to us with such a
proposal. Should we accept it? Will you
consider aboutthe increase in the wages of
lapbourers in the same way? Would you like
to addthree zeroes everywhere? | would be
nappy that at feast with the unions in alithese
ports the Minister will not have any problems
if he does it. You should think it. How many
zeroes are added is not important; but hike
from Rs. 500 to Rs. 5,00,000/- is very high.
The Minister should think about it. He
should, in fact, have thought about it before
bringing this Bill.

Then, | would like to say a word about
polluuon You have accepted that there is
pollution as far as the ports are concerned
and sea is concerned and so the penalty is
being increased. There should be some
rethinking aboutthis. The nextpoint i1s about
dredging. Much needs to be done as far as
dredging in ports is concerned. | belong to
Bombay and the congestion in Bombay port
is such that we needto have alook atitand
improve the facilities in that port at the
earliest.

About privatisation and modernisation,
| think, the MiniStry is going ahead with the
plans. Is it not our right here to expect that
with privatisation or with modernisation, not
asingle workman should lose his job? If at all
we expect anything, as far as the ports are
concerned, we expect that there should be
improvement so that we shall have better
ports and at the same time, no labourer will
lose his job because of modernisation or
privatisation. That is the least, we expect
fromthe Minister.

| would say something about the Un-
jons. Ithink there is a need forimprovement
in the way in which they are handling the
oroblems of the Unions. At Calcuttaporntand
at different poris, |think there is a need for
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change inthe atmosphere andinthewayin  some suggestions and the suggestions

which the whole matter is politicized. about the Bill and about the working of

There are some suggestions to make

needs o be cleared in the Goa port. | would
ke t have a commitment from the Minister
as far as this is concermned. He should make
some announcement to have a concrete
plan about the Goa Port. There is another
suggestion which is about the Paradeep
Port. Coal is to be transported to Tamilnadu
and the expansion of the Paradeep Port for
this, is an urgent one . It needsto be done on
a priority basis and the Minister shouild look
, into this matter, since the transportation of
ooano‘l’mﬂnawsama:ym

| know that you were giving Central
assistance to the States as far as minor

ports wereconcamed. Now you have stopped

it and many minor ports are facing problems
because of that. So, you should rethink
about it, since ports have animportant roleto
play in the nation’s life. So, you should re-
think about the whole proposal as far as
central assistance to the States is con-
cermned. About the Kakinada Port, | would
like to know, what is the proposal, in which
way this Port will be modernised to give
better results. That is to be looked into.

The last question that | wouk? ike to
ask the hon. Minister is, about the foreign
ofter as far as modemisation orthe develop-
ment of major ports isconcermned. Thatisthe
main concem. | would like to know whether
there is any proposal from any country for
giving aid as far as the development of ports

‘is concemed. Is there any possibility of any
aid from foreign country? Are you expecting
it? Is there any discussion which is going
on? Would you like 1o invite any such
proposal as far as the development is con-
cermed? That is the last quesﬂonlwanted
to ask.

| Congratulate you for bringing this Bill;
though late. At the same time, | have made

ports. Please look into the matter and giv
some concrete reply. That is my expect:
tion.

SHRI. GOP1 NATH GAJAPATH
(Berhampur) : Mr. Chairman, Sir, india ha:
along coast ine of over 5,500 kilometers'
Thereis a vast scope for the coastal shipping
to play an important role in the integratec
transport system of the country. Coasta
shipping is also energy -efficient and com
paratively a cheaper mode of transport for
bulk traffic, particularty when the origin and.
destination of the cargo are located nearthe

_ coast. Unfortunately, however, the coastal

trade has been declining steadily. Mowve-
ments of general cargo and common salt
have disappeared. Further movement of
railway coal has also stopped. With plans to
set up thermal power stations in coastal
states and aiso steel plants, movements of
thermal coal and iron ore by ships are
expected to increase. ‘

The Eighth Plan projects movement of
coastal cargo and India overseas seaborne
trade to 147 .6 million tonnes, at 48.27 mi-
lion tonnes. However, there are a number of
constraints coming in the way of coastal
shipping and these will have to be over-
come, if the coastat shipping has to really
come of age. A number of Commitiees had
been set up fromtime to time, to recommend
steps to be taken for development of coastat
shipping. It is reported that in the year 1989,
the Directorate General of Shipping had set
up aworking Group comprising of represen-
tatives of the INSA, Indian Coastal Confer-
ence and D.G. Shipping to identily problems
hindering the development ol coastal ship-
ping.

The group had suggested various meas-
ures, which need to be seriously considered
by the concerned authorities so as to make
coastal shipping efficient and economical.
There is tremendous scope to develop pas-
senger traffic and tourism on the mainiand



39 Indian Ports (Amend. )
Bill As passed by

3h. Gopi Nath Gajapathi]

oasts,
ottlenecks are removed and proper infra-
tructure is created. A country like ours,
vhichis facing foreign exchangecrisis, must
1ot fail in tapping such an important source
>f eaming valuable foreign exchange.

There is need to have strict poliution
regulations to ensure that merchant ships do
not poliute our waters. Pollution problems at
our busy Visakhapatnam Port are many.
Further, it is the only port having LPG
terminal, right inside the harbour. It is ex-
tremely risky to handle suchhazardouscargo
inside a crowded harbour. Hence, it is rightly
recommended that LPG unloading be done
from a lesser crowded satellite port. From
geographical proximity, evenly balancing
outcargotraffic andthe development angles,
1 strongly recornmend the upgrading of the
seasonal Gopalpur Minor Port in the district
of Ganjam, Orissa State into an all-weather
port. The Orissa Government, has already
moved the Union Ministry of Surface Trans-
port for clearing and recommending the
project to the Department of Economic
Affairs, Ministry of Finance, vide its letter of
8th December, 1990. it has requested for
assistance in securing the Asian Develop-

ment Bank loan amounting to Rs. 52 crores
for this project. | would , therefore, urge our
dynamic hon. Union Minister of surface
Transport in his august offices, to expedite
this needy project implementation, whlch is
much delayed.

To my Unstarred Question No. 1632

" figuring on the 17th July 1992, it is very
heartening to note the reply of the Union
Minister of State for Surface Transport,
Honourable Jagdish Tytler, that the Asian
Development Bank are lkely to provide
financial assistance for development of
Paradeep Port mechanised coal handiing
facility as was aiso pointed outby my leamed
colleague, Prof. Ram Kapse. Also what is
more noteworthy is the development of a
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. -new port at Ennore nearuwrasmainlytor

transportation of thermal coal for Tamil
Nadu Electricity Board. This Is indeed a

- welcome measure, particularly when Tamil

Nadu has been making rapid strides in
industrialisation under the very able and
dynamic leadership of its chief Minister,
Puratchi Talaivi Honourable Dr. J. Jayalal-
itha. | do hope and trust that the indicated -
technical and other assistance from the -
Dutch Government will also be tonhcoming
in tima

Funher. | weicome another novel idea
of a freely convertible currency facility, virtu-
ally tax-free incomes, an offshore banking, a
modern port, an airport, world-class tele-
communications, industrial and commercial
complexes, shopping centers, luxury hotels,
casinos, night clubs and much more that
figure in the blue-print for India’s proposed

" freeportat Goa. ltis expectedtobring about

enormous spin-off benefits to the main econ-
omy by creating export opportunities for a
wide range of goods and services, as will as
through tourism income. The free port advi-
sory committee comprising of Government
officials and industrialists, was set up in

1991 to study the feasibility and recom-

mend ways and means for establishing a
free port. {take this opportunity to appeal to
the Government of India for expediting the
implementation of this novel and lucrative
scheme. Further, the latest proposal of the
Visakhapatnam Port Trust promoting at 800
acre export-import park, for allotment to
port-based industries with the aim of en-
couraging industrialisation of the hinterland,
is indeed a welcome feature.

Now, | wish to deive into some of the
objects and Reasons of the Indian Ports
(Amendment) Bill, 1990. Firstly, the present
practice of recovering some charges onthe
basis of the G.R.T. of the vessel (mostly
charges leviable under the Major Ports
Trusts Act, 1963) and some others on
N.R.T.(port-dues)is not consistent withthe
idea of simplification. Accordingly, only one
base, namely GRT, which is a widely
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accepted basis for levying charges and also
a more reliable index of the vessel’s size in
terms of the space, may be adopted for
levying all charges applicable to a vessel.

, For quite some time now, major ports
have been exercised over the problems of
abandoned vessels and wrecks. These have
an adverse impact on port operations. Sec-
tion 14 of the Indian Ports Act deals with
raising or removal of wrecks impeding navi-

. gation within the limits of the port. Presently,
no duty is cast onthe owner for the removal
of awreck. Itis necessaryto cast adutyon
the owner of a vessel to remove the wreck
etc. Within such period as may be specified
in the notice given by the conservator, if
such a wreck impedes or is likely to impede
the navigation in the port.

Section 21 provides for a penalty ex-
tending up to five hundred rupees, for dis-
charge of ballast or rubbish or any other
thing likely to form a bank or shoal or to be
detrimentalto navigation andifthe master of
the vessel continues to commit the offence,
he is also liable to simple imprisonment
which may extend to two months. These
provisions are quite inadequate and there is
a need to increase the penalty to the same
extent as provided in the Merchant Shipping
Act. 1985.

Section 33 of the Indian Ports Act,
among other things, provides for a levy of
"port dues by the Government and sub-
section (5)thereof specifies a period of sixty
days on the expiration of which, an order
increasing or imposition of port dues shall
take effect. In view of the improvement in
communication system, reduction in the
period from 60 days to 30 days, | feel, is
necessary.

Section 36 of the Indian Ports Act
provides for maintenance of pilotage ac-
counts in ports. Since pilotage became a
part of the port administration, the rationale
for making separate pilotage account was
lost anditis only logicalto merge it with other
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charges. It is, accordingly to amend Sec-
tion 36 to dispense with the maintenance of
separate pilotage accounts in the majorports.

Section 42 of the Indian Ports Act
deals with seizure and sale to a vessel, on
refusal to pay port charges. Under this sec-
tion, if the master of any vessel refused to
pay the rates payable to the port trust, the
port authority can arrest and sell the vessel
after giving due notice. However, there are
occasions, when a vé$sel is already under
arrest under the order of a court or other
authority. In such curcumstances, the port
must have the power to arrest and sell the
vessel for recovery of dues, after obtaining
the prior permission of the court or other
authority making such an order. Opportunity
must also be taken to make consequential
amendments in the Major Port Trusts Act
1963.

In conclusion, |- welcome the Indian
ports (Amendment) Bill, 1990, as passed by
Rajya Sabha, moved now by the Union
Minister of Surface Transport, Hon. Shri
Jagdish Tytler and wholeheartedly lend my
support to this Bill of vital importance, for
improving the performance of Indian ship-
ping at large. Thank you.

THE MINISTER OF STATE OF THE
MINISTRY OF TRANSPORT. (SHRI
JAGDISH TYTLER) :Sir, lamverygratetul
toallthe hon. Members who have supported
this Bill whole-heartedly. It has been a per-
sonal pleasure also to see the performance
of the ports inthe country in the lastone year.
| would like to congratulate all the officers
connected with the ports who have done
wonderfully well.

For the information of the House, we
had announcedthe new Shipping policy last
year and because of this new Shipping pot-
icy the Indian shipping Industry has regis-
tered a record foreign exchange eaming of
Rs. 2483 crores. Out of thisthe net operaticn
profit was of the order of Rs. 1487 crores
which is a record profit. | am very hope!u:
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that in the coming years we willincrease the
profit.

As far as performance of major ports is
concerned, in 1991-92 all the major ports
handiled record trade of 158 million tonnes
as campared to 120 million tonnes in the
previous year. In 1991-92 all the major ports
have earned profits and we are constantly
trying to better our performance.

Now | would just like to go in detail into
the cases which have been brought to my
notice. | am very grateful to the hon. Mem-
bers for their suggestions, especially to the
effect that a comprehensive bill should be
brought. | would like to inform the House
that a comprehensive bill is under consid-
eration and we will definitely bring it before
the House. This will answer quite a number
of queries which the Members have raised.
We have noted downthe suggestion regard-
ing the National Airport Authority. | think we
will be considering that suggestion also.

One of the hon. Members, Shri Rawat
raised a point as to why Government is not
adopting the UN Liner Code. This is under
consideration of various ministries and we
are also considering it. We are constantly
increasing our facility in Cochine, Kandla,
Tuticorin, Calcutta, Haldia, Bombay, etc.
Development of ports in Goa, with a meter-
gauge ine and Kandla with a broad-guage
line has also been undertaken. The Konkan
Railway project has already been undertaken
and this will take care of Goa.

The proposal regarding American
President Liner has been received by the
JNPT. As a general policy we have relaxed
the law and promuigated an Advance Berth
Reservation Scheme, which has been an-
nounced. They have applied for conces-
sional import of 20 generators percontainer.
This has been forwarded to the Ministry of
Finance.
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We have got a report from Nava Sheva.
| myself visited the port and | noticed that
some of the things which | have pointed out,
have already been taken up by them.

Regarding the port charges, | would
like to say that we are charging in dollars
instead of rupees. Concessionalchargeson
the coastal cargo have already been given.
The custom formalities for the coastal cargo
have already been taken up by the Ministry
of Finance.

A point regarding port charges was
made by Shri Bhakta. It had been increased
in Andaman and Nicobar islands. | would
like to inform the House that this has got
nothing to do with our Ministry. This is done
by the Home Ministry. But, | will take it up
with the Home Ministry. Let them know the
problems. :

| would like to inform the House that
after discussion with the Planning Commis-
sion, we have kept the total outlay for the
Eighth plan as Rs. 3216 crore. The Budget-
ary supportthatwe have gotis Rs.443crore.
The extra Budgetary support that we are
going to keep is Rs. 2773 crore. so, the total
comes to Rs. 3216 crore. This is a major
effort which we are going to make ‘tor ports.

| would like to inform hon. Prof. Kapse
that coastal traffic has increased from 19.2
million tonnes to 21 million tonnes during
1980-89. Due to movement of coal, | expect
that the tonnage would go up.

Sir, we are considering setting up of a
satellite port for LPG near Vishakhapatnam
port.

We are also spending about Rs. 600
crore onthe Paradeep Port which will meet
itsc rgotraffic requirementtillthe year 2001.
Since a decision had been taken by the
Govemnment, this willnow be taken upbythe
State Government. Itis because, it has noth-
ing to do with the Central Ministries.
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Prof. Kapse mentioned that JNP had
handied 1,08,000 containersin 1991. Iwould
like to inform that his information is not
correct. it had handled in fact double the
number of containers in 1991. The average
has been brought down in every port.

As far as congestion involved in the
Bombay Port is concerned , | would like to
inform the House that there have been no
congestions in the Bombay port for the last
one year. This is the information which I can
give to the House. This has earned a lot of
foreign exchange, which | had initially said
that no other Ministry in the country had
doneit. Itisbecause ofthe officers who have
worked very hard. They have monitored
everything. We have eamed over Rs. 1400
crore worth of foreign exchange in one year
which is a record. This was the profit which

* was earned only in the shipping sector.

In 1992-93, we are going to spend Rs.
70 crore on the development of Bombay
port. | would like to inform the House also
that not even a single labourer will be re-
trenched because of privatisation or be-
cause of modernisation. There have ben
cases where we are giving Golden Hand-
shake. This is a voluntary scheme. We are
not imposing this scheme on anybody. |am
glad to say that this is becoming very suc-
cessful in some of our ports.

One of the hon. Members has said that
he is not very happy in the manner in which
we are handling the Unions. Rather, | would
congratulate the Unions that this is the fir .t
time in the history of the ports that all the
Opposition Parties worked together and
announced a strike all over the country, but
the only section where the strike did not
affect was the ports in this country. This was
for the first time that all the Govemment
machinery was used by the West Bengal
Govemmentbut in spite of that, the Calcutta
port was working | want to congratulate
them. This Is the relation that wevhave with
the Unions. We are aivina them freedom.
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So, this has never happened in the country
before.

Nava Sheva and Goa ports were the
ports where on the 10th May, | had laid
foundation stones for berths. This is the
information which | would like to give to the
hon. Members.

As far as the loan from Asian Devel-
opment Bank is concerned for Paradeep
port, 1 would like to inform the House that
there is a major scheme of Rs. 560 crore
which has beenfinalised by the Asian Devel-
opment Bank.

I think, | have given answers to all the
queries in a nutshell which the hon. Mem-
bers have raised. | would like to thank them
again and | hope that the Bill will be passed.

MR. CHAIRMAN : The question is :

“That the Bill further to amend the India
ports Act, 1908, as passed by Rajya Sabha,
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : We shall now ke
up clause - by - clause consideration of the
Bill.

MR. CHAIRMAN There are no
amendments to clauses 2 to 8.

The question is :

“ That Clauses 2 to 8 stand part of the
Bill.”

The motion was adopted.

Clauses 2 to 8 were added to the Bill.
clause 1

Amendment made :

Paae 1. line 4.- for “ 1991~
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Substitute “1992"
( Shri Jagdish Tytler)
MR. CHAIRMAN : The question is :

“ThatClause 1, as amended, stand pan
of the Bill.”

" The motion was adopted

Clause 1, as amended, was added to
the Bill.

Enacting Formula
Amendment made :
Page 1, line 1, for “ Forty-second”

Substitute
Jagdish Tytler)

“ Forty-third” (1) (Shri

MR. CHAIRMAN : The questionis :
That the Enacting Formula, as amended,
stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Long Title was added to the Bill.

SHRI JAGDISH TYTLER :
move :

| beg to

“That the Bill, as amended, be passed.”

MR. CHAIRMAN : The question is :

“That the Bill, as amended, be passed.”
The motion was adopted.

THE CHAIRMAN : Th questionis :
That iong Title stand part of the Bill.
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ollam'Koy}ogram Strech of
West Coast cana hampakara &

Udyogmandal canals) Bill
The motion was adopted.

16.51 hrs.

NATIONAL WATER (KOLLAM-KOTTA-
PURAM STRETCH OF WEST COAST
CANAL AND CHAMPAKRA AND
UDYOGMANDAL CANALS)BILL

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) : |
beg to move:

“ That the Bill to provide for the declaration
of the Kollam-Kottapuram Stretch of West
Coast Canaland Champakara and Udyog-
mandal Canals tobe national waterway ana
also to provide for the regulation and devei-
opment of the said stretch andthe Canals for
purpose of shipping and navigation on the
said waterway and for matters connected
therewith orincidentaithere to ,betaken into
consideration.”

With your permission, | would like 1o say
a few words while moving the National
Water (Kollam-Kottapuram Stretch of West
Coast Canal and Champakara and Udyog-
mandal Canals) Bill 1992 for consideration
andpassing ofthe same. Fromancienttimes.,
inland watertransport has served as acheap
andeconomic means of transportation in our
country. However, with the advent and de-
velopment of the faster means of transport
systems Dby rail, road and air, the inlana
water-transport has got neglected over the
years. ’

Nevertheless, inland water transport has
stillmaintained an edge over other modes of
fransport in certain areas where it enjoys
natural advantages.

Today, transportation by inland water-

R hniind ssith thn Danamandatinn nf tha Dracidant
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Kottapuram Stretch of West Coast

ways is recognised all over the world for its
inherent advantages of being the cheapest
mode of transportforbulk haulage overlong
distances specially between places located
along the water front. Its energy efficiency,
low poliution effect and great potential for
generation of employment among the rural
weaker sections of the society is universally
accepted. Ever since Independence, the
Govemment has been seized of the needfor
developing inland watertransport infrastruc-
ture and restore to IWT its rightful place in
the total transport system of the country.

The responsibility for development of
inland waterways is a shared one between
the Centre and States. The Central Govern-
ment is primarily responsible for the devel-
opment of waterways declared under law
passed by Parliament as National Water-
ways. The responsibility and executive
authority  for development and mainte-
‘nance of all waterways other than those
declared as National Waterways rests with
the State Governments.

Keeping in view the slow pace fo devel-
opment of inland water transport in our
country, several committees constituted by
the Government of India in the past have
recommended declaration of certain impor-
tant waterways as National Waterways. The
Allahabad-Haldia stretch of the Ganga-
Bhagirathi-Hooghly river system and the
Sadiya-Dhubri stretch of the Brahmaputra
river have already been declared as Na-
{ional Waterways. The Government of India
has also constituted the Inland Waterways
Authority of Indiaforthe development, main-
tenance and regulation of National Water-
ways for safe and convenient shipping and
navigation. Presently, the Inland Waterways
Authority of India has taken up the task of
developing and maintaining these National
Waterways.

Before a Waterway.can be considered
for declaration as a National Waterway, it is
essential to undertake hydrographic sur-
veys and techno-economic studies to as-
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sess the extent of development works re-
quired and their financial implications. Such
studies were earlier carried out in the Kol-
lam-Kottapuramstretch of West CoastCanal.
Based on the studies this Government had
decided to declare the Kollam- Kottapuram
stretch of West Coast Canal and Cham-
pakara and Udyogmandal Canals as Na-
tional Waterway. The Billforenactment of a
Central legislation for the purpose was alsc
passed by the Eighth Lok Sabha in Octo-
ber,1989. However, the Bill had lapsed
before introduction in Rajya Sabha due to
the dissoiution of the Eighth Lok Sabha.
Subsequently, surveys and studies were
carried out in the remaining stretches of the
entire West Coast Canal between Kaser-
gode and Kovalam. The studies revealed
that the strethes between Kottapuram and
Kasergode in the north and between Kollam
and Kovlam in the southern sections of the
West Coast canal posed many difficult prob:
lems for development of the waterway and
would require massive capital Investments
which make their development noi cost et-
fective. On the basis of the studies anc the
potential of improvement in inland water
transport, it is now proposed to declare the
Kollam-Kottapuram stretch of the West Coast
Canal and Champakara and Udyogmandal
Canals also as a National Waterway. This
waterway would have a tota! length ot 205
kilometers ad the full traffic potential is esti-
mated at 3.5 million tonnes. With these
words, Sir, | beg to move that the bili be
taken into consideration.

MR. CAIRMAN: Motion moved

* That the Billto provide for the decla-
ration of the Kollam-Kottapuram Stretch ot
West Coast Canal and Champakara and
Udyogmandal Canals tobe a national water-
way and aiso to provide for the regulation
and development of the said stretch andthe
Canals for purpose of shipping and naviga-
tion on the said waterway and for matters
connected therewith or incidental thereto,
be taken into consideration.”
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For this Motion for consideration there
are amendments. One amendment i¢ tor
Joint Committee by Shri K.P. Unnikrishnan.

He is not present. Then amendment for
circulation by Prof. Rasa Singh Rawat. .

PROF. RASA SINGH RAWAT (Ajmer)
: 1 beg to move :

* That the Bill be circulated for the pur-
pose of eliciting opinion thereon by the 15th
October, 1992." (1)

MR. CHAIRMAN : There is Amend- -

.ment No. 11 by Shri Ra;endra Agnihotri -
Not present.

Shri Dau Dayal Joshi - Not Present.
Shri Harin Pathank - Not Present.

SHR! RAM NAIK (Bombay North) :
Mr_Chairmen Sir, Irise to express my views
onthe National Waterway (Kollam-Kottapu-
ramstretch of West Coast Canal and Cham-
pakarand Udyog-Mandal Canals) Bill. 1992.
Sir, as explained by the Minister, it is truethat
the waterways are cheaper and less pollut-
ant. However my general observation s that
waterways have been neglected for long in
this country. Though everything is good, it
has been neglected. It is certainly true that
watertransport is cheaper. There is less cost
of maintenance of roads and sofaras fuelis
concerned, there is lot of saving of fuel, if we
compare it with road transport. Even from
the pollution point of view, except electric

,Irains, if we compare the diesel locomotive
and coal loading engines with steamers, it
is certainly less poliutant and the cost of
overall maintenance is also less. One more
advantage is it is also labour oriented.

17.00 hrs.

There is a chance that everywhere the
local population particularty the working class
who have specialised for generations after
generaticns in running the Waterways and
have been doing the work in Waterways
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could also get better employment. So, from
alithese points of view the Waterways are
detinitely better and they are economical.
So, from that point ot view | support the Bill.

This would be the third Waterway. There
has been a tirst such one, as explained, the
Allahabad- Haldia stretch. What is the posi-
tion of that Waterway? Thenthe second one
is the Sadiya-Dhurbi stretch of the Brah-
maputrariver. There is no real development.
What was aimed at that time has that been
achieved? The targets which have been
kept at that time, that so many goods would
betransported orso many passengers wouid
be transported, have those targets been
achieved? If the hon. Minister could be
pleasedtogive that informationtothe House
in the light of the experience of those two
waterways, then it would be better. We would
then be in a better position to explain our
viewpoint on this third waterway . So, while
replying the hon. Minister may give us an
indication of the experience of the first two
Waterways.

Also, what was the time-bound sched-
ule of programme we had at that time and
what are our achievements? That informa-
tion also may be made available 1o the
House. That is my first point.

Secondly, the inland Waterways Au-
thority of India Act was passedin 1985. The
Authority was created at that time. How has
it functioned? s it just on paper only or has
it really done some concrete work? That
information should also be given. Other-
wise, enactment of this Bill will only be and
addition to the Library. We had passed the
first Waterway Act andthe Second andthe
Third Waterway Act. So, this should not be
onlyforthe enlargement of our Library. There
shouldbe some practical advantage andthe
House should be informed of it. That is what
Iwould also expect from the Minister, o tell
us about the functioning of the Inland Water-

ways Authority since its inception in 1985,

In the Statement of Objects and Rea-
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sons of the Bill which has been introduced,
para 4 says that the infrastructural facilities
for sate ad convenient shipping and naviga-
tion are not avallable. | cah understandthat
they are not available at this stage. But you
are just providing a sum of Rs. 62 crore now.
Is this amount of Rs. 62 crore sufficient for
the entire Line of nearly 200 Kilometres? If

- Iremember correctly, the hon. Minister had
said that the line is about 200 Kilometers in
length. So, for the development of the ports
and towns which are there and for providing
the infrastructural facilities will this amount of
Rs. 62 crore be sufficient?

| personally doubt whether when the
Government itself says that at present the
infrastructuralfacilities for safe and conven-
ient shipping and navigation are not avail-
able, this amount is sufficient or not. That
must alsobe explained. What is the plan for
creating further facilities?

My experience is - | had tried to travel by
the first national Waterway from Allahabad
to Haldia - that the infrastructural facilities
are poor. Even in Calcutta they are so poor
that we cannot say that we are running a
modern Waterway. So, | would feel that
infrastructural facilities must come up to the
mark and they should be safe. Otherwise
while travelling particularly in rivers, people
are afraid.

[English ]
What will happen if there is flood.
'[ Translation ]

From that point of view, the navigation
facilities should be more safe than what is in
the Railways. | would like the Minister to
explain how are we going to make it safe. Is
the amount of Rs. 62 crore sufficient for
doing that particular job?

Sir, we are trying to have the third
National Waterway. |come from Maharash-
tra. Maharashtrahas averylong coast. Mr.
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Chairman, Sir, you also come from Mahar-
ashtra. Before 25 or 30 years, on the entire
Konkan traffic from Goa and even on the
Gujarat side, regular ships used to soil.
Commuters used to go and even cargoes
used to go in a big way. Because we have
neglected the ports, hardly now any ships
carry passengers fromGoa. In between many
ports have justbeen neglected. The resultis
that, more State Transport buses run and the
cheaper mode of transport has been ne-
glected. When we are considering the third
National Waterway | request the Minister to
look into this important coastal Waterway,
which were usedfor many years, which were
economical at one time and which were
cheaper at one time. What has happenedto
that? The Minister should look into this
aspeot because Konkan ferry services had
been very regular and very economical;
fromthe common man's point of view, that
has been lost. We just tell our children that in
our childhood we used to go by steamers.
Now no one goes. Nothing is available now.
| request the Minister to look into this aspect
which hadbeen neglected and particularly in
post independence period we have forgot-
ten Konkan coastal traffic from Goa.

There is one other important aspect. |
come from Bombay city. There is always a
heavy traffic; so much crowding and heavy
crowding - nothing to compare in the worid
- in our suburban trains. Bombay city has
coastal lines. There have been proposals.
We read in the newspapers that coastal
water transport can be made available t
Bombay and if that is made available to
Bombay, the pressure on suburban trains
can be reduced. What the Government is
doing about that? When we consider impor-
tant projects, 1 personally feel that the Minis-
ter should look into this aspect as to how we
can relieve the congestion, overgrowing in
suburban trains. And better lines are avail-
able there. Water transport can be used. |
would recommend the Minister to get this
particular aspect thoroughly examined and
have a meeting of Bombay Members of
Parliament to consider this very important
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aspect. Otherwise we would be trying to
provide something new and atthe sametime
we are neglecting the areas where we can
do it very easily. And fromthat point of view,

the problems of the Bombay commuters

should also be considered.

Sir, | will be moving my amendment. |
would like to say about my amendment now
itself so that at the time of moving my
amendment, | will not take much time. Par-
ticularly | would invite the attention of my
friends from Kerala about my amendment.
The name of this Bill is National Waterway
(Koliam-Kottapuram Stretch of West Coast
Canaland Champakara and Udyog-Mandal
Canals). Now my amendment says, wher-
aver the word ' Kollam * is used, the word *
Quilon’ should be used. Now, Kollam and
Quilon words are identical . ( Interruptions ).

| congratulate the Kerala Government
thatthey have doneitin 1990. It isimmate-
* rial that whichever Government has done it.
But, they have taken a very good decision
that wherever anglican name were there,
they changed, even in English because
anglican names mean British colonial Rule.
‘They have rather substituted, to do away
with the colonial impacts, the original
Malyalam names even in English and that
notification of February, 1990 is with me.
Now, in that notification, the names of 21
important cities have been changed from
English to Malyalam. Both .English and
Malyalamnames have been shown. ( Inter-
ruptions ). So, the names of 21 cities have
been changed. The Malyalam name for
‘Trivendrum’ is ‘ Thiruvananthapuram’ and
the Malyalam name for ‘Quilon’ is ‘Kollam’. |
do not know the subsequent things. I will not
repeat them because this House has heard
it many times. When | asked the Govern-
" ment of India whether they have approved
the changes made by the Government of
Kerala, | received a reply, which | am just
reading and it is with me. | received a reply
from additional Secretary, Ministry of Home
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Affairs, Shri A.K. Basak on 4th April, 1991.
The 2nd- para says:

“ A copy of tais Ministry’s letter dated .
11.9.1953 prescribing procedureforchanges
in the names of villages, 1owns etc. is en-
closed. It does not seem possible to turnish

" the details of names of cities whose names

havebeen changed after 1953. However,an
illustrative list of names of a few places
changedduringthe recentyears is enciosed.
This Ministry is aware that the State Govern-
ment of Kerala have changed the name of
certain Districts and Taluks. Approval of the
Ministry of Home Affairs was, however, not
obtained. “ :

That means the Home Ministry has
not given approval to the names of the cities
whichthe Kerala Government has changed.

Now, as late as on 29th April, 1992, 1
raised this issue in the House. | am just
reading the reply which has been given by
the Home Minister. now, the Home Minister,
Shri S.B. Chavan, says :

[ Translation]

“My hon. colleague Shri Ram Naik
had raised the issue of changing the name
of Bombay to Mumbai. He has cited the ex-
ample of some of the cities and towns of
Kerala. | have gone through all the records.
In fact, this proposal was sent in 1988. (
Interruptions ) | had requested the State
Government whetherthe guide-linesissued
in 1953 to change the names of vilages and
towns were obseved or not?-1 do not think
thatthis can be acceptedifitbeingdone only
because some people donot like a paticular
name or if this porposal is there only on the
basis of language. These things have not
been considered in Kerala therefore, the
CentralGovernmentdid not allow any change
in the name of these States.

{ English }

This is the reply given by the Home
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Minister on the floor of the House. When the
Home Minster says that they have not ac-
cepted the Malayalam changes in English,
the Bill has come in the name of Kollam is it
not against the Government of India’s atti-
tude? That is why though | am for the word
Kollam, | want to be on record that this
information was brought to the notice of the
House. Itis my duty to say that when the
Home Minister says repeatedly that this has
. not been approved and if the Ministry of
Transport brings the Bill in the name of
Kollam, certa-inly ‘it does not look proper.
So, fromthat point of view | have brought my
amendment and | would like to have a
proper explanation from the Minister as to
why the word ‘Kolam’ has been used and
why the word ‘Quilon’ has not been used,
thoughthe Home Minister by Home Minister
| mean the Government of India - has
repeatedly said that this has not been ap-
proved. This is one of the important points
on which the Ministershould reply andfrom
thatpoint of view, | have broughtthis amend-
_mentto draw the attention of the House.

With these words, | support the Bill. |
expect the Minister to reply on the points
which | have raised.

SHRI A. CHARLES ( Trivandrum) : Sir,
lamthankfulto youforgiving me the time for
speaking onthis Bill. Forthe last nearly nine
years, in the Eighth, Ninth and Tenth Lok
Sabha ( Interruptions ).

THE MINISTER OF STATE IN THE
MINISTERY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) (SHRI RANGARAJAN
KUMARAMANGALAM) : Just one minute
please. Mr. Chairmen, Sir, as all the hon.
Members know, at 6.15 we are having a
farewell function for the President of India.
Therefore, may I requestthe House to agree

‘that we adourn at 5.30 so that some Mem-
bers can get ready for the function?
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SHRI A CHARLES : Sir, We want the Bill
to be passed.

- MR. CHAIRMAN (Shri Sharad Dighe) :
Does the House agree that we rise at 5.30?

SEVERAL HON. MEMBERS : Yes.

MR. CHAIRMAN : So, we shall rise at
5.30.

SHRI A. CHARLES: Sir, | shall take very
short time because we are interested in
getting this Bill passed.

SHRI OSCAR FARNANDES ': (Uduki)
Ishall also like to speak, sir. | shall take only
two minutes.

MR. CHAIRMAN : Yes, yes, if not today,
tomorrow.

SHRI JAGDISH TYTLER : Wewant the -
Billto be passed today, Sir.

MR. CHAIRMAN : We will rise at 5.30, at
whateverstagethe Bill is. yes, Mr. Charles,
proceed Please.

SHRI A. CHARLES : Sir, inthe EighthLok
Saba, on the last day this Bill was really
passd. | was the only speaker who spoke on
that Bill on that day. There was categorical
assurance given by the hon. Minister while
he was replying to the debate on the Bill.
The proposal was first to declare the whole
of West Coast Canal as a National water-
way. In 1985, | wrote to our late Prime
Minister, Rajivji, about this Bill and he gave
a direction that Quilon-Trivandrum sector
should also be studied. So, a study was
made and the then Minister, when he was
answering , gave an assurance on the floor
of the House that Quilon- Kovalam sector
will also be included. 1 quote :

* Sir, the suggestion which has been
given by the hon. Member is- a very good
suggestion so that tourists could also be
attracted.But | will check up, Sir, and if it is
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possible, | will include. If the hydrographic
survey and all these things have been com-
pleted and with the rules and regulations it
could be included in this, we will inicude,
sir. That [ assure him. *

Sir, the hydrographic survey has been
completed, the techno-conomic study has
been completed. The only thing the Minister
was now saying was that economically this is
not viable. | personally know that in the
study report, economic side is not correct
because a large portion of the land that has
to be acquired is the Government land
occupied by the squatters. Therefore, no
compensation need be made. So, for land
acquisition, only very meagre amount is

. required. If this portionis also included, it will
attracttourists and the long cherisheddream
of the people of Kerala will be fulfilled. |
submit that this was considered in the 8th
Lok Saba and in 9th Lok Saba and is being
considered now also. | only urge upon the
Minister of surface Transport for the ap-
provai of this Billand for providing Waterway
upto Kovalam. | may mention that while |
was in the primary school, | travelled in the
country boat from Trivandrumto Emakulam.
The long waterway is there . That has to be
improved. | plead with the hon. Minister to
include upto Kovalam and take up this work.
lam very keen that this Bill is passed today.

| request the hon. Minster that the
direction given by late Prime Minister Rajiv
Gandhi and the assurance of the then Min-
ister of surface Transpcrt may be accepted.
| know that the present Minister of surface
Transport has a soft corner for Kerala.

It has to be extended upto Kovalam. |
submit that the real work can be startedfrom
Quilon only after the work upto quilon is
finished and Quilon-Kavalam can be taken
up as second stage. With these words, lonce
again request the hon. Minister to include
Anal streileh also. i not i do not find words to

exp-ress my feelings and | will be totally
disappointed. 1 request the hon. Minister to
help me and help the State of Kerala.
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| request that the Bill be passed.
[ Translation)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur) : MR. Chairman, Sir, there cannotbe
to opinions about the sincerity with which this
Billhas been boughtforward. The factofthe
matteris that the Central Government wants
to take the management of the canals flow-
ing out of rivers and crossing through States
and it is because the State Governments
have not been able to develop them. If they
are developed, transportation charges will
be lessened, Petrol can be saved and the
standard of living of the people living on the
banks of the canals will improve. This has
been specifically mentioned in it. The Cen-
tral Government has already formed the In-
land Waterways Authority of India underthe
Inland Waterways Authorities of Indian Act
1985. Forthe time being there is a provision
for it at two places. There is a plan of such
arrangement at the third place. There is no
contradiction in it any where. Trade will in-
crease and there will be allround develop-
ment. Waterways Corporation of India is
interested to do this. It will help in raising the
standard of life of those who are benefited by
these canals and it will also reduce trans-
portation cost and fuel can also be saved.
The income should also be shared by the
State Government sothat they can utilisethe
money in their development. | think that the
hon. Minister does not visualise any contra-
diction in giving the amount to State Govern-
ments. | welcome this Bill particularly the
basic sentiment with which it has been
brought forward and | do believe that by this
the people of our country will certainly be
benefittedto alarge extent. Thisis my humble
submisson and I think that the hon. Minister
will accept my suggestion.

[ English)
SHRI N. DENNIS (Nagerkoil) : Mr. Chair-

man, Sir, while welcoming the Bill | wish to
make a few points.
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My very first pointthat | would like to
bring tothe notice of the hon. Member through
this august House that hon. Members Mr.
Charles who have spoken earlier on this Bill
has stated that the inland water transport
facilty has to be extende from Quilon to
Kovalam. My proposal is that it should be
extended on the southern most national
terminus, Kanyakumari.

From Quilon to Kanyakumari, the
national terminus, the distance is only abut
94 miles. Previously there was inland water
transport facility between Trivandrum and
Kanyakumari trough a canal called Anantha
Victoria Marthanda Verma Puthanaru canal
called A.V.M. canal. During the time of for-
mer Maharajas when our place was also
under Travancore that facility was there. Of
course, boats have been operated, not ships.
But subsequently breaches occurred closed
to the canal in several places and affected
the inland water transport system. If these
breaches are removed, a very good and

‘ convenient inland water transport facility
from Kanyakumari to Trivandum and from
there to Quilon could be formed. Earlier, the
water transport facility was operated up to
Ernakulam and Quilon. My request is that it
should not be stopped half way at Quilon or
at Kovalam, but it should be extended up to
the national boundary terminal at Kan-
yakumari. Such a facility would accelerate
economic and tourist activities in South-
Western part of the country. This inland
water transport facility would be very cheap
and convenient. A large number of fisher-
man and common people are living in that
locality. The marine products trade activity
would greatly increase by this facility and
also in the congested atmosphere of trains
and buses, if this facility is provided, without
pollution and by cheap means the common
people could travel trough the waterways
conveniently.  have been raising this matier
on the floor of the House on several occa-
sions. On 23rd August 1991 in answer to my

- Starred Question the hon. Minister has stated
that no feasibility study has been conducted
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for inland water transport facility between
Trivandrum and Kanyakumari. So, the
feasibility study has to be conducted at the
earliest and such an extension of the facility
would touch the southern National be natu-
ral and boundary and thus it can be termed
as National inland water Transport way |
would request the hon.Minister to provide
inland water transport facility not only up to
Quilon and Kovalam, but also up to Kan-
yakumari.

SHRIOSCAR FENANDES (Udupi) :
Mr. Chairman, Sir, | should like to congratu-
late our Minister for introducing the Bill. ltis
big achievemnent for the people of Kerala. At
the same time, we are from other parts of
country, the coastal States, especially Shri
Ram Naik has spoken about Konkan, | also
come from Konkan, and there are a lot of
rivers flowing westward. water is also being
wasted, flood water is being wasted. If the
rivers are connected and inland waterway is
developed, a lot of money could be saved by
way of fuel and for fisheries also it can help
in a big way.

Sir, when we were school chil-
dren, as Ram Naikji has said, we used to
have steamer service right from Kochi to
Karachi. In between, we had the ports of
Mangalore, Malpe, Karwar, Goa and Bom-
bay. This should bresumed; whateverbethe
reason for which it was given up, it is high
time that both passenger and cargo service
should be restored so that this will be the
cheapest mode oftransport. Even today, the
cost of transport is very high, either by road
or by any other mode. So, | urge upon the
hon. Minister to kindly resume this service.
When | asked a question, the hon. Minister
replies that there is no proposal like that .
But, lonce again urge upon the hon. Minister
to kindly resume this service and also order
for a survey of the potential inlang water-
ways in different parts of the country. | also
request him to place before Parliament, a
perspective planforinland waterwaysforthe
entire country.
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SHRI A. CHARLES (Trivandrum) :  adjoumedtomeet again on Wednesday, the
Mr.Chairman, Sir, f youextend thesittingof  22nd July, 1992, at 11.00 a.m.
the House for five more minutes, tis Bifi can
be passed today itself. , 1131hms.

: The Lok Sabha then adjourned till Eleven
MR. CAIRMAN : No; we have decided of the Clock on Wednesday, July 22,
to adjourn at 5.30 p.m. The House stands 1992/Asadha 31, 1914 (Saka).
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